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CORRIGENDA. 

In the Legislative Assembly 
Debates, Simla Session, 935,— 

~ (I) Vol. V, No. , dated the 2nd 
September, 935, page 60, in the 
second line of Mr. P. R. Rau’s 
answer to unstarred question No. l5, 
for “8'-0" Bogie” read “68/-0" 

(2) Vol. V, No. 2, dated the 3rd 
September, 935,— 

(i) page 250, last line, and 
page 25], line I, for “ use- 

ful to this country, can be 
tabooed by the Board of 
Censors 7 read “useful to 
this country, from an edu- 
cational point of view, can 
be tabooed by the Board of 
Censors 7. 

(४४) page 267, line 8, for 
“country ” read ५ cause 7, 

(3) Vol. V, No. 8, dated the 
4th September, 935, page 297, in 
the supplementary questions, for 
“Mr. 8. H. Ghuznavi” read “ Sir 
Abdul Halim Ghuznavi ” 

(4) Vol.-V, No 4, dated the 5th 
September, 935,— 

(४) page 452, line 2, for 
“statement ” read “states- 
man 

(४) page 475, line 7, for <r taings ’ read. 66 things ae == 

(5) Vol. V, No. 6, dated the 9th 
September, 935, page 673, line 
22 from the bottom, for “ titte ” 
read “ tittle 7. 

(6) Vol. ४, No. l0, dated the 3th 
September, |935,— 

(i) page 969, in the subject- 
heading to starred question 
No. 347, for ‘ Ceylone ” 
read “ Ceylon”. 

(८०) page 977, line 0, for 
“pats” read “ parts ”’, 

(7) Vol. VI, No. 8, dated the 9th 
September, 935,— 

(i) page I38, in the subject- 
heading to the Resolution, 
for “ Hathquake ” read 
“ Earthquake ”’. 

(vi) page 346, line 6 from the 
bottom, for “ I beg to 
leave ” read “TI beg leave ”, 

(tii) page 364, last line, for 
“have ” read “ gave ”. 

(8) Vol. VI, No. 4, dated the 20th 
September, I935, page l552, line LI, 
for * Indian ” read * India”’. 

(9) Vol. VI, No. 6, dated the 24th 
September, 935,— 

(४) page 699, in the subject- 
heading to starred question 
No. 635, for “ againist ” 
read “ against ’’. 

(ii) page l7I2, in the subject- 
heading to starred question 
No. 650, for “ Supervisor 
of Labour 7 read “ Super- 
visor of Railway Labour ”’. 

(iti) page 4740, line 22, for 
“pround 7 read “ proud ”, 

(iv) page 746, line I7 from the 
bottom, for “ movemet 7. 
read “* movement ”’. 

(v) page I747, line 5 from the 
bottom, for “ hear 7 read 
bear’, 

. (l0) Vol. VI, No. 7, dated the 
‘Sth, September, 935, page 782, 

_ line 5 from the bottom, for “ rules ” 
“read “rates”. 

(l]) Vol. VI, No. 8, dated the 
26th September, 935,— 

(i) page 905, insert the 
following head-line below 
the head-line “SHORT 
NOTICE QUESTION 
AND ANSWER *” >= 
“ DistREss OF QUETTA 
Mercnants ”’. 

(७) page 924, line 7, for 
“vuleano * read 5 vol- 
cano ??. 

(78) page 965, line 24, for 
“fuad ” read “ fraud ”, 
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Question re— 
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timate rights of Indians in 
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972. 

ABDOOLA HAROON, SETH HAJI— 
Criminal Law Amendment Bill— 

Motion to consider, 682. डे 
Demand for supplementary grant in 

respect of ‘Expenditure on the 
development of Civil Aviation met 
from the fund’.  487. 

Question re— 
Allowances 

Sardars of 
paid to the tribal 

Baluchistan. _ 298- 

303, 
Arrangements for the future ad- 
ministration of Sind. 273. 
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269-70. 
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quake. 54. 
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chistan. 304-05, 2 
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Earthquake relief measures in 
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Employees of the police force and 

Baluchistan Civil Service killed 
jn the earthquake. 270-7l. 

ABDOOLA HAROON, 8 HTH HAJI—- 
—contd. 

Question re—contd. 
Financial adjustment between Sind: 

and Bombay. 27I-72. 
Grants made to provinces for ६86 - 
improvement in the conditions of ~ 
the cultivation and marketing of © 
sugar-cane. 266-68. 

Losses caused to Government in: 
the Quetta Earthquake. 54, 

Losses in tribal areas in. Baluchis- 
tan due to earthquake. 545-I6. 

Losses to civil’ population in 
Quetta, 545, 

Muslims in certain categories on) 
the North Western Railway. 
268-69. 

Position of the Political Agency in» 
the territories of Yob and Khat- 
rano in Baluchistan, 504. 

Prohibition of relief parties in: 
Quetta and Baluchistan after the 
earthquake. 775. 

Re-building of Quetta. 545. 
Smuggling of sugar into British: 

India from Kathiawar States. 
4274-76. 

Territories of Kalat State: 3035-04. . 

Question Supplementary re— 

Damage by earthquake and re- 
building of Quetta. 794. 

Distribution of funds to the various- 
Archxological Circles. 304. 

Excayation work at Quetta after~ 
the earthquake. 7i2, 

Indian Trade Commissioners in: 
foreign countries. 079. 

Intermediate and third class wait- 
ing rooms at Sitamarhi railway 
station. 88. 

Railway earnings. 298. 
Refusal of permission to visit: 

Quetta for Earthquake Relief 
Work. 790, एश. 

Taking out of India some important. 
Archeological finds. 305. 

न re Quetta Earthquake. 
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Question re. enlisting of Arains in ling ticket examiners and travel- 
the Army. 905. ling ticket inspectors of the 

and Audit Department tran 
ABYSSINTIA— is sed to’ the) Operating» Departm: 

of the North Western and“: 
Mot: fe ] ६. #€-- 80500 00:22 am 20572“; 

हक (— ere 27 20777 ene CCOUNTANT. GENERAL, ROSTS_ 236-37, 263-7 5 
Despatch of troops to —. 343. {= ~ 

: ain! Question re Savings Bank Accounts 
Question re— and Government securities held in 
Sve pentose कट on cer- ustody. of the —. 98. 

in In bs ae i 
Limit of exchange’ spplied ४ <« AGQOUNTANT 

_ © dian» subjects - 5 Bae 3 

Plight of ‘Indian’ Subjects Question. re delay in the declaration of 
ee Its of Registered 4804-06. 

Protection of Indians in —. 7044, ५33 24 लिए ० ort Z 

40%, 383-84, -595-96. 
Protection of the interests of In- ‘COUSTICS 

dian traders in-——.-/429] 4400 00094 4 श 
= Registration of sprees of In- Motion for sdiourmment te — 26006 37 

Gimme it, Soi AAI cent the Assembly mber in Simin 
7 Return of Indian wage earners from [* 7) 4345 — 

— 744. i 

Safety of Indians in —. 60. ACHESON, MR»: 3060७: 
Abyssinian dispute, Ttalo— Motion—tor: journment re— .#ढ 

= “Italo-Abyssinian Dispute : Bombing Sen and children 
= ty ह the Trans-Frontier villages by 

ACCOM oN Ee the Indian Army (Air Force). - 
t 388-9i, 392, 396, “397. 

Despatch of troops — 
to Addis a 

263, 264: 

है — for assessees” 
ffices in. © Bihar 

oe allowed to a deck passenger in 
e~-Coastal™ Passenger “Steamers. - Quetta _ Earthqu Resolutions. 

4322. 336-39, 
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Pea ACT(S)—contd ACT(S}— 
rene Port: Trust— Salt (Additional Import Duty)— 

Question ‘re refusal of sanction by Question se: amount collected under 
Governor General for the in the. — in Bengal. 032. 

troduction of a Bill to amend the 

ADDIS ABBABA— 

Motion for adjournment re despatcl: 
Question re action taken by the of troops from British Tndia to — 

teechtive eee Ce re (Abyssinia). 236-37, 263-72 
‘antonment Secti = ay t the —. 220. ss 

‘Child. Marriage “Restraint — ADJOURNMENT (S)— 
=~ Motion for — re— 

Se 5. plication of th Auovation. of.) certain. ‘resources 
ला पर कक Z Ind between athe Central (and. Provin- 

Bs 33 cial Governments,  «3794-9, 2श, 
marriages by the 2-43i0I5. 

in the Khairpur Hotiourable 
evade prosecutions बुठाश्यठ, 

er the — = 
Children (Pledging of ee eae कर ae 

Question re enquiry the 
working of the -- 7705-06. Appointment of an European . busi- 

Fac 
Question re factories using power Indian . Tariff--Board. 7 796. 

but not coming under the —. Not moved. 96. 
3706. 

Bonibing of women and children in Foreigners’ — the trans-frontier villages “by the Question re subjects ~ of * Indian 
Ey हे Air Fi States. against whom proceedings aa ve a Cine) ee 

haye been taken by Local Gov- 
emments under the --. 77. 

542 adopted. 398. 
Despatch of “troops\<from ~ British 

: it of India. India to Addis Abbaba (Abys- 
inclusion Sinia}. 236-37, 263-7 

ae शा 
ch of ‘troops: id ~Abyssinia- in’ thé 30. 

Hndian Companies— 343. 
Question 7€ amendment of the —. Discussed previ 

}09-0. Destruction ; = = ae 

Imendment “of séction 6 of ‘the by the military at Lahore --. 92-23, 292: over the Shahidgunj 
Applications ‘made under section 

30 of the — 9. 3 
ठ. 

Disaliowed | pea . the Governor 
Imposition 6f General. 4 

Se 
> Me me: ; 

Question re amendment of the: —. repressive laws in Bengal. 985 
96-97... : Interests of Indias concerned in. n Press (Emergency Powers)— : Zanzibar, 433-34 

Question re action taken against : Postponed. 434. newspapers, under .the-.—, «.93l. i Not moved.-' 639) 3I6-42, Fa पर )] “certain * Punjab Sahukara— ..। { diers at Jubbulpore. 232-36, Question 7९ application. of. the, — t Disallowed. ++ 236. 
to the Delhi Province. 285-86. | Prohibition of Mr Question re — passed by Provincial | of Saksenayfrom -eni Legislatures: tor relieve the burden i district of Tippi 

if Agricultural. Indebtedness..- 960- i Disallowed by. the 
eral. 25. 
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ADJOURNMENT (S)—contd. 
Motion for — re— 
Prohibition of ‘the Convener of the 

Congress Assembly Party Com- 
mittee re detenus to enter into 
certain places in “Bengal, ~27-28, 
57. 

Disallowed by the Governor 
General. 57. 

Refusal of grant of protection to 
the Glass Industry. 343-47. 

Ruled out of order. | 347. 
Refusal of permission to Mahatma 

Gandhi and Babu Rajendra Pra- 
sad to enter into the earthquake 
area of Quetta, 25,-27. 

(Not moved). 25, 227. 
Rioting of British soldiers station- 

ed at Jubbulpore. 25-27. 
(Ruled out). 32. 

ADMINISTRATION— 
Question re arrangements for the 
future — of Sind. 273. 

ADMINISTRATIVE GRADE(S)— 
Question re promotions to — on the 

East Indian Railway. 864, 899- 
4900. 

ADMINISTRATIVE 
POINTMENT(S)— 
See “‘Appointment(s)’’. 

ADMISSION (S)— 
Question re refusal of — to Indian 

tad: in England to a swimming 
pool, 402. 

ADVISORY BOARD(S)— 
Election of Members to the Central 
— of Education: 796. 

STAPRTS AP- 

wilde 
AERIAL— ss 

Question re power in the — of the 
Delhi Broadcasting Station. i093. 

AERODROME(S)— 
Question re— 

Location of the — at Chittagong. 
380, 

Position of Muslims in the — at 
lon, Akyab and _ Chit- 

tagong. 380. 

AEROPLANE(S)— 
Question re — formerly in the use of 

His Excellency the Viceroy.  772- 

Manufacture of — in India. 408- 
09. 

New type of — for operation in 
India. 844-45. — 

Passage of German — over India. 

- AGREEMENT(S}="" 

AFGHANISTAN— ; 
Question re prohibition of certain im- — 

ports from Persia and — into, cer- | 
tain parts of India. 535-36, 

Agarwal Steam Navigation Company— 
See “Company(ies)”’. 

AGENT(S)— 
Question 7e¢— 
Change of the nature of an: allow- 

ance: by the — of a State Rail- 
way. 90l. 

Duties of the Deputy — (General), | 
East Indian Railway. 45. : 

Transfer of control of the Railway 
School ‘of Transportation, Chan- j 
datisi, to the —, East Indian हे 
Railway. 82, 

AGRA— 
Question re— 

Control over the — canal. 37. 
passengers ab 

ki-Nandi railway station “ig. | 
set O26. 

Increase in the proportion of Muslim | 
candidates on the waiting list of | 
inferior cadre in the — Post | 
Office. 6357. 

Preponderance of Muslim Pxtya- 
Departmental Sub-Postmasters in 
a RE 

Use of the Army Landing Grounds 
at — and शत by His 
Highness the Maharaja of Kasha 

>>; 

| 

| 

mir and Prince Midwani) गा 

AGRA» CANTONMENT— | 
Question re want of a bridge at. the 

tion on the ‘Agra-Jognar voad. 2 
026-27, 638. | 

AGRA FORT— 
Question 24200 existence of Jabels on | 

coolies ins aa luggage fare at 
the — Railwa lation 4026. 

AGRA-JOGNAR ROAD— हे 
Question re want of a bridge at the 

railway crossing near the Agra 
Cantonment Station on the -- 
4026-27, 638. 

— between the Reserve Ban oA 
andthe Imperial Bank of India. 
29-32 

— between the Secretary of State for / 
India in Council and the Reserve 
Bank of India. 4352-55. 

Question re— } 
— with the Kathiawar States about 

Customs. 96-62. ¥y 
Negotiations for Trade — with the 

Trish Free State, Canada and | 
Italy. 785. | 
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= NT (8)\—contd. 
Question 
Negotiations with the Shamozai tribe 

on the North-West Frontier for 
a friendly —. 604: 

Report on the working of the scheme 
““of preferences tesulting from the 

"Ottawa Trade — (laid on the table). 
807. 

AGRICULTURAL INDEBTEDNESS— 
Question re Acts passed by  Provin- 

cial Legislatures to — relieve — the 
burden of —. 960-6. 

AGRICULTURAL PRODUCE— | 
Question 7¢ marketing of — in foreign 
count 957. 

AGRICULTURAL RESEARCH, | IM- 
PERIAL COUNCIL OF— 
See ‘Imperial Council of Agricultural 
Research”, ©) ५ ५4०00 

AGRICULTURAL WAGE(S8)— 
See *“Wage(s)’’. 

AHMAD NAWAZ KHAN, MAJOR 
AWAB— 

Motion for adjournment re— 
Bombing of women and children in 

the Trans-Frontier villages by 
the Indian Army (Air — Force), 
385-87. 
arate ch of troops from British 
‘India to Addis Abbaba (Abys- 
sinia). 264. 

AHMEDABAD— 
Question ve use of the Army 

Grounds as Age a 
‘Hi ighiides हे Maharaj: 

‘Prince Midwani. 77. 

Landing 
His 

AIR FORCE— 
Motion for adjournment re bombing 

of women and ehildren in the trans- 
frontier villages by the Indian Army 
(—). 548,. 577-98. ee 

Question re protection of Indians from 

phe x 
ee E 

AIRCRAFT— 
Question re technically qualified men 
employed in — and aviation in 
India. 03, 

AJMER— 
Question ve equipment of the — Rail- 
way Workshops with additional 
jplant and machinery for the manu- 
facture of locomotives. 976. 

AJMER—contd, 
Questi re ives manuf: ed 

in the Ajmer Railway Workshops. 
976-77, 

AJMER-MERWARA— 
Question re produce of the land of 

the Istimrari area of Sathana, — 
08. 

AKY AB— 
Question 76 position of Muslims in the 

Aerodromes at’ Mingaladon, -— and 
Chittagong. 380. 

ALIGARH MUSLIM.’ UNIVERSITY 
(AMENDMENT) BILL— 
See ‘*Bill(s)’’. 

ALINGAR— 
Question re article in the Amrita 

‘azar Patria, abont the Faqir of 

ALTPORE— 
Question re— 

Non-confirmation of ‘certain — clerks 
in the offices of the Telegraph 
Storeyard, —, Caleutta. 540. 

Temporary clerks in the office of the 
Controller of Telegraph Stores, — 
66-67. 

ALLAHABAD— 
Question re— 

Allegations against the Divisional 
~ Superintendent, —. 224. 

Removal of the Office of the In- 
dian Railways Conference Associ- 
ation to —. 48-82. — 

Want of direct’ train : 
between Muttra and — 

connection 
22. 

ALLAHABAD DIVISION— 
Question re hearing of appeals ty the 

Divisional Superintendent of — —, 
East Indian Railway... 548. 

ALLEGATION (S)}— 
Question re— 
— against British soldiers stationed 

at Jubbulpore. 795-96. 
पाए against certain people in the re- 

ports. published in certain news- 
papers about Quetta after the 
earthquake. 888-89. 

— against one Ballavdas Issardas, 
vending contractor for Railway 
Stations from Howrah to Bandel. 
व&-89. 

— against some railway officials at 
Tundla. 92, 772. : 

— against the contractors of coolies 
on the East Indian Railway, 65. 

B2
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ALLEGATION(S)—contd, 
Question re— 
— against the Divisional. Superin- 

tendent, Allahabad. 224. 
— against the President of the 

Lahore Cantonment Board: 7) 220, 
—- of looting, etc., against the 

soldiers at Quetta after the earth- 
quake. 085 

Enquiry into the — of discrimina- 
tions between Indians. and 
Europeans in the matter of rescue 
and: salvage operations in Qvetta. 
4632. 

ALL-INDIA MEDICAL) COUNCIL— 
Question re election to the —» 473- 

74. . 

ALL-INDIA SERVICES— 
Question re transfers back to India of 

Indians’ serving in — and cadres 
in’ Burma. — 448-82. 

ALLOCATION— 
== for adjournment re — 0} 

certain resources between - the Cen- 
tral -and- Provincial. Governments. 
430-23. 

ALLOTMEN 
Question re— 
— of Government quarters in Simla 

48 
Basis of — of Government» Quar- 

ters in Simla. 69. 
Different limit of pay for -— of 

orthodox and unorthodox - quar- 
ters in Simla. 62]-22. 

Different principles for — of Gov- 
ernment quarters in New Delhi 
and Simla, 69. 

Differential treatment in the — of 
. Government Quarters in New 

- Delhi and Simla. 67 
Rules for — of Government quar- 

ters in Simla.  620. 

ALLOWANCE(S)— 
Question re— 
— given to Military Sub-Assistant 

Surgeons on transfer. 4598-99 
— paid to the tribal ~Sardars. of 

Baluchistan. 298-303. 
Baggage free — for third class pas- 

sengers from Ceylon: to India. 
63-64. 

Change of the nature of an — b; 
ea! oe Agent of a State Railway. 

iL 
Class of ‘employees on State-manag- 

ed Railways who are paid Presi- 
deticy —. (88-82. 

Consolidated — of the ticket check 
ing staff on ‘the East Indian Rail. 
way. 32-25: 2 } 

AMENDMENT(S)— 

ALLOWANCE(S)—contd. 
Question re— 
Free conveyance by rail. between 
Summer Hill and Simla and — 
of Army Headquarters staff. 
i859-6i, 

House-rent — drawn by _ persons: 
sharing Government quarters in 
Simla. 4678. 

House-rent — of trayelling ticket 
examiners. on the East, Indian 
Railway. 9. 

Luggage — given to third class 
passengers. 952-53. 

Mileage — of train despatch clerks, 
ete., on the old Oudh and Rohil- 
kund Railway,. 87. 

Mileage or running — paid to the 
staff on State Railways.  902 

Mileage: — paid to the;old_travel- 
ling ticket inspectors on the East 
Indian Railway. 2. 

Monthly 
ticket inspectors on the. Hast 
ndian Railway. - 475, 

Non-grant of house — to certain 78: 
lieving clerks on the East Indian 
Railway. 6 

Personal — given to the officers of 
the office of the Indian Railways 
Conference Association. 

AMALGAMATION— 
Question re — of the Fast 

and Eastern Bengal Railways.- 29]- 
92: 

AMBALA—=s 9% 
Question re— 
Amount given to the Sadar + Bazar 

Municipal “ Committee “from the 
Gash Balance in the Cantonment 
Fund, ---- 209. 

Contract for selling sweets and other 
eatables at the — Railway Sta- 
tion. 782. 

AMBASSADOR (S)— 
Question ve statement of the Japanese 

Indo. — in Bombay about | the 
Japanese, Pact. 696, 

Question re— 
—. of section. 6l of the Indiv: In-~ 

come-tax Act. 
— of the Government of India Bill 

in the House of Commons regard- 
ing the Princes and the Federa- 
tion. 689. 

— of the Indian Companies Act. 
409-0. 

'=5\ of the’ Indian “Medical ‘Csuncil 
3९#.* 696-97. 

— paid to the travelling 

; 
| 
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AMENDMENT OF STANDING 
ORDERS— 3 

‘See “Standing Orders’. 

AMBERICA— 
Question re propaganda against: India 

through’ films: like “Bengali and 
‘India speaks’ in Europe ano —. 
027-29. 

AMHERST STREET- : 
Question’ 7¢ Supervisors and clerks ii 

Question..re .grant.of generst.<- to 
political sprisoners, bafore. the imtro- 
duction of new) constitation. + 4407. 

AMRITA BAZAR PAT RIKA— 
Question re=— 

Article entitled “The Civil Service 
Bomb” in’ the’ —. 6063 09. 

Article in® the — about ‘the Faqir 
of Alingar. 534-35, 

AMTATTUR— 

‘Question ve closing of level crossings 
on the Madras and Southern 

> Mahratia Railway between Arkanam 
le 

ANDAMANS—__ 
Question re— 

Affairs. in » Cellular 
under the present 

ANDHRA— . 
Question re refusal to grant conces- 

sion tickets to the students of the 
Peasants “Institute; —. 266. 

ANEY;> MR. -M. 8.-- 
Criminal Law Amendment’ Bill— 

Motion to consider. 90i-06, 96, 
2. 22. 

| Demand! for supplementary grant in 
respest of — 5 
“Rxpenditure on the development of 

Broadcasting from ths fund’ 
483i, 4835-36. 

“Wxpenditure on the development 
of Oivil Aviation met from the 
fund”, 8I6. 

Election of — to the Select) “Com- 
mittee on the amendmen: of Stand- 
ing Orders.’ ॥28, de 

Indian Criminal Law Amendment 
(Repeal) Bill 
Motion to. - consider. 242i, ...।457, 

4737 
Motion for adjournment re allocation 

of certain resources between the 
Central. and Provincial _Goyern- 
ments. . -495-96.. 

Nomination of — to the Panel of 
Chairman /28. 

Question re— 
Increase in’ the quantity and value 

of quinine sold 
Sale of quinine. 80-86 

| Question (Supplementary) re— 
Census of the unemployed persons 

th India. 775. 
Quetia after 

a
k
 

=
e
 

ज59-9| 
Appointment of a Board of non-offi- 

cial visitors to the -- 5509-74. 
Books for’ prisoners in the Cellular 

Jail 589-90. 
Compiaints by pris 

Cellular Jail, u 

Hardships of prisoners in the 
Tular Jail, —.. 4420-!2. 

‘Newspapers: subscribed. for the 
prisoners in the welinlar — Jail, 

Provision\iof facilities for out-door 
games in. the Cellular. Jail,..—. 

Scale of diet given to certain pri- 
soners inthe Cellular Jail) —. 
4587. 

Supply of morning tea to prisoners 
in the Cellular Jail 5. 

i Quetta Earthquake. 
359-64. 

ANGLO-INDIAN(S)— 
Question _re— : 
Box Khalasies for European and — 

Drivers on State Railways. 225. 
i Indians, — and Ruropeans serving 
; in Port Trusts in India. 490. 
i Indians, Europeans and — in the 

various Port Trusts. 890-94. 

ANIMAL(S)— 
Question re establishment of an In- 

stitute -for’— and human nutrition 
Research. 685-86: 

ANWAR-UL-AZIM, MR ~MUHAM- 
MAD— 
Question 7e— = 

Ignoring of the claims of गत 
travelling ticket examiners on 
the North Western Railway. 77. 
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ee 
MAD—contd. 

Question re— 
Location of the Aerodrome at. Chit- 

tagong. 380. 
Ni of the strength of 

the old travelling ticket. exam. 
iners on the North Western Rail- 

MR. MUHAM- 

Aero- 
Akyab 

way. 77. 
Position of Muslims in the 

dromes at Mingaladon, 
and Chittagong. 380. 

Promotion of old travelling | ticket 
examiners on the North Western 
Railway. 77-78. 

APPEAL(S)— 
Question re— 
— decided by the Assistant _Com- 

missioner of Income-tax in Sind. 
29-92. 

Dealing of — against discharge on 
__the East Indian~ Railway. . 
Hearing of — "by the visional 

Superintendent of | Allahabad 
Railway. Division, East’ Indian 

548. 
Report ‘called for by the Commis- 

sioner of Income-tax, Bihar and 
Orissa, in — cases. 855-56. 

Right of — to the High» Court 
against the decisions of the Com- 
missioners .of Income-tax, 

APPLICATION(S)— 
Question re— se ats 

tection of  industries.| 

40-02. cs on 
— invited for posts of Army Offi- 

cers from England. 56-7. 
.— made under section 30 of the 
~~ Indian Income-tax Act. 9 

APPLICATION FORM(S)— 
Question re amount earned by State 

Railways by sale of —. 4775. 

APPOINTMENT(S)— 
Question re— 

लय = em- 
625- Plorees on State Railways. 

Administrative staff — held by In- 
dians in the Indian Medical Ser- 

= vice: l274-' 
i= -of Employment Officers on State 

Railways. 637-38. 
— of Indians as Chairmen of Port 
Trusts in, India. - 4694-96. 

— of the relatives of retired em- 
ployees in the Government of 
India Presses. _ 608-09 

Non- — of an Indian as President 
of the Tariff Board. 980, 

APPRENTICE(S)— 
Question re— 
Appointment of — on the 

Indian Railway. 2765-66 

inspectors on the Eastern’ Bengal 
Railway. 4/4. 

of extie— 
Indian 

Lillooah, 
of “the East 
Workshop, 
Workshops. 63-64. 

Appointments of the. time-expired 
—. of_Lillooah Worksho, Be under 
the Chief Mechanical. Engineer, 
East Indian Railway. = 

Appointments of the time-expired 
— of the Jamalpur Technical 
School to posts under the Chief 
Mechanical Engineer and Chief 
Electrical «Engineer, East Indian 
Railway. ~03-05)" 

Confirmation of certain mechanical 
ex- —amder the Chief Mechanica 
Engineer, East Indian, Railway 
il: 

in 

Technical 
Railway. 

os 
School, 
iil. 

of 
East 

Jamalpur 
Indian 

Rates of pay and other privileges 
of certain — of State Railways 

Successful Mechanical ex- asm ) 
 Lillooah shops, st In- 

dian Railway. ॥7! 

PPROPRIATION FROM. DEPRE- 
CIATION FUND— 

पु Demand for Excess ७४8४४४ ७4942: 

ARAINS— 
Question re ‘enlisting’ of —“in' > the 

Aimy. 3905. 

| ARCHAOLOGICAL CIRCLE(S)— - 
by Question re— 

Distribution of funds to the various 
BE 

ARCHAOLOGICAL DEPART- 
MENT. 
Question re 

Confirniation Of | foreigh  éxpértin 
the — 
'p ti of Buddhi in the 
—. 57705. 

ARCHAOLOGICAL FIND(S)— 
Question re taking out of India some 

important —. 4304-05. 

ARCHAIOLOGICAL SUPERINTEN- 
DENT(S)— 
Question re — in charge of 

ments. _302. 
monu-~ 

| 
| 

; 

| | 

a 
fa 

| 
i 
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ARCHEOLOGICAL SURVEY— 
Question 7e— 

Officers in —. 527-28. 
Officers in the’ — with qualifications 
jn architecture and Archeology. 

I487. 

ARCH HOLOGY— 
Question re— 

= Officers in the Archeological Sur- 
vey with qualifications in archi- 
tecture and archeology. 87 

Technical qualifications “of — the 
Superintendent of —,~ Southern 
Circle, Madras. 769-7! 

ARCHITECTURE— 
Question re officers in the Archzo- 

logical Survey with qualifications in 
— and archxology. 487. 

ARKANAM— 
Question re— 

Glosing of. level crossings on the 
Madras and Southern .Mahratta 
Railway between — and; Amtat- 
tur. , 23h. 

ARMY ({ES}— 
Motion for adjournment 7e bombing 

of women and children in the trans- 
eefrontier villages by the Indian — 

(Air 

— lent for producing ‘the 
‘Soldiers, "Phree’ 896. 

Disposal of the discarded) articles 
f the Fismm ओर ७३४: 

‘Enlisting of Arains in the --. 905. 
Tndian — cadets and ‘reframing of 

the list of martial classes. 2I. 

Indians and Britishers with King’s 
Commission in the Indian — 

Manufacture of Guns-an Indian 
Ordnance Factories for the’ use 

of the Indian -88. 
Mechanisation of British and Indian 

284-85. 

pas 

Non-admission of Arya Samajists in 
47. the — 

Recruitment of Sikh. Khatris in the 
Indian —. 7. 

Sub-divisional officers and Assist- 
ant Garrison Engineers in _ the 
electrical and mechanical  engineer- 
ing branch in’ the —. ~~ 035-36. 

Terms offered for the transfer’ of 
British Service Officers to the In- 
dian —. 795. 

Transfers from the British Services 
to the Indian —. 67. 

ARMY (AMENDMENT) BILL— 

See ‘‘Indian —’? under ‘“‘Bill(s)’’. 

ARMY CONTRACTOR(S)— 
See ‘‘Contractor(s)”’. 

ARMY. HEADQUARTERS— 
Question 7e— 

Free conveyance by rail between 
Summer Hill and Simla and 
allowances of — stafi. 859-6l. 

Moye of the offices of the — to 
Delhi during winter. 278-80. 

ARMY LANDING .GROUND(S}— 
See ‘Landing Ground(s)’’ 

ARMY OFFICER(S)—. 
Question 7e— 

Applications invited for posts ‘of 
— from England. - 56-77: 

ARMY VETERINARY CORPS— 
See “Veterinary Corps’”. 

ARREST (S)— 
Question re — and. conviction of four 

persons daily, found _ travelling 
without tickets, at  Jubbulpore. 
35-6, 

ARTICLE(S) 
Question re— 
— entitled “The Civil ५ Service 
Bomb” in the Amrita Bazar 
Patrika. 608-09. 

about the Faqir of Alingar. 534- 

— in the Sind Observer 
“Power <Aleohol’’. 329 

Disposal of the discarded — of the 
army. 285. 

Newspaper — on the Quetta, Earth 
quake relief and the Silver 
dubilee Fund which. 
action was taken. 907-24. 

Purchase of -- required by the 
Military Department.  59-60. 

Purchase of _— required by the 
Railway Board. 60. 

Purchase 
Director 
Indian Stores Department. 289. 

ARYA MARRIAGE VALIDATION 
BILL— : 

See ‘Bill(s)” 

ARYA SAMAJIST(S)— 
Question 7¢ non-admission of — in the 

Army. 47. 

entitled 
95. 
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ASAF-ALE MR. “Mi 
Criminal’ Law Amendmeny  Bili— 

Motion to consider. 645, 654, 655, 
672-85, 8I2, 8i4, .8l6, 8i9, 82l, 
832, 833, 889, 890, 942. 

Demand for supplementary 
respect of — 
“Expenditure 00 the “development 

of Civil Aviation” met from the 

graat jn 

fund”. व8 82-34, > i6i6, 
{8I7, i8i886" (6! 

“Miscellaneous’’; 7” —856:57. ._ 
Indian — Griminal’ “Law Amendment 

(Repeal) Pill 
Motion to consider. 4440, 

Tndian’ Moto, Vehicles (Amendment) 
Bil— 

Motions to consider and to rsfer 
to Select Committee: 98-202; 
4207. 

= Motion» for adjournment re ‘bombing 
of women and childrén inthe Trans- 
Frontier villages by the Indian Army 
(Air: Force). 39]. -: . 

Question re— = 
Aeroplane formerly-in the use of 

His Excellency the Viceroy, 772- 
74. 

Application ‘of the Punjab Sahukara 
~~ Act to the’ Delhi Province. ~-285-86. 
British troops in India. 280-847 
Census of the unemployed” persons 

in British India. 774-75. 
fiected by isition. 

of land for the Pusa Institute in 
Delhi. 854-55 

Decrease in’ the. Indian expotts te 
certain countries: 852-56. 

Delhi Civil Station Notified Area 
Committees. 278. 

Disposal of the ded articles of 

=r
 arm: 

Indians and Bri ith King’s 
Commission in the Indian Armv 

22. 
Lease of land between Delhi and 

Shahdara to Mr. Waugh. 853-54. 
Mechanisation of British and Indian 

army. 284-85. 
Move of thé offices of the Army 
Headquarters. to Delhi during 
winter. 278-80. 

Non-application of the Child Mar- 
Tiage Restraint Act to Canton- 

in Central India. 399-409 
of congestion in Old Delhi. 

unicipal Committee to the Delhi 
Electric Supply Company. 266-87 

Secretary of State’s conception of 
political offenders. of the Civil 
Disobedience class and bomb- 
throwers. 852. 

ctricity by the New Deihi 

ASAF ALI, MR. M—contd: 
Question re— 

Use of thé: Army Landing Grounds 
af Agra and Ahmedabad by His 
Highness the Maharaja of KEash- 
mir and Prince Midwanis 77. 

tion (supplementary) re— 
rned or exiled ८: persons not; 

allowed to return to India: 935. 
Placing ‘the Safety Inspector. direct- 

ly under the Government of Trdia 
4775. 

Refusal of; admission to गति 
students in England to a swim- 

Qu 

ming pool> 402. 

ASANSOL— जन Eee inn 
Question re deo: tion of persons 

who fail to 8 he Refresher 
Courses. of © Chandausi and — 

railway schools: ‘76, 

ASSAM— 
Question re— 
Appointment of Asssmese in certain 

appointments’ in the Comptrolier’s 
fice, —: 649-20, 

Construction of roads in 
964-65. 

Establishment of a HighsGounrtefor 
RAGES ; 

Mail sorters’ 
= 635-36 

ASSAM BENGAL RAILWAY— 
See ‘“Railway(s)’’. कु | 

; ts tsa eS 5 

ASSAM FLOOD ENQUIRY GOM- 
MITTER— 

See ‘‘Committed(s)’’. 

ASSAM 
966-67. 

ASSAMESE— 
Question re— E 
Appointment..of — in certain ap- 

polntments in the  Comptroiler’s | 
Office, Assam. _ 69-20. 

Reservation of a A 
in Government service for the — 
BE 

Assam, 

East Bengals andy 

lanters’ Association. 

ASSAMESE SOLDIER(S)— ~ 
See ‘‘Soldier(s)’’, 5 

ASSEMBLY. 
Motion for adjournment 76 prohibition 

of the convener of the Congress — 
Party Committee re detenus te enter 
into certain places-in Bengal. 27- 
28, 57. = : 

See also ‘Legislative —’. 
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ASSEMBLY CHAMBER— 
See ‘Legislative —’’. 

-ASSESSED RENT— 
“See “'Rent’’. 

-ASSESSEER(S)— 
Question 2e— 

Absence of: waiting accommodation 
for — in Income-tax. Offices in 
Bihar and Orissa. 856. 

Production of “books..and registers 
by income-tax — in Sind and 

‘ation of minimum and maximum 
mit for the — payment. of 

income-tax. 25-26. 

ASSESSMENT (S)— 
Question 7e— 
— of incomé 

payers ‘in कि 
TIncome-tax —— re-opened in’ Sind 

Regulation. of Income-tax = in 
Bihar and Orissa 856. 

ASSET (S)— 
Question re allocation of — and Tiabi- 

Titiés between the New Orissa Pro 
yince and. the 
Madras... .783. 

Goyernthent . of 

TANT 
INCOME-TAX—__ 
Question re— 

Appeals decided iby the —<— in 
Sind. —29-92. 

Tra: 

ASSISTANT  DIRECTOR(S) OF 
POSTS AND TELEGRAPHS— 
See “Direttor(s) ‘of Posts and Tele- 

graphs”. 

ASSISTANT 
S)— 

ASSISTANT 
NEER(S)— 

See. *‘Engineer(s)?". 

GARRISON ENGL 

ASSISTANT MANAGER(S)— 
See ‘‘Manager(s) 

ASSISTANT RIVER. SURVEYORS— 
See “River Surveyors’’. 

ASSISTANT . RUNNING SHED 
FOREMEN. 
See “Running Shed गा हा 

ASSISTANT STATION MASTER(S)— 
See ‘Station Master(c)’’. 

ASSISTANT SUPERINTEND- 
ENT(S)— 

See . “‘Superintendent(s)’’. 

ASSISTANT SURGEON (8) 
Question re— “ 

Allowances | given to Military Sub 
= on. transfer). I528-99 

Discrimination “against ‘Indian Mili- 
599 tary) Snb- =. 

Posting of —. to Hospitals on the 
East Indian Railway. 86. 

Provision of an — in the railway 
hospital af ‘Tundlay 92-95: 

Racial discrimination in the recruit- 
: fin the Indian Meilical 
Department. 7776-77. re 

ASSOCIATION(S)— 

Question: re— > 
Action-< taken} onthe | xesolutions 

adopted at the Conference of the 
East Indian Railway, Employees’ 

845. 
Application of Fundamental Rules 

to the Indian Rail Confer- 
encé — “staff, 9' 

Assam Valley Planters’ —. 965-67. 
Grant, of certain facilities to the 

i Railways Conference — 
6 

consulted 
on of repressive 

legislation. 605 
Non-grant of transfer concessions to 

the staff of the Indian Railways 
Conference —. 495. ४५ 

Non-observance of certain holidays 

ce. 
- Non-observance of 7 

Rules in the Office of the Indian 
Railway Conference —, Delhi. उ8 

Non-revision of the~ pay of the 
Indian Railways Conference — 
staff. 495-96: 

Pay of the staff in the office of the 
Indian Railways Conference —-. 
93-94 

Personal allowance given “tu “the 
officers of the office of the Indian 
Railways Conference —.. 494. 

Removal of the Office of the indian 
Railways Conference — to Allah- 
abad. 487-82, 

Salaries of the Indian _ Railways 
Conference, — Staff. 96-97. 
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ASSOCIATION (S)—contd. 
Question re— 

Staff of the office of the Indian 
Railways Conference —, Delhi. 

Staff of the offices of the Director 
of _ Wagons Interchange and 
Indian Railways Conference — 
transferred to Delhi. 279-80. 

Transfer of offices of the Diréctor 
of Wagons Interchange and the 
Indian Railways Conference — 
to Delhi. 92-93. 

Transfer of the office of the Indian 
Railways Conference — to Delhi. 

494-95. 

ATTENDANCE— 
Question ‘re — of members at the 

meetings of the Lahore ~Caaton- 
ment Board. 22i. 

TTITUDE— Z 
Question re alleged hostile — of the 

East Indian Railway Administration 
towards Trade Unions. 290-97 

AUDIT DEPARTMENT — 
Question re— 
Promotion and seniority of the 

travelling  tickef inspectors of 
the Account and — transf2ried to 
the Traffic Department of the 
East Indian Railway. 

Promotion and seniority of travel- 
ling ticket examiners and trayel- 
ling ticket inspectors of the 
Accounts and — transferred to 
the Operating Department of the 
North Western and East Indian 
Railways. 

AUTOMOBILE FACTORY(IES)— 
See ‘‘Factory(ies)’’. 

AUTOMOBILE INDUSTRY— 
See “‘Industry(ies)’’. 

AVIATION. 
Question re— _ 

Office of the Civil —in India. 87 
Technically qualified men employed 

in aircraft. and-— in India. «305. 

AYYANGAR, MR. M. ANANTHA- 
SAYANAM— ; 

abograph (Amend ) Bil— 

Motions to consider and to refer to 
Select ‘Committee. 250 

Demand for Excess Grant in respect 
f ‘“Pransfer to the Fund for Re 

if ike “Da- 
mage”. 940,~ 

ANANTHA- 

Demand for supplementary grant in 
respect of— 

“Expenditure on the development 
of Broadcasting met from the 
fund”. 83-35, 839. 

“Expenditure on the development 
of Ciyil Aviation met from the 
fund’. 8]7, 8i8. 

Indian Coffee Cess Bill— 
Motions to consider, to circulate andi 

to refer to Select Committee. 
666-7I. | 

Tndian’ Criminal Law Amendment | 
(Repeal) Bill | 
Motion to consider. कपठा: 

Indian Motor Vehicles (Amendment) 
Bil— 

Motions to consider and to, refer 
to, Select Committee. I 

Provincial Insolvency (Amendment) * 
es | 
Motion to consider. 067-68. “| 

Question re— 
Amount raised in India by subs- 

eriptions for the Silver Jubilee 
Celebrations. 296-97. 

Applications invited for posts of 
Army Officers from _ England. 

Appointment of a Special Tariff 
Board. 2i92. 93, 94. é 

Birth control propaganda in Indlia. 
4868 

Bringing in of trains near the plat- 
forms at certain stations: /on the 
Madras and ‘Southern ~ Mahratta 
Railway. 293-9: >> 

Collection of Income-tax from: mdhis 
and funds in Madras. 506 

_ Combing for working the gold mines 
in the Nil 5 706-07. 

Compilation of statistics for agri- 
cultural and industrial . wages. 
5i9-20, 

Connection. of Chittoor with a trunk + 
telephone line. 35. 

Construction of a railway line Bet= 
ween Tirupati and Madras. 703 i 

a
 

६
 

Centemplated creation of a post, of 
Assistant Director of Posts and 
Telegraphs and retrenchment in 
the Posts and Telegraphs Depart- 

36 ment. 35- i 

Demolition of a Hindu temple by 
the Rangoon Development Trust. रु 
4869-7 } 

‘Grant of concession rates of postage 4 
on printed marriage “invitation 
cards. 35. | 

Institution of the system’ of job ; 
analysis in the Posts and -Tele- | 
graphs Department. 298, रे : 

4 
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M. ‘ANANTHA- 

Non-reduction of the excise duty on 
salt manufactured from sea-water. 
294-95. 

Platforms at certain stations on the 
Madras and Southern Mahratta 
Railway. 292-93. 

Prevention of the export of: silver 
and a rise in/its price. 705-06. 

Programme for, (rural uplif, in 
Madras. 867-68. 

Prohibition in Italy of the import of 
fyom India and of Indian 

urance companies from carrying 
on business. 4868-। 

Promotion of long staple and middle 
staple cotton in India. 295-96. 

Promotions: to administrative grades 
on the East, Indian Railway. 2864. 

Proposa|, to. construet a funicular 
railway from Tirupati to Tiru- 
malai Hills in the Madras Presi 
dency. 703; 

Proposed diversion by the Madras 
Government of the grant | from 
the Petrol Pund towards rural re- 
construction, 4865. 

Protection of Indians from air 
vaids. 705-04. 

Protection of Indians, in) Abyssinia 
3044, 

increase 0 कह |balance..of trade 
in favour of India. : 36-37: 

Refusal 0: 
ersons: Qi 

sisal relief. to the 
sufferers. 704-05. 

Revision of the exchange ratio. . 520. 
Sale of silver: by the Government of 

India... 043-44. 
Selection of ‘‘Dufferin’’ Cadets from 

Mi 57-28. 

earthquake 

adi and 
Madras and 
Railway... 702-03. 

Utilisation of the Petrol. Fund for 
ae development: of roads. 866- 

7. 
Question: (supplementary) re— 
Abolition of the India Store Depart- 

ment, London. . 42. 
Casualties during the earthquake at 

Quetta and value of the property 
losi 5. 

Confirmation of a foreign expert in 
she Archeological Department 

Countries with banned or restricted 
imports from India. 528 

AYYANGAR: (MR. Mv, ANANTHA- 
SAYANAM—coneld. 
Question (Suppy.) re— 

ecrease in the Indian exports to 
certain (¢ountries. 855: 

Discoyery of paintings. at certain 
temples at Conjeevaram and Tan- 
jore. 768 

Distribution of the grant for rural 
uplift. 09. 

Excavetion work at Quetta after the- 
thquake. 72. 

Excise duty on steel. 792. 
Hardships of prisonérs in the Cellu- 

lar Jail, Andamans. 4. 
Ttalo-Abyssinian dispute, 206, 207 
Organisation of sugar industry, 643. 
Position of Indians in Fiji. 526. 
Positions of 

with regard to the clove ordi- 
_ nances. 594. 
Power in the aerial of the Delhi 

Broadcasting Station, 693. 
Preparations in India for a war. 

02. 
Propaganda against, India through: 

films like ‘Bengali? and ‘In ie 
speaks’ in Europe and America. 
4029. 

Protection of Indians in Abyssinia. 
4047: 

Publications distributed free to the 
Members of the Central Tegisla- 
+पए8..-74. 

Purchase of articles required by the 
tary Department. 59 
Jding of Quetta. 77. 

sa] of pi to Mr, Mohan 
090 Cellular 
0L-02. 

0008 tickets 
to the students of the Peasants 
Institute, Andhra. , 866. 

Registration of properties of Indians 
in. Abyssinia. 43 

Report on the Co-operative Move- 
|. India submitted by Mr. 

Darling. न 
jon of imports into India. 

i6. 
Rise in the price of silver. 65. 
Sale of silver. 037_ 043. 
Salyage of property at Quetta after 

the earthquake. i 
State Prisoners in the Damoh Sub- 

Jail in the Central Provinces. 
395. हि 

Temporary clerks in the office of the 
Controller. of _ Telegraph Stores, 
Alipore.  67. 

Trade _ negotiation 
United Kingdom and Italy and 
India. 605. 

Unemployment problem. 854-52. 
Repealing and Amending Bili— 
Motion to consider. 209. 

Indians in Zanzibar’ 

between the- 



4 INDEX-TO LEGISLATIVE, ASSEMBLY DEBATES. 

AYYAR, DIWAN BAHADUR R. प्र. 
KRIS: 
Oath of office. . 

AZHAR ALI, MR. MUHAMMAD— 

Criminal Law Amendment Bill— 
Motion to consider. 893, 894. 

Election of — to the Imperial Counci] 
of Agricultural Research and its 
Governing Body. 548-49. 

Indian Motor Vehicles (Amendment) 
Bill— 

Motions to consider and to refer 
to Select Committee. 207-08. 

Question re— 
A’ssessed rent of “‘B’’ and “657 type 
= Unorthodox quarters in New 

~ Delhi. 
“By and —, “GC” class 

Kaithu, Simla. 4620-2 
Basis of allotment of Government 

quarters in Simla. 6i9 
Certain benefits for mistries and 
mechanics of the Posts and Tele- 

_ graphs Department. 5858 — 
_ Dealing of appeals ageinst discharge 
~ on the East Indian Railway. 42 
Delay in the announcement of the 

appointments to the Listed posts 
of the United Provinces Jndicial 
Service by the Public Service 
Commission. 398-99. 

Different cadres of the establishment 
¢ of the East Indian Railway. 82. 

~ Different limit of pay for allotment 
of orthodox and unorthodox 
quarters in Simla. 62I-22, 

Different principles for allotment cf 
Government. quarters in New 
Delhi and Simla. 6i9 

- Differentia] treatment in the allot- 
t rter: 

quarters in 

ral) 
‘Enquiry into the conduct of an 

Imperial Service Officer. 978. 
Examinations in establishment 

duties passed by the Superinten- 
dents and Assistant Superinten- 
dents, Staff, on the Hast Indian 
Railway. . 

Facilities and comforts for Govern- 
ment seryants living outside the 
municipal limits in Simla, 26i- 
dé. 

_ Government quarters in Simla _oceu- 
“pied by the ‘staff of the Public 
Works Branch. 68. 

_House-rent allowance drawn by 
persons sharing Government 
quarters in Simla, i 

Lien on a lower type of quarter of 
ie Government of India: staff. 

AZHAR ALI, MR. 
cont 
Question re— 
Method for the redress of grievances 

of the railway staff 
Mileage allowance of train despatch 

clerks, etc.,.on the old Oudh and 
Rohilkund Railway. 8. 

Mileage allowance paid to the old 
travelling ticket inspectors on the 
East: Indian’ Railway. © 92. 

Notification ‘of the rules regulating 
the discharge “and dismissal i 
Stade Tailway” non-gazetted  ser- 
vants to the st Indien Railway 
employees. 42-43, 

_ Number of! excess officers and sub- 
ordinates on State Railways. 425- 

MUBHAMMAD— 

24. 
Permission to Government employees / 

with ~ college:going” —childyen to 
retain their quarters in New Dethi- 
on payment of rent on a <i0 per | 

©) cent-- rent basis.’ 4622-23. 
Posts of ‘Transportation Inspectors 

Sanctioned by the East Indian 
Railway. 44 i 

Promotions to the posts ‘in head- 
quarters offices of the: Tyansporta- | 
tion and Commercial Departments. 
235--3 anti i 

Refusal by the Nazul Officer, Delhi, } 
to accept mon from=the 7 
dents of Na Karol “Bagh. 
46i6-7. 

Rent charged from Members of the 
Indian Tigi islature: for 5 
Summer “Hill, Sim! 

Residential accommodation for Gov- 
ernment servants in New Delhi 
and Simla. 640-I2. 

Rules for allotment of Government 
quarters in Simla 

Seniority list of travelling” ticket 
examiners and ticket collectors on 
the East Indian Railway. 408. 

Service conditions of the East — 
Indian Railway employees. 45. : 

Shortage of Government quarters in 
Simla: 63-I4 f 

Transfer of control of the’ Railway _ 
School of Transportation, “Chan; 
dansi, to the Agent, Hast. Indian 
Railway. 82. पु 

Woter meter rent realised from Goy- _ 
ernment servants’ in New Delhi — 
and SimJa. 364-6. z 

Question (supplementary) re— a 
Reduction in the number of classes ~ 

on Indian Railways, 60. y 
Taking out of India some important — 

Archeological finds. 5. 
Resolution re manufacture of loco- 

motive requirements in State Rail- | 
“way Workshops. 354- 3 
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RH— 
re Hapur, Remount Depot 

at — in the Meerut Division. 232. 

BADRUL HASAN, MAULVI— 
Oath of Office. 80: 

BAGDIGI— : 
Question re explosion in — _ Colliery 

in Dhanbad. 894-95. 

BAGGAGE— 
Question re free allowance for - third 

class passengers from Ceylon to 
India. 463-64. 

BAGHDAD— 
Question re terms of the . Oudh 
Bequest administered by His 
Majesty’s Consulate at 64-67. 

BAJORIA, BABU BATJINATH— 
Consideration of the Report of the 

Tribunal on Financial Settlement 
between India and Burma after 
separation. 943-47. 

Demand for supplementary grant in 
respect of— 
“Expenditure on the development of 
Broadcasting met from the 
fund’. 838. 

“Expenditure on the deyelopment 
of Civil Aviation met from the 

388 
86008, 854-55, 

Indian Coffee Cess ओ-. 
Motions to consider, to circulate 

and to refer to Select Committee. 
4672, 7 = ; 

४ in “B” ~ type 
quarters in Simla. 859. 

Allotment of Government quarters 
in Simla. 4804-03, 

Allotment of Summer Hill quarters 
in. Simla... 86-62. z 

is of rent for Me कह, 

railways to the 
Kalka Simla Railway. 863-64. 

Classification of paper. 798. 
Exhibition of objectionable cinema 

films. 799. 
Free conveyance by rail hetweern 

Summer Hill and (Simla and 
allowances of Army Headquarters 
staff... 859-6I. 

Hindus ‘and the ‘railway services. 
799-800. 

House™ rent charged fiom’ the 
“officers and staff of the Govern- 

ment of India in Delhi. 862-63. 

BAJORIA, BABU BAIJNATH—contd. 
Question re— 

Maximum assessed rent for Govy- 
ernment quarters in Simla, 800. 

Money invested in the building of 
quarters in Simla ang Delhi and 
interest paid on such debts. 
4800. 

Nomination of members to the- 
Industrial —_ Research Bureau. 
4797-98. 

Rent collected from the — officers 
and staff_of the Government of 
India in Delhi and cost of main- 
tenance, etc., of quarters, 863. 

Representatives to the Industries - 
Conference. 798. 

Tenders for the construction of the - 
Howrah Bridge. 798-99, 

Question (Supplementary) 7e— 
Abolition of the India Store Depart- 

ment, London, 40; वा. 
Definitions to be followed by. the 

Board of Film. Censors in India. 
3794. हे 

Nomination, of Indians: to the- 
Board ‘of Film Censors in India. 

BAJPAI, SIR GIRJA SHANKAR— 
Aligarh Muslim University (Amend-- 
ment) Bill— 
Motion to consider, 954. 
Consideration of clause 2, 256, 259- 

“Motion to pass. 26 ,श7, 
Motion. re— 

Election of a member to: sit on the 
Imperial Council of Agricultural” 
Research and its Governing Body 
42 

Election. of one Muslim member to 
sit_on the Standing Committee on- 
Pilgrimage to the. Hedjaz. 37. 

Election of two members for the 
Central Advisory Board lof 

_. Wducation. 457, 38, 40, ॥4-42. 
~ Oath of Office: 4379: ig 

Resolution re  positien of Thdian 
nationals settled in Zanzibar. 29-- 
25, 235, 239, 940. 

BALANCE OF TRADE— 3 

Question re India’s —. 786-88. 
See also- “Trade, Balance of’. 

BALASORE— Sete 
Question re imposition of — penalties= 
onder section « f the’ Income-tax 

Acherim= »Puri. and — 
Circles, डर 
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BALLAST STONES— 
Question re contracts for the supply 

of — to the Burma Railways. 
iis. 

‘BALLAVDAS ISSARDAS— 
Question 7e allegations against one 

—, vending contractor for Railway 

Stations from Howrah to Bandel. 

87-89. 

BALLOT(S)— 
Question re introduction 

system of voting. 409. 
of the —- 

BALUCHI REGIMENT(S)— 
See ‘Regiment(s)”- 

BALUCHI SOLDIER(S)— 
See ‘‘Soldier{s)’’”’. 

BALUCHISTAN— 
Question re—- 

Allowances paid — tthe ~ tribal 
Sardars of —. 298-303. 

Constitutional “aspect: “of certain 
territories in —. 298. 

Constitutional character of the 
Shahj and other Jirgas in -—. 

304-05. 
Earthquake relief measures in — 

पा 
Losses in tribal areas in — die to 
earthquake. 55-46. 
Position of the Political Agency in 

the territories of Yob and 
Khatrano in —. 3504. 

Prohibition of relief parties! in 
Quetta ang — after the earth- 
quake. 775. 

-BALUCHISTAN CIVIL SERVICE— 
Question re employees of the police 

force and — killed in the earth- 
quake, 270-7. 

BAN— 
Question re lifting of — from the 

Khudai. Khidmatgar and other 
- Congress organizations in _ the 
North-West. Frontier Province. 
7627-28. 

BAND(S)— 
Question re — at the Connaught 
Place, New Delhi. 440I-02. 

“BANDEL— 
‘Question ve allegations against one 

Ballavdas Issardas, vending {con- 
- tractor’ for Railway Stations from 

Howrah to —. 87-89. 

BANERJEA, Dr, =P. 
Consideration of ihe 

N.— 
Report of the 

Tribunal on Financial Settlement 
betaveen India and Burma after 
separation. 954-57, 960. 

Demand. for supplementary grant in 
respect of—_, 

Miscellaneous”. 849-50,  934- 
35, 4958. 

Indian Criminal Law Amendment 
(Repeal) Bill— 

Motion to consider. 237, 240. 
Motion for adjournment ze allocation 

of certain resources between the 
Central and Frovineial Gove:n- 
ments. 435. 

Question +¢e— 
Acceleration of the 

services on the East Indian and 
Eastern Bengal” Railways. 032. 

Amount ‘collected under the | Salt 
(Additional Import Duty) Act in 

3057: oe 
of employment of troops 

| 

suburban 

Annual: cost 
_ in Bengal to suppress the terroris 

movernent 220. 
Appointment of the relatives of re- 

tired employees in the Govern- 
ment of India Presses. 608-09. 

Compositors, binders. and — distri- 
butors discharged from the Gov- 
ernment of India. Press)! Calentia. 
607-08. = 

Construction of the 
Railway. /62, 463, 

Fixation. of the initial pay 
in the East Indian Rail 
605. 

of staff 

fevances of the employees of the 
Fast Indian and Eastern Bengal 
Railway Press. 603- 

Indent for two mono machines for 
the Hast Indian Railway Press at 

... Calentta. 604. ae 
Thdians employed in, and  Tndia’s 

contribution towards, the League 
of Nations. _ 029-30. 

Nature of duties discharged hy the 
readers and copyholders in the 
Government of India Presses. 
606-07. 

Officers and servants of the Trustees 
of the Indian Museum. Calcutta. 

_. 7482, 483. 
Propaganda against. India _ through 

films like ‘Bengali? and ‘India 
speaks’ in Europe and America. 
027-29. 

Selection of delegates to the session 
a the League of Nations,  030- 

Temporary clerks in the fice of the 
_ Controller - ् Telegraph ... 50085, 

Alipore. /66,. - - 

| 
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BANERJEA, DR. P: N.—contd. 

Question re— 
Terms of reference of the Income- 

fax enquiry committtee. 403i- 
I032: 

Question (Supplementary) *e— 3 
Exhibition of the films ‘India 

Speaks” and» ‘Bengali 440] 
Return -of Mr. ‘Subhash’ Chandra 

Bose ‘to India.’ 4408. 

BANTA— 
Question r¢ — shops in ithe Market 

Bazar, Kasauli. 974-75, 

BANK(S)— 
Agreement between the Reserve — of 

India and the Imperial — of India 
429-52. 

Agreement between the Secretary of 
State for India in Council and the 
Reserve — of India. 32-36. 

Question re Savings — Accounts and 
Government securities held in cus- 
tody of the Accountant... General, 
Posts and. Telegraphs. 98. 

BARDALOI,. SRIJUT. N, 6.— 
Demand for supplementary grant in 

respect of— 
“Miscellaneous!” 4850-52, 

dndian Criminal Law + Amendment 
(Repeal) Bill— 

S4OLiOn. to consider. 4450-56, 

ideration of Clause 2, -756. 
Question re— 

Abolition of the India Store Depart- 
ment jin London 

Appointment of an Indian as ‘the 
Chairman of the Bombay Port 
Trust. 967-6 

Appointment of Assamese in certain 
appointments in the Comp 
troller’s Office, Assam. 69-20. 

Assam Valley Planters’ Association. 
966- 

Claims for promotions and prefer- 
ment: -Assamese , 965. 

64-65. 
Disabilities of Indians in Zanzibar. 

969. 
Effect of the Ottawa Agreement on 

India and the Dominions. 970. 
Enguiry into the financial relations 

hetween India and Burma, 968. 
Enquiry into the system of levying 

meome-tax.  97/. 
Establishment of a High Court for 

Assam. 6; 
Establishment of a University at 

Gauhati. 633-34, 

BARDALOI, SRIJUT फ, C.—contd. 
Question 7e— 

Indian Tea Licensing Committee. 
78. 

Indians jn “Cochin China, Java, 
Ceylon and Singapore.’ 969. 

Mail sorters in Hast Bengal and 
Assam. 635-36. 

Production of quinine and cinchona. 
636. 

Purchase of iron बाते steel materials 
by Indian’ Railways. 9 

Reservation of a certain percentage 
in Government ‘service for the 
Assamese. 625-24 
‘transfer of Sylhet «to Bengal. 

Question (Supplementary) re report 
of the Assam Flood Enquiry Com- 
mittee. 89. 

Resolution 7९ reduction of import duty 
on carbon blocks. 999. 

BARODA, GAEKWAR OF— 
Question 7¢ negotiations with the — 

in respect of Kathiawar ports. 623, 

BARRAGE CANAL (Sj— 
Question #€₹ — in Sind. 7श2-०7 5. 

BARWALA ‘VILLAGES— 
Question ve question of granting 

jurisdiction of — to the Limbdi 
Si 

BATH ROOM(S)— 
Question re water basin arrangement 

in some of the — of second class 
compartments on the Madras and 
Southern Mahratta Railway. 305 
06, 

BEAT(S} 
Question re enhancement of the — of 

the keymen on the East Indian Rail- 
way. 477-72. 

BENEFIT FUND(S)— | 
See ‘‘Fund(s)”’ 

Motion for Adjournment re— 
Government Circular prohibiting the 

Congress Assembly Party Com 
mittee to enguire into and report 
upon the administration of the re- 
pressive Laws inv — 

Prohibition of the convener of the 
Congress Assembly Party Com- 
mittee re detenus to enter into 
certain places in —. 427-28, 57. 

Question  #९--- 
Amount collected under the Salt 
री Import Dui Act in 
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BENGAL—conid. 
Question. re— 

Annual cost of employnient of troops 

jn — to suppress the terrorist 
movement,  2/0. 

Appointment, of a Committce by the 

Congress Party in the Assembly 

to enquire into and report upon the 

administration of Repressive Laws 

ia, = 49. = 

Exclusion of the Chittagong Hill 

Tracts from the General cons- 

tituency for election to the — 
Legislative Council. 4704. 

Inmcome-tax Officers in —. 70. : 

Reorganisation of the superior staff 

of the Income tax Department 77 

—. 70-07. 
Re-transfer of Sylhet to —. शी. 

“BENGALI — 

Question : 

films — “India 

_ Speal A00-0 7 

Fropaganda against India through 
films like — and ‘India speaks’ in 
Europe and America. 7027-29. 

BENGAL 
CIRCLE— 

Question re recruitment of the quali- 

fied sons and dependants “of — the 
postal employees in the —. 034. 

AND ASSAM. POSTAL 

BENGAL AND NORTH .WESTERN 

RAILWAY— पर 

See ‘Railway(s)’’. 

BENGAL NAGPUR RAILWAY— 

“See (8) : ze 

BEQUEST(S}— 
Question re— 

Terms of Fateh Ullah Khan's 
Zindiyah—. 68-69. 

Terms of Oudh — administered by 
His —Majesty’s 
Baghdad. 64:67. 

Consulate at 

BEST, ] rae 
Question +é@ wound received by —. 

Political Agent in. the» Malakand 
gency: 534. 427 त6:%] 

e Central Advisory 

~ 968. 

BILL(S)— 
Aligarh Muslim’ Universit; 

BHAGAVAN DAS, DR.—contd: 
Indian Criminal Law Amendment 
(Repeal) Bill— 
Motion. to consider. 8. 

Motion for adjournment re _ bombing 
of women and children in the Trans- 
Frontier villages by the Indian 
Army (Air Force), 382, 

Resolution re. manufacture of locomo- 
tive requirements in State. Railway 
Workshops. - 372. 

BHAT, MR. M::D.— 
Oath of Officer 7. 

BHUFUI SING, MR.— 
“Question 7¢ non-confirmation of certain 

élerks in the offices of the -Tele- 
graph Storeyard, Alipore, Calcuttt 
540-4. 

BIHAR AND ORISSA— झा 
Auestion! 7€--+ 

_TooAbsences« accommodation 
for ussessees in’ Incomié-tax Offices: 
in —. 856. के 

Grievances of the Income-tax staff in 
—. 656-58: 

Posting of certain ~ Income-t 
Officials at a particular station: 
a Jong time in 7 8969-70. 

Regulation of Incomeé-tax assessmet 
in —, 7856 

Report called for by. the Commis- 
sioner of Incume-tax, —, in appeal 
cases. 855-56, 

Question +e detachment of “Britis 
Troops .-Staiioned in certain — 
Wages in Dacca, 475-79. 

= Hes 

(Amend- 
ment}— 
Motion to: consider. 254-55. 
Jonsidération of clauses. 255-6. 
Motion to pass. 26-63, 27-79 
Passed. 272. 

Arya Marriage Validation— _ 
- Introduced. 968. Sidiite “PA t) 

the 8; Committee. 809-I], 
‘ircalated. as I8il.~ से & 

“Central Provinces: Courts, (Supple 
mentary)— tn dronedsiidndy 

Introduced 642. = Eee. 
.. Motion -to consider. -4063-64; , < 

Passed. l064s===) + 

a
e
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BILL(S)—contd. 
Child Marriage Restraint (Amend- 

ment)—(Mr:- 8. ‘Das)— 

Introduced. 968. 

Ginematograph {Amendment)— 

Motions to consider and to refer to 
Select Committee. 237-53. 

Referred to Select Committee. 253. 
Gods of Civil Procedure (Amend- 
ment}— 

Motion to refer to Select Com- 
mittee. 272-76, 987-96. 

Referred — to Select | Committee. 

Gode of Civil Procedure 
Amendment}— 

Fresentation of the report of the 
Select Committee. —497. 

Code of Criminal Procedure (Amend- 
ment)—(Sardar Sant Singh)— 

Presentation of the report of the 
Select Committee. 348. 

Criminal Law Amendment— 
Motion for leave to introduce. 43- 

47 
Introduced. 47. 

Motion to -consider. » 434-78, 549-88, 
642-85, 77-60, 797-840, 883-950. 

Negatived. 980. 

Message from H. BE. the Governor 
General recommending the passage 

= of the —. 7059. 
Point of order raised by Mr. 8. 

Satyamurt] as to whether there 

(Second 

has not been a breach of 
privilege of the House 
inasmuch as. the contents 
of a Bill (i.e, the —) where 

communicated tc a section of the 
Press before the motion for leax 
te introduce jt was made in the 
House. 44-47. 

Point of — order raised by Sir 
Cowasji Jehangir as to whether 
the motion re the — discussed and 
eck 

sam. 0 
the Indian Criminal Law Amend- 
ment (Repeal) Bill do not raise 
substantially an identical question 
4924-25, 432-36. 

Criminal Law Amendment — (88 re- 
commended)— 

Motion for leave to introduce. 
059-62. 

Negatived. 062. 

Factories (Améendment)— 
Introduced. _57. 
Considered and passed 
Passed by the Council 

970. 

7220-Ii. 
of State. 

“BiLGL(S)—contd, 7 7777< = 
overnment of India— 
Question re amendments of the — 

in the House of Commons regard- 
ing’ the Princes and the Federa- 
tion. 689. 

Governor General’s assent to ——- 
] 

Hindu Marriage Validity- 
Introduced. 968. 
Hindu Women’s Right to Property— 

Introduced. 4967. 
Indian Army (Amendment}— 

Introduced. 
Considereg and passed 

Indian Coffee Cess— 
Introduced. _॥97. 
Motions to consider, to circulate 

and to refer to Select Committee. 
638-74. 

Motion to consider, adopted. _ 4674. 
Consideration of— 

4065-67. 

Clause 3. 674-76. 
Clause 4  I676-77. 
Clause 8. 677-78. 

Passed. 678. 
Tndian Criminal Law Amendment 

(Repeal!\—(Mr. 8. Das)— 
Motion to consider. i/3 56, 729- 

Adopted. 755. 
Consideration of clause 2 756- 

66. 
Discussion adjourned. _766. 
Foint of order as to whether there 

can be a discussion on the 
Principle of the — upon a ccu- 
sideration of a clause after the 
principle and the real ohject of 
the — has already been discussed 
threadbare upon the motion 
for consideration and when गत 
amendment has heen moved ot 
even given notice of. (Ruling 
to be given afterwards). 760- 

6. 
Point of order raised by Sir 

Cowasji Jehangir as to whetler 
the motion re the Criminal Law 
Amendment Bill discussed end 
decided unon previously in the 
same Session and the motion re 
the — Bill do not raise sub- 
stantially an identical question. 
24-25, 4432-36. 

Question re publicity given to 
the part-delivered speech of the 
Law Mates on Mr. 8. Das’: 

Indian Mines (Amendment)— 
Governor General’s Assent. 28. 

Indian Motor Vehicles (Amendment)— 
Introduced. 449. z 
Motion to consider. 069-75. == 
Motions to consider and ft» refer fo 
Select Committee. 798-4208. 

Referred to Select Committes. [208. _ 
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BILL(S)—contd, 

Indian Naturalization (Amendment)— 
Governor General’s Assent, 28. 

Indian Tariff (Amendment)— 

Governor General’s Assent. 28. 
Indian Tea Cess (Amendment)— 
Governor General’s Assent. 28. 

Jubbulpore and Chhattisgarh Divisions 
(Divorce Proceedings Validation)— 

Introduced. 062. 
Motions to consider and to refer 

to Select Committee. 678-83. 
Consideration of clauses. 807-08. 
Passed. 808. 

Madras City Hindu Temples— 
Message from the Council of State 

te reference of the — to Joint 
Committee. 806. 

Moslem Personal Law (Shariat) 
Application— 

Introduced. 969. 
Payment of Wages— 

Fresentation of the Report of the 
Select Committee. 43. 

Motion to consider. 000-0. 
Application of Standing Order, 46 - 

requiring two clear days’ notice 
for an amendment to a Bill sus- 
pended by Mr. President in con- 
nection with an amendment of 
Mr. James on the —. 004. 

Stat t re post-p 
—* + 075-76: 

Provineial Tnsolveney (Amendment)— 
Introduced. 47-48. 
Motion to consider. 067-69. 
Passed. ~069. 

“Provincial” “Small Cause —_ Courts 
(Amendment)— 
Introduced. —_ 48. 

Motion lex 
*Fassed. 

‘Question re— 

— in connection with the Federal 
Railway Authority and setting up 
of Provincial Public Service Com- 
missions. 780-8i. 

— 76 exemption of a portion of the 
lands owned by peasants from the 
properties: liable to-be attached 

= ae the payment. of debts.  959- 

‘of the 

Refusal of ‘sanction by the Governor 
General forthe introduction of a 

— <==sto amend the Bombay Port 
Trust Act. 425-27. 

Removal of Civic Disabilities— 
~ _ Introduced: 7. 
Repealing and Amending— 

Introduced. —48-49,; 
Considered and _ passed. 208-0. 
Passed. hy the Council of State. 

3970: 

BILL(S)—contd, 
Salt Additional Import Duty (Extend- 
ing)— 

Governor General’s Assent, 28. 

BINDER(S)— 
Question 7e compositers, — and dis- 

tributors discharged from the Gov- 
ernment of India Press, Cualoutta. 
607-08. 

BIRTH(S)— 
Question re alteration in the date of 
— of literate staff on the North 
Western Railway. 7-72. 

BIRTH CONTROL— x 
Question re — propaganda in India. 

4868. 

BLACKETT, SIR BASTL— 
Expressions of regret on the deaths of 

—, Sir Deva. Frasad  Sarvadhikary, 
Lala Fakir Chand and Hajj Abdulla 
Haji Qasim. 2-8. 

BLACKWELL, MR. J. H.— 
Oath of office. J. 

BOARD(S)— 
Question re appointment of a= 

non-official visitors to the Andaman: 
609-22. 

BOARD OF FILM CENSORS— क्‍ 
Question 7e— 7 
+ Definitions to be’ followed by the — 

in India. 793-94. हे 
Nomination of Indians to the — in 

India. 794. 4 

“BOILRR(G)=— = 
Question re— 

Manufacture of Locomotive — and 
Locomotives in India. 702-04. 

Manufacture of locomotive — in rail- 
way workshops. 624, 687. F 

BOMBAY— 
Question re— -<- 
> Appointment of an Indian asthe 

Chairman of the — Port Trust. 
967-68. 

Cancellation of the passport of Mr | 
Masant of —. 860-62, 384-85. 2 
4402, 407, 697. i 

Certain information in respect of | 
the —, = Calevtta and Madras 
General Post Offices. हर 

Establishment. of ४ German 
automobile factory in —. 600. 

Financial adinstment between Sind 
and — 27i-72. 
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BOMBA Y—contd. 
Question re— 

TIncome-tax cases in Sind called for 
review by the Commissioner of 
Income-tax, —. 292. 

Mints at Calcutta and —. 406-07. 
Staff employed in —, Calcutta and 
Madras General Post Offices. 230. 

Statement of the Japanese 
Ambassador in — about the 
Indo-Japanese Pact. 696. 

‘Transfer of cases from one income- 
tax officer to another in the — 
Fresidency, 26. 

BOMBAY, “BARODA, AND CENTRAL 
INDIA RAILWAY— 

See ‘‘Railway(s)”. 

BOMBAY—LANCASHIRE PACT. 
Question re— - 4872, 

BOMBAY PORT TRUST ACI— 
See ‘‘Act(s) 

BOMBING— 
Motion for adjournment re — of 

women and children in the trans- 
frontier villages by the Indian Army 
(Air Force), 348, 377-98. 

Question re Sir George -Schuster’s 
Opinion about the — of Indians. 
4044-45. 

BOMB-THROWER(S)— —_- 
Question re Secretary of State’s con- 

ception of political offenders of the 
Civil Disobedience class and —. 

»BOOK(S)— 
~ Question 7e— 

— for prisoners in the Cellular Jail. 
Andamans. 4589-90, 

Production of — and vegisters “by — 
income--tax assessees, in Sind and 

Question re prices -charged at the 
Railway — of —-Messrs,- A. प्र, 
Wheeler and Company. 306-08. 

BOOKING CLERK(S)— 
See ‘Clerk(s)”. 

BOOKING OFFICE— 
Question *¢ opening of — at Muzaffar- 

pore. 

BOSE, MR. SUBHASH CHANDRA— 
Question “re Teturn of — to India 

4408: 

fixation of Toe ~ and 
may iF 

BOWER, MR. E, प्र, M— 
Oath of Office. 4. 
Question (Supplementary) ze racial 

discrimination in’ the East Indian 
Railway Hospital at Tundla 984. 

BOX KHALASY(/HS)— 
See ‘‘Khalasy(ies)’. 

BOYLE, MR. J. D.— 
Indian Motor Vehicles (Amendment) 

in 
Motions to consider and to refer 

to Select Committee. 4205:06. 
Oath of office. 657, 

BRIDGE(S)— 
Question re— 
Absence of over- — and raised plat- 

forms on the Burdwan-How-ah 
section of the East Indian Rail- 
way. 204-05. 

Reconstruction of certain — between 
Madhubanj and Jayanagar on the 
Bengal and North Western Rail- 
way. 8-9 

Want of a — at the railway cross- 
ing near the Agra Cantonment 
Station on the Agra-Jognar Road. 

2026-27, 2638. 
Willingdon — of the Calcutta 

Chord Railway. 203. 

BRITISH ARMY— 
See “Army”, 

BRITISH CAPTAIN— 
See “Captain-. 

BRITISH CONCERN(S) 
See “Captain 

BRITISH INDIA— — 
Motion for adjoumment re despatch 

of troops. from — to addis ababada 
(Abyssinia). 236-67, 265-7i. 

Question 7e— 
Census of the unemployed persons 

in —. 774-75. 
Smuggling of “sugar. into — from 
Kathiawar States,  274-76, 

BRITISH INDIA STEAM NAVIGA- 
TION COMPAN 

See “Company (ies). 
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BRITISH MALAY A— y = 
Question re preference for Indian rice 

in — and Ceylon and for. Indian 
paddy in the United Kingdom. 
57-58, 

BRITISH OFFICER(S)— 
See ‘‘Officer(s)’*, 

BRITISH SERVICE(S)— 
See “Service(s)”’. 

BRITISH SERVICE OFFICER(S)— 
See “Officer(s)””. 

BRITISH SHIP(S)— 
See “Ship(s)”’. : 

BRITISH SOLDIER(S)— 
See ‘‘Soldier(s)"’. 

BRITISH TROOPS— 
"६ See “Troopa(s)’”. 

BRITISHER(S)— 
Question re Indians and — with 

ing's Commissicr. in the Indian 
Army. 224. 

BROADCASTING— 
— should be made available for 

political Propaganda under reason- 
able condition (discussed “under 
Demands for supplementary 
grants). 823-40, 
lemand for supplementary grant in respect of “Expenditure on the 
development of — met from the fund”. 4823-40, दे 

BROADCASTING EXPERT— — Question re appointment of a — in England for Tndia, 092.92. 

BROADCASTING SERVICE— 
Question re Indian —. 092-93. 

BROADCASTING STATION— 
Question re power in the eerial of the 

Delhi —. 093, 

BROADCASTING TECHNIQUE 
Question *e education of Indians in 

———- 4095. 

BROKEN RICE— 
See “Rice”. 

BUDDHIST (S)— 
juestion 7e— 

Discovery of — images at Nega- 
patam. 768, 

BUDDHIST (S)—contd. 
Question re— 

Hindu, — and Muhammaday Monu- 
ments in the Southern Circle, 
Madras, 764-67. 

Representation of — in. Archaeolo- 
gical Department. —2705,% 

Representation of — in Government 
Services. 704-05. 

i 
BUDGET— 

Question 7¢ — of the New Deihi 
Municipal Committee. 5 05-06: 

BUDGET GENERAL— : 
~ Question ve Goyernor General’s  re- 

commendations with regard to the 
supplementary demands under the — 
and Railway Budget. 46-7. 

BUDGET RAILWAY— 

Question re— 
Deficit in the —. 428-30: 
Governor General’s recommendations 

with regard to the supplementary 
demands under the General Budget 
and —, 46-07. 

BUILDING(S)— 

Question re — of historical importance 
occupied by the Military authorities, / 
509. 

BURDWAN-HOWRAH SECTION— 

Question «re— - 
Absence of ladies waiting rooms or 

stations on the — of the East 
Indian Railway. 277. 

Absence of overbridges and raised 
platforms on the — of the East 

‘Indian Railway. 204-05; 

BURMA— 

Consideration of the Report of the 
Tribunal on Financial Settlement 
hetween India and — after separa- 
tion. 548-86, 942-67. 

Question re— 
Burmans employed as Officers in 

certain pple and Services 
-80. in — * 

Enquiry into the financial relations 
between India and —. 968, 

Position of the Indian employees of 
the Fostal Department in — after 
the separation. 402-03, 

Shipping comnanies encaged in tha 
coastal trade of India and —. 
I907. i 

Transfers back to India of Indians 
serving in All-Tpdia Services and 
cadres in —. 48I.82. 
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BURMA OIL COMPANY— 
Question +e monopoly of supplying 
petroleum products in the Madras 
Presidency held by the —; 62i-22, 

BURMA RAILWAYS— 
See “Railway(s)”. 

BURMA. RICE— 
See “Rice”. 

BURMA TRIBUNAL— 
Question re report of the — on the 
Financial Adjustment. +777. 

BURMA-YUNNAN FRONTIER— 
Question re Commission of Enquiry to 

settle the —. 9. 

BURMAN (Sj— 
Question re — employed as Officers in 

certain Departments and Services in 
Barma. 78-80, 

BURMAN TRADE AGREEMENT— 
See “Trade Agreement(s) 

BUS(ES). 
Question re motor — run by the Rail- 

way 

BUSINESS— 
Question १९ growth and development 

of indigenous insurance —.- I67-69, 
See also ‘Statement of Business’ 

BUSINESS COMMUNITY— 
Question 76 position of Indian — in 

Kenya. 085. 

BUSINESSMAN (EN)— 
Motion for adjournment re appoint- 

ment of an European — 85 the 
President of the Indian Tariff 
Board 796. 

See ‘“Secretariat(s)’’, 

CADET(S)— 
Question re— 
—— of the Indian Military College, 

Dehra Dun. 887-88, 
Indian Army and: reframing 

of the list of martial classes. . 2. 
Selection of “Dufferin’’ from 

the Royal Indian Marine; :-57-8, 

CADRE(S)— 
Question 7e— 
Different of the establishment 

of the East Indian Railway. 82. 

CADRE\(S8)—contd. 
Question re— 

Transfers back to India of Indians 
serving in All-India Services and 
—— in Burma. 8i-82, 

CALCUTTA— 

Question +e— 

Appointmen; of non-Indians as Pro- 
bationary Assistant River Sur- 
veyors in the —— Port Trust. 
488-89. 

Appointment of one Mr, Hogan as 
a Yard Master in the Traffic 
Department of the —— Port 
Trust. 480-88. 

Certain information in respect of 
the Bombay, —— and Madras 
General Post Offices, 229. 

‘Communal composition of the indus- 
trial Employees of the Goyern- 
ment of India Press 383. 

Compositors, binders and distri- 
butors discharged from __the 
Government of India Press, 
607-08. 

Grievances of the Compositors in 
the Government of India Press, 

2. .  (382, 
Grievances of the industrial em- 

ployees of the Government of 
Tndia Press 4380-8: 

Tnadequacy of selection grade Posts 
in the —— General Post Office. 

Indent for two mono . machines for 
the East Tndian Railway Press at 
——.. 7604. 

Mints at —— and Bombay. . 406-07. 
Non-confirmation” of certain clerks 

क the offices of the Telearaph 
SI yard ipore. 540. St 

Officers and servants of the Trustees 
of the Indian Museum, ——. 

4482-83 
_ Recruitment of Indians in the —— 

_.. Port Trust. 
“Recruitment of probationers in the 

Traflic Department of the —— 
Port Trust. 43I-33, 479-80. 

Staff employed in Bombay, —— 
and Madras General Post Offices. 

0. 23 
Supervisors. and clerks in the 
Amherst Street, Post Office, ——. 
202-02 |]. 

Works Committee in the Govern- 
ment of India Press, ——. 7582- 
85. 

CALCUTTA CHORD RAILWAY— 
See “Railway(s)”’. 
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जज । CANADA— CAPITAL COST: cage 
Question re— Question re— 

Negotiations for a trade agree- Return: on the total —— of New 
ment with ——. 4I5-6. - Delhi. —43-24. 

Negotiations for Trade Agreements Return on the total —— of Sukkur 
with the Irish Free State, —— Barrage. 44, 
and Italy. 785. 

CAPTAIN— 
CANAL(S)— Question re distinction’ in the pay- 

Question re— ment of railway fare by an Indian 
Barrage ——- in Sind. | 272-73. A Major and a British —. 
Control over the Agra ——. 

: रे CARBON. BLOCK(S)— 
CANCELLATION— Resolution re reduction of “import 
——of certain gallery passes by duty on 997-2000. 

Mr. President. ववाव, 

CANDIDATE(S)— CARD(8)— 
Question re— 

for Legislative Assembly elec- 
tion who lost their — securities. 
644-47. 

Selection of —— for the Indian 
-_ Research Fund. 80-8i. 

CANTONMENTS(S8)— 
Question re— 

Action taken by the Executive 
Officer of the Lahore —— under 
eee 25 of the -Cantonments 
Act. 

Non-application of the Child 
Marriage Restraint Act to —— 
in Central India. 399-406. 

CANTONMENT BOARD(S)— 
Qnestion re— 

Acting Military Officers as Presi- 
dents of the Lahore —. 

Allegations against the President of 
220. the Lahore 3 

Appointment of Chairman of 
~.._-yarions of the 

_ Lahore ——. श्र 
Attendance of members at the 

meetings of the Lahore ——. 
22i. 

Presiding over the meetings of the 
Lahore hy Vice-President. 

Question 7e grant of concession rates 
of postage on printed marriage. 
invitation ——, 35. 

CARDWELL SYSTEM— 
Question ve modification in the —— 

CARRIAGE(S)— 
Question re— 
Improvement in third class —— on 

railways in India. 863-64. 
Lavatories in the third class 

on the Bengal and North Western 
and the 
Central India Railways. 8. 

Placing of complaint books in 
guards’ —— and at Junction 
Stations. 864-65. 

Saloons and Inspection —— on each 
Railway. 

Seats in the third class —— on the 
South Indian Railway. 45, 

CARRIAGE: UNDERFRAME(S)— 
See ‘Underframe(s) 

CASH CERTIFICATE(S)— 
Question re lapsing of postal ——. 

34-35. 

“Resignation of the nominated mem- CASUALTY (TES)— 
_. hers of the Lahore ——. श्श Question re— 

Resolutions passed or rejected in —— during the earthquake at. 
the Lahore ——. 297 Quetta and value of the property 

: lost. 744-5. 
CANTONMENT FUND— —— in the Quetta Earthquake. 

See “Bund(s)”. 54. : 
— in the suburbs of Quetta. 

CANTONMENTS ACT: Bib i See **Act(s) 

CAUVERY WATERS— 
CANTONMENTS (AMENDMENT) Question 7e dispute between _ the 

BILL— Mysore Government and the Gov- 
See “Bill(s)’’. ernment of Madras re - 4085. 

Bombay, Baroda and 3 
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CELLULAR JAIL(S)— 
Question re refusal of permission to 

Mr. Mohan Lal Saksena to visit 
the —— at Port Blair. 699-702. 

See also ‘‘Jail(s)’’. 

CENSOR CENTRE(S)— 
Question re —— for censoring the 

letters of State Prisoners and 
Detenus. 395-96. 

CENSUS— 
Question re— 
-—— of the unemployed persons in 

British India. 774-75. 
—— of third class passengers on 

the Madras and Southern 
Mahratta Railway. 868-69. 

CENTRAL ADVISORY BOARD OF 
EDUCATION— 
Election of Members to the 

796. 
Motion 76 election of two members 

for the 457-42. 

CENTRAL FINANCE(S)— 
See “Finance(s)”. 

CENTRAL GOVERNMENT— 
Motion for adjournment ré¢ allocation 

of certain. resources between the 
— and Provincial ——. 94-97, 
422, 430-43. 

CENTRAL INDIA— 
Question re— 
Communal composition of inferior 

establishment of the ~ Central 
Public Works Department, in- 
cluding and Rajputana, at 
the end of 39354. 43. 

Non-application “of the Child 
Marriage Restraint Act to Can- 
tonments in ——. 399-4400. 

CENTRAL LEGISLATURE— 
Question re— 

Direct representation on Indians on 
the Fiji ——.° 427. 

Publications distributed free to the 
Members of the ——. 775-4. 

See also ‘‘Legislature(s)”’. 

CENTRAL PROVINCES— 
Question re— 

State Prisoners in the —— Jails. 
39-22. 

State Prisoners in the Damoh Sub- 
Jail in the ——. 7393-9. 

CENTRAL PROVINCES COURTS 
(SUPPLEMENTARY) BILL— 
See “Bill(s)”, 

CENTRAL PUBLIC WORKS DE- 
PARTMENT— 
See “Public Works Department’. 

CENTRAL 
BRANCH— 
Question re number of Muslims and 

non-Muslims employed as Assistant 
Manager and heads of branches in 
the Government of India Presses 
and: in the ——. . Ii 

CENTRAL SERVICE(S)— 
Question 76 recruitment of depressed 

classes in the ——. 277-78, 

PUBLICATION 

CENTRALLY 
AREA (S)— 
Question re Police force in the 

Criminal Investigation Department 
in the 06-07. 

ADMINISTERED 

CERTIFICATE(S)— 
Question re grant of —— to guatds 

by the District Medical Officer of 
the Moradabad Division, | East 
Indian Railway. 634-35. 

CEYLON— 
Question re— . 
Baggage free allowance for third 

class passengers from —— 
India. 463-64. 

Export and import trade between 
India and ——, 972-73. 

Imposition of _ duties on personal 
effects carried by passengers from 

to India. 69-72, 
Increase in the import duties on 
paddy and fcod stuffs imported 
from India into ——. | 298-9. 

Indians in Cochin China, Java, 
—— and Singapore. 969. 

Legit ae rights of Tndians in 
97 

Preference for Indian rice in 
British Malaya and —— and for 
Indian paddy in the United 
Kingdom. 7857-58. 

CHATRMAN(EN)— 
Nomination of the Panel of ——- 

Question re— 
Appointment of an Indian as the 
— of the Bombay Port Trust. 
967-68. 

Appointment of —— of yarious 
Sub-Committees of the Lahore 
Cantonment Board. 22. 

, 
ee :
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CHAIRMAN(BN)—contd. 
Question re— ; : 

Appointment of Indians as of 

Port ‘Trusts in India. 694-96. 

Indianisation of the posts of —— 

of the Port ‘Trusts in India. 

84-42, 

CHANDAUSI— 
uestion Te— 3 

i Degradation of persons who fail to 

pass the Refresher Courses of 

the. —— and Asansol vailway 

‘schools. 76. ; 
Examination held at for the 

selection of candidates for Assist- 

ant Station Masters’ Course: | 543. 

Transfer of control of the’ Railway 
School of ‘Transportation, —— to 

the Agent, East Indian Railway. 

CHAPMAN-MORITIMER, Mx. ‘T.— 
Code of Civil Procedure (Amend- 

ment) Bill, (Amendment of Section 
5): : 

Motion to refer to Select, Committee. 

Criminal Law’ Amendment) Bill— 
Motion to consider. 72; 

Oath of office. 4. 

CHARGE(S)— 
Question re revision of the maximum 

and minimum -—= on the Indian 
Railways. 405-06, : 

CHATTERJEE, Mn. A, C— 
Question ye appointment of an Indian 

in place of the late —— a Member 
of the Inform: Section of the 

> League of ए. ions ‘Secretariat. 
523-24. f 

CHATTOPADHYAYA, Mr. AMA- 
RENDRA NATH— 
Indian Criminal Law. Amendment 

(Repeal) Bill— 
Motion to consider. -743-50. ” 
Consideration of clause 2. 2760. 

Question १6€-- छठ 05 0-5 =f 
Absence of ladies waiting rooms on 

stations on the Burdwan-Howrah 
Section. of the East Indian Rail- 
way. i 

Absence of overbridges and raised 
platforms on the Burdwan-Howrah 
Section of the: Hast Indian Rail- 
way. 204-05. . 

Allegations against one Ballavdas 
Tssardas, vending tractor for 
Railway Stations from Howrah 
to Bandel. 87-89. 

CHATTOPADHYAYA, MR. 
RENDRA NATH—contd. 
Question re— ea, 

Amount sanctioned to conduc, the 
ease of Mr. Doran, late staff 
Superintendent of the Dinapur 
Division. 469-70. 

Application of Fundamental Rales? 
to’ the Indian Railways Confer- 
ente Association staff. ३0, 

Appointment of apprentices on the 
East Indian Railway. 65-6! 

ase 

PP sO ex- 
apprentices of the East Indian 
Railway Workshop, Lillooah, in 
other Workshops, 63-64, 

3 Appointments of the time-expired 
“apprentices of Lillooah Workshops 
under the Chief ~ Mechanical 
Engineer, East Indian Railway. 

Appointments of the time-expired 
_apprentices of. the Jamalpur _ 
‘Technical School to posts under 
the Chief Mechanical Engineer 
and Chief Electrical Engineer, 
Hast Indian Railway. 03-05. 

‘Case of Mr, K. 0. Das, an_assist- 
ant station master at Naithati, 
Eastern Bengal Railway. _ 93-94. 

Certain particulars regarding East 
Indian Railway emp’ नह Bite 

Communal composition of the Indus 
trial Employees of the Government 
of India Press, Calcutta: 383. 

Contribution. by the East. Indian 
Railway Permanent Staff to the 
Provident Fund. 46: 

Demotion of electrical linesmen and 
wiremen on the East Indian Rail- 

eway. - 66-68, 
-, Detachment of — British Troops, 

‘stationed in certain Bikrampur 
villages in Dacca. 75-79. 

Different grades of pay. for the 
sunervisine staff! in the East 
Tndian= Railway Workshons. 364. 

Differential treatment in re-emmloy- 
ing the discharged Ticket .Check- 
ing Staff on the Eastern Bengal 
Railway, 74-75. sae 

Enhancement...of the heat..of the 
keymen.on the East Indian Rail 
away. “7.2. eerie er कर्क 

Exnort duty, on raw inte, 209.03. 
pe Departmental Postal Officials. 

Facilities given to the New Vending 
Contractors at Railway Stations 
on the East’ Indian Railway. 92, 

Filling up of the posts of Sub-Divi- 
sional Officers on the Eastern 
Bengal Railway. 82-83, 907. 
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CHATPOPADHYAYA, MR. 
RENDRA NATH—contd. 

AMA- 

Question re— > 
Grant of Gertain facilities to the 

Indian Railways Conference Asso- 
Giation staff. 96. 

‘Grievances of the Compositors in 
the Government of India Press, 
Caleutta. 382. 

Grievances of the industrial em- 
ployees of the Governmeny, of 
India Press, Calcutta. 380-82. 

‘Grievances of the staff of the Indian 
Railways Conference Association, 
Delhi. .295. 

“House vent allowance of travelling 
ticket examiners on the East 
Indian Railway. 9. 

Tnadequacy of selection grade posts 
in the Calcutta. General Post 
Office, 99. 

__Menthly allowance paid to the 
elling ticket inspectors on the 

East Indian Railway. 
Non-filling up of in the 

Engineering Department of the 
astern Bengal Railway. 83. 

Non-Grant of transfer concessions 
to the staff of the Indian Rail- 
ways Conference Association. .I95, 

Non-ohservance of certain holidays 
in the office of the Indian Rail- 
ways ‘Conference —_ Association, 

Delhi. 
Ne ol tal of ~ Funds 

Rules in the Office of the Tudian 
Railway Conference Association, 
Delk 48]. 

Non-revision of the pay of the 
Tndian Railways Conference Asse- 
Giation--staff.  95-96. 

-*Openitig of the Calcutta Chord 
Railway for remilar train traffic. 
203-04" 

Pay of. certain’ Railway. Staff 72. 
Pay of the staff in the office of the 

Indian Raiwavs Conference Asso- 
ciation. 393-94, _. >> 

Personal allowance  givi to the 
officers of the office of the Indian 
Railways Conference Association. 

“Promation of tynists to the clerical 
eedve on the Bast Indian. Railway. 
46-47. 

Pheehake of scales hy the Railways. 
7275-74. पा 

Racial discrimination im the matter 
of promotions in the Mechanical 

_ Denartment of the East Indian 
Railway. I276-87- 

Reeru i tt of ip y As: st tant 

Executive Engineers on __ the 
Eastern Bengal Railway. 82. 

CHATTOPADHYAYA, 
RENDRA NATH: 

MR. AMA- 
—contd. a ४५ 

Question re— : 
Removal of the Office of the Indian 

Railways ‘Conference Association. 
to Allahabad, 8-82. 

Retrenched and retained personnel 
in, the Railway Rates Advisory 
“Committee. 042-43. 7 

Salaries of the Indian Railways 
Conference Association Staff. 

96-97. 
Savings Bank Accounts and Govern- 

ment securities held in custody of 
the Accountant General, Posts 
and Telegraphs. 98. 

Selection grade posts 
Postal Circles. 99-20l. 

Setting up of Committees to. watch 
the fluctuations in the prices of 
articles of food and purity of 
them on Railway Stations. I94. 

Staff of the office of the Indian 
Railways Sonference Association, 
Delhi. 94. 

Staff of the offices of the Director 
of Wagons Interchange and Indian 

Railways ‘Conference Association 
transferred to Delhi. 79-80, 

Sub-letting of vending contracts on 

the East Indian Railway. 90-9I. 

in certain 

Supervisors and clerks in the 

Ahmerst Street Post Office, 

Caleutta. 20-02. 
Pransfer of the office of the Indian 

Railways Conference Association 
to Dethi. 94-95. 

Transfer of offices of the Director 

of Wagons Interchange and the 

Indian Railwavs Conference Asso- 

ciation to Delhi, 92- = 
Vending contracts in. the East 

Tndian Railway. 83-87. 

Willinedon Bridge .of the Calcutta 

Chord Railway. 203, 309. 

Works Committee in the Govern- 

“ment of India Press. Calentta. 

rity Sey ee Seca 2572 mye 

CHETTTAR. Mr. T. 8. AVINASHT-— 
TINGAM— 
Code ‘of Civil 

ment. Bill). 
5 

Procedure (Amend- 
(Amendment of section 

mittee. 2576. - मर 
Ciiminal Law Amendment Bill— 
Motion to consider. 557. ‘ 

Demand for supplementary grant in 
respect © “of ‘Miscellaneous’. 847, 

936, 
Tndian Coffee Cess Bill— zs 
Motions to consider, to ‘Circulate 
“and to refer to Select Committee. 
643, 665, 673, 4674. 
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CHETTIAR, MR. T. 8, AVINASHI- 
LINGAM—contd. 

Motion for adjournment re refusal of 
_ permission to Mahatma Gandhi and 

Babu Rajendra Prasad to enter into 
the earthquake area of Quetta. 25, 

Question re— 
- Applications from Mahatma Gandhi 

and Babu Rajendra Prasad for 
permission to enter the earthquake 
area in Quetta, 040. 

Baggage free allowance for third 
Class passengers from Ceylon to 
India. 63. 2 

Benefit of poor relief to the Indians 
in Natal. 427-28. 

Commission of Enquiry io settle the 
Burma-Yunnan Frontier. 9. 
SS of Indians in Fiji. 602- 

Countries With banned or restricted 
imports from India. 2-5. 

ee inthe Railway Budget. 

Depreciation allowed under the 
__Income-tax rules. 430-3l. 
Devaluation of Indian currency. 

428. 
Direct representation of Indians on 

the Fiji Ceniral Legislature. 427. 
Effect: of the rise in the price of 

silyer on the rapec.  4039. 
Foreign ae Tndian Insurance Com- 
Panies__doing usiness in India. = ae = 

auports irom “India banned by 
Roamania. 77-42 = 

the British — imports 
4425-25. 

Molasses produced in Indie. I60- 
Money sent ont of India and moneys 

Spent in England by the Govern- 
Mmentof India. I7. 

Negotiations with the Gaekwar of 
प० Baroda__in respect of Kathiawar 

- ports. 623. HES S ~ Negotiations with the princes in 
revard to the coming Federation. 

Police force in. the Criminal Tnyesti- 
= gation Denartment in the Cen- 

trally Administered Areas 06-07. 
Refusal of sanction by the Governor 

General for the introduction. of a 
Bill to amend the Bombay Port 
Trust. Act. 425-27. 
——— of imports into India. 

कठ-7. हे 

CHETTIAR, MR. T. 8, AVINASHI- 
LINGAM—contd. 
Question re— 

Restrictions on the import of Indian. - 
goods into Italy. 0-l, 

Rice, broken-rice and paddy import- 
ed into India from Siam and Indo- 
China, i/64, 365. os 

Suggestion regarding imposition of a 
prohibitive import duty on 
Zanzibar cloves. 465-66, 

Tenders for wagons for 935-36. 
3040-42. 

Question (Supplementary) re— ~~ 
Allegations of looting, etc., against 

the soldiers at Quetta after the- 
earthquake. 4087. 

fee = i conde’, the: 

ease of Mr. Doran, late Staff 
Superintendent of the —Dinapur 
Division. 70. 

Consignment of goods for Indian 
import through Empire shipping, 
987. 

- Demand for Tndianisation of Indian 
Port Trusts. 084. 

Detachment of British troops station- 
ed in certain Bikrampur villages 
in Dacca. +77-78. 

Distribution of the grant for rural 
uplift. 409. 

Expansion in the Indian 

or exiled persons_ not 
allowed to return to India” 982. 

Hardship caused to pilgrims attend- 
he Ka a fi 

Endianisation of the Indian Army 
‘Veterinary Corps. 205i. 

Introduction of reforms in the -pro- 
vinces. 62. 

Locomotives manufactured in ‘the 
Ajmer Railway Workshops. 977. 

Nevotiations for a trade agreement 
with Trish Free State. 4I5. 

Negotiations for the Indo-Burman 
‘Trade Agreement. 420. 

Overhauling of the Tncome-tax 
system of India. 62. 63. _ 

Personnel and other details of the 
Delimitation Commission. 688. 

Provincial Loans, 052. 
Racial discrimination in the - East 
Indian 
Tundis. 984, 985. 

Re-building of Quetta. 085. 

Railway Hospital at — 

= a 
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CHETTIAR आग व a T. 8. AVINASHI- CHILD(REN)— 
LINGAM—coneld. Motion for adjournment re bombing 

of women and —— in the trans: Question (Supplementary) re— 
Ref of the tion of the 

industry to the Indian _ textile 
Tariff Board. 

Refusal of permission to Mr, Mohan 
Lal Saksena to visit the Cellular 
Jail at Port: Blair. 764. 

State Prisoners in bad health. 398. 
State Prisoners in the Central Pro-- 

vinces Jails. 4592. 
Resolution 7¢ position of Indian 

nationals settled in Zanzibar. 72%- 

CHETTY, Mr. SAMI VENKATA- 
CHELAM— 
Criminal Lay Amendment Bill— 
Motion for leave to introduce. 447. 
Motion for adjournment re des- 

patch of troops from British 
>> -“India to — Addis ~~ Abbaba 

(Abyssinia). 268-69, 
Question (Supplementary) re— 
Amount sanctioned to conduct the 

case of Mr. Doran. late Staff 
Superintendent of the Dinapur 
Division, 

Countries with banned or restricted 
imports from Tndia. i 

Effect of the fixation of import duty 
on broken rice. 538. 

Rate-war between: the British Indian 
2 Steam Navigation Company and 

the Agarwal Steam Navigation 
Com 505: 

Mr. Mohan 

sz cS 
i sali works incertain 
the Madraz Presidency 

tive Tequirements.in State Railway 
Workshops. 348-52. 353, उ6 362. 
उ72-' 

CHHATAK— 
Question 7¢ proposed railway line from 

Sylhet to ——. 65-52. 

CHHATTISGARH— 
See “Jubbulpore and —— Division 

(Divorce “Proceedings Validation) 
Bill” under ‘‘Bill(s) 

CHIEF ELECTRICAL ENGINEER— 
See “Engineer(s)"’. 

CHIEF MECHANICAL ENGINEER— 
See-“Engineer(s)"". 

frontier villages: by the Indian Army 
(Air Force). 348, 377-98 

Question re— 
Average salary, emoluments and 

expenses on the education of the. 
— of British and Indian 
soldiers. 889-90. 

— secured after the earthquake at 
Quetta. 7/4. 

Facilities for the education of the 
of the Indian and European 

staff. of the Indian _ Railways 
4586-97. 

Permission to Goyernment employees 

their quarters in New Delhj on: 
payment.of rent on a 0 per cent. 
vent basis. 622-23. 

RESTRAINT CHILD MARRIAGE 
ACT— 
See ‘Act(s)”” 

CHILD. MARRIAGE RESTRAINT 
(AMENDMENT) BILL— 
See: *Bill(s)?. 

4 
CHILDREN (PLEDGING OF 
LABOUR) ACT— = 
See *tAct(s)”: 

:) 

CHIMNEY: 
Question re want of smoke in the 

Duitary type quarters of the Gavern— 
ment of India. Press, New Dethi- 

CHINESE TURKISTAN— 
of the —tndiaw 

Location of the Aerodrome at —. 
3580. 

Position of Muslims in the Aero- 
dromes at Mingaladon, Akyab and 

380. 

Tegislative ‘Council. 

CHITTOOR— 
Question re connection of —— with = 

trank telephone “line. 35. 
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CHOTA. NAGPUR— 
Question re post and Telegraph Offices 

in the —— Division, . 25 

CHUNDER, Mr. N, C.— 
Oath of office, 59, 

CHINCHONA— 
Question re production of quinine and 

636. 

CINEMA FILM(S). 
See ‘Bilm(s)’* 

OINEMATOGRAPH (AMENDMENT) 
BILL— 
See “Bill(s)”. 

CIRCULAR(S)— 
— ‘regarding ‘Governor yeneral’s 

Address to the Members of the 
Indian Legislature. 986. 

Motion for adjournment re 
Government — prohibiting 
the Congress Assembly Party Com- 
mittee to enquire into and report 
upon ihe administration of the 
repressive laws in Bengal. 985 

Question re applicability of Finance 
Department — No, F.-78-XI-Ex.-I- 
3i, to the staff of State-managed 
Railways. 42-2. 

CIVIL ADMINISTRATION. 
Question re transfer of the — and 

Military — of Gil, git to the Goy- 
ernment of India. 962-63, 632-33. 

CIVIL AVIATION— 
Demand for supplementary grant in 

yespect of “Hxpenditure on the 
development of — met from the 
fund’ BE 
yes ve office of the — in India. 

CIVIL AVIATION, OFFICE OF THE— 
Question re — in India. 096. 

CIVIC DISABILITIES— 
See “‘Removal of —” under ‘‘Bill(s)’’. 

CIVIL DISOBEDIENCH— 
Question #6 तन of State’s con- 

ception of political offenders of the 
— class and bomb-throwers. 852. 

CIVIL DISOBEDIENCE MOVEMENT. 
Question 7@ prisoners convicted in 

connection with the — not yet 
released. 4407. 

CIVIL POPULATION— 
Question Fe losses to — in Quetta. 

CIVIL PROCEDURE— 
९ —__ (Second Amendment) 

Bill” —. Presentation — of 
report of the Select Committee, 97 

CIV; PROCEDURE (AMENDMENT 
BILL (AMENDMENT OF SECTIO 
०) 
See “Code of -" under “छआा(8)7, 

“CIVIL: SERVICE. BOMB? — 
Question ve Article entitled — in the 
Amrita Bazar Patrika. 608-09. 

CIVIL: STATION— 
Question 7e Delhi — Notified Area 

Committee. 278. 

CIVIL SURGEON: 
Question #6 fees demanded by the — 
Neves during: hospital hours. 

छा, WORKS NOT CHARGED TO 
REVENUE— 
Demand for Excess Grant. 94]. 

GLAIM(S)— 
Question »e— 

for promotions and preferments 
of Assamese soldiers. 5-66. 

— over the waters of the Tunga- 
bhadra, river. 960. 

CLASS (ES). 
Question 7 reduction in the numberof" 

— on Indian Railways. 359-60. 

CLASSIFICATION— 
Question 7e— 
— of papery 3798: ; 
Committee for the —— of Railway 

xoods. 607-08. 
Revision and — of goods transported 

on Railways. 69-92. 

CLERICAL CADRE(S). 
Question 7९ promotion of typists to 

the — on the East Indian’ Railway. 
46-47. 

CLERK (S)— 
Question 7¢@— 

Difference in the scales of pay~ of 
the goods — and booking 
62-22. 

Examination for recruitment of 
typists and routine grade — in 
the Government of India Offices. 
4778-76 

Mileage allowance of train despatch 
—, ete., on the old Oudh and 
Rohilkund Railway. 8. 

Non-confirmation of certain — in 
the offices of the | Telegraph 
Storeyard, Alipore, Calcutta. 
540-4I. 
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CLERK(S)—contd. 
Question re— 

Non-grant of hotse allowance to 
céttain relieving — on the Hast 
Tndian Railway. 06. 

Promotion of a — of the routine 
division to the second division in 
the Departments of the Govern- 
ment of India, 4. 

Responsibility of a supervising post- 
master for the work done by his 
subordinate —.~ 7 

Supervisors and — in the Amherst 
Street Post Office, Calcutta. 20I- 
02 

‘Temporary — in the office of the 
Controllér of Telegraph Stores, 
Alipore. 466-67. 

“CLIVE STREET GOSSIP’. : 
Question re paragraph in) the Indian 

Finance entitled —. 299 

CLOVE(S) 
Question “re— 

Imposition of a. prohibitive import 
duty on Zanzibar —. 846 

Prohibitive duty on — imports and 
protection against indefinite mora- 
toriums demanded by Thdians in 
Zanzibar 

Suggestion re imposition of a pro- 
hibition duty on Zanzibar — 
420-2i, 65-66, 

GLOVE ORDINANCE(S)— 
See ‘Ordinance(s) 

CLOVE TRADE- 
Question re plight of Indians in regard 

to the — in Zanzibar. 40-42 

GLOW, MR. A. G.— : 
Demand for supplementary grant in 

respect of— 
“Expenditure on the development of 
Broadcasting met from the fund” 
3857-40. 

COASTAT, 
ER(S)— 

PASSENGERS — STEAM- 

See “Steamer(s)””. 

COASTING TRADE— 
uestion re— 
ate War in the — ‘of India! 400- 

Shipping’ companies engaged in the 
— of Tiidia and Burma. 2907. 

COCHIN— 
Question ze visit of the Honourable 

the Commerce Member to — 40. 

COCHIN CHINA— 
Question re Indians in — 

Ceylon and Singapore. 969, 

COCOANUT INDUSTRY- 
Question re— 

Protection to the — in India. 609 
Report and recommendations of the 

— commitiee. 7. 

, Java, 

CODE_OF CIVIL PROCEDURE ENDMENT) BILL (AMENDMENL OF SECTION 5i) 
See “*Bill( 

CODE OF (CIVIL PROCEDURE (SECOND AMENDMENT) BIGL— 
See *Bill(s) 

CODE OF CRIMINAL PROCEDURE: 
(AMENDMENT) oe 
See “Bill(s) 

COFFEE. 
See “Indian — cess छाए Y लात i’ under 

COFFEE POOL(S)— 
Question re formation of — in Kenya 

with a view to drive ont the In 
settlers. 962. Z aon 

COIN(S)— 
“Expenditure on the devel tb of 

Civil Aviation met from the fund.” 
—# 8-9, 785, 48i5-6, 87-I8. 

82-25. 
Resolution ve ratification of the Draft 

Convention of the International 
Labour Conference concerning 
72 of women during: night. 

COACHING STOCK— 
Question re scrap value on condemned. 

locomotives, — and wagon stock on 
each railway. 49. 

COAL— 
Question ve manufacture of petrol 

from — in India. 600-0. 

Circulation of terfeit = — i 
India. _ 38-40. ee ORCS 

COLLIERY (TES) 
Question ze explosion in Bagdigi — 

in Dhanbad. 894-95. ee 

ies and — for Gov- 
ernment servants living outside the 
municipal limits in Simla. 644-I3. 

COMMERCE— 
Question re— 

Reduction of pay of i 
— in the Posts ee 
Department. 

Treaty of — and Mae ‘tion between 
Great Britain and Zanzibar. 846. 
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COMMERCE MEMBER, THE HON- 
QURABLE THE : 
Question re visit of — to Cochin. 

. 4403-04. 

COMMERCIAL DEPARTMENT— 
Question ve promotion to the posts in 

headquarters offices of the Trans- 
portation and —. 235-24. 

COMMERCIAL GROUP— 
Question re vacancies in the -— 

the North Western Railway. 02-03. 

COMMERCIAL INSPEGTOR(S)— 
See “Inspector(s) 

“COMMERCIAL STAFF— 
See “‘Stafi(s)”. 

COMMISSION (S)— 
Question’ xe— 

—_of Enquiry to settle the Burma- 
Yunnan Frontier. 9. 

Indians and Britishers with King’s 
— in the Indian Army. 22 

©COMMISSIONER(S) OF INCOME- 
TAK — & 
Question re— 

Income-tax cases in Sind called for 
review by the jombay. 

2. 
Report called for by the —, Bihar 

and Orissa, in appeal cases. 855- 

Right of appeal to the High Court 
against the decisions of the —. 

45. 

-COMMITTER(S)— ae 
_- Appointment of the — on Petitions 

428. 
Delimitation — General policy 

(Discussed under Demands for sup- 
plementary grants) 48 

Election of a member to the Standing 
Finance —, 9. 

“Motion for Adjournment re— 
Government Circular prohibiting the 

Congress Assembly Party — to 
“enquire into and ae upon the 

administration of “4! repressive 
Jaws in Bengal. 

‘Prohibition of the conyener of the | 
5 = Gongress Assembly Party — re 

detenus to enter into certain places 
in Bengal. 27-28 

Motion re— 
Election of @ member for Standing 

Adyisory — for the Indian Posts 
and-Telegraphs’ Department. 642. 

“Election of a member to the Stand- 
ing Finance —. . 

COMMITTEEH(S)—contd. 
Question re— 
Appointment of a — by the Con- 

gress. Party in the Assembly to 
enquire into and report upon the 

f Laws 
in Bengal. 848-49. हि 

Appointment of Chairmen of various 
Sub- — of the Lahore Canton- 
ment Board. 22]. 

Ap, point of D lit i sbi पड 

647-9. 
—_ for the classification of Railway 

Goods. 607-08 
Constitution and working of staff — 

on. State Railways 
Indian Tea Licensing —. 78. 
AMeners ot the Income-tax Enquiry 

Lac Re- 
0. 

Personnel of the Indian 
5 84 

endations of the 

Enquiry —. 973 
Recommendations of the State Rail- 

way Workshops —. _ 58-60 
Report and recommendations of the 

eocoanut industry — 7; 
Report of the Assam Flood Enquiry 

89. 

Drags 

ation. of the staff in the 
xical_ Nenartment of the East 

jates Railway in the Welfare —. 

Retrenched and retained personnel’ 
in the Railway Rates Advisory 
—. 7042-4 

Setting up of — to watch the 
fluctuations in. the prices of 
articles of food and_ purity of 
them on. Railway stations. 97. 

Supply of the Legislative Assembly 
Debates to Railway Advisory —. 
i94, 

Terms of yeference of the Income- 
tax enquiry —. 03-3:! 

Works — in the Government of 
India Press, Caleutta. - 7582-85. 

-COMMUNATL COMPOSITION— 
Question re— 
— of inferior establishment 6f the 

Central Public Works Depart- 
ment-including Central India’ and 
३६ at the end. of 4954: 

— of non-gazetted staff recruited in 
the Government of India Offices. 
2i4-49. 

— of technical and non-technical 
men empolyed in the Central 
Public Works Department. — 00. 

— of the Indian staffin the office of 
ft High Commissioner for India 

—_ of the Industrial Employees of 
the Government of India Press, 
Calentta, 585. 

= a 
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COMMUNAL COMPOSITION—contd. 
Question re— 
— of the staff of the Reserve Bank 

of India. 597. 

COMMUNISM— a 
re 

towards —. 954-57. 

६; s policy 

COMMUTATION(S)— 
Question 7¢ interest allowed in caleu- 

lating — value of pensions. 625. 

COMPANIES ACT— 
See ‘Indian — under “Act(s)’’. 

COMPANTES’ AND INDIAN STATES’ 
SHARES OF SURPLUS PROFITS 
AND NET EARNINGS— 
Demand for Excess Grant. 94-42. 

COMPANY (IES)— 
Question re 

Fidelity securities of Insurance —. 

Rate-war between the British India 
Steam Navigation — and the 
Agarwal Steam Navigation —. 
594-96, 66-7. 

Rebate allowed by the leading 
shipping — for passage to Europe 
for railway servants. 622. 

COMPANY LAW— 
Question ve report on the Indian —. 

4295-96; 

OOMPANY-MANAGED RAILWAY (S)— 
See ‘‘Railway(s}2- 

‘COMPARTMENT (S)— 
Question 7e— 
Inconyeniénce — caused to Indian 

P fi 

soldiers — travelling in कमाई 
second class —. 693-94. 

Water basin arrangement in some of 
the bath yvooms of second class 

Madras and Southern — 
Mahratia Railway. 305. 

COMPLAINT (S)— 
Question re— 

—_ against. the 
‘Rahmani’’, 777. 
by prisoners in the Cellular Jail 

Andamans, against the treatment 
of Dr. Todd. 4588-89. 

officers on S. 8. 

COMPLAINT BOOK(S)— 
Question re placing of — in guards 

बज and at Junction Stations 

COMPOSITOR(S)— 
Question re— 

— binders and distributors  dis- 
charged from the Government of 
India Press, Calcutta. 607-08. 

Grievances of the — in the Govern- 
ment of India Press, Caleut 

382. 

COMPOUND(S)— ; 
Question re offers for  sinkin, or 

constructing wells or Myer’s 
pumps on railway platforms 67 
within railway —. i 

COMPTROLLER(S) 
Question 7¢ appomtment of Assam 

in certain appointments in the —’s 
Office, Assum. 69-20, 

COMPULSORY RETIREMENT 
See “Retivement’’, 

ion 7८ discrimination 
ist. Indian products by British ag: 

— in India 64-62. 

CONCESSION (S)— 
Question re non-Grant ‘of transfer — 

to the staff of the Indian Railways 
Conference Association. 

CONCESSION. TICKETS— 
See “Ticket (s)’”. 

CONDITION (S)-- 

alleged 

Question re alleged -- appli on 
certam Indians in Abyssinia, 424. 

CONDUCT : 
Que: ze enquiry into the — of an 

Tmperial Service Officer. 860. 

CONFERENCE(S8)— 
Question re— 

Action taken on the resolutions 
adopted at the — of the 
Indian Railway Employees’ Asso: 
ciation, 545. 

Representatives to the Industries 

Resolutions passed at the Indian 
Deck Passengers — held at Viza- 
gapatam. 779-80, 

CONGESTION— 
Question 74 

855. हि 
* CONGRESS ASSEMBLY PARTY 

COMMITTEE— 
Motion for Adjournment ze Govern- 

ment Circular prohibiting the — 
to enquire into -and report- upon 
the administration of the repressive 
laws in Bengal 5. 

See also ‘“‘Committee(s)”* 
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CONGRESS ORGANISATION(S)— 
See ‘Organisation(s)”’. 

CONGRESS PARTY— 
Question re appointment of a Com- 

mittee by the — in the Assembly 
to enquire into and re} pet upon 
the administration of epressive 
Laws in Bengal. 848-49. 

CONGRESSMAN (MEN )— 
Question re prevention of — 

visiting Quetta. 845. 

CONJEEV ARAM— 
Question re discovery of, paintings at 

certain temples at — and Tanjore. 
767-68. 

CONNAUGHT PLACE— 
Question re_land -at...the. —, 

Delhi. 202-02. 

CONSIGNMENT (S)— 
Question re — of 

import through 
980-982. 

CONSOLIDATED ALLOWANCE— 
See ‘‘Allowance(s)*. 

CONSTITUENCY — 
Question re exclusion of the Chitta- 

gong Hill Tracts from the General 
— for election to the Bengal Legis- 

trom 

New 

Indian 
shipping. 

ods for 
mpire 

lative Council. 704. 

CONSTITUTION— 
Question re— 

~ Enquiry into ‘the _—_‘ Financial 
Resources of the Provinces on 
the eve of the new —. 690-9I. 

Expenditure on the inauguration of 
the New — and the Delimitation 
Gommittee. 79/-92. iE 

Grant of general amnesty to poli- 
tical prisoners before the intro- 
duction of new —. 40: 

CONSTITUTIONAL ASPECT— | 
Question re — of certain territories in 

Baluchistan. 298. 

३; CONSTITUTIONAL CHARACTER— 
Question re — of the Shahi and 

~ other Jirgas in Baluchistan. 304-05. 

CONSTRUCTION (S)— 
Question re contract for the — of the 

New Howrah Bridge. 63-32. 

CONSULATH(S)— 
Question re terms of the Oudh Bequest 

administered by His Majesty's — 
at Baghdad. 64-67. 

CONTINUOUS: WORKERS(S)— 
See ‘‘Worker(s)’’. 

CONTRACT (S)— 
Question re — 

giving — to the con- 
sat stations of the Kast 

Indian Railway. 772. 
— for selling sweets and _ other 

eatables ut the Ambala Railway 
Station: 762. 

— for the construction of the New 
Howrah Bridge. 63-32. 

— for the supply of. ballast. stones 
to, the Burma, Railways. 5. 

-- for the supply of coolies on 
the East Indian Railway. 63. 

German Government’s offer with 
regard to the — for the Howrah 
Bridge. 803-04: 

Sub-letting of vending — on the 
East Indian Railway. _490-9]. 

Vending on the East Indian 
Railway. 383-87. 

CONTRACTOR(S)— 
Question re— 

Allegations against 
Tssardas. 787 
Stations from 

one Ballavdas 
— for Railwa: 

owrah to Bande i 
487-89. 

Allegations against the —_ of 
cooliés on the East Indian Rail- 
way. 63. 

Authority giving contracts to the 
— at stations of the Hast Indian 
Railway. 2772. 

— at Railway stations sin 
Dinapore and Howrah Division] 
22) 

— “in the Central. Public’ Works: 
Department. 08-09 

Facilities eee to the New Vending 
— at Railway Stations on the 
East Indian Railway. 92. 

High paces of articles charged by 
& Army — at Rawalpindi. 289! te 

CONTRIBUTION(S)— 
Question re— 

Compulsory — from the North 
Western Railway employees to: 
Indian Institutes. 098. 

— made to the League of Nations. 
4777-78.. + 

Indians employed in, and India’s 
— towards, the League of | 
Nations. 029-30. 

Reduction in India’s — to the 
League of Nations. 3i4-5. 

CONTROL, SYSTEM OF— 
Question re application of a — over 

imports by the Japanese Trade 
council. - - 69-92. 

CONTROLLER (S)— 
Question re— S 

“B” grade — promoted to : 
uardship on the East Indian 
ailway. 633-34 
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CONTROLLER(S)—contd. 
Question re— 

Filling up of the posts of  trans- 
portation. inspectors and train — 
on the East Indian Railway. 89. 

Promotion of certain — on the East 
Indian Railway to relieving Guard- 
ships. 4654 

CONTROLLER OF TELEGRAPH 
STORES— 
Question ve temporary clerks in’ ‘the 

office of the —, “Alipore. 66-67. 

CONVENTION (S)— 
Resolution re ratification of the Draft 

+; — of the International Labour Con- 
ference concerning employment of 
women during night. 49-57. 

CONVEYANCE, FREE— 
Quéstion’ re — by rail between. Sum- 

mer Hill and Simla and allowances 
oe Army Headquarters staff. 4859- 

CONVICTION (S)— 
Question re— 

Arrest) and — of four persons daily, 
found érayelling without tickets, 
at dubbulpore, — l5-46. 

Removal of disqualification for 
elections arising out of — by 
Criminal Courts. 4629-30, 

COOLY (IES)— 
Question 

Allegations against the contractors 
of — on the East Indian Railway. 
3. 

Contracts for the supply of — on 
the East Indian. Railway. 63. 

+ Licensed — on railway — stations. 
4794-95. 

Non-existence of labels on — indi- 
catin, 8. iuesage fare at the Agra 
Fort’ Railway station. 026. 

CO-OPERATIVE MOVEMENT— 
Question re report-on the — in India 
Rabu’ by Mr. M. L. Darling. 

COPYHOLDER(S)— 
Question re nature of duties discharged 

by the readers and — in the Gov- 
ernment of India Presses. 606-07. 

CORRESPONDENCE WORK— _ 
Question re time test for — in first 

class Head Post Offices. 228. 

COTTON— 
Question 7re— 

Promotion of long staple and mid- 
die staple — in India. 295-96. 

Re-imposition of excise daty on —. 
387-72. 

COUNCIL(S)— 
Question re staff area — formed on 

the North Western Railway. 7. 

COUNCIL OF AGRICULTURAL 
RESEARCH— 
See “Imperial —’’. 

COUNCIL OF STATE— 
Speech delivered to the — and the 

Legislative Assembly by His Excel- 
Jency the Viceroy.  703-25. 

COUNTERFEIT COIN(S)— 
See “‘Coin(s)”: 

COURT(S)— 
Question te— 

Establishment of a High —~ for 
Assam, 633. r 

Removal of disqualification for elec- 
tions arising out of conviction by 

629-30. Criminal —. 

See ‘Central Provinces —. (Supple- 
mentary)” under “Bill(s)’’. 

Ser “Provincial Small . Causi an 
(Améndment)”? ander “‘Bill(s)’’. 

CRAIK, THE HONOURABLE SIR 
HENRY— & 

Cinematograph (Amendment) Bill— 
Motions to consider and to refer to 

Select Committee. 237-39, 24I, 
242, 244, 252-53. 

Code of Civil Procedure (Amendment) 
Bill (Amendment of section 54)-- 
Motion to refer to Select Committee. 

272, 273, ’ 
Criminal Law Amendment Bill— 

Motion for leave to introduce. 445, 

Motion to consider, 434-49, 450; 
45i, 453, 454, 457, 462, 465, 
550. 55l, 552, 553, 570, 57, 572, 
574, 577, 583, 673, 674, 675, 679, 
682, 683, 684, 74, 757, 797, 798, 
799, 936, 942-49. 

Criminal Law Amendment — Bill (As 
recommended )— 
Motion for leave # introduce. 059, 

Indian Criminal Law Amendment 
(Repent) ae Sie 
lotion to considér. 49, 23, 
i28, 726-27, 728, 729-52, 3755, 
T734, ॥755-ठ7. 

Indian Motor Vehicles 
iL— 

Motion for leave to introduce. 49. 
Motions to consider and to refer to 

Select Committee. — 069-70, 99, 

7200, 20i. 

(Amendment) 
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GRAIK, THE HONOURABLD SIR 
FAENRY—contd. 
Motion for Adjournment re— - 

Government Circular ee the 
Congress. Assembly Party Com> 
mittee to enquire—into and report 
upon the administration of the 
repressive Jaws in Bengal. 985. 
ck of discipline in certain sol- 
diers at Jubbulpore. 233. 

Point of order as to whether there can 
be a discussion on the principle of a 
Bill upon a consideration of a clause 
after the principle and the real object 
of the Bill has already been dis- 
cussed threadbare upon the motion 
for consideration and when no 
amendment has been moved or even 
given notice of. 763. 

Point of order raised by Mr. 8. Satya- 
murti as to whether there has not 
been a breach of “privilege of the 
House, inasmuch as the contents of 

was made in 
Resoltition re Qu ._ Harthquake. 

I345, 4524, 7334, 347-55, 362, 373 
4574, 4576. 

CRECH(ES)— 
wee re provision of — in. factories. 

47 

CREW INSPECTOR(S)— 
See “Inspector(s)” 

CREW SYSTEM— : 
Question re duties and ¥ Sibilities 

CULTIVATION- 
Question re grants made to provinces 

for the improvement in the condi- 
tions sof the: — and marketing of 

= spgar-cane. 4966-68 

CULTIVATOR (S)—= ५ & 

tion of land for the Pusa Institute in 
Delhi. 854-5 

CURRENCY— 
है ee re devaluation of Indian —. 

CURRENCY COMMISSION— 
Question re recommendations 

Hilton-Young —. --548-9. 

SURRENCY NOTH(S)— 
Question re— 

Issue ‘of one rupee —. _ 792-93; 
Rules for the refund of missing or 

lost. -784:85. 

CUSTOM (8)-- 
Question 7e— - : 
Agreement with the 

States about —. 96L 
— questions relating to the Kathia- 

war and Maritime States. 963. 

CUSTOMS HOUSE(S)— 
Question. 

Periodical transfer of the Supervis= 
ing Officials in the Maditas)—. 620. = 

Publication of daily lists of exports 
and» imports’=by -—. < 52955: 

the 

Kathiawar 
62 

CUSTOMS OFFICERS— 
¢ कर 

of the — in the Howrah and Luck- 
now Divisions, Hast Indian. Railway. 

GRIMINAL COURT(S)—. 
See “Court(s)””. 

Nae INVESTIGATION. ए08- 

Question 7¢ police force in the. — in 
the Centrally’ Administered “Areas 
406-07. 

NDMENT CRIMINAL LAW) AME 
BILL—__ F 

6 Bill(s)’. 

CRIMINAL LAW. AMENDMENT 
REPEAL) B cers 

See ‘Indian — under *Bill(s)’?. 

GROB(S)— 
Question 2e— 

Damage to — hy the recent frost. 
870-7 

Special railway rates for special —. 
4458-59. = 

Hardship caused to pilgrims attend- 
ing the Kanduri festival, Nagore, 
by the —,  — Sanhaniingalam 

/0 vby | the <Goyern- 
of “India in Kathiawar and 

other States. 273-7 
Difference “in “the — | and: excise 

revenue, 4885: 

CUTTACK— पे 
Question ve imposition of penalties | 

under section #-of the Income-tax 
466 की =, Paricand Balasore’ Cir- है: 
cles. 420. ५ 

0 

DACCA— 
Question ve detachment of British, 

Troops stationed in certain Bikram- 
pur villages: in ;—. 77/75-79, 

DACCA-ARICHA- RATLWAY— 
See ‘“Railway(s) 

लता ——— 
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DADU— 
Question re construction of a railway 

line between Johi in the — district 
and other places in Sind. 8-9. 

DALAL, DR. R 
Criminal Law Amendment) Bill— 

Motion to consider. 722-2 

DANGEROUS OCCUPATION(S)— 
Question ve Yegilation of ‘work in 

hazardous or — end trades. 769- 
70. 

DAILY LIST(S)— 
Question 76 publication of — of 
- rts and. imports by Customs 

Houses. 529-3i. 

DAIRY PRODUCT(S)— 
Question’ ve. protective duty on import 

of 59. 

DAMAGE(S)— 
Qnestion re — by earthquake and re- 

huilding of Quetta. 793-95, 

DAMOH— 
Question 7४: Siate Prisoners in the — 

Sub-Jail in the Central — Provinces. 
A395-95. 

DARLING) MRy Modis 
ion 76 report, on Ahe co-operative 

movement in India submitted hy —. 
49-92. 

7227 ae 
iage Restraint _(Amend- 

ment) Bill— 
lption for leave to iritroduce. 
T968. 

Code. _of= Civil. Procedure (Amend- 
(Amendment of section ment), Bill 

aes 
Motion {o refer to Select Com- 

mittee, 275. 
Consideration ठ 

Publig Accounts Cor tee. |. 
Consideration of the Report of the 

Tribunal on Financial Settlement 
between. India and Burma after 
separation. - 562 568-72, 958 

5. 
न] 

Motion to consider.’ 460, 470; 7ए7- ‘239 

Demand for: supplementary grant in 
respect of — 
‘Expenditure on the development of 

Broadcasting .. met from, the 
fund”. 483l 

“Miscellaneous’’. 4938. 

DAS, MR. B.—contd. 

Indian. Criminal Law ‘Amendment 
(Repeal) Bil— 

Motion to consider, 4445,~ 247. 
3753-54 

Consideration: of लेहप्र8९ 2.57 768 
Motion for adjournment re refusal of 

grant of: protection: to the Glass) In- 
dustry. 346-47. 

‘Motion 76 election of two members| for 
the Central Advisory Board of Edu- 
eabion: | यठ-, 

Question re— 
Publicity given “to the part-deli- 

vered speech of the Law Member 
on —'s Indian Criminal Law 
Amendment (Repeul) Bill 

Report of the Burma Tribunal on 
the Financial Adjustment. l777. 

Question (supplementary) re— 
Abolition of the India Store» De- 

partment, London, 44. 
Allocation of assets smd. liabilities 

between the New Orissa. Province 
and the Government of Madras. 

Circulation of counterfeit coins in 
India 5 

Conversion of India Sterling Paper 
and Rupee Paper... 295.. 

Electric meter nent charge 
Delhi. ॥0-. 

Grievances of Indians. domiciled in 
South Africa. 782, 

Higher “offices held .by Indians in 
the Government, of India, Seere- 
tariat. 604. \« 

Money sent 0ए 07 India and moneys 
spent in England by the Govern- 
ment of India. 77, 

Question (supplementary) १९-- 
Officers and servants of the Trustees 

of the Indian Museum, Calcutta 

New 

Performance of 2 
ple of Sind in. th 

State to evade pros 
he Child Marriage Ne: 

Position of . Indians in ; 
309. 

Promotion of long “il, a and 
staple cott Tnd 

Reduction in: the price i 
increase in the balance of ttade in 
favour of India. 36. 

" Report of the Tariff Board on pro- 
tection to the glass indusit १288. 

Report on the amend 
Insurance: Act.- 290. 

Return! on the total capital - 
New Dethi. व: A 
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DAS, MR. B.—coneld. 
Question (Supplementary) re— 
Return on the total capital cost cf 

Sukkur Barrage. 4/4. 
Safeguarding of the interests cf 

Indians in Kenya, 593. 
Resolution re— 

Position of Indian nationals settled 
in Zanzibar. 42; 

Ratification of the Draft Convention 
of the International Labour Con- 
ference concerning employment cf 
women during night. 5]-53, 454 

Reduction of import duty on carbon 
blocks, 

DAS, MR. BASANTA KUMAR— 

Question re— 
Appointmeng of non-Indians as pro- 

bationary Assistant River Sur- 
veyors in the Calcutta Port Trust. 

Appointment of one Mr. Hogan as 
a Yard Master in the Traffic De- 
partmen; of the Calcutta Port 
Trust. 480-88. 

Covered and raised platforms. for 
important stations on the Assam 
Bengal Railway. 632. 

Effects of the import of Burma rice 
in India. 632-33. 

Indianisation of services 
Trusts in India. 480-9]. 

Indians, Anglo-Indians and Euro- 
peans serving in Port Trusts in 
India. . 

Proposed railway line from Sylhet 
5 6 Chhatak. 63-3: 

Provision of additional openings in 
the embankment from Fenchuganj 
to Sylhet Bazar. 632. 

Recruitment of Indians in the 
Calcutta Porg Trust. 488. 

Ree f in’ the 
Traffic Department of the 
Calentta Port Trust. -43-33, 
479-80. 

Report of the Assam Flood Enquiry 
Committee. 

Report on the co-operative move- 
ment in India submitted by Mr. 
M. Darling. 494-92. 

Schemes for Rural Development 
received from the Provincial Govy- 
ernments. 492-54, 

DAS. MR. K. C.— 
Question re case of — an assistant 

station master at Naihati, Hast- 
ern Bengal Railway. 93-94. 

DAS, PANDIT NILAKANTHA— 
Criminal Law Amendment Bill— 

Motion to consider. 557. 

in Port 

DAS. 2 PANDIT _NILAKANTHA— 
con 
Demand for supplementary grant in 

respect of — 
‘e on the development 

of Civil Aviation met from the 
fund’. 487. है 

“Miscellaneous”. 85, 
Indian Goffee Cess Bill— 

Motion to consider, to circulate and 
to refer to Select, Committee. 
4642, 3643, i644-56, 657-58, 4659, 
3660, 672. 

Consideration of clause 8. 677. 
Motion for adjournment re despatch 

of troops from British India’ {fo 
237-66, Addis Abbaba (Abyssinia). 

शा. 
Question 7e— 

Alleged conditions applied’ on cer- 
tain Indians in Abyssinia, §44. 

Limit of exchange applied to Indian 
subjects in Abyssinia: 43. 

Plight of Indian subjects in Abys- 
i 2-I5, sinia. : 

Positions under Goyernment (includ- 
ing Railways) requiring outstand- 
ing technical qualifications to 
serve as heads. 09-0. 

Registration of properties of Indians 
in Abyssinia, 473-24. 

Return of Indian wage earn 
byssinia. 424. 

5 front 

echnically qualified” men employ ed” 
in aircraft and aviation im Tidia, 

Question (supplementary) re— 
Abolition of the India Store Depart- 
ment, London. = 

Excise duty on steel 792. 
Resolution re manufacture of loco- 

motive requirements in State Rail- 
way Workshops. 368, 369, 370 

DATTA, MR. AKHIL CHANDRA— 
Cinematograph (Amendment) Bill— 

Motions to consider and to refer to 
Select Committee. 238. 

Criminal Law Amendment, Bill— 
Motion to consider, 725-45, 9i5. 

Expressions of regret on the deaths 
of Sir Basil Blackett, Sir Deva 
Prasad Sorvadhikary. Tala Fakir 
Chand and Haji Abdulla Haji 
Qasim. 7. 

Indian ‘Criminal Law Amendment 
(Repeal) Bill— 
Motion to consider. 7. 

Consideration of clanse 2) 4758. 
Question re— 

Cancellation of the passport of Mr. 
Mesani of Bombay. 402. 

Constitution of a Standing 
mittee on rice. 457. 

Com- 
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DATTA, MR. AKHIL- CHANDRA— | DEBT(S)_ 7ए्चतततततत MR. AKHIL CHANDRA— 
contd. 
Question re— 

Contributions made to the League 
of Nations. 777-78. 

Defamatory passages about Indians 
in a publication entitled ‘‘Sou- 
venir _ Programme of Malayan 
Gelebrations’’. 40-02. 

Exhibition of the films ‘India 
Speaks” and ‘Bengali’. 400-02. 

Growth and development of indi- 
genous insurance business. ॥767. 

High prices of articles charged by 
an Army Contractor at Rawal- 
pindi. ~898-99. 

Income-tax paid by Tea Companies 
in British India, owning tea gar- 
dens in the Tripura State. 780- 

India’s membership of the League 
of Nations. 778-79. 

Introduction of reforms in the pro- 
vinces. 46]- 

Preference for Indian rice in British 
Moejaya and Ceylon and. for 
Indian paddy. in the United 
Kingdom. 57. 

Protective duty on import of dairy 
products. 59. 

Recruitment, of staff for the Reserve 
Bank of India. 628-29. 

Reduction in the number of classes 
on Indian Railways. 59. 

Refusal of admission to _ Indian 
students in England to a swim- 
raing pool. है 

Removal. of disqualification for 
elections arising out of conyiction 
by Criminal Courts. 629-30. 

Report of the Indian Delegation to 
_ the League of Nations. 460-6. 
Resisnatio, by certain countries of 

their membership of the League 
of Nations. 779-80. 

Safety of Indians in Abyssinia. 60. 
Sale of silver 036-37. 
Scheme for the development of the 

internal markets. 4] 42. के 
Special railway’ rates for special 

crops. 58. 
Testing of the information supplied 

by Police informers. 899: 
DEAD LETTER OFFICE— 

Question’ re— 
Cont lated — retrench: 

Madras —. 209. 
Retrenchment in the Madras —. 

DEATH(S)— 
Expressions of regret on the — of Sir 

Basil Blackett, Sir Deva Prasad 
Sarvadhikery, Lala Fakir Chand 
and Haji Abdulla Haji Qasim. 
28. ४ 

in the 

DEBT (S)— 

जप, १९ 
iil 76 exemption of a portion of the lands owned by peasants from 
the properties liable to be attached 
for the payment of —. 959.60, 

Money invested in the building cf 
quarters in Simla and. Delhi and 
interest paid on such —, 800. 

DECK PASSENGER(S)_ 
See “Passenger(s 235 

EN 
See “Conference(s)’*. 

ee PASSENGERS CONFER- ICE 

DEFAMATORY PASSAGE(S)— ~ 
Question re — about Indians in a pub- 

lication entitled “Sonvenir Pro- 
gramme of Malayan Celebrations’. 
65-6, 402-02. 

DEFICIT— 
Question re — in the Railway Budget. 

428-30. 

DEFINITION(S)— 
Question re — to be followed by the 

Board of Film  Gensors in India. 
3798-94. 

DEGRADATION— 
Question re — of persons who fail to 

pass the Refresher Courses of the 
Chandausi and Asansol railway 
schools. 76. 

DEHRA DUN— 
Question re— 

Cadets of the Indian Military Col- 
lege, —. —887-88. 

Permits for motor transport between 
— railway station and. Mussoorie. 
9-40. 

DELAY— 
Question re — in the announcement 

of the appointments to the Listed 
posts of the United Provinces Judi- 
ciel Service by the Public Service 
Commission, _ 4598-99. 

DELEGATE(S)— ~ : 
Question re selection of — to the 

session of the League of Nations. 
4050-5. 

DELEGATION— Ss ie 
Question re cost of India’s — to the 

International Labour Conference 
and the League of Nations. 399. 
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DELHI— 

> Question ३८-- 

Cultivators” affected “by” acquisition 
of land for the Pusa Institute in 

— Civil Station Notified Area Com- 
» mittee. 278. 

Grievances of the stoff of the Indian 
Railways Conference Association 
ato 

House rent charged from the officers 
and staff of the Government of 
India in’ —. 286! 

Lease of land between — and Shah- 
dara to Mr. Waugh, © 853-54. 

Money invested in the building of 
quarters in Simls,- and —“and 
interest paid on such delits;  १800. 

Move of the offices, of the Army 
Headquarters: to. — during 
winter. 278-80. 

Non-observance of certain holidays 
in the office of the Indian Rail 
Ways Conference Association, — 
Bl. 2 ae 

Non-observance of — Fundamental 
Rules in the Office of the Indian 
Railways Conference Association, 

Payment “of the tent of land by 
lease-holders in — 7 

Refusal by the Nazul Officer, —, 
to accept money. fromthe resi- 

«= dents of Naiwala, Karol Bagh. 
466-I7. 

Relieving of congestion in Old — 
855. A 

Rent collected from the officers and 
steff of the Government of India 
in — and cost of maintenance, 
ete.. of quarters. — 86. 

Sale of electricity Ly the New 
Delhi Municipal Committee to the 
>>. Hlectric Supply Company. 
286-87. 

Staff of the office of the Indian 
Railways Conference Association, 
=, 494: 

_ Staff of the offices of the Diréctor 
of _ Wagons. Interchange and 
Indien Railways Conference Asso- 
ciation transferred to —. 79-80. 

Transfer of Offices of the Director 
of Wagons Interchange and the 
Tndian Railways Conference. Asso. 
iation to ——. I! 
nsfer of the office of the Indian 

Railways Conference Association 
to — <-494-95: 

DELHI BROADCASTING STATION 

Question <re power in the aerial cf 
ssthe-——— J00% 

DELHI PROVINCE— 

Question re application of the Punjab 
Sahukara Act to the —. 285-86. 

DELHI UNIVERSITY— 

Question १6 facilities for -+ siudents 
for admission to an © Hngiheering 
College. . ॥ए87, 

DELIMITATION COMMITTEE: 
Question: के... 

Expenditure on the inauguration of 
the New Constitution and the — 
479॥-' 

> Personne] खाते other details of the 
687-89. 

See also under ‘“Committee(s)’’. 

DEMAND(S) FOR EXCESS 
RANT(S)—GENERAL ._BUDGET— 

Civil Works not charged: to: Revenue. 
i944. दि 5 

Expenditure on Retrérched Personnel 
charged to Capital. 794]. 

Expenditure on Retrenched Personnel 
charged to Revenue. 7940. 

Geological Survey. 939. 

Tndian Stores Department. 939; 

Tnterest on Miscellaneous : 
939. 

4939-40. Miscellaneous. 

Transfer to the Fund’ for Réeonstruc- 
tion of Earthquake Damage. 940. 

DEMAND(S) FOR EXC 
GRANT(S)—RAILWAY - BUDGET. 
Appropriation from Depreciation 

Fund. 4942> 7 be 

Companies’ and Indian States’ shares 
of surplus Profits and nét Barn- 
ings. 94-42. 

Working _ Expenses—Administration. 
i947. 

DEMAND(S)-. FOR SUPPLEMEN- 
TARY GRANT(S)— 

Expenditure on the development of 
7: Broadeasting met © from the fund. 

Hture on the development of 
Civil Aviation met from the fund 
82-23. 

Miscellaneous. 

Question 

84i-57, 4924-38: 
re (Governor. General’s re- 

ताज commendations with regard to the 

Budgets. 46-47. 
— under the General and Railway AI 
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DEMAND(8) . FOR  SUPPLEMEN- 
TARY GRANT(S)\—MOTIONS FOR 
REDUCTION—GENERAL BUD- 
GET 
Expenditure on the devélopment of 

Broadcasting mét from the’ fund— 
Broadcasting should be made avail- 

able for political propaganda 
under = reasonable condition. 
823-40. 

‘Miscellaneous— 
Delimitation 

484: 
finantial ~inquiry—General 
48857, 924-38 

Committee—Genera] 

tt 

policy. 

DEMAND NOTICE(S)— 
estion re fixation of the time for 

ssue of — of income-tax. 29]. 

DEMAND(S). TOKEN— 
Significance of 8 -- explained by Mr. 

President. 3850, 4857 

DEMOTION(S)— 
Question 7e— 
— and stipersessions in certain divi- 

sions of the East Indian Rail- 
way. 54-42. 

— of certain drivers on the Hast 
Indian Railway. 76. 

— of electrical linesmen and wire- 
men on the East Indian Railway. 
366-68. 

DEPOSTT(S} . 
Question re interest allowed on “pro 

yident fund — of railway servants. 
624 

{ 

DEPRECIATION— 
Questisn 7९८ — allowed under the 

Income-tax rules. 430-3. 

DEPRECIATION. FUND— 
Demand for Excess Grant in respect 

f “Appropriation from —’’, 942. 

DEPRECIATION FUND RULES— 
See “Rule(s) 

DEPRESSED CLASS(ES) 
Question ve recruitment of — in the 

Central services. 277-78. 

DEPUTATION (S)— 
Question re — in London of Mr, E. (2. 

Mieville, Private Secretary.to His 
Excellency the Viceroy, to examine 
the working of the Cabinet Secre- 
tariat: 4058-59. 

DEPUTY AGENT (GENERAL)= 
See ‘Agent(s)” 

DESAI, MR. BHULABHAT. J.— 
Criminal Law Amendment Bill— 

Motion to consider. 843,926-42. 
Criminal Law Amendment Bil] ( 
recommended)— 

Motion for leave 
060-64. 

Expressions of vegret on the deaths 
of Sir Basil Blackett, Sir Deva 

to introduce. 

Prasad Sarvadhikary, Tala Falor 
Chand and Haji Abdulla Haji 
Qasim. 3, 

Indian Criminal Lay 
(Repeal i 

Motion to 
4750-53, 

Motion for adjournment re— 
Bombing of women and children in 

the Trans-Frontiey villages by the 
Indian Army (Air Force). — 394-95. 

Lack of discipline in certain soldiers 
at Jubbulpore 

Point of order raised by Sir Cowasji 
Jehangir as to whether the motion 
ve the Criminal Las Amendment 
Bill discussed and decided upon pre- 
viously in the same Session and the 
motion re the Indian ‘Criminal Law 
Amendment (Repeal) Bill do not 
raise substantially an identical ques- 
tion. 334-35. 

Resolution re Quetta 
4539-47, 35' 

Amendment 

consider. 2447, 8, 

Earthquake. 

DESAI, MR. 8. P.— 
Oath of office. 2. 

DESHMUKH, DR. ७. V.— 
Cinematograph (Amendment) Bill— 

Motions to consider and to tefer to 
Select Committee. 240, 

Criminal Lay Amendment Bill] 
Motion to consider, 577-88; 642-48, 

832. 83L, 832. ; 
Election of — to the Select: Committee 
- on the dment of tanding 

Orders 242. 
Hindu Women’s Right to Property- 
Bill— 

Motion for leave to introduce. 
i967 

Indian Criminal Lay Amendment 
(Repeal) Bill— 
Consideration “of clause 2. 4762. 

Motion for leave to amend Standing 
Orders. 404, i022. 

Question (Su tary) mm: 
ance of marriages by. the people of 
Sind. in’ the Khairpur State to 
evade prosecutions under the Child 
Marriage Restraint: Act. . 26-28; 

_ Resolution.re manufacture of loco- 
motive requirements in State Rail- 
way Workshops. 353. 
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DESOUZA, DR. ¥. X.— , न 

Appointment. of — to the Committee 

‘on. Petitions. 28. : 

Cinematograph (Amendment) Bill— 

Motions to consider and_to refer to 

Select. Committee, és 

Indian Coffee Cess Bill— 
Motions to consider, to circulate and 

to refer to Select. Committee. 

4648, i649, 466-65. 

DETENU(S)— ee 

Motion for adjournment re prohibition 

of the convener of the Congress 

‘Assembly Party Committee 7e — 

to enter into certain places in 

Bengal. 27-28, 457. 
Question 7e censor centres for censor- 

ing the letters of State Prisoners 

and —. 395-96. 

DEVALUATION— 
Question re — of Indian. currency. 

DEVELOPMENT— 
Question re scheme for the — of the 

internal markets. /-2. 

DEVELOPMENT TRUST— : 

Question #९ demolition of a. Hindu 

temple by the Rangoon —. 869-7l. 

DHANBAD— 
Question ve explosion in Bagdigi 

Colliery in —.- 7894-95. 

DHARMAVARAM— 
Question re train service. between 

Gudur and Katpadi and — on. the 
Madras and Southern Mahratta 
Railway. - 702-03. 

DIET— i के 
Question 76 scale of — given to certain 

prisoners in the Cellular Jail, 
Andamans. 4587: 

DIFFERENTIAL TREATMENT— 
Question. re — in the allotment of 
Government quarters in New Delhi 
and Simla. 46i7-I8. 

DINAPORE— _ 
‘Question re— i 

Amount sanctioned to conduct the 
case of Mr. Doran, ‘late Staff 
Superintendent of the — Division. 
69-7. : 

Contractors at Railway stations in 
the — and Howrah Division. I 

East Indisn Railway Union at —. 

Rest available to the tickep check- 
pee staff at Gaya, Patna and —. 

DIRECT REPRESENTATION— 
See ‘‘Representation(s)’’. 

DIRECTOR OF CONTRACTS— 
Question re— 

Inclusion of certain details in the 
journal issued by the —. 288-89. 

Purchase of. certain articles by the 
— through the Indian Stores De- 
partment. 288. 

DIRECTOR OF POSTS AND TELE- 
GRAPHS— 
Question re contemplated ion «f 

a post of Assistant — and_retrench- 
ment in the Posts and Telegraphs 
Department. 35-36, 

DIRECTOR OF WAGONS INTER- 
CHANGE— 
Question re— 

Staff of the offices of the — and 
Indian Railways Conference Asso- 
ciation transferred to Delhi. 79- 

Transfer of offices of the — and the 
Indian Railways Conference Asso- 
ciation to Delhi. 92-93. 

DISABILITY(TES)— 
Question 7e— 
eit Indian residents in Singapore. 

— of Indians in Zanzibar. 969: 

DISABILITY PENSION (S)— 
See ‘‘Pension(s)’’. 

DISABILITY WAR PENSTON(S)— 
See ‘Pension(s)”. 027. 

DISBURSEMENT(S)— 
Question ze amount credited to Rail- 
way Revenues under fines, forfeiture 
of Provident Fund. ete., and income 
and — of the Steff Benefit Fund: of 
each Railway. 626-30: 

" DISCARDED ARTICLE(S)— 
See *‘Article(s)”’. 

DISCHARGE(S)— 
Question re— 

Dealing of appeals against — on the 
East Indian Railway. 42. 

Notification of the rules regulating 
the — and dismissal of State Rail- 

way non-gazetted servants fo' the 
So Indian Railway employees. 
42-43. 

DISCIPLINE— 
Motion for adjournment ‘re lack of — 

jn certain soldiers at Jubbulpore. 
232-36. ‘ 
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DISCIPLINARY GROUND(S)— 
Question re persons discharged on — 

on Railways. 63, 

DISCRIMINATION— 
Question re— 

Alleged — ‘Against Indian products 
by British concerns in India. 
6-62. 

— against Indian Military Sub- 
Assistant Surgeons. 599. 

— against Indians by the Kenya 
Government. 689-90. 

Enquiry into the allegations of -— 
between Indians and Europeans 
in the matter of rescue and salv- 
age operations in Quetta. 632. 

Racial — in the recruitment of 
Assistant Surgeons in the Indian 
Medical Department. 76-77. 

DISMISSAL(S)— 
Question re notification of the rules 

regulating the discharge and — of 
State Railway non-gozetted servants 
to the East Indian Railway em- 
ployees. 42-43, 

DISPUTE(S)— 
Question 7 — between the Mysore 
Government and the Government of 
Madras re Canvery waters. 083. 

DISQUALIFICATION— 
Question re removal of — for elections 

arising out of conviction by Crimi- 
nal Courts. 629-30. 

DISTRIBUTOR(S)— 
Question +e compositors, binders and 
— ‘discharged from the Government 
of India Press, Calcutta. 607-08. 

DISTRICT MEDICAL OFFICER— 
See ‘‘Medical Officer(s)"’. 

DIVISTON(S)— 
Criminal Law Amendment Bill— 
— on the motion to consider. 949- 

50. 
Criminal Law Amendment Bill (As 
recommended)— 
—on the motion- for leave to 

introduce. 06-62, 

DIVISION (S)—contd. 
Resolution(s)— 
— on the — re manufacture of loco- 

motive requirements in State Rail- 
way Workshops. 376-77. 

Resolution re Quetta, Earthquake— 
— on the motion that the question 

may be put, 356, 
— on the Resolution ve Quetta 

Earthquake. 377-78. 

DIVISIONAL CIRCLE(S)— 
Question ve recruitment from within 
— on State Railways. 287-88. 

DIVISIONAL SUPERINTENDENT— 
Question re hearing of appeals by the 
— of Allahabad -Diyision, East 
Indian Railway. 

See also under “Superintendent(s) 

DIVORCE— 
See “Jubbulpore and Chhattisgarh 

Divisions (— Proceedings . Valida- 
tion) Bill’ under. ‘‘Bill(s)” 

DOMINION(S)— 
Question re effect 6 the Ottawa 

Agreement on India and the —. 
970. 

DORAN, MR.— 
r ant tioned to con- 

duct the case of — late Staff Super- 
intendent of the Dinapur Division. 
469-7. 

DRAFT CONVENTION(S)— 
See ‘Convention(s)’’. - 

DRIVER(S)— 
Question re— 

Box Khalasies foy European and 
Anglo-Indian — on State Rail- 
ways. 225. 

Demotion .of certain — on the East 
~~~ Indian Railway, _ 76. 
— in the Jhansj Division of the 

Great Indian Peninsula Railway. 
3500-0: 3 

Representation. from certain — of 
the Moradabad Division, Hast 
Indian Railway. 

DRUGS ENQUIRY aU eee 
e Indian’ Criminal. Law Amendment 

(Repeal) Bill— 
—on the motion to — onsider. 

4755. 
Motion(s) for Adjournment— 
— on the —— re bombing of women 

and children in the Trans-Frontier 
Villages by the Indian Army (Air 
Force). 397-98. 

—. 973-74. 

‘DUFFERIN’ CADET(Sj— 
See ‘‘Cadet(s)’’. ; = 2 

DUFTARY TYPE QUARTER(S)—— 
See ‘‘Quarter(s)’’. 
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DUMRA— 
Question ye construction of néw tail- 
way stations at Luhathaha and —. 
626, 

DURAND LINE— 
Question 7९ trouble on the — on the 
North-West Frontier. 605. 

DUTY (IES)— 

Question 7e— 
—= and responsibilities of the crew 

System. in the Howrah and 
Lucknow Divisions, ast Indian 
Railway 

= of the Deputy Agent (General) 
East Indian Railway, 45. 

Examinations in establishment — 
passed by the Superintendents 
and Assistant Superintendents, 
Staff, on the Hast Indian. Rail- 
ways. 43. 

Question: re— 
Excise — on ‘steel. 797-92. 

Bxport — on raw jute. 202-03 
Higher import — on foreign paddy 

in the United Kingdom. 053-55 

Imposition of — on personal effects 
carried by passengers from Ceylon 
to India, 469-72 

Mherease in the import — on paddy 
and food stufis imported from 
India’ into Ceylon. 8-29. 

Khandsari sugar works in the 
Rohilkung Division subjecteg to 
excise —. 94-99 

Nature of — discharged by the 
readers and copyholders in’ the 
Government of India ~ Presses. 
3606-07. हर 

Prohibitive — on clove imports 
and protection against indefinite 
moratoriums demanded by Indians 
in Zanzibar. 980, 

Protective — on import of dairy 
- products. 459. 

_ Result of the imposition of an im- 
port — on broken vice and pro- 
hibition of imports of rice from 
Siam, Indo-China, ete. 792-93. 

‘Suggestion ve imposition of a pro- 
hibition — on Zanzibar cloves. 
4420-28, 65-66. 

Resolution १९ reduction of import 
duty on ¢arbon blocks. 99-000. 

DUTY, HOURS OF— 
Question. re — of ticket collectors on 

the Jubbulpore Railway Station. 
7787-68. 

bo} 

BARNING(S)— 
Question 7e—Railway. 

EARTHQUAKRK(S)— 
Demand for Excess Grant in respect 

of “Transfer to the Fund for Re- 
construction of — Damage”. 940. 

Motion for adjournment re refusal of 
permission to Mahatma Gandhi and 
Babu Rajendra Prasad to enter in- 
to the — area of Quetta, 25, 27. 

Question re— 
Allegations against certain people 

in the reports published in cer- 
tain. newspapers about Quetta 
after the —. ८ /888-89. 

Allegations of looting, etc:,. against 
the soldiers at Quetta after the 

297-99. 

earthquake. 085-87. 
Alleged disappearance of certain 
persons after the — at Quetta. 
7i5-I4, 

Applications from Mahatma Gandhi 
and Babu Rajendra Prasad for 

ission to enter the — area in 

Casualties during the — at Quetta 
and yalue of the property lost. 
7i4- i 

Casualties in the Quetta — 4 
Certain facilities provided in Quetta _ 

after the >> 6 
Children secured after..the — ४७ 

Quetta. ५ 
Damage by -- and rebuilding at 

Quetta. 793-95. 
707-08. 
Baluchistan. 

— at Quetta in I93 
— relief measures in 

776. 

Employees of the police force and 
Baluchistan Civil Service — killed 
in the —. शफक्रात 

Excavation work at . Quetta after 
he —. 7-5, 

Loss sustained by the peasants in 
the Quetta —. 958, 

Losses caused to: Government’ in the 
Quetta —. 

Losses in tribal areas in Baluchistan 
ne to —. 55-6. 

Newspaper articles on the Quetta 
— relief and the Silver Jubilee 
Fund against which action was 
taken. —907-24. 

Official watch over news and editor. 
ial comments in newspapers velat- 
ae to the Quetta — disaster. 5 : 

Possibility of giving warnings to 
the public about impending —. 
6Ll. 
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BARTHQUAKE(S)—contd. 
Question re— 
Presses and newspapers punished in 

connection with articles on — the 
Silver “Jubilee Fund or the 
Quetta — Relief. 978-79. 

Prohibition of relief parties’ in 
Quetta and Baluchistan after! the 

Recent — at Quetta. 708-0. 
Refusal of permission . to certain 

persons to enter Quetta for afford- 
ing relief to the — sufferers, 704- 
05, 707. 

Refusal of permission to public 
organisations to proceed to Quetta 
for — Relief work. “64-2. 

Refusal of ~ permission’ ‘to’ visit 
Quetta for — Relief Work.’ ~788- 
9i 

Regulation issued in respect of the 
Quetta — disaster. 057-58. 

Relief to the families of the’ public 
servants killed in the.— at Quetta 
963-64 

Salvage of property at Quetta after 
the 7-75 /49%6; 

Resolution-re Quetta -5- | 4575-78: 

EAST AFRICA— 
Question ze report of Mr. K.P. 8. 
Menon on the effect of the Market- 
ing बट on Indian _ Settlers 
Fi igo =} emer se 

HAST BENGAL— 
Question 7e mail sorters’ in-— and 

Assam. 635-36. 

EAST INDIAN RAILWAY— 
See “‘Railway(s)’’. 

EAST. INDIAN — RAILWAY, EM- 
PLOYEES’ ASSOCIATION— 
See “‘Association(s)’”? 

EAST INDIAN RAILWAY PRESS— 
See “Press(es)’’. 

EASTERN BENGAL RALWAY— 

See “Railway(s)’’. 

EASTERN © BENGAL RAILWAY 
PRESS— ; 

Sée “‘Press(es)”. * 

EATABLE(S)—__ ; 
Question 7é contract for selling sweets. 
and other — at the Ambala Railway 

__ Station. 782. 

EBRAHIM HAROON JAFFER, MR. 
AHMED— : 
Question 7e— 

‘Terms of Fateh Ullah 
Zindiyah Bequest. 68-69. 

Terms of the Oudh Bequest admin- 
istered by His Majesty *s Consul- 
ate at Baghdad: 64-67. 

Khan's 

EDITORIAL COMMENTS— 
Question re official watch over news 

and =— in newspapers relating to 
the Quetta earthquake — disaster. 
045-46. 

EDUGATION— 
Motion +e election of two members 

for the Central Advisory Board of 
=.) 87-42. 

‘Question re— 
Average salary, emoluments and ex- 

penses on the — of the children 
of British and Indian soldiers. 
7889-90. 

Facilities for the — of the children 
of the Indian and Buropean staff 

of the Indian Railways. 386-87. 

EDUCATION, CENTRAL — ADVI- 
SORY BOARD, OF— A 
See ‘Central Advisory Board — of 

Education’. 

ELECTION (8)- 
— of a Member to the Imperial Coun- 

cil of Agricultural Research and its 
Governing Body. 548-49. 

— of a Member to the Standing Ad- 
visory Committee for the ~ Indian 
Posts and ‘Telegraphs Department. 

— of a Member to the Standing Com- 
mittee for Roads. 7 

— of a Member to the Standing Com- 
eee on Pilgrimage to the Hedjaz 

— of a member to the 5 Standing 
‘Finance Committee. 639. —— 

— of Members to the Central Advi- 
sory Board of Education. 796. 

— of members to the Select Committee 
on amendments to Standing Orders. 
L0I2 के S fee 

+ of Members to the Select Com- 
mittee on the amendment of Stand- 

ing Orders. l/2. af 
Motion re— 
— of a member for Standing Ad- 

visory Committee for the Indian 
coe and Telegraphs Department. 

— of a member to sérve on the 
Standing Committee for Roads. 
4356. 
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ELECTION(S)—conétd. 
Motion re— 
— of a member to sit on the _ Im- 

perial Council of — Agricultural 
Heseprse and its Governing Body. 

या रण a member to the Standing 
Finance Committee 

— of one Muslim member to sit on 
the Standing Committee on Pil- 
grimage to the Hedjaz. 37, 

— of two members for the Central 
Advisory Board of Education. 
37-42, 

Question re— 
Alleged impersonation and mal- 

practices employed in — to the 
legislatures and local hodies. 
95-96. 

Candidates for Legislative Assembly 
— who lost their securities. 544- 

—— to the All-India Medical Council. 
व75-74, 

Removal of disqualification for -- 
arising out of conviction by 
Criminal Courts. _629-30. 

ELECTRIC: FAN(S)— 
mestion re— 
Provision of -+- in Third 
Class Carriages. 709. 

See also ‘‘Fan(s)’’. 

ELECTRIC METER RENT— 
Question re — charged in New Delhi. 

i09-4, 

ELECTRIC: SUPPLY COMPANY— 
Question 72 sale of electricity by the 
New Delhi. Municipal .Committee to 
the, Delhi. —. ..286-8 

ELECTRICAL DEPARTMENT— 
Question re— 

Procedure followed in filling up of 
vacaneies in the — of the East 
Tndian Railway. 638, 340. 

Representation of the staff in the 
— of the East Indian Railway in 
the Welfare Committee. 658. 

ELECTRICAL ENGINEER(S)— 
See ‘Engineer(s)”* 

ELECTRICAL 
~BRANCH— 
See “Engineering Branch(es)’’. 

ENGINEERING 

ELECTRICAL LINESMAN(EN)— 
See ‘Linesman(en) 

ELECTRICAL WIREMAN(EN)— 
See ‘Wireman(en)”. + 

ELECTRICIAN(S)— 
Question ré — on the North Western 

Railway. 94. 

ELECTRICIDTY— % 
Question 7@ sale of — by the New 

Delhi Municipal Committee to the 
Delhi Electric Supply | Company. 
286-87. 

EMBANKMENT(S)— 
Question re provision of additional 

openings in the — from Fenchuganj 
to Sylhet Bazar. 632. 

EMOLUMENT(S)— 
Question ve average salary, — and 

expenses on the education of the 
children of British and Indian 
soldiers. _ 889-90, 

EMPIRE SHIPPING— 
Question re consignment of goods for 

Indian Import through —. 980-82 

EMPLOYER(S)— 
Question re— 

Additional appointments and re- 
trenched — on State Railways. 
625-26. 

Appointment of the relatives of ree 
tired — in the Government of India 

Press 608-09. 
Certain particulars regarding “Hast 

Indian Railway -- 8. 
Class of — on State-managed Rail- 
ways who are paid 
Allowance. 88I-82. 

Classification of the — of the read- 
ing branch of the Government of 
India Press, New Delhi. 038. 

Communal composition of the In- 
dustrial — of the Government of 
India Press, Calcutta. 383. 

Construction of more quarters for 
— of the Government of India 
Press, New Delhi. 037. 

—.of the Indian Tea Cess .Com- 
mittee. 245-66. 

Exemption of Muslim — of © the 
Government of India Press, New 
Delhi from working overtime jon 
Fridays. 039. 

Srievances of the — of the East 
Indian and Eastern Bengal Rail- 
way Press. 4605-04. 

Grievances of the industrial — of 
the Government of India Press, 
Caleutta. 480-82. 

Increase in pensions of lower-paid 
postal —. 4697-98. 

Indians’ and — in the Women Medi- 
eal Service: 477-79. 

Presidency 
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EMPLOYEE(S)—contd. 
Question re— 
Notification of the rules regulating 

the discharge and dismissal of 
State Railway non-gazetted  ser- 
vants to the East Indian Railway 
= “45. 

Payment of interest on security 
amount deducted from the pay 
ot the Railway —. 387. 

Permigsion to Government — with 
college-going children to ‘retain 
their quarters in New Delhi on 
payment of rent on a 0 per cent. 
rent basis. 622-23, 

* Position of the Indian — of the 
Postal Department in Burma 
after the separation. 402-03. 

Reeruitment of the qualified sons 
and dependants of the postal — 
in the Bengal and Assam Postal 
Cirele. 4034. 

Rules governing the allotment of 
quarters to the — of the Govern- 
ment of India Press, New Delhi. 
038. 

Service conditions of the East In- 
dian Railway ——. 4 

EMPLOYMENT— 
Question re — of persons belonging to 

the untouchable classes in the De- 
partments under the Government of 
India. 4767. 

EMPLOYMENT OFFICER(S)— 

Question re appointment of _— on 
State Railways. 637-38, 637-38, 

EMPLOYMENT REGULATION(S), 
ERS OF— 

See “Regulation(s)”’. 

ENGINEER(S)— 
Question re— : 

Appointments of the  timé-expired 
apprentices of  Lillooah Work- 
shops under the Chief Mechanical 
—, East Indian Railway. 03. 

Appointments of the time-expired 
apprentices of the  Jamalpur 
Technical. School to posts. under 
the Chief Mechanical — and 
Chief Electrical —, East Indian 
Railway,  03-05. 

Confirmation of certain mechanical 
ex-apprentices under the Chief 
Mechanical —, East Indian Rail- 
way. iL. E 

Recruitment of temporary —_Assist- 
ant Executive — on the Eastern 
Bengal Railway. 82. 

ENGINBER(S)—contd. 
Question re—contd. 
Sub-divisional officers and Assistant 

Garrison — in the electrical and 
mechanical engineering branch in 
the Army. 035-36, 

Superintending — of the Central 
Bae Works Department, 404- 

ENGINEERING BRANCH(ES)— 

Question re sub-divisional officers and 
istant. Garrison Engineers in the 

electrical and mechanical — in the 
Army. 035-36. 

ENGINEERING COLLEGE— 
Question ve facilities for Delhi Uni- 

yoralprestadents for admission to an 

ENGINEERING DEPARTMENT— 
Question -re— 
Non-filling up of vacancies in the 
— of the Eastern Bengal Rail- 
way. --485. 

Recruitment of Muslims in the — 
of State Railways. 860. 

Vacancies in the — of thi Great 
Indian Peninsula Railway.  634- 
35, 637. 

ENGLAND— 
Question #€-- 

Applications invited for posts ० 
Army Officers from --  56-7. 
ppoi: ent of a broadcasting ex- 
pert in — for India. 409i-92. 

Appointment of Indians as teachers 
in’ —. 522-23. 

Gold exported from India since — 
went es the Gold Standard. 596- 

Money sent out of India and moneys 
spent in — by the Government of 
India. 7. 

Refusal of admission to Indian 
students in — to a swimming 
pool. 402, 4596, 4785: < 5 

ENQUIRY (IES)— 

Question re— te Cis 
Commission of —_ to ttle Oy the 

Burma-Yunnan Fronti 49. 
— into the conduct of an Imperial 

Service Officer. |. 

EQUIPMENT— whet 
Question re — of the Ajmer Railway 
Workshops with additional plant 
and hinery for the facture 

“of locomotives. 976. 
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ESTABLISHMENT (S)— 
Question 7e— 

Communal composition of inferior 
— of the Central Public Works 
Department including Central 
India and Rajputana, at the end 
of 954, se 

Different cadres of the — of the 
East Indian Railway. 82. 

ESTABLISHMENT... DUTY (IES)— 
See ‘‘Duty(ies)* 

EUROPE— 
Question re— 

Preparations in India for a war in 
532. 

Propaganda against India. through 
films like ‘Bengali” and* ‘India 
speaks’ in — and “America: ~2027- 

29. 
Rebate allowed by the leading 

hipping companies for passage to 
— for railway servants. 25, 

EUROPEAN(S)— aca 
Motion for adjournment re appoint- 

ment of an — businessman as the 
President of the Indian’ < Tariff 
Board. 796: 

-Question 7e— 
Box Khalasies for — and — Anglo- 

Indian Drivers on State Railways. 
225. 

Differences between — and Indian 
Members of the Indian Medical 
Service in the matter of payment 

of railway fares, 786. 
Enquiry into the allegations of dis- 

- criminations between Indians. and 
— in the matter of rescue and 
salyage operations in Quetta. 3652 

Indians, Anglo-Indijns and — sery- 
ing Port Trusts in India. _ 490, 
890-94. = 

EUROPEA 
See “Associa 

ASSOCTATION (8)-- 
ation{s)”™. F 

EUROPEAN SOLDIERS= 
See ‘Soldier(s)”. 

EUROPEAN 'F(S)— 
See ‘‘Stafi(s)’ 

EXAMINATION (S)— tae 
Question: १€-- = 

Delay in the declaration of results of 
Registered Accountants’ Degree: 

4804-06. 
= for recruitment of typists. and 

routine grade clerks in the» Gov- 
ernment of India Offices. ॥775-76. 

EXAMINATION te oe td, 
Question re—contd, 
— held 86 Chandausi for the selec- 

tion of candidates for Assistant 
Station Masters’ Course. 543. 

—— in Leave Rules held by the East 
Indian Railway authovities. 897- 
98. 

— in establishment duties passed 
by the Superintendents and ~ As- 
sistant Superintendents, Staff, on 
the East Indian Railway. 43. 

HX-APPRENTICE(S)— 
866 “Apprentice(s)’’. 

EXCAVATION(S)— 
Question ve results of — at oN 
junakonda in the Guntur Di 
768-69. . 

EXCAVATION WORK— 
Question re — at Quetta after” the 

earthquake. 74-5. 

EXCESS OFFICER(S)— 
See “‘Officer(s)”. 

EXCESS SUBORDINATE(S)— 
See ‘‘Subordinate(s)’”. 

EXCHANGE (S)—.. 9... a, Sele 
Question. 7¢ limit. of — applied t 
. dian subjects. in Abyssinia. 

EXCHANGE RATIO— 
Question re revision of the =, 520. 

EXCHANGE RESTRICTION (S)— 
Question 7¢ — affecting India. ॥792. 

EXCISE DUTY— 
Question 7e— 

Non-reduction of the == on salt 
manufactured — from sea-water. 

Re-imposition of — on cotton. i87I- 
72. z 

EXCISE DUTY— 
See also ‘Duty(ies)’’. 

EXCISE. REVENUE— 
Quéstion re difference in the customs 

and =. 4883. 5 

EXECULIVE ENGINEER(S)— 
See “‘Engineer(s)’’. 

EXECUTIVE OFFICER(S)— 
Question ré action taken by the — 

the Lahore. Cantonment. under Sec- 
tion 25 of the Cantonments Act, 220° | 
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EXEMPTION(S)— : 
Question re Bill re — of a portion of 

the Jands owned by peasants from 
properties liable to be attached for 
the Payment: of Debts. ) 959-60. 

EXILED PBRSON(S)— 
Question re externed-or — not allow- 

ed to return to India. 982-88. 

EXPENDITURE— 
Question 7e— 
— on the inauguration of the New 

Constitution and the delimitation 
Committee. © 79-92. 

Income and» =~ of State’ Railways. 
883-87. 

Tncome and — of-the New Deihi 
Municipal Committee. 4202-03, 

Income derived from small income- 
tax and — incurred in’ its \collec- 
tion in Sind. 

EXPENDITURE ON RETRENCHED 
PERSONNEL CHARGED TO 
CAPITAL— 
Demand for Excess Grant. 394, 

EXPENDITURE ON RETRENCHED 
PERSONNEL CHARGED TO 
REVENUE— 
Demand for Excess Grant,» 940. 

EXPENDITURE ON THE DEVE- 
OPMENT OF BROADCASTING 

MET FROM THE FUND 
Demand for — suplementary 

823-40 
~ grant 

EXPENDITURE ON THE DEVE- 
LOPMENT OF CIVIL AVIATION 
MET FROM THE FUND— 
Demand for supplementary grant. 

484-25 

EXPERT {S)— 
Question re confirmation of a foreign 
— in the Archeological _Depart- 
ment. 770-7l. Sit 

EXPLOSION(S)= 
Question re —'in Bagdigi Colliery in 

Dhanbad. 4894-95. 

EXPORT(S)— 
Question re— 

Decrease in the. Indian, — to cer- 
tain countries. 852-53, 

— and imports of certain commod- 
ities. 5 

Fall in — and rise in imports. 
4698-99 

Tndian -+ and imports and India’s 
trade position. 60I- 

EXPORT(S)—contd. 
Question re—contd. 

Prevention. of the — of silver and 
a, rise in its price, 705-06, 

Publication of daily lists of — and 
imports by . Customs . Houses 
529-3: 

Regulation of the burter of import- 
ed_goods) against. .— in Italy. 
699-4700. 

Value of imports from, and — to, 
the United Kingdom. 260-6. 

EXPORT DUDLY— 
Sees “‘Duty{ies)’*. 

EXPORT TRADE— 
Question 7¢°— and™ import trade 

between India and Ceylon. 972-73. 

EXPRESS TRAIN(S)—_ 
96९. Train(s)’”. 

EXTERNED PERSON(S) 
Quéstion #९€ — or exiled — not allowed 

to return to India, 982-83. 

EXTERNMENT— 
Question re — of Mr. Gokuldas, son of 
Padarath Das, by the Government 
of Fiji. 782-83. 

Ff, 

FACILITY (IES)}— 
Question re— 

Certain — provided in Quetta after 
the earthquake. 56.. 

— and comforts for Government 
servants living outside the muni- 
cipal limits in Simla. 644-23. 

— asked for from. Governntent by 
au Automobile Factory in India 

Grant of certain - ~Tndian 
Railways Conference Association 

_ staff, 496. £ 

FACTORY (IES)— 
Question re— 

Establishment. of a German auto- 
mobile — in Bombay. . 600. 

Facilities asked 
ment 
india. क्र 

— employing fifty persons or 
not using power, 3707: 

— working aiider nopoly 
- system of manufacturing salt in 
~*~ the Madras Presidency. 5: 

ats
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WACTORY(IES)—contd. 
Question re—contd. 
Manufacture of Guns in Indian 

Ordnance — for the use of the 
Indian Army. © 687-88: 

Profit ond loss account of a sugar 

Provision of creches in —, 7706. 
Factories (Amendment) Bill— 

See ‘Bill(s)’’. 

FAKIR CHAND, LALA— 
Expressions of regret on the deaths of 

Su Basil Blackett, Sir Deva’ Prasad 
Sarvadhikary, — and Haji Abdulla 
Haji Qasim. 2-8. 

Question re— 
Acting Military Officers as Presi- 

dents of the Lahore Canto! 7 

FATEH ULLAH KHAN—* 
Question ve terms of —'s  Zindiyah 

Bequest. — 68-69. 

FAZLA-HAQ  PIRACHA, KHAN 
SAHIB SHAIKH— 
Election of the Standing 
Committee on Pilgrimage to the 
Hedjaz. 434. 

Question re consideration of the 
claims of guards of the Rawalpindi 
Division who failed in the night 
vision test. 73-75: 

FEDERAL RATLWAY AUTHGRITY— 
See “Railway Authority”. 

FEDERATION— 
re 

Board. 22] 
Action taken by the Executive 

Officer of the Lahore Cantonment 
under Section 25 of the Canton- 
ments Act. 

Allegations against the President 
of the Lahore Cantonment Board. 
22 

Appointment of Chairman of vari- 
ous Sub-Committees of the Lahore 
Cantonment Board. 22 

Attendance of members at the 
meetings of the Lahore Canton- 
ment Board. शश 

Presiding over the meetings of the 
Lahore Cantonment Board by 
Vice-President. 22l. 

Resignation of the nominated mem- 
bers of the Lahore Cantonment 
Board. 22 

Resolutions passed or rejected in 
the Lahore Cantonment Board 
22i. 

FAMILY (IES)— 
Question re relief to the — of the 

public: servants killed in the Earth- 
quake at Quetta. 963-64 

FAMILY PENSION FUND— 
Question 7e Indian Military Service 

FAQIR OF ALINGAR— Si 
Question re article in the mrita 

Bazar Patrika about the —. 534-35. 

FARH(S)— 
- Question re— 

Differences between European and 
. Indian Members of the Indian 
Medical Service in the matter of 
payment of railway —, 786 

Non-existence of labels on coolies 
indicating luggage — at the Agra 
Fort "Bail lway station. 026. 

Amendments of the Gover of 
India Bill in theHouse of 
Commons regarding the princes 
and the —. 689. 

Negotiations with the princes in re- 
gard to the coming —, 20-2]. 

FEE(S)— 
Question re — demanded by the Civil 

Surgeon, New Delhi, during hospi- 
al hours. 697-99 

TFEBTHAM COMMISSION REPORT— 
See “‘Report(s)”’. 

FENCHUGANJ— 
Question: 74 provision of additional 

openings in the embankment from 
— to Sylhet Bazar. 632. 

FENCING— 
Question re absence of — on certain 

sections of the Bengal and North 
Western Railway, 490. 

FIDELITY SECURITY (IES)— 
See “‘Security(ies)”’. 

FIJI— 
Question te— 

Abolition of the existing franchise 
enjoyed. by Indians in —, 3 

Condition of Indians in —. 602-03. 
Dissatisfaction among Indians in — 

due to the proposed change in the 
system of representation in Muni- 
cipalities _and the Legislative 
Council. 847-4 

Position of Indians in —, 526. 
System of nominations to the muni- 

cipalities in —.  062. 

FIJL CENTRAL LEGISLATURE— 
Question re direct representation on 

Indians on the —. ve 



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. BE 

Fidl, GOVERNMENT OF. 
Question ve externment of My, Gokul 

das, _son_of Padarath Das, by the 
782-85. 

FILM (S)— 
Question 7e— 
Army lent; for. producing 

‘Soldiers Lhree 8 
Sadab tan at objectionable cinema 

the — 

Exhibition of the =-; “India 
Speaks’’ and Bengalt 400-0l. 

Propaganda against India through 
( -- like engali’...and. ‘India 

ond: America. peaks’ in Europe 
027 28... >, & 

FILM (0७४४७80७89)- 
Question 76-+ 

Definitions to be followed by the 
Board of — in India. 793-94. 

Nomination of Indians to the 
Board of — in India. 794. 

FINANCE(S)— 
Question re enquiry into Central and 

Provincial — _75-28. 

FINANCE COMMIFPTEE— 
See’ “Committee(s)’? and: also 

आए Binance Committee”. 
‘Stand- 

FINANCE DEPARTMENT— 
Question 7e— 

Applicability of — Cirenlar No. F- 
-Ex.-I-3l, to the staff of 

State-managed Railway: 447-32. 
Creation of an additional post of 

Secretary in the —. 4I7- 
Indian and European Officers work 

mg in the —. 692-93. 

=X 

FINANCIAL ADJUSTMENT(S)— 
Question re— 
a 72 Sind and Bombay, 27i- 

— for the creation of “thé “new 
Provineés of Orissa and Sind 
599-600. 

Report of the Burma Tribunal on 
the रत आह 0 06५ 

ः FINANCIAL INQUIRY— 
See ‘Inquiry(ies)’*. 

FINANCEAL (RELATION(S)— 
Question 7 enquiry into the — bet- 

ween India and Burma. 968. 

FINANCIAL RESOURCE(S)— 
See “Resource(s)" 75 

ra 

arth 

FOREIGNERS’ 

FINANCIAL SETDENMENT—* > 
Consideration. of the report of the 

Tribunal, on. — between India and 
Birme after ‘the Separation. ~ 548- 
86, 3942-67. 

FINE(S) 
Question 7e amount credited to Rail- 

way Revenues unde! +-j) forfeiture 
+ of Provident Fund, «6७०, and> in 

come and © disbursements of the 
Staff Benefit Fund of each Railway- 
626-50. 

FIRING— 
Motion for adjournment. re —, by. the 

military at Lahore over the Shahid- 
gunj dispute. 343 

FLOOD(S)— 
Question re Indian victims of South 

African’ —. 5 299. 

FOOD— 
Question re— 

Fixation of prices 
for sale at railway stat 
75 

Inferior quality of — senved in the 
Vizagapatam Indian Refreshment 
Room. 865-66. 

Setting up of Committees to’ watch 
the fluctuations in the’ prices of 
articles of — and purity of them 
on Railway Stations. I9 

~-Unwliolesome — supplied. to passen- 
-getson the» Bengal; and North 
“Western, Railway. - 4489-90. 

FOOD-STUFF(S)— 
Question ve—- 9 
— sold by vendors on the Hast 

Indian Railway. 2 
Increase -in the import duties on 

ddy? and —-imponrted frome 
India into Ceylo 8-39. 

FOREIGN OOUNTRIES— 

Tadian Trade“ Commissioners in —. 
078. 

Indian ‘Trade’ Commissioners in —-. 
धर 89:9: 

Marketing of agricultural produce 
957. in: —= 

FOREIGN EXPERT(S}— 
See ‘Expert(s)”. — 

itis J INS 
See rance Company(i 

See (s}425 

im
g
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FORFEITURE(S)— FUZLUL HUQ, MR. A. K.—contd. 
Question +2 amount credited to Rail- Question re— 

way Revenues under ‘fmes,’— of Communal composition of inferior Provident’ Fund, ete., ‘and income establishment of the Central Pub- and disbursements of ‘the Staff lic Works Department including Benefit Fund of each Railway. 626- Central India and Rajputana, at: 30. the end of 49354, 43, j fel T itigit*tofEtBehnical 
FRANCHISE— and non-technical men employed in 

Question #९ abolition of the existing 
— enjoyed by Indians in Fiji. 

FREE ALLOWANCE— 
See ‘‘Allowance(s)’’. 

FREIGHT(S)— 
Question ve — char ged on certain 

classes of goods. 623. 

FRIDAY (S)— 
Question 7¢ exemption of Muslim em- 

ployees of the Government of India 
Press, New Delhi from working 

39. overtime on —, _7 

FROST— 
Question 7é damage to crops by the 

recent —:~ 80-70. 

FUEL INSPECTOR(S)— 
See “Tnspector(s)’’. ; 

FUND(S)— 
Statement (laid on the table) showing 

the objects on which the Petrol Tax 
eas expended during  934-36. 

Question re— 
Amount credited to Railway Reve- 

mues under fines, forfeiture of 
Provident Fund, etc., and income 
and disbursements of the Staff 
sete — of each Railway. 626- 

Amount given to the Sadar Bazar 
Municipal’ Committee from the 
Cash Balance in the Cantonment 

Am! 209, = bala. . 
‘Collection of Income-tax from nidhis 

and — in Madras. 306. 
_ Distribution of — to the various 

Archeological. Circles: 502-04. 

FUNDAMENTAL RULES— 
See ‘‘Rule(s)’’. 

¥UZLUL HUQ, MR. A. K.— 
Criminal Law Amendment Bill— 
Motion to consider. 745-50, &8॥, 

Indian Criminal Law Amendment 
(Repeal) Bill— : 
Motion to congider.. 459, 40, 
248. 

the Central Public Works De- 
partment.  00. 

Fidelity securities of Insurance 
Companiés. 224. 

Recovery of house-rent from Ticket 
Collectors on the East Indian 
Railway. 548, 

Seniority lists of ticket collectors 
and travelling ticket examiners in 
the Moradabad and Lucknow 
Divisions. — 06. 

Tests’ imposed onthe’ ticket check- 
ing staff on the East Indian Rail- 
way at the time of promotion, 

Question (Supplementary) 7¢ Muslims 
appointed as Sugar Inspectors. 858. 

G. 

GADGIL, MRiiNs Vi ‘ 
~ Cantonments (Amendment) Bill— 

Motion to circulate as reported by 
the Select Committee. 480-7[7 

Cinematograph (Amendment) Bill— 
Motions to consider and: to refer to 

Select Committee, 239. 
Code of Civil Procedure (Amend- 
ment) Bill— 
(Amendment of Section 5l)— 

Motion to_ refer to Select Com- 
mittee. 993-94. 

Demand for supplementary grant in 
respect of— 
“Miscellaneous”.  846, 

Indian Criminal Law Amendment 
(Repeal) Bil— 
Motion to consider. वाठा, 

Question re— g कर 
Ceding of jurisdiction over certain 

villages in Viramgaon. to the 
Patdi Durbar. 6l. Eee 

Departments of — public Services 
directly under the administration 
of the Government of India. 09. Qaccti Saosaamtedicti of granting jurisdiction of 

Barwala villages to the Limbdi 
State. 60. : 

Re-employment of the Great. Indian 
Peninsula Railway strikers, 9. 

GAJAPATIRAJ, MAHARAJ KUMAR 
VIJAYA ANANDA— 
Criminal Law Amendment Bill— 
Motion to consider. 750-53. 
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GALLERY PASS(ES)— 
See ‘Pass(es)”’. 

GAME(8)— 
Q ion re— 

ties for playing — outside the 
jail “compounds allowed! ‘to ‘State 
Prisoners. , 392-93. 

Provision of facilities for out-door 
— in the Celluler Jail, Anda- 
mans. 459 

GANDHI, MAHATMA— 
Question ve applications from — and 

Babu Rajendra Prasad. for permi- 
ssion to enter the earthquake area 
in Quetta. 040. 

Motion for adjournment re refusal of 
permission to — and Babu Rajen- 
dra Prasad to enter “into the 
eorpaeke area of Quetta.) 25, 
427. 

GARRISON ENGINEER(S)— 
See “Engineer({s)’’. 

GAUBA, MR. K. L.— 
Consideration of the report of the 

Tribunal on financial , settlement 
between India and Burma after the 
separation. 562, 4563-68, ... 962, 
i963 

Criminal Law Amendment Bill— 
ene to consider. 449,. 549-53, 

Motion for adj ५ bo 

GENERAL * POST “OFFICE(S)— 
See ‘Post Office(s) 

GEOLOGICAL: SURV BY— 
Demand for Excess: Grant: i939. 

GERMAN (S)— 
7” ~ establish: of a 

— automobile factory in Bombay. 

GERMAN AEROPLANES— 
See ‘‘Aeroplane(s) 

GERMAN GOVERNMENT— 
Question re -- 5 offer with regard to 

the contract. =fore the ‘Howrah 
Bridge... 3898-04: 

RMANY— 
Question re xvestrittions of Indiaii im- 

ports into Roumania, Italy and —. 
92.95. 

GHIASUDDIN, MR. M.— 
Cinematograph (Amendment. Bill) — 

Motions té consider and to refer to 
Select Committee. 247. 

Criminal LawsAmendment Bill— 
Motion -te-consider 9 

Question #ह buildings. of historical im- 
portance occupied by the Military 
authorities. - 4509. 

GHULAM BHIK NAIRANG, SYED— 
of — to the Committee 

of women and children in the 
Trans-Frontier villages —by___ the 
Indian Army (Air Force). 383-84, 
386. 

Question re staff area councils formed 
on the North Western Railway 
a7. 

GAUHATI— 
Question ve establishment of. a Uni- 

versity at —. . 635- 

GAYA— 
Question 7e rest available “to the 

ticket checking staff at —, Patna 
and Dinapore. 88. 

GAZETTED STAFF— 
See ‘“‘Staff(s)’’. 

GPNERAL AMNESTY— 
See ‘‘Amnesty”’. 

GENERAL BUDGET— 
See ‘Budget General’. 

GENERAL CONSTITUENCY— 
See ‘‘Constituency’ 

on Petitions. 28. 
Consideration of the Report of the 

Tribunal on Financial Settlement 
between India and Burma after 
separation.  947. - 

Question *— 2 
Alleged compulsion for overtime 

work in the Government of India 
Press, New Delhi... 038-39 

Classification of the employees of 
the reading branch of the Gov- 
ernment of India Press, New ~ 

स्व pai Del 3038:5 5 : 
Classification. of the ~ 
Reading Branch of the 
ment of India Presses. i 

Communal composition of the  staif 
of ois Reserve Bank ‘of India. 
59' ies isd 

pulsory: 
tho have completed 25 years ० 

‘their permanent service. 597. 
Construction of more quarters for 

the employees of the Government 
of India Press, New Delhi. 037. 

ption of Muslim of 
“the Government ‘of Tndia Press, 
“New Delhi from~ working over- 
time on Fridays. — 039. 
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GHULAM BHIK NATRANG, SYED— 
contd. 
Question re— 
Numbers of “Muslims 9 and.‘ ‘non- 

Muslims employed as | Assistant 
Manager ard heads of branches 
in’ tl fe Government of India 
Presses and in’ the Central Publi- 
eation Branch. 

Recruitment of Muslims in the En- 
gineering Department of State 
Railways. 860. 

Rules governing the allotment of 
quarters to the employees of the 
Government of India Press, New 
Delhi. 038- 

Want of smoke-chimneys in the 
Duftry type quarters of the Gov- 
ernment of India Press, New 
Delhi. 038. 

Resolution re Quetta Earthquake. 
4554-5 

GHUTKU— 
Question re grievances of the passen- 

gers at —— Station on the Bengal 
Nagpur Railway. i 

GHUZNAVI, SIR ABDUL HALIM— 
Criminal Law Amendment  Bill— 

Motion to consider. 838. 

Expressions of regret on the deaths 
of Sir Basil Blackett, Sir Deva 
Prasad Sarvadhikary, Lala Fakir 

“Ghand and “Haji Abdulla Haji 
Qasim. 5-6: 
Indian Criminal Law Amendment 
(Repeal) Bill— 
“Motion to consider. 436-50. 

Question (Supplementary) re amount 
raised in India by subscriptions for 
the. Silver Jubilee. Ce ated 

Resolution re manufacture ~ of — loco- 
motive requirements in- State ‘Rail- 
way Workshops. 352-54, 355, 363. 

GIDNEY. LIEUT.-COLONEL SIR 
HENRY— 
Question re— 
Income-tax Officers प्रा: Bengal. 70. 

~ Option to elect new. leaye rules to 
५ "he staff on the North Western 

Railway, 88. : : 2 

Rates of pay and other privileges 
‘chof certain apprentices of State 

9. Railways... 93:.- 
R isation of the superior staff 

of the Income-tax Department in 
«Bengal. 70-70. ५053५ 
Seniority of subordinates | officiating 

in the transportation. inspector’s 
Indian Rail- grade on the ‘East: 

way. 

GILGIT— 
Question re transfer. of the civil and 

military administration of — to the 
Coenen of India. 962:63,°4632- 

GIRI, एप V.= 
Payment of Wages Bill—" 

Motion to consider. i009. 

Question re— 
Additional sppolnmments and re- 

trenched employees: on State Rail- 
ways. 625-26. wat 

Amount ‘credited to Railway Reve- 
nues © onder fines, forfeiture of” 
Provident Fund, ete; and income 
and disbursements of the Staff 
pee Fund of each Railway. 

Appointment of Employment 
Officers on State Railways: >” 6372 
38, 637-38. 

Appointment of inexperienced crew 
inspectors on the Eastern Bengal 
Railway. 06. 

Capacity of the Tata Railway 
‘orkshops to manufacture 

carriage and wagon underframes. 
50. 

Constitution and working of staff 
committees on State Railways. 

Constitution of a Joint 
Machinery on Railways. 

Cost of repair and ~ maintenance 
incurred on rolling stock on? rail- 
ways. 623-24. 3 

Depreciation “fund rules of ~ State 
Railways. 

Distinction in the payment of rail- 
way fare by an Indian Major 
and a British Captain. 305. 

Eyuipment of railway workshops 
on manufacturing carriage and 
wagon underframes.  50-5!. 

E GE pment of the Ajmer Railway 
Yorkshops with additional plant 

and machinery for the manufacture 
of locomotives. 976. 

Freight charged on certain classes 
of goods. 623. 

Heavy repair and cost of repair in 
workshops per —unit- of, rolling 
stock. 5-57. 

Interest allowed in _ calculating 
commutation yalue of pensions. 
625 ~ 2533 

Standing 

Interest allowed on provident fund 
deposits of railway servants. 624. 

Leave reserve’ foreach category of 
enploymctt on) State Railways. 

Locomotives’ manufactured in the 
का Railway Workshops.  976- 
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V.—contd. 
contd. 

eson, Class I | Railways. 

Manufacture of locomotive boilers 
in. railway workshops. 624, 4657. 

Motor buses run by the Railways. 

‘Output capacity of | the 
Railway. Workshops...and_. other 
workshops for thanufacture of 
carriage and wagon under-frames, 

‘Tatanagar 

Persons discharged on 
grounds,,on. Railways. 

Progedure followed. in filling: up of 
=>), vacancies in the Electrical Depart- 

ment ofthe East Indian Railway. 
638; 430, 

Promotion of Indian guards on the 
Great Indian Peninsula’ Railway. 
84-85. : 

Rebate allowed by the leading 
hippi ies for passage to 

yailway © servants. 

disciplinary 
i. 

EB oe efor 
622-23. 

Recommendations of the State Rail- 
way Workshops Committee. 
58-60. 

Reduction of pay of graduates in 
Commerce in the. Posts and Tele- 
graphs Department. 638-39. 

Re-employment of Great | Indian 
Peninsula Railway. strikers. 208. 

Ri i tof hed. staff £3 yyment of. 
है. पक 255 Railways. 63-64... 

Renewal of Wagons on Indian Rail- 
ways. 977-78. 

Report on the question of the manu- 
facture of locomotives in railway 
workshops in= India. 63l. 

Representation of the staff inthe 
Electrical Department.of the East 

“Indian Railway in the Welfare 
Commitiee. | 

‘Saloons and Inspection. Carriages 
on each Railway. _ 977. 

- Serap value= on condemned _ loco- 
motives, coaching wagon 
stock on each raily: = 

Selection grade the 
Post Offices ‘and the Railway 
Mail Service. - 223. 

Seleetion grade posts abolished _ or 
converted into ti ale appoint 

GIRI, MR. ए, V.—concld. 
Question re—coneld, 6 
Wagon requirements of Indian rail- 

ways. 49-50. 
Wagons /re-conditioned on 

railways. 54. 4 
Question (Supplementary) re— 

Alleged hostile attitude of the East 
Indian» Railway © Administration 
towards Trade Unions. 29]. 

Amount sanctioned to’ conduct 486 
ease of Mr. Doran, late: staff 

rintendent of the Dinapnr 
Division. 469. 

Application of Fundamental Rules 
to the Indiar/ Railways. Confer- 
ence Association: staff. — 97. 

Tndian 

App f inl //ex- 
apprentices of the East’ Indian 
Railway. Workshop, Lillooah, in 
other Workshops. 64. 

Pay of the staff in the office of the 
Indian Railways Conference 
Association. — 94. 

Resolution re manufacture. of  loco- 
motive requirements in State Rail- 
way Workshops. - 355-58; 

GLASS INDUSTRY— 
Motion. for adjournnient re refusal of 

grant of protection to the — 345- 
47. 

Question re report of the Tariff Board 
on protection to the — See also 
under ‘‘Industry(ies)”.  288-89. 

GOKULDAS, MR.— 
Question re externment of —, son ot 
Padarath Das, by the Government 
of Fiji. 7782-83. 

GOLD— 
Question re= 

Countries restricting the free flow 
of —. 4430. 

—vexported from India ‘since er 
land went off the — Standard. 
596-98, 409. 

GOLD MINE(S)—_ -- 
Question re combine for 

— in the Nilgiris.~ 706: 

GOLD STANDARD— 

ments in the Post Offices and the 
Railway Mail Service. 222-23. 

Staff to implement the Hours of 
Hmployment Regulations on the 
Madras and Southern Mahratta 
and the Bombay; Baroda and 
Central India Railway. 63. 

Transfer of the management of the 
Company-managed 7 Railways. 
65. > 

since pape and went ( 
98, 409. ed 

GOODS= 
Question re— Be 

6; ittee for the classificati of 
Railway —. 5607:08. 7 45 |) 

Consignment of — for Indian im- 
pore ee _Empire shipping. 
80-82. 55959: 
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GOODS—conta. 
Question re—contd. i 

Freight charged. on certain» classes 
of —. 625. 

Regulatioin. of the barter of im- 
ported — against -exports in 
Italy. - 4699-i700. 

Revision and’) Classification of — 
transported on Railways.  69-92. 

GOODS ‘CLERK (S)— 
See ‘‘Clerk(s)’’. 

GOVERNING BODY— 
Election of a Member to the’ Imperial 

Council of» Agricultural Research 
and: its —. 5 548-49. 

Motion re election of a memiber to sit 
on the Impetial Council: of Agricul- 
tural Researeh’ and its — 74! 

GOVERNM 
Question re 

Facilities asked. for from)»— by an 
Automobile “Factory ~in- India 

s+ गा 

—'s policy © with regard to= the 
Tribes on the North-West Fron- 
tier. 688-89. 

Losses caused to —-in the: Quetta 
Earthquake, °544. 

Newspapers punished for adversely 
commenting om —’s policy in 
Quetta. 4405-06. 

Positions under — (including Rail- 
ways) requiring outstanding tech- 
nical qualifications to ‘serve as 
heads. 09-0. 

GOVERNMENT CIRCULAR— 
See ‘Circular(s)’’. 

GOVERNMENT QUARTER(S)— 
See “Quarter(s) 

GOVERNMENT SECURITY (IES)— 
See “Security (०5) 7. 

GOVERNMENT SBRVANT(S)— 
Question re— 

Facilities and comforts for — living 
outside the municipal limits in 
Simla. 6I4-3. 

Increase in the rate of ] poston paid 
a 2 04775 = ti Sa 

for — 
it New Delhi and Simla. 6I0- 

Water meter rent realised from — 
fe New Delhi and Simla. 6I4- 

GOVERNMENT SERVICE— 
if 

Buddhists in —. See also under 
“Service 704-05. 

GOVERNMENT OF INDIA— 
Question re— 

Collection of Customs revenue hy 
the — in Kathiawar and other 
States, © 4275-74 

Communal - composition “of _ non- 
gazetted staff recruited in’ the — 
Offices. 2I4-i9. 

Cost incurred by the — in the 
transport of British troops and 
officers. — 402-03. 

Departments of public services: 
directly under the administration 
of the — 

Employment of persons belonging 
to the untouchable classes in the 
Departments under the —. _ 4767. 

Examination for recruitment of 
typists and routine de clerks 
in the — Offices. 7 75. 76. 

Holidays in the — Secretariat 
624-26. 

House vent charged from the 
officers and staff of the — in 
Delhi. 862-63. 

Lien on a lower of type of quarter 
of the — staff. 625. 

Money sent out of India and 
moneys spent in Wngland by the 
SIT 

Private houses rented - for . certain 
offices of the — in Simla. -4095. 

Promotion of a clerk of the routine 
division to the second division in 
the Departments of the —. 4, 

Question of placing the Safety 
Inspectors directly under the — 
72-5 

Question of placing the Supervisor 
of Railway Labour directly under 
the ——. 77!: 

Rent collected from the officers and 
staff of the — in Delhi and cost 
of maintenance, etc., of quarters. 
863. 

Sale of silver:by the —. 043-44. 
Transfer of the civil and military 

administration of Gilgit to the 
—. © 962-63, 632-33. 

Statement (laid on “the table) re cases- 
in which the lowest tenders have 
not been accepted by the High 
Commissioner for India in purchas- 
ing stores for the —. 640-4. 

GOVERNMENT OF INDIA ACT— 
See **Act(s)’’. 

GOVERNMENT OF INDIA BILL— 

७ “Bill(s)”. 

GOVERNMENT OF 
PRESS(ES)— 
See ‘Press(es)’’. 

INDIA 
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GOVERNMENT OF INDIA SECRE- 
TARIAT— 

Question re Indianisation of ‘the —. 
See also under ‘Secretariat’, 694- 
95. 

GOVERNMENT OF MADRAS— 

See ‘Madras, Government 677, 

GOVERNOR ‘GENERAL, मर. E. 
THE— 
Circular regarding —’s Address to 

the Members of the Indian Legis- 
lature. 986. 

—s Assent to Bills —. 28. 
Message from — di the 

passage of the Criminal Law 
Amendment Bill: 059. 

Question 7re— 
—'s recommendations with regard 

to the supplementary demands 
under the General and Railway 
Budgets. . 46-7. 

Refusal of sanction by the — for 
the introduction of a Bill to 
amend the Bombay Port Trust 
Act. . 425-27. 

GOVIND DAS, SETH— 
Ci tograph (Amendment) Bill— 

Motions to consider and to refer to 
Select Committee. 

Motion for Scion ne re— 
920! f an Buropean _ busi- 
nessman as the President of the 
Indian Tariff Board. 796. 

Lack of discipline in certain sol- 
diers at Jubbulpore. 236. 

Rioting of British soldiers stationed 
at. Jubbulpore. 25-26, 

Question ze— 
“Action taken against newspapers 

under the Indian Press (Hmer- 
gency Powers) Act, 93. 36-42. 

‘Arrest and conviction of four Re 
sons daily, found कु travelling 
without tickets, at Jubbulp 

GOVIND DAS, SET H—contd. 
Question re—contd. 

Hours of. duty: of .ticket. collectors 
on the  Jubbulpore Railway 
Station. 78-88. 

Indian}; Trade Commissioners in 
foreign countries. 789-9l. 

Issue of one rupee notes. 792-93. 
Licensed coolies on railway. stations.. 

__ Loco. Insp ectors on the Great 
जे arene eninsula Railway. .. 7796- 

Nomination of Indians to the 
Board of Film Censors in India. 
॥794. 

Non-issue of week-end intermediate 
and third class tickets on the 
Great Indian Peninsula Railway. 

State Prisoners 
397-98. 

State Prisoners in 
vinees. © 388-9I. 

State Prisoners in the Central Pro- 
vinces Jails. 459-92: 

State Prisoners in the Damoh Sub- 

in bad health. 

different pro- 

Jail in “the Central Provinces. 
393-95. 

Station Masters ‘on the Great 
Indian Peninsula Railway. . 2796. 

Transportation, Commercial and 
Traffic Inspectors on the Great 
jasinn Peninsula Railway. 7795- 

Question (Supplementary) 7e— 
Appointment of Delimitation 

Committees. 68. 
Countries with banned or restricted 

imports from India. 4: 
Deficit in the Railway Budget. 

428-30. 
Detachment of British troops 

stationed. in certain Bikrampur 
villagesin Dacca. 78. 

Position of Indians in Zanzibar. 

contribution to. R ducti 

45-6. हा 
Censor Centre: for - censoring the 

letters of State Prisoners and 
Detenus. 395-96. 

- Definitions to be followed by the 
Board of Film Censors in India. 
le. : 

India. 792. a 
Expenditure on the inauguration of 

the New Constitution and the 
Delimitation Committee. 79I-92. 

Facilities for playing games outside 
the jail compounds allowed to 
State Prisoners. 39-295. FE 

Fuel Inspectors on the Great Indian 
Peninsula Railway. /796. 

A fiecti 

in India’s 
the League of Nations. 

Salaries of the Indian Railway re 
Conference Association — Stal 
छा. 

GRADUATE(S)— 

Quéstion re ‘reduction of pay of — in 

Commerce in the Posts and Tele- 
graphs Department. 638-39. 

GRAHAM, SIR LANCELOT— 
Election of — to the Select -Com- 

mittee on the amendment of Stand- 
ing Orders. 422, 
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GRAHAM) SIR LANCELOT—contd. 
Jub) d Di 
sions. (Divorce » Proceedings Vali- 
dation) Bill 
Consideration of clause 2. -807 
Consideration’ of the Title’ and the 
Preamble. 

GRANT(S)— 
Question re— 

Distribution of the — for rural up- 
408. 

_— made to provinces for ‘the im- 
provement in the conditions of 

“the cultivation and marketing of 

fox rural development in the Pun 
jab. 0 :॥ ६ 

GREAT BRITAIN— 
Question, Te— 
Consumption of Indian linseed in 

or mee fe 

Fall in the export of oil and oil 
eakes. from, India, 4385-86. 

o-Freaty  hetween , Sulta 
Zanzibar and —. 228.5 «= 

Treaty:.of commerce, and navigation 
between — and. Zanzibar, 846 

GREAT INDIAN 
RAILWAY— 
See ‘‘Railway(s)”’. 

PENINSULA 

GREAT. WAR— 
“War. 

GRIBV ANCE(S8)— 
Question re— 
— of Indians domiciled in South 

“Africa. -78-83. i 
» == GF the compositors» in the Gov- 

ernmefit of India Press; Calcutta 

— of the employees of the East 
Tadian and Eastern Bengal. Rail- 
Way Press. 603-04 

the: Income-tax staff in Bihar 
“and Orissa.» 856-58. 
-= of the industrial employees of 

the Government of India Press, 
Calcutta. 580-82. 

—of the passengers at Ghutka 
Station .on_ the Bengal Nagpur 
Railway. 634. 

= cree pilgrims to the Hedjaz. 

— of the staff of the Indian Rail- 
ways Conference ~ Association, 
Delhi. 95, 

— of the staff on the Bombay, 
Baroda and Central India Rail 
way. 620-2: 

GRIEV A NOR(S)—contd. 
Question re—contd. 
_— of travelling ticket examiners on 

५ the East. Indian. Railway... 07-8 
923i, 882. 

Method for the redress of — of the 
railway. staff, २92. 

GRIFFITHS; 0: 3 3 J == 

‘Criminal Law Amendment Bill 
Motion to consider. 8. 

Indian Criminal Law Amendment 
Repeal) Bill— oe SSS 
Motion to consider. ~/723-25. 
Consideration of :clause 2. [756-59, 

OL. 
ath of office, 2, 

nt of order as to whether. there 
can be a discussion on the principle 
of a Bill upon a consideration of a 
eliase after the primeiple “ard” real 
object of the Bill has already been 
discussed threadbare upon the 
motion for consideration and when 

no amiéndment His been moved or 
+ @¥én given notice of. 76! 

GRIGG, THE HONOURABLE SIR 
JAMES— 

AY Bank 

Of India and “the Imperial Bank of 
India (laid onthe table). | :29-5: 

Agreement between the Seéretary ‘Oot 
State for Tiidia in Council and the 
Resérvé® Bank of India (laid on the 
table). 42-36. 

Consideration of | the Report of the 
Public Accounts Committee. 969. 

Consideration of the report of the 
Tribunal on financial — settlement 
between India and Burma after the 
aoe 9548, 564, 569, 458] 

: 949, 965-66. 
Demand f6r Excess Grant in respect 

“6६-- 
oat inti pptop from Depreciati 

Fund’. 942. 
Civil Works not charged to Reve 

nue, 5 
‘Companies’ and Indian ~ States’ 

shares of stirplus Profit-and net — 
Earnings”. 944 है 

Expenditure on Retrenched _Per- 
sonnel charged to Capital. 9व4ा 

Expenditure on Retrenehed  Per-— 
sonnel charged to Revenue. 940 — 

Geological Survey. 939. 
Indian Stores Departaient. 939. 
Interest on Miscellaneous Obliga- — 
‘tions. 939. 

Miseelaneous,  939. | 
Transfer to the Fund for Recon- 
seen of “Earthquake. Damage. 
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THE HONOURABLE SIR GRIGG, 
JAMES—contd 

orking Expenses—Administra- 
tion. 49व4ी 

Demand for supplementary «grant « in 
respect, of— 
“Expenditure onthe development 

of, Broadcasting. met. from, the 
fund 823, 4826, 83: 

“Expenditure on, the development 
of Civil Aviation met from the 
fund”.  8L 9 

“Miscellaneous’’....-840-4, . 4857.. 
929, 935-38. 

Motion for. adjournment ,re allocation 
of certain — résources between the 
Gentral _and Provincial _ Goverr 
ments! 95. 

Motion re election of two — members 
for the Central Advisory Bodid of 
Education, 458. 

Presentation of the report ‘of — the 
Public Accottits “Committeé.” 475- 
4847 

Resolution © re manufacture of Toco 
motive requirements in State Rail- 
way Workshops. 349, 360-63, 373- 

GUARD(S)— 
Question re— 

Consideration “of the claims of — 
of the “Rawalpindi Divisio who 

‘Tailed in the night vision test. 

‘Grant of certificates to — hy the 
District Medical — Officer of the 
Moradabad Division, East Indian 
Railway. 634-35. 

Interview for promotion of “8 
grade guards on the East Indian 
Railway. 

Placing of complaint books in’ —’ 
Hie carriages and at Tunetion 

Stations. 864-65. 
Promotion “of Indian — on the 

Great Indian Peninsula Railway. 
82-85. 

GUARDSHIP— & 
Question. 7e— 

**B” grade Controllers promoted to 
relieving — on the East Indian 
Railway: _633-34. 

Promotion of certain Controllers on 
the East Indian Railway. to reliev 
ing —. 34. 

Statement laid on the Table re promo: 
tion to the relieving — on the Bast 
Indian Railway. ॥। 

GUDUR— 
Question re train service between — 

and Katpadi and Dharmavaram on 
the Madras-and Southern Mabhiatta 
Railway. 702-03. £ 

GUN(S)=— है 
Question re manufacture of — in In- 

dian Ordnance Factories for the 
use of the Indian Army.  7587:88. 

GUNTUR— 

Question re results of excavations at 
Nagarjunakonda in the — District. 
768 

GUPTA, MR. GHANSHIAM 
SINGH— 

Eléction)of — to) the Select. Com- 
mitteé.on the amendment of Stand- 
ing Orders. 222. 

Question ve non-admission of 
Samajists in the Army 3 

Resolution re Quetta Earthquake. 
366, = हक > कर 

Arya 

HANDLOOM “ WEAVING INDUS: 
TR 
Quéstion re grant for the development 

of the to the Madras Presi- 
dency. 958-59. : 

HANDS? Mr. Are S.—= 
Oath -of*office. Ty 

HAPUR— af 
Question 7९ Remount Depot at 

Babugarh in the Meerut Division. 
232. 

HAZARDOUS OCCUPATION (S)— 
Question 76 regulation, of work in —— 

or dangerous occupations and trades 
769-70. 

HEAD POST OFFICE(S)— 
See “Post Office(s)”. 

HEADGUARTER(S) OFFICE(S)— 
Question ve promotions to the posts 

in —— of the Transp nd 
Commercial Departments. 

HEALTH— 
Question 72. State Prisoners in bad 

45; 2 

Election of a Member to the Standing 
Committee on Pilgrimage to the 
——. 434. 

Motion re election of one Muslim 
member to sit on the Standing Com- 
mittee on Pilgrimage to 
37. 

3 Of the st 

os 

Tr 

to the ==» 776-77. 
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HIDAYATULLAH, SIR GHULAM 
HUSSAIN— 
Criminal Law Amendment Bill— 

Motion to consider. 557-62, 574, 577, 
586, 64 837. 

Question. re— 
Alleged monopoly of non-Sindhis in 

the Karachi eneral Post Office. 
305. 

Condition of potato growers in Sind. 8 8 

Construction of a railway line 
between Johi in the Dadu district 
and other places in Sind i 

Water supply of the city of Karachi 
4600. 

Resolution — re Quetta Earthquake. 
वठ 

HIDES CESS COMMITTEE 
Question ve recommendations of the 

HIGH COMMISSIONER FOR 
INDIA— 

ition of 
he Indian staff in the office of the 

Statement (laid on the table) re cases 
in which the lowest tenders have 
not been accepted by in 
purchasing stores for the Govern- 
ment of India. 640-वा. 

HIGH COURT(S)— 
Question re right of appeal to the 
—— against the decisions of the 
Gommissioners of Income tax. 45. 

See also ‘‘Court(s)”. 

HILTON-YOUNG CURRENCY COM- 
MISSION— 

‘i re :॥ atic of the 

—. ~~ 58-9. 

HINDU(S)— 

Question ré— 
Demolition of a temple by the 

Rangoon Development ‘Trust. 
I869-7.L. 

—— and the railway services. 7799- 
4800 

— Buddhist and Muhammadan 
- monuments in the Southern Circle, 
“Madras. 764-67. 

HINDU MARRIAGE VALIDITY 
BILL. oe 

_ See “Bill(s)?.— 

HINDU REFRESHMENT ROOM(S)— 
See ‘Refreshment Room(s)’’, 

HINDU WOMEN’S RIGHT TO PRO- 
PERTY BILL— 
See “Bill(s)’*, 

HINDUSTAN— 
Question 76 movement for separation 

of certain Indian border territories. 
from ‘other parts of ——. 609-0 

HIS: MAJESTY'S CONSULATE(S)— 
See *Consulate(s)’’ 

HISTORICAL IMPORTANCE— 
Question re buildings of occupied 

hy the Military authorities. 309. 

HOCKENHULL, Me. ए. W.— 
Question (Supplementary) re construc - 

tion of roads in Assam. 

HOGAN, Mr.— 
Question 76 appointment of one 
asa Yard Master in the Traffic 
Department of the Calcutta Port 
Trust. 88... 

HOLIDAY (S)— 
Question re— 
—— in the Government of India 

Secretariat. 624-26. 
Non-observance of certain/——= im 

the office of the Indian Railways 
Conference Association, — Delhi 
वहा 

HOM@OPASTHY— 
Question re recognition of 

State medical science. 8 
as & 

HOSMANT, Mr. 8. K.— 
Question re employment of a watch- 

man on the Shedrah Lakin Road 
Level Crossing of the Madras and 
Southern Mahzatta Railway. 84. 

-HOSPITAL(S)— 
Question re— 

Posting of Assistant Surgeons: to 
—— on the East Indian Railway 

Provision of an assistant surgeon in 
the railway —— at Tundla. 92-95 

Racial discrimination in the East 
Indian Railway —— at Tundla 
984-85. 

Preatment of Indian staff in the 
Fast Indian Railway —— at 
Tundla. 86. 

HOSPITAL HOUR(S)— 
re fees di ded = by the: 

Civil कक New Delhi, during 
99. 

i 
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HOURS OF EMPLOYMENT RE- 
GULATION(S)}— 
See “Regulation(s)’”. 

HOUSE(S)— 
Question re— 

Private —— rented or certain 
offices of the Government of 
India “in Simla. -095. 

Private —— rented for the Office 
of the Imperial ‘Council of Agri- 
cultural. Research and _ the 
Reforms -Office in Simla. 486- 
87. 

HOUSE ALLOWANCE— 
See *‘Allowance(s)’’- 

HOUSE OF COMMONS— 
Question vp amendments of the 
Government of India Bill in the 

regatding the princes and the 
Federation. 689. 

HOUSE RENT— 

Question re— 
—— charged froni the officers and 

staff of the Government of India 
in Delhi. 862-63. 

Recovery of —— from. Ticket 
Collectors -on the East Indian 
Railway. 548) 95 = 

HOUSE RENT ALLOWANCE— 

See ‘‘Allowance({s)”’. 

HOWRAH— 
Question re— 

‘Allegations against one Ballavdas 
Issardas, vending contractor for 
Railway Stations from to 
Bandel. 87-89. 

Contractors at Railway Stations in 
ie Dinapore and —— Divisions. 

0. 
Duties and responsibilities of the 

crew system in the an 
Lucknow Divisions, East Indian 
Railway. “220; 

HOWRAH BRIDGE— 

Question re— 
Contract for the construction of 

the New ——. 63i-32, 
German Government's offer with 
ved to the contract for the ——. 

Tenders for, the construction of the 

IMAGE(S)— 
Question re discovery, of _ Buddhist 
— at Negapatam. 768. 

IMPERIAL BANK OF INDIA— 

Question ze. allotment of _ certain 
shares of the Reserve Bank to the 
employees. of the ——. 47. 

See also under ‘‘Bank(s)”’. 

IMPERIAL COUNCIL , OF. AGRL 
CULTURAL RESEARCH= 
Election of a Member .to the —— 

and its Governing Body. 548-49. 
Motion “re election ofa member to sit 

on the —— and ‘its. Governing 
weBodyestliaiie ai कक 5 

Question 7e— ४७ 
Outlay ‘on the ——. 3I0-I]. 
Private houses rented for the Office 

of the —— and the Reforms 
Office in Simla. 2486-87. 

JMPERIAL SERVICE OFFICER—_ 

Question re enqairy into the conduct 
of am +=) 860, 95/ 98; 

IMPERSONATION— 

Question 7e alleged —— and mal- 

practices employed in elections to 

the legislatures and  -ocal bodies 

695-96. 

IMPORT (S)— 
Question re— 

Application of a system of control 

‘over —— by the Japanese Trade 

Couneil. oe ae 

Countries with bann oe vestric 

Oa from India, 25, 528- 

mi é ४८ 
Fall in exports and ti 

698-99. : 

——— from. India banned by 

Roumania. 4-2. 
itish —— into- 

-02: 
Ttaly of the —— of 

t ‘Indian 

certain —— fr 
and - Afghanistan eS into 

certain. pants of India. 535-36. 
_ Persia 
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IMPORT (S)—contd. 
Question re—contd 

Prohibitive Duty on Clove —— and 
Protection against ~~ Indefinite 
Moratoriums by Indians. in 
Zanzibar. . 

Protective duty on —— of dairy 
products. /59. 

Publication of daily lists of exports 
and —— ty Customs Houses 
529-ठ. 

Resetcbor of +— into’ India.~ 5- 

Restrictions of Indian into 
Roumania,’ Ttaly and Germany: 
692-95. } i 

Restrictions. on» the —— of. Indian 
goods inté Italy. 0-42. 

Result of the imposition of an): —— 
duty on broken rice and prohibi- 
tion of —— of rice from. Siam, 
Indo-China, &e, 792-93. 
alue of —— from, and_ exports 
to, the United Kingdom. -60-6. 

IMPORT DUTY— ik 
Question *e— 

Effect of the Hxation 
broken rice. 536-38. 

Imposition of a prohibitive —— on 
Zanzibar cloves. 

See also under ‘Duty(ies) 

of —~ on 

#MPORT TRADE— 
Question re export and 

India and = Ceylon. 972-73 
between 

IMPORTED GOODS— 
ee “Goods’’. 

INCOME(S)— 
‘Question re— 

dited: 46° Rallway Re 

nues under fines, forfeiture of 
Provident Fund, ete., and —— 
and disbursements of the Staff 
Benefit Fund of each Railway. 
626-30. 

Assessment of —— of small —— 
tax payers in Sind. 23-24 

and zie snditure of 
Railways. -87. 

—— and expenditure of the New 
Delhi Municipal Committee. 
402-03. 
— derived from small —— tax 

and expenditure incurred in its 
collection in Sind 

INCOME-TAX— 
Question re— 
Assessment of incomes of small —— 

payers in Sind -24. 

State 

INCOME-TAX—contd. 
Question re—contd, 

‘Collection of from. nidhis and 
funds ia Madras. 7; 

Enquiry into the system of levying i 
शा 

Exemption of disability pensions 
fromthe ~ 30श 

Fisation of the fime for the issue | 
of demand notices of ee) 

trievanees “Uf the staff in 
Biharand Orissa.  856:58 

Income ‘derjved from’ small —— 
and ‘expenditure incurred’ in its 
collection in Sind. 24. 

Sind. assessments re-opened in 

eases in Sind called for review 
hy the Commissioner of % 
Bombay. 292. 

—— pai hy Tea Companies in 
British India owning tea gardens 
in ‘the Tripura. State...780-6. 

Overhauling of:the.—— system of 
India. . 

Production of books and registers 
by assessees in Sind and 
fixation of minimum and maxi 
mum time limit for the payment 
of 2 x 

Regulation .of —— assessment in 
Bihar and Orissa. 

Statement of eases laid | 3 
the court of the Judicial "०7 
missioner in Sind. 292. 

INCOME-TAX. ACT— 
See “Tndian ——* under *‘Act(s)’’. 

INCOME-TAX ASSESSEE(S}— 
Sep ‘‘Assessee(s)”’. 

INCOME-TAK, ASSISTANT COM- 
MISSTONER(S) OF— 
Question re— 

Appeals decided by the —— in 
Sind. -92. 

Transfers of ——. 540 

INCOME-TAX CASES— 
Question re withdrawal of the juris- 

diction of the Income-tax Officer 
of Patna from the of the 
Shahabad District. 783. 

INCOME-TAX COMMISSIONER/S) 
OF— 
Question re— 

Income-tax cases in Sind called for 
Yeview by the , Bombay. 
292: 

Report called for by the —— 
Bihar and Orissa, in appeal cases. 
855-56. 
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INCOME-TAX -COMMISSIONER(S) 
OF—contd. 
Question re—éontd. 
See also ¢'“Commissioner(s) of In- 

come-tax"”. 

INCOME-TAX DEPARTMENT— 

Question re reorganisation of the 
superior staff of the in Bengal. 
70-70. 

INCOME-TAX “ENQUIRY 005%- 
MITTEE— 

Question’ ze: Members .of _ the ——. 
980. 

See also under ‘‘Committee(s)’’. 

INCOME-TAX OFFICE(S)— 

Question re absence of waiting accom- 
modatiori for assessées in in 

id Orissa, 856: © 

INCOME-TAX OFFICER(S)— 

Question. re— 
in, Bengal. 70. 

Transfer of cases from one —— to 
another in the . Bombay Presi- 
dency, 

Withd: I of the jurisdiction of 
the of Patna from the in- 
come-tax cases of the Shahabad 

(लक 

INCOME-TAX OFFICTAL(S}— 
Question re posting of certain —— 

४६ a particular station f 
time in Bihar ind Ori 

INCOME-TAX RULE(S}— 

Question +e depreciation allowed 
“Minder the ——. 450, 

INCOME-TAX SYSTEM— 
Question 72 enquiry. into the —— in 

India. 689 

INCREMENT(S)— 
Question... rz 9, staff in _ the 
Moradabad Division, East Indian 
Railway. 76355-36. 

INDIA— 
Question. re— अं 

Effect of the Ottawa Agreement on 
— and the Dominions. 970. 

‘Enquiry into the financial relations 
hetween —— and Burma.» 968. 

Export and imnort ‘trade hetween 
and Ceylon. 972-73. 

Externed “or exiled’ persors’ not 
allowed to return to ——. 

INDIA—contd. — _ 
Question re—contd. 
«‘Pransfers back to —— of Indians 

serving in All-India Services and 
cadres in- Burma. . 28-82. 

“INDIA SPEAKS" — 

Question re— 
Exhibition of “the films ++-- and’ 

‘Bengali’: 4400:0. t 
Propaganda against India through 

films like’ “Bengali* and —— in 
Europe anid America. 027-29. 

INDIA STORE DEPARTMENT— 

Question “re abolition of the —— 
London. 40-42, 969, 

2 

INDIAN (S)— 
‘Motion for adjournment ré interests: 

of — concerned in Zanzibar. 455- 
34, 639. 

Question re— 
Abolition of the existing” franchise 

enjoyed by --— in. Fiji. °609. 
Administrative © staff appointments 

held. by in the ———) Medical 
Service. —474-76, 

Alleged “Gotiditions applied on cer- 
tain in Abyssinia. यवी: 

Appointment ‘cf ‘an as the 
Chairman of the Bombay Port 
‘Trust. 967-68 

~Appointment of an-—— in place 6f 
the late Mr, Av C.-Chattérjee, a 
Member* of ‘the Inf. n- Sec- 
tion of the Deague of ‘Nations 
Secretariat. 5 

Appointment of —— as Chairman 
of Port Trusts in India. ~694-96. 

Appointment of —— as: teachers in 
England: 522-23. 

Appointmentof non: as- Pro- 
bationary Assistant: ‘River Sur- 
_veyors in the Caleutta Port 
‘Trust. 488: 

«Benefit: of poor relief to’ the —— 
in Natal. “427-28, 

i 4602-05. 
Consigninent | of goods’ for —— 

import through Empire shipping. 
980-82 

Dafamatory? passages “aboot: s—— = 
0 है प766# तक ntitled - ‘‘Suvenir 

Programme falayan  celebra- 
tions”. 65-46, 40-02. 

Differences between European and 
Indian “Members “of the Indian 
Medical Service in the matter 

प्‌ sof — payments of hray fares. 

irect, representation of —— on the 
Fiji Central Legislature. 427. 
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INDIAN(S)—contd. 
Question re—contd. 

Disabilities of ———~ residents in 
Singapore: 408: 

Disabilities of —— in Zanzibar. 
969, 4050. 

Discrimination against —— Military 
Sub-Atsistant Surgeons, 599. 

Discrimination against —— by the 
Kenya, Government: 689-90. : 

Dissatisfaction among —— in Fiji 
due to the proposed change in 

‘the system of representation in 

See alities and the Legislative 
Council, 847-48. 

Distinction in the payment of rail- 
way fare by an —— Major~ and 
a British Captain: s i 

Education of —— in. broadcasting 
technique. 4095. 

Enquiry into the allegations of dis- 
crimination — between and 
Europeans in the matter of <escue 
and salvage operations in Quetta 
632. हर 

Expansion in the Royal. Indian 
Marine and facilities, for the 

“training of ——. i 
‘Grievances of ——— domiciled in 

South. Africa. 78-83. 
Higher offices: held by -—— in the 
Government of India. Secretariat. 

603-04. 
Inadequacy of > employed in 

the: offices. of the League of 

—— victims ‘of South African 

floods. 299. 
—— and Britishers with ~ King’s 

Gommission in the Indian Army. 

22. 
_--— and Europeans in ihe Women 

Medical Service: व4477-779. 
Anglo-Indians and Europeans 

serving in Port Trusts in India. 
490. 

—— employed in. and India’s con- 
tribution towards, the League of 
Nations. 029-30. 

: . Buropeans.and Anglo-Indians 
~in the various Port Trusts. 

—— jn Cochin China, Java; Ceylon 
and Singapore. 969. -__ 

‘Interests of overseas. 080-8I. 
Legitimate ‘Tights of —— in Ceylon. 

ion of —— to the Board of 
& Film Censors in. India. 794. 

5... ‘Non-appointment of an —— as Pre- 
sident of the Tariff Board. 980. 

Plight of —— in regard to the 
“clove trade in Zanzibar. 40-. 

INDIAN(S)—coneld. 
Question re—contd. 

Position of —— in Fiji, 
Position of —— in Kenya and 

Zanzibar. 289-9l. 
Position of —— in Zanzibar. 306- 

40, 4404-05..—- 
Positions of —— in Zanzibar with 

regard to the clove ordinances, 
593-94. 

Prehibitive duty on clove im por 
and protection against indefinite 
movatoriums demanded by —— in | 
Zanzibar. 980. 

Protection of —— from air raids 
703-04. 

Protection of —— in — Abyssinia. 
044, i047, 4383-84, 595-96. 

Recruitment of —— in the Caleutta 
Port Trust. 5 

Registration. of properties of —— 
in Abyssinia... 443-44. 

Return wage earners from 
Abyssinia a 

Rights of in Zanzibar. 598-99. 
Safeguarding of the interests of 
—— in Kenya. 59-93. 

Safecuarding of the interests of 
—— in Zanzibar, 84 

serving in A 
cadres, in. Burma. ; 

Uniforms supplied to —— assistant 
station masters on the East Indian 
Railway. _ 88. = 

Walkout by the Members of 
ihe Kenya Legislative Council. 
4049-50. 

INDIAN ARMY— 
See “Army(ies)’’. 

INDIAN ARMY (AMENDMENT) 
:=RILi— 

See “Bill(s)”’. 

INDIAN ARMY VETERINARY 
CORPS— = 

See “Veterinary Corps’. 

INDIAN ASSOCIATION(S)— 

See ‘‘Association(s)’’. 

INDIAN BORDER TERRITORY-— 

Nee + Tervitory(ies)? 

oe BROADCASTING -SER- 

See “Broadcasting Service’’. ~- 
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INDIAN BUSINESS COMMUNITY— 
See “Business Community’’, 

ANDIAN ‘COFFEE CESs BILL— 
See Bill(s)"’. 

INDIAN COMPANY LAW— 

See “Company Law’’, 

ANDIAN COMPANIES ACT— 
See “‘Act(s)”. 

INDIAN CRIMINAL LAW AMEND- 
MENT (REPEAL) छा)... 
See. ‘Bill(s)?’. 

INDIAN CURRENCY— 

See *‘Currency’’. 

NDIAN DECK PASSENGERS CON 
FERE. 
See ‘Conference(s)”’. 

INDIAN DELEGATION— 

Question re report of the —— to the 
Teague of Nations. 260-64. 

INDIAN EXPORT(S)— 

See “Export(s)’’. 

ANDIAN FINANCE— 
ल्‍| Question re paragraph in the —— 

entitled ‘Clive Street Gossip.  7299- 
300. 

INDIAN GUARD(S)— 

See ‘‘Guard(s)?. 

INDIAN TMPORTS— 

See “‘Tmport(s)’’. 

INDIAN INCOME-TAX ACT— 

See ‘Act(s)””. 

INDIAN INSTITUTES— 

See “‘TInstitute(s)” .. 

INDIAN INSURANCE COMPANY- 

(ZES)— 
See ‘Insurance Company(ies)’’. 

-INDIAN INSURANCE LAW— 

See ‘Insurance Law’’, 

INDIAN LAC RESEARCH — COM- 
MITTEE— 

See ‘‘Committee(s)”’. 

INDIAN LEGISLATURES 4. (i; 

See ‘Legislature(s)’; 

INDIAN MARINE — 

See ‘Royal te 

INDIAN MEDICAL ‘COUNCIL 
ACT— she ig cles 

See | “46६(७)?',: xf se 

INDIAN MEDICAL DEPART- 
MENT— 
Question re— 

Promotions in the ——. 3598: 
Racial discrimination in the recruit- 

ment of Assistant Surgeons in 
thes >> 76-77; 

INDIAN MEDICAL SERVICE— 
Question 7 

Administrat 
held — hy 
I474-76. 

Differences between European and 
Indian Members of the in 
the matter of payment of railway 
fares. 

ive staff appointments 
Indians in the 

INDIAN, MILITARY, COLLEGE— 
See ‘‘Military College’’. 

MILITARY —- SERVICE FSDTAN = 
FAMILY PENSION FUND— 
Question re ——. 42)-23. 

INDIAN MINES (AMENDMENT) 
BILL— 
See “Bill(s)". 

INDIAN MOTOR VEHICLES 
(AMENDMENT) BILL— 

४. “Bill(s)2- & ५ 

INDIAN NATURALIZATION 
(AMENDMENT) BIL : 
See ‘Bill(s)”’. 

INDIAN OFFICER(S)— _ 
See “Officerts)’” 

INDIAN ORDNANCE -FACTORY- 
(IES) 

ti manufacture of guns in 
— 98 the use of the Indian 

Army. 4698-88. - 
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INDIAN PASSENGER(S)— 

See ‘‘Passenger(s)’’. 

INDIAN PORT TRUST(S)— 
See ‘Port Trust{s)”. 

{NDIAN POSTS AND TELEGRAPHS 
DEPARTMENT— 

See “Posts and Telegraphs Depart 

ment’, 

INDIAN PRESS (BMERGENCY 
POWERS) ACT— 

See “Act(s)””. 

INDIAN PRODUCT(S)— 

See Product(s)’. 

INDIAN RAILW.AlY(S)— 
See “Railway(s)”’. 

INDIAN RAILWAY CONFERENCE 

ASSOCIATION— 
See ‘‘Association(s)’”. 

INDIAN REFRESHMENT 

ROOM(S)— 
See ‘Refreshment Room{s)’’. 

INDIAN RESEARCH FUND— 

Question re selection of candidates for 

h 80- (Cesare कै 

INDIAN SEAMAN(MEN)— 

See ‘‘Seaman(men)’”’, 

INDIAN SERICULTURAL, INDUS- 

TRY— 
é “Sericultural “Industry”. 

INDIAN SETTLER(S)— 

Question 76 formation of coffee pools 

in Kenya with a view to drive out 
the —. 

See also under “‘Settler(s)”’ 

INDIAN SOLDIERS— —~ 

See “‘Soldier(s)”’- 

INDIAN STAFF: : 

Question 76: communal composition of 

the ——- in the office of the High 
‘Gommissioner for’ India i 

See also under “हि! 

INDIAN STATE(S)— 
See ‘‘State(s)’’. के 

INDIAN ‘STORES DEPARTMENT 

Demand for Excess Grant. “939; 
Question re— 

Purchase of certain articles by the 
irector of Contracts through 

the ——, 288. 
Stores for Railways purchased 

through the ——. 7700-02. 

INDIAN STUDENT(Si— 

See “Studeni(s)”’. 

INDIAN SUBJECTS— 
See “Subject{s}’"’ 

INDIAN TARIFY (AMENDMENT) 
BILL— Th 

See “Bill(s)"*. 

INDIAN TARIFF BOARD— 
See ‘‘Tariff Board” 

INDIAN TEA CESS (AMENDMENT) 
BILL— 
See “Bill(s)"”’ 

INDIAN TEA CESS COMMIT TEE— 

See ‘‘Tea Cess Committee’ 

INDIAN TEA LICENSING COM— 
MITTEE « 
See *‘Committee(s}”, 

INDIAN TRADE(S)— 
See ‘Drade(s)’’. 

INDIAN TRADE 
SIONERS— 
See ‘Trade Comimissioner(s)’’. 

COMMIS- 

INDIAN TRADER(S)— 

« ‘“Pradev(s)'?. 

INDIANISATION— 

Question re— 
Demand for —— of Indian Port- 

Trusts. 083-84. 
—— of services in Port Trusts in 

India. 490-9. 
—— of the Government of “India 

Secretariat. . 694-95. 
—— of the Indian Army Veterinary 
Corps, 054 

—— of the posts of Chairmen of 
the Por; Trests-in India. 842-42. 

EO BRITISH TRADE ~“AGREE- 
M पु हे ies 

Question re >> 7872-75: 
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“INDUSTRY(IES)— 
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INDO-BURMAN TRADE AGREE- 
MENT— 
See ‘“Yrade Agreement(s)”’. 

INDO-CHIN A— 
Question re— 

Result of, the imposition of an 
import duty on broken rice and 
prohibition of imports of rice 
from Siam, ——, etc. 792-93. 

Rice, broken-rice and paddy im- 
ported into India from Siam and 

64-65. 
Rice, broken-rice and paddy im- 

ported into India from Siam, 
Indo-China and Rangoon. 483-85, 

INDO-JAPANESE PACT—: 

Question re statement of the Japanese 
Ambassador in Bombay about the 

4696, 

INDU, STRIAL EMPLOYEE(S)— 
See ‘Employee(s)’”’. 

INDUSTRIAL RESEARCH 
BUREAU— 
Question re nominztion of members to 

the 797-98. 

INDUSTRIAL WAGE(S8)— 

See ‘Wage(s)”. 
eo a ed 

Question re— 
Applications for protection of ——. 

40-02. 
Delay in the publication. of the 

Report of the Tariff Board on the 
7S. Glass ——. 784-85. 

Organisation of sugar ——, 62-I3. 
Proposal to establish a swadeshi 
automobile in India. 63. 

Protection to the cocoanut —— in 
India. 

Report of the Tariff Board on the 
Woollen ——. 708-82. 

Tariff Board enquiry into the 
teatile 055-57. 

INDUSTRIES CONFERENCE— 
“Question 7e representatives to the 

4798. 

INFERIOR CADRE(S)— 

See ‘“Cadre(s)’”’. 

INFERIOR SERVANT (S)— 

Question re free passes for the —— 
on State Railways. 767-69. 

INFORMATION— 

Question re testing of the —— sup- 
plied by Police informers. 899. 

INFORMATION SECTION— 
Question ve appointment of an Indian 

in place ot the late Mr, A, ७. 
Chatverjee, a Member of the 
vf the League of Nations Secre- 
batiate = 52524. nse he fr set 

INQUIRY (LES)— 

Special financial —— General policy 
(Discussed under Demands for sup- 
plementary grants). 857, 924-38. 

INSOLVENCY (AMENDMENT) 
BILL— eae 
See ‘Provincial ——" under ‘‘Bill{s)’’, 

INSPECTION CARRIAGE(S)— 

Question 76 saloons and on each 

Railway. 977. 

INSPECTOR(S)— 
Question re— 

Appointment of apprentice perma- 

nent way --— on the Hastern 

Bengal Railway. 4. 
Appointment of inexperienced crew 

: on the Eastern Bengal 

Railway. 206. 20४ मा ee 

Filling up of the posts of trans- 

portation and train control- 

Jers on the East Indian Railway. 

89. 
Fuel ——-on the’ Great Indian 

Peninsula Railway. _779: : 

—— on the Great. Indian Lacs: 
Peninsula Railway. 7796-90. 

Permanent Way on the North 

Western Railway. 975-76. 

Posts of. Transportation —— sanc- 

tioned by the East Indian Rail- 

way. 44. 
estion of placing the Safety —— 

कल) under the Government of 

India, शत: eae Saas 

Seniority of subordinates officiating 

in the transportation — 8 grade 

on the Fast Indian Railway. 93. 

snortation, Commercial an 

‘Traffic —— on, the Great Tndian 

Peninsula Railway. 4795-96. 

पता एक 
Bay contributions from the 

North Western Railway employees 

to Indian ——- 3. = 

Establishment of an —— for ent 

and human nutrition Researck . 

685-86. 
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INSTITUTION (S)— 
Question ;¢ technical —— in India. 

-62. 

INSTRUCTION— 

Question 7८ —— regarding passports. 
407. : 

INSURANCE— 
Question re growth and development 

of indigenous —— business. 67- 
69. 

INSURANCE COMPANY(IES)— 
~ Question ?ह-- . 

Foreign and Indian —— doing busi- 
< messin India, 474-5, 
Prohibition in Italy of the import 

of goods from India and of 
Indian. —— from carrying 07 
business. 868-69. 

See also. under “Company(ies)’’, 

INSURANCE LAW— 
Question 7¢ reform of the Indian 285. a Pie 

INSURANCE SOCTETIES— 
Question re Provident —— in Sind. 

289-90. 

INTEREST (S)— 

Question re— 

allowed jin ‘caleulating commu- 
tation value of pensions. 625. 

—— allowed=*on provident fund deposits of railway servants. 624. 
Money invested: in’ the building of 

quarters in Simla and Delhi and 
—= paid on such debts. 4800. 

Payment of —= on security amount 
deducted “from the pay of the 
Railway employees. 387. 

INTEREST. (ON MISCELLANEO OS 
OBLIGATIONS— z 

Demind for Excess Grant, 939. 

INTERMEDIATE CLASS— 
~ Que: z Ra - ८ ; res jae ass waiting rooms af -_“tamarhi —railway station. = 7488 89. : 

on-issue of week-end —— and third class tickets on the Great Aaten Peninsula Railway. ॥788- 

INTPRNAL MARKET(S)_ 
Question re. scheme fr the develop- ment of the ——  4447-9 

INTERNATIONAL LABOUR. CON- 
FERENCE— ‘ 

Question re cost. of India’s delegation 
to the and the League of 
Nations. 399. 

Resolution(s) re ratification of the 
Draft Convention of the —— con- 
cerning employment of — women 
during night. 49-57. 

INTERVIEW(S)-- ८: 

Question re for — promotion of 
“B’ zrade guards on the East 
Indian Railway. 634. 

INVITATION CARD(S)— 
See “*Ozrd(s)??: 

TRISH FREE STATE— 

Question re— 
Negotiations for a trade agreement 

with the ——. 44-I5, 
Negotiations for trade agreements 

with the ——, Canada and Italy. 

IRON MATERIAL(S)— 
Question re purchase of —— and 

steel materials by Indian 
See : 

iS: BROTHERS 

Question re— दे 
Licence granted to -——) for opening 

Muslim — Refreshment. Rooms on 
stations on the East Indian Rail- 
way. 4770-7. 

Passes giyen to: —— and Kapoor 
and Company. by. the Hast: Indian 
Railway administration. 4772. 

ISTIMRART ARBA(S)= 
Question re. produce-of the land of 

the -_— of Sathana, Ajmer-Merwara. 
408. 

ISWAR SARAN, MUNSHI— 

Question (Snpplementary) ze Indians 
and Britishers with King's Commis: 
sion in the Indian: Army. 22 

ISSUE PRICE— 
See Price’. 

ITALO-ABYRSINTAN DISPUTE 
Question re 205-07. 
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ITALY— 
Question re— 

Negotiations for Trade Agreements 
with the Irish Free State, Canada 
aud ——. 785. 

Prohibition” in —— of the import 
of goods from India and of Indian 
insurance companies from carrying 
90 Lusiness. - 7868-69. 

Regulation of the barter of import- 
ed_goods against exports in ——. 
699-700. 

Restrictions of Indian imports into 
Roumania, —— and . Germany 
6 

Restrictions on the import of Indian 
zoods into ——. 0- 

Trade” negotiations between _ the 
United Kingdom .and —— and 
India. 604-05. 

“Yiade treaties with —— and 
Roumania. 957. > रू 

J 

द 

Question re— 

Affairs in the Cellular —, Anda 
mans, under the present Superin- 
tendent.  594-95. 

Books for prisoners 2200 208 Cellular 

ob in the 
Cellular —, Andamans, against the 
treatment of Dr. Todd. 588- 
89, 

Facilities for “playing games out- 
side the — compounds allowed to 
State Prisoners. 392-93. 

firdships of prisoners in_the-Cel- 
dujar —Andamans. 40-2, 

Newspapers © subscribed for the 
prisoners in the Cellular — —, 
Andamins.. 590-9 

Provision of facilities for ont-door 
games in the = ular —, la- 
mans. 59) 

Refusal of permission to Mx. Mohan 
Tal Saksena. to visit the Cellular 
— at Port Blair. 76I-6 

Scale’ of diet’ given to ‘certain 
eS prisoners°in” the” Cellular —, 

Andamajis. 587. 

State Prisoners in the Central Pro 
j= vinces —, _-293-92. 

_ State Prisoners im the Damoh Sub- 
ae in the Central Provinces, 4395- 

Supply of moyning tea to prisoners in 
the Cellular —, Andamans. 595. 

JAMALPUR— 
Question re— 

Appointments of the time expired 
apprentices ‘of “the = ~~ ‘Vechnical 
School’ te posts under the Chief 
Mechanical Engineer and Chief 
Electrical Engineer, East © Indian 
Railway: 05-08. 

Hx-apprentices of — Technical 
School, East Indian Railway..0), , 

JAMES, MR. Fo E.— 

‘Application of standing order 46 
requiring two clear days’ notice for 
san dméiit toa Bill susp ry 
Mr. President in connection with an 
amendment of — on the. payment of 
Wages Bill: 004, 

Criminal Law Amendment Bil 
Motion to consider. . 572-73. 583, 

644, 747, 808, 825-35. 
Election of — to the Standing Firvance 

Committee. 639. 
Motion for adjournment re interests of 

Indians concerned in Zanzibar 

PAYMENT OF WAGES BILL— 
004-06, — 007, Motion to consider, 

4020. 
Question re Indian Military Service 

Family Pension Fund. 25, 
Question (Supply). .re— 

Appointment of a Board. of non- 
official visitors to the Andamans 

Committee for the Classification of 
Railway Goods. 

Export and importi trade between 
India and Ceylon. 972-78. 

Overhauling of the Income-tax 
system of India. I 

Personnel and other details. of the 
Delimitation Commission: 688. 

JAPANESE AMBASSADOR— 

See ‘“Ambassador{ 

RADI 
Question ré application of a 

control over imports by 
69-92. ears 

JATAVA COMMUNITY— ‘ 
Question re caste namie of --. 48735-74 — 

JAVA Fe 
tion re “Indians Cohein China, 

= *Geylbn and Singapore. 969 

JAYANAGAR— 

westion- ré reconstruction of certain 
2 bridges ‘between Madhub: id 
—on the Bengal-and North Western 
Railway. 8-4! 
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JEHANGIR, SIR COWASJI— - 

Indian Coffee Cess Bill— 
Moti अल 

to and 
ae refer to Select Committee. 668. 

Indian Criminal Law Amendment 
(Repeal) Bill— 
8 अर of Clause 2. 476- 

PAYMENT OF WAGES BILL— 
Motion to consider. 009. 

Point of order raised by — as to 
whether the motion ve the Criminal 
Law Amendment Bill discussed and 
decided upon previously in the same 
Session: and the motion re the 
Indian Criminal Law Amendment 
(Repeal) Bill do not raise sub- 
stantially an identical question. 24, 
25, 4432-34. 

Question (Supplementary) re— 
Allegations of looting, etc., against 

the soldiers at Quetta after the 
earthquake. 087. 

Power im the aerial of the Delhi 
Broadeéasting Station. 

Resoluti 
48, 357-60. 

JHANSL DIVISION— 
Question re drivers in the -- of the 

Great Indian Peninsula. Railway. 
300-02. 

JIRGA(S)— 
Question re constitutional character of 

sthe Shahi and other — in Baluchis- 
tan. 304-05. 

JOB ANALYSIS— 
Question’ ze Institution. of the system 

of — in the Posts and Telegraphs 
Department. 298. : 

JOGENDRA SINGH, SIRDAR— 
Criminal Law Amendment, Bill— 

Motion to consider. 667-69. 
Question 7e— 

Bania shops in _ the Market Bazar, 
- Kasauli. 974-75. 

Examination in Leave Rules held by 
the East Indian: Railway author- 

ities. 897-98. 

JOGNAR— 
Qnestion re want of a bridge at the' 
yailway crossing. near the Agra 
Cantonment Station on the Agra — 
Road. 7658. 

JOHI— = 
Question re construction of a railway 

line between — in the eve district 
and other places in d. 8-9. 

Joint Standing Machinery— 
See ‘“Machinery(ies)- 

093. ; 
‘re Quetta Harthquake. 547- 

JOSHI, MR. N. M.— 
Code of Civil Procedure (Amendment) 

(Amendment of Section 5l)— 
Motion to refer to Select _Com- 

mittee —. 994-95. 

Criminal Law Amendment Bill— 
Motion to consider. 883-88. 

Indian Coffee Cess Bill— 
Motions to consider, to circulate and’ 

to teler to Select Committee. 65, 

Indian Criminal Law “Amendment 
(Repeal) Bill— 
Motion to consider. ॥॥7, 433. 

Apdo Motor Vehicles (Amendment) 
i 

Motions to consider and to refer to- 
Select. Committee. 4206-07. 

Payment of Wages Bill— 
Motion to consider. 006-09. 

Question re— ] 
Action taken चुणा the Resolutions 

adopted at the Conference of the 
East Indian Railway Employees’ 
Association. z 

Box Khalasices for European and 
Anglo-Indian Drivers on State Rail- 

~ ways. 225. 
Employment of pee persons belonging to 

the untouchable classes in the 
partments under the 

the De- 
Governmen* 

of India 
Enquiry regarding the working of 

the Children: (Pledging of Labour) 
Act. 705. 

Factories employing fifty persons or 
more but not using power. OT. 

767. 

Factories: using power but not | 
coming under the Wactories Act. | 
4706-07. 

Filling up of the posts of transporta-_ 
tion inspectors and train controllers 
on the Bast Indian Railway. 89. 

Free passes for the inferior servants | 
on State Railways. 767-69. 2 

Tncrease in tho rate of pension paid 
to the  ipferior Gévernment | 
servants. 706. : 5 

Legislation for the collection of § 
statistics as recommended by + the: 

yal Commission on Labour. 
4708. 

Non-grant of house allowance 0” 
certain relieving clerks on the | 
East Indian Railway. 06. _ 

Provision of creches in factories. | 

Class Carriages. 3709. 
Publications’ distributed - free to the 
Members of the Central —. 475 | 

Question of placing the __ safety 

Jnspectors directly under the Gor | 
ernment of India. 72. 2 

॥706. = 
Provision of electric fans in ee 

= ee SS ee —- 
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JOSHI, MR. N. M.—contd. 
Question re—contd. 

Question of ing the Superior of 
Railway Labour directly under the 
Government of India. _472, 

Regulation of work in hazardous or 
dangerous occupations and trades. 
4768-70. 

Separate restaurant cars for the 
use of Third Class Passengers. 
709-2 

Trains on different Railways not 
carrying Third 06 Carriages. 
4708. 

Question (Supply.) ?९-- 
Appli : of tal Rules 

to the Indian” Railways Confer- 
ence Association staff 

Census of the unemployed persons in 
British India. 775. 

Drivers in the Jhansi Division of 
the Great Indian Peninsula Rail- 

| -02. 
Fees अत by the Civil Surgeon, 
Ab Delhi, during hospital hours. 
6! 

Manufacture of Locomotive Boilers 
and Locomotives in India. _ 4705. 

Non-observance of certain holidays in 
the office of the Indian Railways 
Conference Association, Delhi. 84 

Performance of marriages by the 
eople of Sind in the Khairpur 

State to evade prosecutions under 
the Child Marriage Restraint Act. 

~ Position of Indian nationals settled in 
Zanzibar. _ 4225-55. 

Position of Indians in Zanzibar. 309 
cation of the Draft Convention 

of the International Labour Con- 
ference concerning employment of 
women during हक 

_ Revision of the aximum 
Minimum charges 
Railways... 406 

and 
on the Indian 

JOURNAL(S)— 
Question re inclusion _ of certain 

details in the — issued By the 
Director of Contracts. 288 

JUBBULPORE— 
Motion for adjournment re— 

Lack of discipline in certain soldiers 
at —. 

Rioting of British soldiers stationed 
a 27. 

कर एक ग6-- फल 
| egations against Brit soldiers 

stationed at — 795-96 
Arrest and conviction _ of four 

as daily, found travelling 
without tickets, at —. ]5- 

Hours.of duty of ticket collectors on 
the — Railway Station. 787-88. 

JUBBULPORE AND CHHATTISGARH 
DIVISIONS (DIVORCE — PROCEED- 
INGS VALIDATION) BILL— 
See “Bill(s)’”. 

JUBILEE CELEBRATION (S)— 
Question 7९ amount raised in India POL 

pulseetpeons for the Silver =: 
7. 

JUBILEE FUND— 

Question re newspaper articles on the 
Quetta Earthquake relief and~ the 
Silver —— against which action was 
taken. 907-24 

JUDICIAL COMMISSIONER— 
Q: re stati it fi i tax 

cases laid before the court of the — 
in Sind. 

JUDICIAL SERVICE— 
See ‘‘Service(s)”’. 

JUNCTION STATION(S)— 

Question 72८ placing of complaint books 
in guards’ carriages and at —. 
864-65. 

JUTE— 
Question re export duty on 78७४ —. 

202-03. 

K 

KAITHU— 

Question re “B’’ and “C”’ class quarters 
in —, Simla. 620-2I. 

KALAT STATE— 

Question ve territories of —. 303-04. 

KALKA A RATLWAY— — 
See “Railway (8) _ 

KANDURI FESTIVAL— > 

Question re hardship caused to pil — 
grims attending the —, Nagore, by — 
the Customs Officers, _Sannaman- 
galam Chowki. 088. 

KAPOOR AND COMP. 
Question ré— 2 

stations 
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KARACHI— KEYMAN(EN)— 
Question re— Seen re ane cent ee ea 

mates = Indian Rail- 
Alleged monopoly of non-Sindhis in s ५ पे pn elie East 

the — General Post, Office. 305. 32:24 2: 
Water supply of the city of —. 600. KHAIRPUR— 

KAROL BAGH— 
Question re refusal by the Nazul Offi- 

cer, Delhi, to accept money from the 
a residents of Naiwala, —. 466-7. 

KASAULI— 

Question re bania shops in the market 
bazar, —. 974-75. 

KASHMIR, HIS HIGHNESS THE 
MAHARAJA OF- 
Question re use of the Army Landing 

Grounds at Agra and Ahmedabad by 
— and Prince: Midwani. © 774. 

KATHIAWAR PORT(S)— 

Question re neg otiations with the 
se of Baroda in respect of — 

ni 

KATHIAWAR STATE(S)— 
Question #९-- 

Agreement with the — about 
Customs. 96-62. हे 

Collection of Customs revenue by 
the Government of India in — and 
other States.  273. 

Customs Questions relating to the — 
and Maritime —. 963. 

Smuggling of sugar into British 
India from —. 274-76. 

KATPADI— 

Question re train service between 
Gudur and — Dharmavaram on 
the Madras and Southern Mahratta 
Railway. 702-03. 

See KENYA— 
Question 7€-- 

Formation of coffee pools in — with 
@ view to drive out the Indian 
Settlers. 962. = 

» Position of Indian business com- 
munity in —. 085. : 

Position of Indians in — and Zanzi- 
bar. -289-9: 

Safeguarding. of the interests of 
Indians in —. 59I-93. 

Walk sheets the Indian Members of 
: ie — Legislative Council, 049- 

KENYA GOVERNMENT: 
~ against 

Indians by the —. 689-90. 

Question re performance of marriages 
by the 5 of Sind in the — 
State to evade prosecutions under 
the Child Marriage Restraint, Act. 

KHALASY (IES)— 
Question 76 box — for European and 

Anglo-Indian Drivers on State Rail- 
ways 

KHAN SAHIB, DR.— 
Motion for adjournment ve. bombing 

of women and children in the Trans- 
Frontier villages by the Indian 
Army. (Air. Force). 377-80, 385, 395 
97. 

Question re Government's poliey with 
jiotegard. to. the: tribes.on the North- 

West. Frontier. - 555. 
on . (Supplementary) .7e— 

mount raised in India by snbserip- 
tions for the Silver Jubilee Cele- 
brations:..,.20' 

Airticle-in the panei Ba wn Pairike 

e
l
 

Ry 
aw
 

allowed to return ie Indi Ind 
nent’s policy with regatd ५७ 
Tribes) on the» North-West 

Frontiers: 4688: 
hitting of “han from: the’) Khudai 

Khidinatgar and other Congress 
organizations im the North-West 
Brontier Province. 627-28 

Movement for separation of -cértain 
an _ border territorids from 

other parts of Hindustan: -260. 
Position in the North-West Frontier 
Province. _4748-20. 

Racial discrimination in the recruit- 
ment of Assistant Surgeons in the 
Indian Medical Department. 77. 

Tribal yendetta on the North-West 
Frontier. 590. 

KHANDSARI SUGAR WORKS— 
566 “Sugar Works’. 

KHAREL, D B= 
Ary a Marriage Validation Bill— $ 

Motion for leave to introduce. 
4967 

Factores’ (Amendment) Bill— 
Motio: consider, 22I7. 

Questior १€-- 
Dp eapIty of certain 8 

ate Railway Open Line 
Code, Volume TI; on State Rail- 

ways. 

= जन 
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KHARE, DROON. 
Question re—contd. 

Negotiations” with. the 

B.—contd. 

Finance  Depart- 
/ ment Circular No. F.-78-XI-Ex.- 

5, to the staff of  State- 
managed “Railways: 44-42- 

Class of employees on State- 
managed Railways who are’ paid 
Presidency Allowance, -88l 

Consolidated allowance of the ticket 
checking staff on the East Indian 
Railway. 2-25, 

Duties and “responsibilities of ४6 
crew system in the Howrah and 
Lucknow Divisions, East Indian 
“Railway. 220. 

Facilities for Delhi 
students for ~ admission 
Engineering College. —787. 

Grant of certificates to guards by 
the District. Medical Officer of the 
Moradabad Division, East' Indian 

© Railway: 3634-55... 
Increments to staff in the Morada- 

Applicability of 

University 
to an 

bad Division, East Indian  Rail- 
way. 635-36. 

Promotion: atid Jiseniority of the 
travelling ticket: inspectors of the 
Account and «Audit. Department 
transferred: to. the Traffic _De- 
partment of the East; Indian. Rail- 
way. 

Promotion and seiiority of the 
travelling ticket inspectors on 
the Hast Indiaw Railway. 23-24: 

Promotion. and seniority of travel- 
miners and travel- 
ifispectors © of the 
Audit Department 

the _ Operating 
P avtment. of the North» Western 

and. Hast ‘Indian: Railways. 24. 
Promotion of Indian guards on the 

Great Indian Peninsula “Railway: 
82-83. 

Recruitment to, the, traming reserve 

ling titket exai 
ling- ticket 

Women’s Medical Service, 786. 
Refusal -of.. admission to Indian 

students in, England to a swim- 
ming pool. 7785. 4. - ra 

Removal of travelling ticket collect- 
ors from’ the ‘category of train 
(traffic) or running staff on 
certain railways’ 20. 

_ Question (Sapplemen' te— 
rere rated ot a by sub- 

scriptions for the Silver Jubilee 
Celebrations. 297. 5 

Countvies जात. ‘banned ‘or restricted 
imports from India. 5. 

prines in 
‘ederation. 

Racial discrimimation in.the recruit- 
ment of Assistant Surgeons. in the 
Indian Medical Department. 77. 

__regard to the coming 
20. 

sae DR. ४, B.—coneld. 
nestion (Supplementary) re—cont.t. 
Selection 3 cauididutes for the 

Indian Research Fund,  वा8] 
State Prisoners in the Damoh Sub 
Je in’ the Central Provinces. 

KHATRANO— : ae 
Question re position of ‘the ‘Political 

Agency in the territories of Yob 
and — in Baluchistan. 304. 

KHATRI(S)— 
Question ve recruitment of Sikh — in 

the Indian Army.  097. 

KHEWRA— 

Question re: — Salt Mine Settlement. 

K HI JDAT ; KHIDMATGAR— .. 

Question ve lifting of ban from the — 
and other Congress ‘organizations in 
the North-West Frontier Province. 
627.28: 

KIN 

See 

COMMISSION (8)-- 
“Commftission(s)7". 

KING'S. COMMISSIONED: RANKS— 
Question 9¢ vacancies in the 

Viceroy’s! Commissioned 

KISHENGANJ— g 
Question ye wagons filled with’ pi 

booked for --« - 492-92. a 

KOT LAKHPAT- 
Question reo refresher 

37-38. 
course at —. 

LABEL(S Higeth 
Question re non-existence of — on 

fare at 
025, 

Question 7e question of placin 
pervisor of Railway —. directly 

nder the Goyernment of India. 
a 
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LABOUR CONFERENCE— 
Question re cost of India’s delegaticn 

to the International — and the 
~ League of Nations. 399. 

LAC. RESEARCH COMMITTEE 
Question re— 

Personnel of the Indian —. 84. 
Research conducted under the —. 

308-09. 

LADIES WAITING ROOM(S)— 
See ‘Waiting Room(s)’’. 

LAHIRI CHAUDHURY, MR. D. K— 
Question re— 

Certain information in ‘respect of 
the Bombay, Calcutta and Madras 
General Post Offices. 

Confirmation of certain mechanical 
ex-apprentices under the Chief 
Mechanical Engineer, East Indian 
Railway. 242 

Ez-apprentices of Jamalpur Techni- 
eal School, East Indian Railway. 
का. 

Post. and telegraph offices main- 
tained for military purposes. 6. 

Staff employed in Bombay, 
Calentta and Madras General 
Fost Offices. 230. 

Successful mechanical ex-apprentices 
of the Lillooah workshops, East 
Indian Railway. 70. 

Time test for correspondence work 
in first class Head Fost Offices. 
228, 

LAHORE— 
Motion for adjournment: re— 

Destruction of the Shahidgunje 
Mosque at --- - 232. 

-. Hiring by the military at — over 
- the Shahidgunj dispute. 343. 
Question re— 

Action taken by the Executive 
Officer of the - C€ t 

LALCHAND NAVALRAI, MR.— 
Appointment of — to the Committee 

on Fetitions;  428, 
Central Provinces Courts (Sup- 

plementary) Bill— 
Motion to consider. 063-64, 

Cinematograph (Amendment) Bill_ 
Motions to consider and to refer to 

Select Committee. 247-49, 252, 
253. 

Criminal Law Amendment Bill— 
Motion to consider, 559. 

Criminal Law Amendment Bill (As 
recon:mended)— 
Motion for leave to introduce. i059, 

4060. 
Expressions of regret on the deaths 

of Sir Basil Biackett, Sir Deva 
Prasad Saryadhikary, Lala Fakir 
Chand ang Haji Abdulla Haji 
Qasim. 6-7. 

Indian Motor- Vehicles (Amendment) 
Bill— 

Motion to consider. 070-72. 
Motions to consider and to refer 

to Select Committee. ii98, 
4200, 206. 

Motion for adjournment re despatch 
of troops from British India to 
Addis Abbaba ((Abyssina). 269. 

Question 7¢— 
Alleged disappearance of certain 

persons after the earthquake at 
Quetta. 74-4. 

Alleged _ hostile attitude of the 
East Indian Railway Administra- 
tion. towards Irade Unions. 290- 
Sl 

Alleged. impersonation and mai- 
practices employed in elections to 
the legislatures and loca] bodies. 

96, 
Alteration in the date ef birth of 

literate staff on the North Western 
Railway. 7-72. 

under Section 25 of the Canton- 
ments Act. : 

Allegations against the President of 
the — Cantonment Board. 220. 

ti of Ch of 
various Sub-Committees of the 
— Cantonment Board. 22, 

‘Attendance of members at the 
meetings of the — Cantonment 
Board. 22. 

Presiding over the meetings of the 
— Cantonment Board by Vice- 
President, श्श, 

3 
bers of the — Cantonment Board 
223. 

Resolutions passed or rajecteq in 
the — Cantonment Board. 22. 

of section 6l of the 
Indian Income-tax Act. — 22-23. 

Amendment of the Indian Medical 
Counail Act. 696-97 

Appeals. decided by the Assistant 

Sind. 292-92. 
Assessment of incomes of small 
obs payers in Sind. 23 

Casualties during the earthquake 
at Quetta and yalue of the pro- 
perty lost. 744-I5 

Children secured after the 
quake at Quetta. 7 

Circulation of counterfeit coins in 
India. 

Earthquake at Quetta in 93%. 707- 

earth- 

~ 
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LALCHAND MR.— 
contd, 

Question re—concld. 
Excavation work at Quetta after 

the earthquake. 7ll-3. 
Fees-demanded by the Civil “Sur- 

geon, New. Delhi, during hospital 
hours. 697-99. 

Fixation of the time for the issue 
ofp demand notices of inceme-tax. 
29 

NAVALRAI, 

Inclusion of cerlain details in the 
journal issued by the Director of 
Contracts. 288-89, 

Income derived from small income- 
tax and expenditure incurred in 
its collection in Sind. 24. 

, d 
re-Op 

in Sind. 29]. 
Tneome-tax cases in Sind called for 

review, by the Commissioner of 
Income-tax, Bombay, 292. 

Indian Army cadets and reframing 
of the list of martial classes, 27 

Khewra> Salt Mine Settlement: | 28- 
34 

Lapsing of postal cash certificates. 
34-35, 

Modification in the Cardwell  sys- 
tem. 

Movement for separation of certain 
Indian border territories from 
other parts of Hindustan, 609- 

“Performance of marriages by the 
people of Sind in the Khairpur 
State to evade prosecutions under 
the Child Marriage Restraint 
Act... 26-28. - 

Production .of books ang registers 
by income-tax:assessees in Sind 

\ and fixation of _ minimum and 
maximum time limit for the pay- 
ment of income-tax. 25-26. 

Provident Insurance Societies in 
Sind. 289-90 

Purchase of certain articles by the 
Director ‘of Contracts through 

Stores Department. the Indian 
288. 

Re-buildine ०06४8... 77. 
की earthquake at Quetta. 708- 

Recruitment from within Divisional 
Circles on State Railways, 287- 

Refusal of admission to Indian 
students in Enoland to a Swim- 
ming Pool. 4596. 

Relief to the families of the public 
Servants killed in the Earthquake 
at Quetta. 963-64. 

Salvage of property at Quetta after 
the earthquake. _ 75-I6. 

LALGHAND 
con 
Question re—concld. 
Statement of income-tax cases 

before the Court of the Judicial 
Commissioner in Sind 2. 

Transfer of cases from one income- 

NAVALRAI, . MR.— 

tax officer to another in the 
Bombay Presidency. 26. 

Vi ies in the ial group 
on the North Western Railway. 
302-05. 

Question (Supplementary) re— 
Abolition of the India . Store 

Department in. London. 
Allegations of looting, ete., against 

the soldiers at Quetta after the 
earthquake, _087. 

Alleged compulsion for overtime 
work in tue Government of India 
Press, New Delhi. 039. 

Allowances given to Military Sub- 
Assistant Surgeons on transfer. 
599 

Amendment of the 
panies Act. 40 

Amonnt earned by State Railways 
by sale of application forms. 
778. 

Amount sanctioned to conduct the 
case of Mr. Doran, late  Stait 
Superintendent of the Dinapur 
Division. 770. 

Appointment of an Indian as the 
Chairman of the Bombay Port 
Trust. 968. 

Band at the Cornaught Flace, New 
Dethi.  छ0-:02 

Bill in connection with the Federal 
Railwey Authority and setting up 
of Provincial Public Service Com 
missions, 780. 

Bringing of idle, sensing conches 
from certain _ puis ways” नह to the 
Kalka Simla Railway. 664. 

binders. and 
from 

Indian Com- 

sitors, 

ernment Sie India Press, C 
3607-08 a pare 

Condition of ‘potato growers © in 
Sind. 8. 

Construction of 

ed or restricted 
imports from India. 528. 

Distress of Quetta merchants. 906 
Education of Indians in broad 
casting technique. 093. 

Facilities for the education the 
children of the Indian and Euro 
pean staff of the Indian Railways. 
उउ87. Z 
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LALGHAND” NAVALRAI, MR— 
contd : 
Question (Supply.) re—contd, 

Hinuneia: adjustment for the’ crea- 
tion ‘of {thes new Proyinces of 
Orissa and Sind. 600. 

Fixation of prices of articles of 
food for-sale at railway stations. 
4775 

Geiman— Government’s offer with 
regard. to’the contract for the 
Howrah Bridge. 804. 

Gold ‘exported from India. since 
Englaud~ went off the gold 

_ standard. 597, 598. 
House rent charged from the officers 

and Staff of Che Government of 
‘India in Delhi. -4865. 

Indian ‘Trade. Commissioners in 
sotoreign’ countries, =. 2080; 
Indianisation of services in Pert 

Trusis in India.» 49]. 
“Intermediate: and third. class’ “wait: 

ing rooms at ~Sitamarhi— railway 
station. /88. 2 

I of Reforms:in the pro- 
Svinnces SL 625 ee 
Latrines in third class carriages on 

the Bengal and North Westen 
Railway: 499, 

Loss sustained by the peasants in 
the Quetta earthquake. 958. 

Mints’ at’ Calcutta and Bombay. 
407. 

_ Monopoly of supplying petroleum 
= products in the Madras Fresi- 

dency held by the Burma Oil 
--. Company, 522. 
~ Muslims appo‘nted as Sugar Inspec- 

tors. 858-59. 
Negotiations with the pringes in 

to, the coming Federation 

ersonnel. and reports, etc., of the 
Tariff Board. -874-8 

Preparations. in Indig for a war. 
-. 602 

--Prices charged at: the — Railway 
_book-stalls of _ Messrs. A  H 

Wheeler and Company... 307-08 
Pronosed. diversion. by the Madras 

G the 

Provision. of _ Electric Fans in 
Third Class Carriages: _709. 

~ "Publications distributed free.to the 
4- Members of the Cent Legisla- 

६एए2... 77% 
Purchase of articles required by the 

Military Department. 59, 60. 
Railway earnin: 4299. 

3 ae flding of Qnetta. 2085. 
: ition of Homoeopathy. as a 

State medical science. 873. 

LALCHAND - NAVALRAI, ~ MR.— 
coneld. 
Question (Supply.) re—concld 

cruitment in the subordinate 
stal service, 033. 

Recruitment of the ‘qualified “sons 
and dependants of the postal em- 

_ ployees in the Bengal and Assam | 
Postal’ Cirle. — 034. 

Reform of ‘the Indian Insurance — 
Law. 293, j 

Refusal» of: “permission to visit 
Quetta for Earthquake Relief | 

i Work. 0. > | 
Report on “the Indian ~“Ceimpany 

Law, 295-96. 3 
Schemes for 7 Rural ~ Development 
“received = from the ~ Provincial 

xovernments. 865. 
Repealing and Amending’ Bill— 

Motion ‘to consider. 209-20. 
Resolution 7¢ Quetta Eathquake. 4327, 

4324-28, 4; 

LALIEES- MR, 
ABDULLABHAI— 

i “Oath of Office. 73l. 
__ Resolution ve position of Indian 

i nationals settled in Zanzibar. 
ojos 2I8-2I, . 

| LAND(S)—~> 
है Question 7e— 

Biull. 7 
the «<9 

HUSENBHAI 

| peasunts from 
the properties liable’ = to be | 
attached= for the payment of 
debts. / 959-60. 

Cultivators affected by acquisition of 
—= for the Fusa Instituie in) 
Delhis> 854-55. i 

Lease of: —hetween® Delhi and 
E 7७7 sShahdara-to Mr. Waugh: ~ 853-54. 
i Leasé-holgd — in New Delhi~ 3203- 

i 04. 
Payment of the rent of — by lease 

holders in Delhi. 4244: 

E GROUND(S)— i 
Question re use of the Army — # | 

Agra .and Ahmedabad . 09७. * 
Highness the Mahraja of Kashmit 
and Prince Midwani, 70. # 

TLATRINE(S)— 
Question. re — in third class carriage 

on the. Bengal and; North Western 
Railway. 790-93. न 

LAVATORY (IES}— “वि } 
Question ve — tm the third. class 

_-.. carriages on the Bengal and. : 
* =" Westen_and the Bombay, 87908 

and Central India Railways. अं. 

= 
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LAW(S)— 
Motion for Adjourmment 7e Govern- 
ment Circular prohibiting _ the 
Congress Assembly Party Com- 
mittee.to enquire into and report 
upon the administration of the re- 

ive — in Bengal. 985. 
Question 7¢ — restricting the liberty 

of the Press. 406. 

LAW MEMBER— : 
Question re publicity given) to: the 

part-delivered speech of the — on 
Mr..B. Das’s: Indian Crimina) Law 
Amendment (Repeal) Bill. — 850. 

3 MR. F, B.— 
Consideration of the Report of the 
Tribunalon | Financial’ Settlement 
between India and Burma after 

959-64, voi 

LEAGUE. OF NATIONS— 
> Question. re— 

Appointment of an indian in place 
or the date Mr, A. C. Chatterjee, 
u-Member _of the Information 
Section-of the = Secretariat. 523- 
26. 

Contributions made to, the =, = 4777. 

areas i th 

ह |. = International Labour Conference 
and the —. 399 
adequacy of lidians “employed ‘in 

the offices of the —, -52 
tndia’s membership» of: the League 

of Nations, 4778-79, 
Indians employed in, and India’s 

> contribution towards, “the “—, 
972028.30. 
Reduetion in- Ihidia’s: ‘contribution 

to tha —. 3l-I5, 
Report of the Indian Delegation to 
the = 6 

Selection of delegdies to the session 
of the —. 030-3! 

~ LEASE 

Question re — of land between Delhi 
6c oe Shahdara, to. Mr. Waugh, _ 853. 

LEASE-HOLD LAND—. 
See “Land(s)” ; 

LEASE-HOLDER(S)—= 
Question re payment of the rent of 

land by — in फेलाछा जाओ 

LEA 
Question re— 

Refusal of — to the railway Staff 

Relief of the staff granted — in the 
-4 Kotah district of the Bombay 

Baroda and Central India Rail 
Ways eL5, 

LEAVE, RESERVE | | 
Question 7¢ —-for each category of 

of employment on State Railways. 
540. 

LEAVE RULE(S}— 
Question 76 examination in — held by 

the Bast Indian Railway authorities 
897 98. 

See. also:nader_ *-Rule(s).”~ 

Oath “of Office. 2. 

LEGISLATION— 
Question re — for the collection of 

statistics as recommended by the 
Royal Commission on Labour. 208. 

LEGISLATIVE. ASSEMBLY —~ 
Motion for- Adjournment re Govern- 

ment Circular prohibiting the 
Congress — Party Committee oto 
enguire. inte and_ report, 
ad; of the 
laws in Bengal. 985: 

Question re— 
Appointment of a Committee by the 

Congress. Party in the — to en- = 
quire into and report upon. the 

_, the administration of Repressi 
Laws in Bengal. 

Candidates for — election who lost 
their securities. 544-47 

_.Speech delivered - to 

LEGTSLATIVE ASSEMBLY _ 
BER. 

accoustics of the — in Sim! 

LEGISLATIVE ASSEMBLY 
DFRATES— 

Question 7° supply of the ito "Pail 
way Advisory Committees. -॥श 

LEGISLATIVE COUNC 
Question re— = 

action among Indians’ in 
Fiji due to the proposed change in 

“"“the system of ‘representa’ 
"3. Municipalities and° the —- 847- 

48. 
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LEGISLATIVE COUNCIL—contd. 
Question re—coneld. 
Exclusion of the Chittagong Hill 

Tracts from the (General Cons- 
tituency for ‘election to the 
Bengal — 04. 

Walk-out by the Indian Members 
of the Kenya —.  049-50 

LEGISLATURE(S)— 
Circular regarding Governor General’ 

Address to the Members of the 
Indian —. 986. 

Question re— 
Acts passed by Provincial — to 

relieve the burden of Agricultural 
Indebtedness.  960-6]. 

Alleged impersnation- and __mal- 
practices employed in elections to 
the — and local bodies. 695-96 

Publications distributed free to the 
Members of the Central —. 7I3- 

4 
Rent charged from Members of the 

Indian — for quarters in Summer 
Hill, Simla. 649-20. 

LEGITIMATE RIGHT(S)— 
Question १९ — of Indians in Ceylon 

973. - 

LETTER(S)— 
Question re Censor Centres for censor- 

ing the — of State Prisoners and 
Detenus. 395-96. 

LEVEL CROSSING(S)— 
Question re— 

Closing of — on the Madras and 
Southern Mahratta Railway 
कल Arkanam and Amtattur 

E shmian on the 
Shedrah Lakin Road — of the 
Madras and Southern _ Mahraita 
Railway. 84. 

LIABILITY (IES)— 
Question re allocation of assets and — 

between the New Orissa Province 
and the Government of Madras. 

SHG a = : 

LIBRARY (IES)— 
Question 7¢ establishment of rural — 

524. 

LICENCE(8)— 
- Question re— 

— granted to Isa Brothers for 
न opening. Muslim _ Refreshment 

~ Rooms on stations on the East 
Indian Railway. 7770-77 

LICENSE(S)—conitd. 
Question *e—coneld. 
— granted to Kapoor and Company 

for opening Hindu Refreshment 
Rooms on stations on the East 
Indian Railway. 774-72. 

LIEN— 
Question 7¢ — on a lower type of 

quarter of the Government of India 
Staff. 623. 

LIGHTING ARRANGEMENT(S)— 
Question re — at stations of the 

Bengal’ and North Western’ Rail- 
Way. 24] 

LILLOOAH— 
Question 2.e— 

Appoint of ful ex- 
apprentices of the Hast Indian 
Railway orkshop, —, in other 
Workshops. ॥65-64: 

time-expired 
Workshops 
Mechanical 

Appointments of the 
apprentices of -. — 
under ithe Chief 
Engineer, East Jindian- Railways 
08: 

Suecessful _ mechanical —_ea-appyen- 
tices of the — workshops, Hast 
Tndian Railway. 0, 

LIMBDI STATE— ae ८ मनी 
Question re question of granting 

jurisdiction of Barwala villages to 
60. the: —. 

LINESMAN(EN)— 
Question ve demotion of electrical 
— and wiremen on the East Indian 
Railway: — 66-68. 

LINSEED— 
Question १९ consumption of Indian 
— in Great Britain. 606-07. 

LISTED. POST(S\-- 
. Questien १९ delay in the announce- 

ment of the appointments to the 
— of. the United Frovinces 
Judicial Service by the Public 
Service Commission. 398-99_ 

LISTER, MR. T 
Oath of Office. 

LLOYD, MR. A. H-— 
- Consideration of the report of the 

Tribunal on financial _ settlement 
between India and Burma 
the separation. 584 

Motion re election of a member to 
ae Standing Finance Committee 

7. 
~ Oath of Office. 4. 

हू 

after 
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LOAN(S}— 
Question re— 

Issue price of the latest Rupee — 
I 

Provincial —. 052. s 
Raising of new —. धद-व4, 

LOCAL BODIES— 
Question ze. alleged _ impersonation 

and’ malpractices employed in _elec- 
tions to the legislatures and —. 
695-96. 

LOCAL’ GOVERNMENT((S)\— 
Question re subjects of Indian States 

against whom proceedings have 
been taken by — under the 
Foreigners’ Act. याप, 

LOCO, TNSPECTOR(S)— 
See ‘‘Tnspector(s)’’ 

LOCOMOTIVE(S)— 
Qnestion re— 
Eanipment of the Ajmer Railway 
Workshons with additional plant 
and machinery for the manufac- 
tura of —. 976. 

— manufactured in the Ajmer Rail- 
way Workshops. 976-77. 

— oon Class I Railways. 47-49. 
Manufactnre of — Boilers, and — 

in India. 702-04. 
. Mannfacture of — hoilers in rail- 
“wav workshops. 6: 

Report on the question of the 
mannfacture of — in railway 

workshons in India. . 65. 
Scrap. valne __on _ condemned —. 

coaching..and . wagon stock on 
| each railway. 49. 

Resolntion re manufacture of — re- 
"> auirements in State Railwav 

Workshops. 348-77 

LOCOMOTIVE ASSTSTANT. RUN- 
NING SHED FOREMEN— 

See ‘‘Running Shed Foremen’?. 

@ LOCOMOTIVE BOILER(S)— 
See ‘Boiler(s) 

LONDON—— 
Question re=- 

a: Abolition of the India Store 
ह Department, —. 40-42, 969. 
। Devntation in — of Mr, BE. 0. 

Mieville, Private Secretary to 
His Excellency the Viceroy, to 
examine the working of the 
Cahinet Secretariat. 058-59. 

_ Establishment. of a — Branch of 
the Reserve Bank of India, 4UI- 
42. 

——
- 

LOOTING— 
Question re allegations of —, etc. 

against the soldiers at Queita after 
the earthquake. 085-87. 

LOS8s(ES)— 
Question re— 

—_ caused to Government in the 
Quetta Earthquake. 54. 

— in tribal areas in Baluchistan 
due to earthquake. 55- 

— sustained by the peasants in the 
Quetta Earthquake. 958. 

—_to civil population in Quetta. 

LUGGAGE— 
Question ve weight of — of third 

class passengers, 954. 

LUGGAGE ALLOWANCE— 
See “‘Allowance(s)’’. 

LUGGAGE FARE(S8)— 
See ‘Ware(s) 

LUHATHAHA— 
Question 7e construction of new rail- 

way stations at — and Durma 
626, 

LUCKNOW— 
Question re— 

Duties and responsibilities of the 
crew system in the Howrah and 
— Divisions, East Indian Rail- 
way. 2]. 

Seniority lists of ticket collectors 
and travelling ticket examiners. 
in the Moradabad and — Divi- 
sions. | 

M 

MACHINERY (TES)— 
Question re— 

Constitution of a Joint Standing — 
on Railways. 626. 

Equipment of the Ajmer Railway 
Workshops with additional plant 
and — for the manufacture of 
locomotives. 976 

MACLACHLAN, MR. D.— 
Oath of office. 4. 

MADDAKHEL— 
Question re murder of Khan Saheb- 

Zangi Khan of —, North-West. 
Frontier. 607. 
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MADHUBANI— 
Question re reconstruction of . certain 

brid, gee between +- and Jayanaga: 
on the pene ‘al and North Western 
Railway. 48 

MADRAS— we 
Question re— 
. Certain information in respect of the 

Bombay, Calcutta an en- 
eral Post Offices. 229, 

Collection of Income-tax from nidhis 
.and funds in —. 306. 
Construction of a railway __line 
between Tirupati and —. 705 

Contemplated retrenchment in the 
— Dead Letter Office. 

Hindu, Buddhist and Muhammadan 
monuments in the Southern Cir 

cle, —2- 764-67 
Periodical: transfer of ~-the ~ Super- 

yising Officials in the — Customs 
House.....620. 

Programme for rural uplift in —. 
I 66 -68. 

Retrenchment in the — Dead Letter 
Office. 224-25. 

Salt trade of — 524 at 
employed in Bombay, Calcutta 

and — General Post Offices. 230. 
Technical qualifications of ihe 

Superintendent of Archaeology, 
Southern Circle, —. 769-70. 

‘MADRAS AND SOUTHERN MAH- 
RATTA RAIL 
See ““Railway(s) 

MADRAS CITY “HINDU TEMPLES 
BILE— 
See “Bill(s)”’, 

“MADRAS GOVERNMENT. 
Question re— 
Dispute between the Mysore Goy- 

id the — re Canvery ib an 
gt 

diversion by the — of the 
grant.from t Petrol Fund 
towards-zural ruction. I8665. 

“MADRAS, GOVERNMENT OF- 
f 

Provinee and the — = 85. 

MADRAS PRESIDENCY— 

: i collecting. or makme 
salt m-certai fafage of the — 

33 
Ett m the —. 525. 

MADRAS PRESIDENCY-—contd. 
Question re—contd. 

Grant for the development of the 
~*handloom weaving industry "to the 

Monopoly of “supplying petroleum 
ucts in the — hel the 

पापा Oil Company. 59. By 
_ Proposal to construét 87 funiéul: 

vailway from ‘Tirupati to Tiru- 
malai Hills in the —. 703, 

Reopening of salt works in certain 
places in the —, 597. 

MAHAPATRA, MR. SITAKANTA—~ 
(itestioit 7. 

Posting of certain _Income-tax _ offi- 
<> @ials-at a. particular station for a 

long time;in Bihar and- Orissa. 
69-7 

‘Technical institutions in-India. 6i-62; 

MATL SORTER(S) 
See “Sorter(s) 

MAIL TRAIN(S न 
See’ “Tyaiti(s) 

MAINTENANCE— 
Question ve cost. of repair and — in- 

curred on rolling stock. on railways. 
24. 

KANTA— : 
Cinematograph (Amendment) Bill— 

Motions to consider and to refer to 
Select Committee. 249. 

Criminal Law. Amendment Bill— 
Motion to consider. 

Election of — to’ the Standing Com- 
mittee for Roads. “434 

Indian Coffee 0685 Bill— 
Motions t6 consider, to circulate and 

to refer to Select. Committee, 64 
34642, 4643. 

Tidian — Criminal Law 
~~“ {Repeal} Bil— 

Motion to “consider. प्राश, 

Amendment 

of ceriain resources 
the Centraland 

Bogeage free Sloss for third 
es senigers from 

fies Pete 
Book: 

dail, Andamans; !5! 

Ceylon | 

feF prisoners in the Cellular — 



Complaints by prisoners in the 
Cellular Jail. Andamans, against 
the treatment of Dr. Todd, 588, 
589..- 

Construction. of the Dacca-Aricha 
_... Railway. 63, 
‘Countries with banned ov xestricted 

imports from India, 4, 5 
Definitions to be followed by the 

Board of Film Censors in Tndia. 
L794. 

‘Detachment of British. Troops sta- 
tioned in. certain Bikrampur vil- 
lages in Dacea. 77, 78. 

‘Disposal of the discarded articles of 
the army. 285, 
Distress of Quetta merchants, 906. 

_ Exhibition of the films ‘India 
कलम “Bengali”. ane 

Facilities lucation of the 
hildve: 6 nea Indian and 
European staff of the Indian Rail- 
ways. 386. ॥587. 

nan “Government’s ~ offer. with 
regard to the contract for the 
Howrah Bridge. 804. 

Hardships of prisoners in the Cel- 
Julay Jail, Andamans. i4Ii, 472. 

Indian Army cadets and_ reframing 
of the list of martial classes. 2. 

Introduction of Reforms in _ the 
0०७ inces. ope तक जा ध 

prod: in . 602: 
= eparation of certain 

Indian border ~~ territories from 
a other parts of Hindustan. 60. 

Ney pers. - subscribed. for the 
prisoners in the Cellular Jail, 
Andamans. . 590, 2 

Non-i: f is issue of d _ intermedi: 
and. third.» class tickets on the 
Great Indian- Peninsola Railway. 
789. 

Non-observance-of=certain holidays 
आ the office of the Indian Railways 
Conference -Associatio 

in the Damoh Sub- 
Central Provinces. 
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MAITRA PANDIT CAKSHMI PANDIT LAKSHMI -KANT A—rontd. : —concld, J aS Question (Supplty.) re—rontd Question ‘(Supplty. ) -re—eoneld, 
Supply of morning tea to the prisoners. in the Cellular Jail 

Andamans. 595, 
Testing of the information supplied. 

2 4899. कफ 
by ae olice’ informers, 

vending ‘contracts. on the Kast Indian Railway.  86, 87.. a MAIL TRAIN (S)—— कक 2 
Question re— 

Third class carriages “on — on the Madras and. Southern Mahratta 
Railway.” 954.52, 

MAJOR— 
Question + distinction in the payment of railway fare by an Indian — and & British Captain. 305, MALAKAND. AGENCY 2 Question re wound received by Mr. L. 608 W. B.A. Best, Political Agent in the —. 634. 

ae १९४७ PANDIT KRISHNA 
ial Law Amendment Bill Motion to consider. 562-77, 585, 655, 655, 830, 922. 

Indian’ Coffee -Cess. Bill 
Motions to consider, to cireulate and is refer to” Select Committee: 73. 

Despatch of troops from British india, oe A ai Abbaba (Abys- 
7. ¥ : 

tory Railway 
Government “of Indix 

Resolution re manufacture i loco- ‘motive “ requirements in State Railway Workshops. 363-64, 366. 

Work. 790. Sr te 
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MALAY A— ! = i 
Question ve preference for Indian rice 

in British — and. Ceylon and for 
Indian paddy in the United King- 
dom. 457-58- 

MALPRACTICE(S)— : 
Question re alleged impersonation and 
~— employed in elections to the 
qeeIB LURE and local bodies. 695- 
96. 

MANAGEMENT(S)— 
Question re transfer of the — of the 

Company-managed Railways. 63L. 

MANAGER(S)— 
Question ve number of Muslims and 

non-Muslims employed as Assistant 
— and heads of branches in the 
Government of India Presses and in 
the Central Publication Branch. 08. 

MANGAL SINGH, SARDAR— 
Motion for adjournment 7९ despatch of 

troops from British India to Addis 
Abbaba (Abyssinia). 267-68. 

Question *e— He है 
Demoti and Dp i in 

certain Divisions of the East 
Indian Railway.  54-42. 

Enquiry. into the conduct of an 
Imperial Service Officer. 860. 

Question (Supplementary) re— 
Cadets of the Indian Military Col- 

lege, Dehra Dun. 888. 
Indian Trade Commissioners in 

foreign countries. - 079. 

MANUFACTURE— 
Question 7e— 

Equipment of the Ajmer Railway 
Workshops with additional plant 
and machinery for the — of loco- 
motives. : 

— of Guns in Indian Ordnance 
Factories for the use of the 
Indian Army. 687-88. 

— of locomotive boilers and loco- 
motives in India. 702-04. 

— of locomotive boilers in .Rail- 
_ way Workshops. I637. 
— of petrol from coal in India. 

600- 

MANUFACTURER ( न 
Question re disabilities suffered by 

tiatch — in British India. 539-40. 

MARITIME STATE(S)— 
Question 7 e q relating 
— to the Kathiawar and —. 963. 

MARKET(S)—- 
Question re scheme for the develop- 

ment of the internal —, I/]-I2. 

‘MATCH: MANUFACTURER 8)-- 

MARKET BAZAR— 
Question ve bania shops in the —, 

Kasauli. 974-75. 

MARKETING— 
Question re— i 

Grants made to provinces for the 
improvement in the conditions of | 
the cultivation and — of sugar- | 
cane, 4266-68. ] 

— of agricultural 
foreign countries. 

MARKETING ORDINANCE(S)— 
See “Ovdinanée(s)’’. 

produce im 
7, 

MARRIAGE(S)— 
Question re— 

Grant of concession rates of 82 ७ 
on printed — invitation cards. 

Performance of — by the_ people 
of Sind in the Khairpur State to 
evade prosecutions under the 
oe Marriage Restraint Act. 

MARRIAGE RESTRAINT “(AMEND- 
MENT) BILL— 
See “Child --? under ‘Bill(s)”. 

MARRIAGE VALIDATION BILL— 
See “Arya —” under ‘Bill(s)’’. 

MARRIAGH VALIDITY BILL— ७ 
See “Hindu —” under ‘Bill(s)’”. : 

MARTIAL CLASS(HS)— | 
Question ve Indian Army cadets and 

reframing of the list of —. 2. i 

MASANT, MR.— 
Question ve cancellation of the pass- 

port of — of Bombay. 860-62, 384- 
85, 402, 407, 697. 

MASWOOD AHMAD, MR. M.— 
Question 7¢ transfers of Assistant 

Commissioners of Income-tax. 540. ह 

Question ve disabilities suffered by —| 
in British Tndia. 639-40, 

MECHANIC(S)— 
Question re certain benefits for mistries | 

and — of the Posts*and Telegraphs 
Department: 885, j 

MECHANICAL DEPARTMENT— 
Question ve racial discrimination im 

the matter of promotions in the — | 
ही the East Indian Railway. -26: | 

MECHANICAL ENGINEER(S)— 
See ‘“ngineer(s)”’. 

aes = a 
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MECHANICAL ENGINEERING 
ANCH— 

See. ‘Engineering Branch(es)’’. 

MECHANISATION— 
Question re — of British and Indian 
army. 284-85. 

MEDICAL COUNCIL— 
Question re election to the All-India 

4473-74. 

MEDICAL COUNCIL ACT— 
See “Indian —’” under ‘‘Act(s)’’. 

MEDICAL OFFICER(S)— 
Question ve grant of certificates to 

guards -by the District — of the 
Moradabad Division, Hast Indian 
Railway. 634-35. 

MEDICAL SCIENCE— 
of He 

pathy as a State —. 873. 

MEERUT— 
Question ré Hapur Remount Depot at 

Babugarh in the — Division. 232. 

MEETING (S)— 
Question re— 

Attendance of members at the — 
of the Lahore Cantonment Board. 

Pp over the — of the Lahore 
Cantonment Board by Vice-Presi- 
dent. 227 

MEMBER(S)— 
Cireular 

address to the — of the 
Legislature. 936. 

Election of — to the Select Commit- 
tee~on Amendinents to Standing 
Orders. -032 

Question. 7¢e— 
Basis of rent for —’ quarters. 804. 
— of the Income-tax Enquiry Com- 

mittee. 980. 
Nomination ‘of the Industrial 

Research Bureau. 7797: 
Publications distributed free to the 

of the Central~ Legislature. 
>"यप्ाठउ-]4 5 

Rent charged from — of the Indian | 
slature for quarters in Sum- 

mer Hill, Simla. -69-20.. 

MEMBERSHIP— 
Question re— 

India’s —-of the League of Nations. 
4778-77: 

Resignation by ‘certain countries of 
“© their = of the League of Nations 

2779-80. 

sgaiding Governor General’s | 
Indian 

MENON, MR. K. P. §.— 
Question re report of — on the effect 

of the Marketing Ordinances on 
Anais Settlers in East Africa. 

MERCHANT (S)— 
Bussuuon re distress of Quetta —. I906- 

MESSAGE( 
— from E. the Governor General 

yecommending the passage of the 
Criminal» Law Amendment — Bill. 
4059 

— from the Council of. State re refer- 
ence of the Madras — City Hindu 
दीप Bill to Joint Committee 
806. 

METER. RENT: 
Question re electric — charged’in New 

Delhi, 209-24 

MEYERS’ PUMP( 
See “Pump(s} 

PRINCE— 
use of the Army Landing 

at Agra and Ahmedabad by 

MIDWANI 
) 9 

His Highness the Maharaja of 
Kashmir and —.4 077: 

MIBVILLE R.Br 
» deputation in London of (Question 

+, Private Secretary to His Excel- 
leney the Viceroy. to. examine the 
working of the Cabinet Secretariat. 
058: 

M ee AC i A men ANCE 

journment ze firing by 
ie — at Lahore over the Shahid 

gunj dispute. 343. 

MILITARY— 

(sos Discrimination <a, 
Sub-Assistant 

MILITARY ADMINISTRATIO 
Question re transfer of the and 

it to the Government of 
Tndia. oe 5 

y ‘THORITIES— MILITAR’ AUT Han of historical 
Byouthee occupied 

MILITARY COLLEG 
मल re cadets of the Indian — 

Dehra Dui “BB. 
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MILITARY DEPARTMENT— 
Question re 

required. by the —. 59-60. 

MILITARY OFFICER(S)— — * 
See “Officer(s)’’. 

‘MILITARY 
PENSION FUND— 

See “Indian —’?. 

MILLIGAN, MR. ०. 

Indian: Coffee (0688 - Bill— 
Motions to 

and to refer to Select Committee. 
L656, 4658-59, 660. 

MINE(S)— 

Question 7e Khewra Salt — 
ment. 28-34. 

MINGALADON— 
Question re position of Muslims in 

the Aerodromes at —, Akyab and | 
Chittagong. 380. 

MINT (S)— 

Question re — at Calcutta and Bom- 
bay. 406-07. 

MISCHLLANEOUS— 
Demand for Excess Grant. 939-40. 
Demand for supplementary grant. 

484I-57, 924-38. 

MISTRIES— 

Question ve certain benefits for — 
and mechanics of the Posts and 
Telegraphs Department. 883. 

MITCHELL, THE HONOURABLE 
MR. D. G.— 
Factories (Amendment) Bill— 

Motion for leave to introduce. 57. 
Motion to consider, 42i0-I4. 
Motion: to pass. I2II. 

Indian Motor Vehicles (Amendment) 
i 

Motiwis to consider and to refer to | 
7. Select. Committee. 

Motion re— _ eas 
Election of a member for Standing 
Advisory Committee for the Indian 
Posts and Telegraphs Department. 
642. { 

Election of a member to serve on 
= ie Standing Committee for Roads. 

Oath of office, I. 
Payment of Wages Bill— 
Presentation of the Report of the — 

i 45. i Select Committee. 43, 

urchase of articles | 

SERVICE FAMILY 

consider, to circulate 

Settle- | 

MITCHELLS THR HONOURABLE 
MR. D. G.—contd. 
Payment: of Wages Billcdntd. 

Motion to consider. 000-03, 004, 
4008, 4009, 4040;°; |! 

» Resolution 9९--- 
Ratification of the: Draft Convention 

of the International Labour Con- 
ference concerning, employment, of 
women duting night. 49-50,. 52, 
I56-67." °° : 

Statement (laid on the table) re cases 
in which the lowest tenders have 
not béei” accepted by the High 
Conimissioner for India‘in purchas- 
i tores for the Government of 

640-4i. 
Statement (laid on the table) showin: 
_the objects on which the Petrol 
Tax; Fund;.was expended. during 
934-35. 46 

Statement ve postp of the 
Payment of Wages Bill. 4075-76. 

SIR HORMUSII PERO- 

ideration of the Report of the 
vibunal on Financial Settlement 

between India and Burma after 
separation. —957-59. 

Question (Supplementary) ze Indian 
Trade Commissioners in foreign 
countries. 080. 

Resolutio re Quetta Earthquake. 3i6- 
9 48 : rem 

a on 76, — produced in India# 
260i-02. 

MONEY.(S)— 
Question re— 
~— sent out of India and — spent in 

England bythe Government of 
India. 77. 

Refusal by the Nazul Officer, Delhi, 
to accept from the residents of | 
Naiwala, Karol Bagh. 46/6-7, 

MONO MACHINE(S)— 
een on 7९ indent for two — for the 

Hast Indian Railway Press at 80 
Caleutta. 4604. 

MONOPOLY. SYSTEM— 
Question re factories 

"Madras Presidency. . 525... 
MONTHLY) ALLOWANCE— 

See ‘‘Allowance(s)’?. 
MONUMENT (S)— 
कम re ‘ 

Ss di 

charge of — "302, 
Hindu, Buddhist and Muhammadan 

—- in the Southern Circle, Mad- 
vas. 764-67. 

working under: है 
the — of manufacturing salt in the | 

in | 
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MOODY-WARD SYSTEM— 
Question re absorption of the perma- 

nent staff in the — on the. Hast 
Indian. Railway 5, 

MORADABAD-— 
Question .re — 

Hree quarters for the commercial 
staff at certain stations in the 
— Division. हर 

Racial discrimination in 4he supply 
of uniforms- and deciupation of 
quarters, ete., in the —- Division. 
Kast Indian Railway. 76-77. 

nsal of — leave to the railway 
Staff of the — Division. — 62I. 

Seniority lists “of ticket” collectors 
and! travelling ticket examiners in 
the — and Lucknow Divisions 
406. 

MORADABAD- DIVISION— 
Question 7e— 

Grant oi. certificates to gnards by 
the District Medical Officer of 
the — East Indian Railway 
634-35. 

Increments to staff in the — Hast 
Mndian Railway. . 635-36, 

Representation from certain drivers 
of the — East Indian Railway. 
848. 

MORATORIUM (8) 
Question re prohibitive duty on clove 
ae orts and protection against 

७ © indefinite — demanded by Indians 
in Zanzibar. 980 

MORGAN, MR. G.— 
Criminal Law Amendment Bill— 

Motion to consider. 553-55, (556 
Election of —- to the . Select Gom- 

mittee on the amendment of Stand- 
»..ing Orders. ]2 

» ‘Expressions of regret on the deaths of 
Sir Basil Blackett, Sir Deva Prasad 
Sarvadhikary, Lala Fakir Chand and 
Haji Abdulla Haji Qasim. 5. 

Nomination of — to the Penal of 
Chairmen. 28, 

Question (Supply) ve State Prisoners 
in bad heal 397. 

523 22059 re Quetta Earthquake. 328- 

MORNING TEA— 
See ‘Tea’ 

“MOSLEM PERSONAL a 
SHARIAT) APPLICATION BILL— 
ee का } 

MOSQUE(S 
Motion for adjournment re destruction 
ee Shahidgunje — at Lahore. 

MOTION(S)— 
Ss 

Election of a. member for Standing 
Advisory Committee for the 
Indian Posts\ and Telegraphs De- 
partment, 642. 

Election -of a member to serve on 
ie Standing Committee for Roads. 
BE 

Election’ of a member to sit. on the 
Imperial — Council of Agricultural 
Research and its Governing Body. 
42. 

Election of a member to the Stand- 
ing Finance Committee, 237. 

Election of one Muslim member to 
sit, on the Standing. Committee 
on Pilgrimage. to the Hedjaz. 37. 

MOTION FOR ADJOURNMENT— 
See “Adjournnient’’. 

MOTOR BUS(ES)— 
See ‘“Bus(es)’’. 

MOTOR TRANSPORT— 
Question re permits for — between 

Dehra Dun railway station and 
Mussoorie. 9-0, 

MOTOR. VEHICLE(S)— 
See “Tndian — (Amendment) Bill” 

under ““Bill(s)’”. 

MOTOR VEHICLES (AMENDMENT) 
:)8 # A 
See “Tndian —’ under “Bill(s)’’. 

MOVE— 
Question re — of the offices of the 

Army. Headquarters to Delhi during 
winter, 278-80. 

MUDALIAR, MR. C. 
RANGA— 
Election of — to the Select. Committee 

on the amendment of Standing 
Orders. 4]2. 

mf 

N: MUTHU- 

n for officers . ack and 
staff in New Delhi: ‘Simla. 
85 pee 

Appointment of an Indian in 
place of the late Mr. A. (. 
Chatterjee, a Member of the 
Information the League 
of Nations Secretariat, 523-24. 

Appointment of Indians as teachers 
in England. 622. 

Archeological Superintendents m 
charge of monuments. 

Closing of level crossings on the - 
ras. and Southern Mahratta 

~ Railway between Arkanam and 
Amtattur. १ : 

a2 
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MUDALIAR, MR. 0. .N.. MUTHU- MUDALIAR,-MR. (0. N. * MUTHU- 

RANGA—contd. RANGA—concld. 

Question re—contd. : कि Question re—coneld. 

Concession of collecting or making Water basin arrangément in some 

salt in certain’ talugs of the of the bath rooms of second class 

Madras. नेक 30077 ४ 625-26. compartments on the Madras. and 

Confirmation: of a foreign expert in Southern Mahratta Railway. 305- 

777 आई logical Department. 06. 4 

Countries with banned or restricted Question (Supplementary) | 7e— 

imports from. India. 528-29. Effect of the fixation of import duty 

Discovery of Buddhist images at on broken rice, 538: 

= _Negapatam. 768. स्‍ Election to the All-India Medical 

iscovery of “paintings at certain Council 4474. 

temples “at -Conjeevaram an 2 0 
Result of the imposition’ — of an 

“-Tanjore. 767-68. 
Distribution of funds to the various 

‘Archeological Circles. 302-04. 
Establishment of rural libraries. 

import duty on broken vice and 
2 संग of | imports of rice 
rom Siam, Indo-China, etc. 792. 

Rice, broken-rice and paddy import- 

Factories working under the mono- ed into India from Siam and 

poly system of manufacturing Indo-China. (65. 

salt in the Madras | Presidency. 

525. MUHAMMAD AHMAD KAZMI, 

Hindu, Buddhist and Muhammadan QAZI— 

its in. the thy Cir- Question #€--- 

cle, Madras. 764-67. _ ५ Applicability of certain paragraphs 

Tnadequacy of Indians 2026 पतन of ‘the State Railway Open Line 

pen cotices ce the _ League of © _ 0906; ie TT, on State Rail- 

ations. 5 ; a Wwitys. 5 

Monopoly of supplyin; etroleum 5 oars 2 ॥ 

हट in पा residency Appbcability of old scale of pay to 

held by the Burma Oil Company. ae ee gee Sea 
50-22. i staff on the ae ian and North 

Office of the Civil Aviation in | _ Western Railways.  902:05. 

In We nze of the nature of an | नि 

Offic in Archeological Survey. vy the Agent of a Statg 

627-28. 
3 

| Officers in. the Archeological Survey Hapur Remount, Depot at Babw 

ee ae oe 7727 aa gah in the Meerut Division. 232: 
ave and arch: 4 5 ‘: ८ हु 

Position of Indians in Fiji, ~ 526. Mileage “or running allowance paid 

Private h rented for the Office to the staff on State “Railways | 

of the Imp ] Council of Agri- 902. 

éultura!l Research and the Reforms Pay of Travelling Ticket Inspectors, F 

Office in Simla.  86- : : oe on the Bast Indian Railway. ह 

Publicity CCS 0 मर on State 4904005... 

अल 0 ser { Permils for motor trans betw: 
SERA: 5 in -c i ansport betweer 

Reopening. of salt works oR certain Dehra Dun railway. station and 

places in the Madras Presidency. व किम 840. 5 

7. cee E | 

Results of _ excavations था. Nagar- Recommendations of the Hides Cess | 

aE
 in the Guntur Dis- Committee. 4 

trict. 768-69. i Transfers of British Officers in the : 

hment. ses 27 000727: Dead} Remount Department, 5. 

ev i 
sete Travelling Ticket Examiners classed 

. pia India’ : as traffic train staff. _t900-0l.. 

Thao. China end Rangoon. — 483, MUHAMMAD NAUMAN, MR.— 

“Question re ake a 

“Gommunal ‘composition of nom | 
wetted staff recruited in the | 
wernment of India Offices. 2lb | 

fade ‘of Madras. 9524-25, 

the 4 oa class carriages on 
diar Railway. a) 

"faking ont “of India “some import- | 5 

= : ant Archmolo; GES funds, 304-05 » है a fee 

echnical qualifications of __ the © Communal coniposition of the Indian ; 

Superintendent of Archeology. soso staff in the office of “the. High | 

Southern Circle, “Madras. 769-70. | Commissioner for India, ~ 882 
come | = 
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MUNICIPAL COMMITTEE(8)— MUSLIM(S)—contd. 
Questien re— Question re—contd. 
Amount given to the Sadar Bazar — in certain | cate; moss on the 
— from the Cash Balance in the North - Western ilway. 268: 
Cantonment Fund, Ambala. 209. 9. 

of the Presid of Number of — and .non- — 
the New Delhi —. 06-08. d istant Mi 

Budget of the New Delhi 4405- and heads of branches in the 
06. Government of India Presses and 

Income and expenditure of the New “in the Central Publication 
Delhi —. 702-03. { Branch. 08. 

Sale of electricity _by the New Percentage fixed for — on _ the 
Delhi — to the Delhi Electric Assam Bengal Railway. 859-60. 
Supply Company. 286-8’ Position of — in the Aerodromes 

at किक Akyab and 
fe MIT Chittagon; 38 

हल न कक of —_ Extra-Depart- 
Facilities and comforts for Govern- mental _Sub-Postmasters in Agra, 

ment servants living outside the — कर कि of as” Sugar 
in Simla. 46I4-I3. Tuispadtors, B50 

MUNICIPALITY (IES)— 
Question re— 

Dissatisfaction among Indians in 
Fiji due to the proposed change 
in the system of representation m 
and the Legislative Council 
847-48. 

System of nominations to the — 
in Fiji. .052-53 

MURDER(S) 
Question #6 — of Khan Saheb Zangi 

of Maddakhel North-West 

MURTUZA SAHIB 
MAULVI SYED— 
Motion for adjournment 

of women and 

BAHADUR, 

ré bombing 
children. in the 

Trans-Frontier villages —~ o the 
~~ Indian. Army (Air Force) 5. 
Question re produce of the land of 

the Istimrari atea, of Sathana, 
Ajmer-Merwara. 08. कर 

MUSEUM— 
Question re officers and servants of 

the ‘Trustees of the > 
Caleutta. 7282-83 wk 

MUSLIM(S)— 
Motion re election of one — member 

to sit on’ the Standing Committee 
on Pilgrimage to the Hedjaz. 37. 

Question re— 
Hindu, Buddhist and_—. monuments 

in the Southern Circle, 
764-67. 

Tnevease in the proportion of — 
candidates ‘on the waiting list of 
inferior cadre in the Agra Post 
Office. 637. 

inted as Sugar Inspecto: 

{ i 

Recruitment of — in the En; aber 
ang Department of State Railways: 

MUSLIM BMPLOYEER(S)— 
See “Employee(s)’’. 

MUSLIM REFRESHMENT ROOMS— 
See ‘Refreshment Rooms’’, 

MUSLIM. UNIVERSITY. (AMEND- 
MENT) छा. 
See “Aligarh —’’ under ““Bill(s)””. 

MUSSOORIE— = 
Question +e perniits for “motor trans 

port between Dehra Dun railway 
station and —. 9-I0. 

MULTRA— 
Question ve want of direct train con- 
eae between — and Allahabad. 

MUZAFFARPORE— i ae 
rere ig of booking office 

at — 248. 

MYSORE GOVERNMEN 
Question ye dispute betwe 

and the Government of Madras re 
Cauvery waters. I 

NAGARJUNAKONDA— 
Question 7 results of excayations at 

‘in the Guntur District... 768-69. 

NAGORE— 
Question 76 hardship ‘caused’ to _pil- 
grims attending the ee festival, 

088. 
the Customs 

mangalam Chowki. _ 
3 
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NAITHATI— 
Question 7é case of: Mr. K. Ci Das, 

an.-Assistant Station Master: at —, 
‘Basiern Bengal “Railway. - 93-94. 

NALWALA— © 
Question refusal “by the Nazul 

Officer, Delhi; to accept’ money from 
the residents of —, Karol Bagh 
466-I7. 

Ss 

NATAL— 
Question re. benefit of “poor. relief to 

the Indians in-—. | 427-28 

NATAL “INDIAN ‘CONGRESS— 
Question ~“re™ protest by the South 

African and — against certain sec- 
tions of the Natal Rural Dealers’ 
Licensing Law Amendment ~ Ordi- 
nance. 296-97. 

NATAL RURAL DEALERS’ LICEN- 
SING LAW) AMENDMENT ORDI- 
NANCE— = 
366 “Ordinance(s) 

ATIONAL(S}= 
solution re position of Indian 
— settled in Zanzibar. ‘24-40. 

NAVIGATION— 
Question re treaty of commerce. and 

+ == between . Great. Britain. and 
Zanzibar, 846. 

NAZUL OFFICER— 
Question re refusal by the —, Delhi, 

to accept money from the -residents 
ot Naiwala, Karol Bagh. © 646-I7. 

NEGAPATAM— 
Question re discovery of Buddhist 

images at —. 768: 

NEGOTIATION (S)— 
Question 7e— 
— for Trade Agreements with the 

Irish Free State, Canada and 
Italy. 785. 

— with the Gaekwar of Baroda in 
respect of Kathiawar ports. 623. 

— with the princes in regard to the 
coming Federation.  20-24. 

he Shamozai tribe on the 
- North-West Frontier for a 
friendly agreement. _ 604. 
rade — between the United King- 

2 taly India. . 604-0! 

NEW DELHI— — 
Question re— हे 
Accommodation for officers and ‘staff 
4ins— dnd Simla. 093-94; 4/85- 

Alleged” compulsion “for overtime 
we in ला लि of India 

8. Press, =. 
Appointment of the President of 

the — Municipal Committee. 
4406-08. 

Assessed vent of “7 and (067 type 
tmorthodox quarters in —. 622. 

Band at the Contiaught Place, -- 
420-0: 

Budget of the’ — Municipal’ Com~ 
mittee. 05-06. 

Certaire swbordiniates of the Central 
Public > Works" Department, —. 
20. : 

tion of the employees of 
reading branch of the Govern= 

ment of India Press, —. 53038, 
Construction of. more quarters for 

the ‘employees of the Government 
of. India=Press, —. -l037 

Different principles for allotment of 
Government quarters in)’ and 
Simla, 3639; 

Differential treatment in the  allot- 
ment of Government quarters in — 
and Simla. —I6L7-48;- #>ऋचचष्चछ - 

Exemption of Muslim employees: of 
the Government of India Press, 
——, from working overtime _ on. 
Fridays. 039. 

Fees demanded by the Civil Sur- 
geon, —, during hospital hours 
697-9! 

Incomes and expenditure of the — 
Municipal Committee, 402-03. 

Lease-hold land-in —.» 403-04. 
Money invested in the building of 

quarters in Simla and — and 
interest paid on such debts. 800. 

Permission to Government em- 
ployees with college-going children 
to retain their quarters in — on 
payment of rent on a l0 per cent, 
rent basis. 622-2. 

_ Residential accommodation for Goy- 
- ernment servants in — and Simla. 

760-I2 

Return on the total capital cost of 

Rules governing the allotment of — 
quarters ‘to the employees of the | 
Government of India Press, -+ 
2038. 

_ Bal electricity by th Munici- 
oa लि oe Delhi Elec: 

tric Supply Company. 286-87. 
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NEW DHLHI—contd: 

Question .re—contd. 
Want of smoke-chimneys ‘in tne 

Duitary. ‘type ‘quarters of the 
ecient of India । Press,’ —, 

Water meter vent “tealised — from 
Government.-servants <dins = ‘and 
Simla.* 644-46. f 

NEWS— i 
Question ve official watch over — and 

editorial comments in newspapers 
relating to the Quetta earthquake 
disaster. 045-46, 

NEWSPAPER(8)— 
Question re— 
Action taken against — under the 

** Indian Press (Emergency, Powers) 
Act, I93l. _.346-42 

‘Allegations against certain people 
in the reports published in cer- 
tain — about Quetta after the 
earthquake. !888-89, 

Demand and forfeiture of securities 
GF =. 3626-27. 

— articles on the Quetta Earth 
quake relief and the Silver Jubilee 
Fund against which action was 
taken. 907-24. 

— punished for adversely comment 
gee on Government: policy “in 

at 405- 
a bs ib d f hi mm 

the Cellular ‘Jail, ~ Andamans. 
4690. 

Official ‘watch: over news and ~edi- 
torial comments in — relating ‘0 
the Quetta earthquake disaster. 
3045-4| 

Presses and — punished: in eonnec- 
tion with articles on the Silver 
Jubilee . Fund. or, the . Quetta 
Purthquake Relief. _ 978-79. 

NIDHIS— 
Question #€ collection: of income-tax 

fyom —=-and« funds in + Madras. 
3505: 

NiGH'L, VISION .TEST(S) 
yestion re employees failing ir — on 

the North Western Railway  2400- 
OL. 

See also “Vision Test’. 

NILGIRIS— हे 
Question re combine for_ working the 

gold mines in the —. 706+ 

NIXON, MR. 0. 6.-- { 

 Consideration.oif the _report.of the 

. ‘Tribunal... on _ financial *- settlement 
between India and..Burma after the 

> ‘separation, | 548-62, 576. .. 
Oath of office. I379). 5 4! 

NOMLYATION(S)/— 

NON-GAZETTED SERVANT(S 

NOMINATED MEMBER(S)— 

4 ‘d 4 § i | ‘ 
iy 

ne
 

W
i
 

ही 
i
 

Question vé resignation of the — af. 
the Lahore Cantonment Board. . 28: 

of — to the miuni- 
052:53 

Question re system 
cipalities:in Fiji, 

See “Servant(s). 

NON-GAZETTED STAFF— 
See ‘‘Staft(s)”’. 

NON-INDIAN(S)}— 
See ‘Indian(s)”’. 

NON-MUSLIM(S)— 
See ‘*Muslim(s)’*- 

NON-SEINDHI(S)\— 
See “Sindhi(s)’’- 

NORTH-WEST FRONTIER— 
Question re— 
Government's policy with regard” ‘to 

the tribes on the —. 532-34, I688- 
89 

Murder of Khan Saheb Zangi Khan 
of Maddakhel, —, -607. 
Negotiations with the ~Shamozai 

tribe on the — for a friendly 
agreement, — 604, ie 

Position on the —. 207-08. 
Tribal vendetta on the — 589-9) 
tle oe the Durand Line on the 

NORTH-WEST —FRONTIER«|: PRO- 

Question 7 श्र 

Lifting of ban irom. the Khudai 
Khidmatgar and. other Congress 
organizations in the —, .627-28. 

3 Position i 
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OATH OF OFFICE— 
Acheson, Mr. J. 6. i. 
Ayyar, Diwan Bahadur BR... V. 

Krishna. 
Badrul Hasan, Manuivi. 809. ; 
Bajpai, The Honourable Sir Girja 

Shankar. - , 379. 
Bhat, Mr. M.D. i. 
Blackwell, Mr. J Deel: 
Bower, M a 
Boyle, Mr. J. D. 657. 
Chapman-Mortimer, Mr. T. मे 
Chunder, Mr. N. C. 

e Mr. S.-P.2. 
Po PsN. ae 

Hands, Mr. A. 8. — 4: i 
Laljee, Mr. Husenbhai -Abdullabhai. 

Lloyd, Mrx A.-H- 4. 
MacLachlan, Mr. 9). 4. 
Malaviya, Pandit K. Ku 4. 

The Honourable Mr. D. G Mitchell 

Nixon, Mr. J.C 
Owen, Mr. L. 2, 
Yamin Khan, Mr.. Muhammad... 3. 
Zairullah Khan, The Honourable Sir 
Muhammad. i. 

ORFICER(S)— 
Question re— 

Accommodation for — and staff in 
New Delhi and Simla. 093-94, 
85-86. 

Acting Military — as Presidents of 
the Lahore Cantonment Board. 
22) 

Butmans employed as — in. certain 
_ Departments” and Services in 

Barma. 78-80. 
Complaints against the — on 8.8 

‘Rahmani 77. 
€ost incurred by the Government 

of India in - the “transport of 
British troops and —. 

Enquiry into the conduct of an Im- 
perial Service —. 978. 

BS nm and European 
Finance Department. 

— workin: 
Bi 

95: 

Inguiry into the conduct of an Im- 
perial Service —. 

Number of excess — and subordi- 
nates on State Railways. 423-24. 

— and servants of the Trustees of 
the Indian Museum, Calcutta 
4982-83. 9 
in Archieclogical Sarve 

— in the Arhzological 
with qualifications in ~ 
ture and archeology. i87. 

i 

OFFICER(S)—contd. 
Question re—contd. 

Personal allowance given to the = of 
the office of the Indian Railways 
Conference: Association. 94 

Terms ‘offered for the transfer of 
British Service — to the Indian 
Ammys 793. 

Transfers of British — in ‘the Re- 
mount Department. 45. 

OFFICER ON SPECIAL DUTY— 
Question’ 7 —*in the Reforms Office. 

३007-78. 

OFFICLAL(S}— 
uestion) 7७--- 

Allegations against some Railway — 
at Daddla 92, -72. 

Extra Departmental Postal 498. 
Periodical transfer of the Supervis- 

ing — in the Madras. Customs 
House. 620. 

OIL, CAKE(S)— 
Question re fall in the export of oil 

and — from India to Great Britain. 
86. I 

SLD DELHI— 
See “Delhi 

4792-95 
ONE RUPED NOTE(S)— 

Question कह issue of —. 

LINE CODE— 
on re applicability 

paragraphs of the State, Railway. — 
Volume [T, on State Railways. 548. 
३905 

of certain 

OPENING(S)— 
ut provision of additional 
in the embankment from  Fenchu- 
ganj to Sylhet Bazar. 

OPERATING DEPARTMENT— 

travelling ticket inspectors of the 
Accounts and Audit ~ De 
transferred to the — of the North 
Wester: and East Indian Railways. 
24. 

ORDINANCE(S)— 
Question. re— 

Positions of Indians in Zanzibar 
with regard to the clove — 8: a 

Protest’ by the South African and 
‘Natal ॥ Congress against 
certain sections f the 
Rural Dealers’ Licensing Law 
Amendment 296-97. 
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ORDINANCES—contd. 
Question re—contd. 

Report of Mr. K. P. 8. Menon on 
the effect of the Marketing — on 
मिल Settlers im) East. Africa. 

ORDNANCE BACTORY(I5S} 
See ‘‘Factory(ies 

ORGANISATION(S 
Question re— 

i 3 Lifting of ban from. the iKhudai 
Khidmatgar und other Congress 
— inthe North-West, Frontier 
Province. 627-28. 

Refusal of permission to. public: — 
to proceed to Quetta for earth. 
quake Relief work. 6]]-42 

ORISSA— 
Question xe— 

jon of ussets and 
between the - ६ ४ 
the Governm 

Financial adju: 
tion of th 
and Sind.. 

liabilities 
and 

for the 
w..Provinces 

599-600. 
ob — 

ORTHODOX QUARTER(S)— 
See “‘Quarter(s)"’. 

OTTAWA AGREEMENT: 
_Questio: f the — on India 

had the Dominions’ "970 

OTTAWA TRADE 
Question re 

Report on the working of 
292-95; 

AGREEMEN 

the-— 

Results of the — 
Report on the ९ 

of preferentés + ulting from “the 
Sy ABT 

ouUDH— 
* Question “ye terms of the — Bequest 

administered “by His 5 “Majesty's 
Consulate at Baghdad. 64-67. 

7 gues AND’ ROHILKUND’’ RATL- 

aoe See ‘Railway(s)™. 

OUT-DOOR GAME(S)— 

OVERBRIDGE(S)— 
See “Bridge(s)”* 

OVERTIMB— 
Question 7e— 

Alleged compulsion for.— work: in 
the Goyernment of India Press, 
New ee ee - 

Exemption. o: uslim employees 0’ 
the 6 72060 of India — Press, 
New Delhi from working — on 
Fridays. 039. 

OWEN,.. MR. L— 
Oath of Office. 2, 

: Le 

PACT(S)—_ 
Question re 

i872. 
Bombay-Lancashire —. 

PADDY— 
Question re— दर 

Increase in the import duties on — 
and food stuffs imported from 
India into Ceylon. 8-49. 

Higher import duty on foreign — 
in the United Kingdom. 054-55. 

Preference for Indian — rice in 
British Malaya and Ceylon and 
for Indian — in the Unite: 
Kingdom. 57-58 

Rice, broken-tice and -- imported 
into India from Siam and Indo- 

PAINTING(S)}— : 
Question re discovery of — at certain 

temples at Conjeevaram and: 
jove. 767-68. 

Motion’ for Adjournment “re Govern- 
ment Circular’ prohibiting the Con- 
gress Assembly Party Commit 
to enquire into and report upon the 
dministration of e 

for 
Andamans. 

Question re’ provision off. 
“os in the Cellular Jail, 

359 

OUTPUT. 
Question re — capacity of the Tata- 
~ nagar Railway 5 Workshops | and 

other workshops for manufacture of 
8 and wagon under-frames, 

2 

railway 
cials' at-Tundla:» 92, 4i72. 

the 

Allegations : against some 
offi 

-_ ‘*B’ grade Controllers promoted to 
relieving guardship ie East 

as dian Railway. 4633-54. - 
Cancellation of the passport. 2f Mr. 

Masani of Bombay. 384-85. 
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eee epee SRI KRISHNA 
TTA—coni 

Question re—contd. 
Caste name of Jataya community. 

4875-7: 
Consignment  6*- goods for Indian 
aes through Empire shipping. 

0- 
* Difference’ in the scales of pay of 

the “goods clerk and booking 
clerk; ~62-22. 

Double disability war pension cases. 
L02 

Exemption of disability pensions 
from the income-tax. 027, 

Experience required for running 
Express and Mail Trains on the 
East Indian Railway. 4655. 

Externed or exiled persons not al- 
lowed to return to India. 982-83. 

Facilities for the education of the 
children of the Indian and 
European staff of the Indian 
Railways. 4586. 

Fall in the export of oil and oil 
cakes from India to — Great 
Britain. 385-86. 

Free quarters for the commercial 
stafi at certain stations in the 

~ Moradabad Division. ~62. 
Grievances of the staff on the 

Bombay, Baroda and Central 
India Railway.’ 620-2]. 

Hearing of appeals by the Division- 
_ al Superintendent of Allahabad 

Division, East Indian. Railway. 

Tnconvenience to passengers at 
Raja-ki-Mandi railway station in 
Agra. — 026. 

Interview tor promotion of B 
Grade Guards on the East ~ In- 
dian Railway. 

Memb of the I tax’ En- 
quiry Committee. 980. 

Newspaper articles on the Quetta 
Harthquake relief and the Silver 
Jubilee’ Fund against © which 
action was taken. 907-24. 

Non-appointment of an Indian as 
jent of the Tarifi Board 

xistence of labels on  coolies 
- indicating luggage fare at the 
Agra Fort Railway station. 4026. 

Payment of interest on security 
| from the pay 

employees. 4587 
Indian trade in 

Presses and spapers punished 
in connes rticles on the 
Silver Jubilee 
Quetta Har 

PALIWAL, PANDIT SRI KRISHNA 
DUTT A—coneld. 
Question re—concld. 

Prices charged at the Railway book- 
stalls of Messrs. A. H. Wheeler 
and Company.  306-08 

Prohibitive duty on clove imports 
and protection against indefinite 
moratoriums demandéd by  Tn- 
dians in Zanzibar. 980. 

Promotion. of certain Controllers on 
the East Indian Railway to  re- 
lieving guardships. 634/ 

Promotion to the Relieving Guard- 
ship on the Hast Indian Railway. 

3. 
Protection of Indians in Abyssinia. 

383-84, 
Provision of an assistant surgeon 

in the railway hospital at Tund- 
la. . 92-93 

Racial discrimination in the East 
Indian Railway Hospital at 
Tundla. 984-85. 

Recognition of Hommopathy as a 
State medical science. 873. 

Refusal of leave to the — railway 
staff of the Moradabad Division. 

Vendors at the Tundla railway 
station. 472. 

Want of a bridge at the railway 
crossing near the Agra Canton 
ment station on the Agra-Jognar | 
Road. 026-27, 638. 

Want of direct train . connection 
between Muttra and Allahabad. 
622. 2 

PANEL— 
Nomination of the — of “Chairmen. 
20222 

PANT, PANDIT 5 0650ए0979: . BAL- 
LABH— 
Appointment of — to the Committee 

__on Petitions. 28 
* Consideration of the Report of . the 

Tribunal on Financial - Settlement 
hetween India and, Burma after 
separation. — 947-54 

Criminal Law Amendment Bil— | 
Motion to consider 753-60, "797- | 

809, 8i2, 823, 9l3, 925, 926. i 
Demand for supplementary grant in है. 

respect of— 
“Miscellaneous 855-56, 4934. 

ndian- ©: a a 
(Repeal) Bill— a 
Consideration of Clause 2. 760, | : 

4764-6: sie) 
Motion: for adjournment ve 7७०7 व | 

Interests of Indians concerned im | 
¢ Lanzibar. «433-340 639.5 ५७३७ | 
i Refusal of grant: of protection 

the Glass Industry. 343-44, 347. 
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PANT, PANDIT GOVIND BALLABH 
व —contd, 
4 Nomination of — “to the of 

Chairmen. 28 
| of order as to whether there can 

~ be a discussion on the principle of 
a- Bill upon a consideration of a 
clause after the principle and real 
object of the Bill has already been 
discussed threadbare. upon the 
motion fer consideration and when 
no amendment’ has been moved or 
even given’ noti¢e of. 4760,'2764-65. 

Question 7e— 
Acquisition of the Rohilkund Kum- 

aon Railway: | ~889. 

Panel 

Allegations against certain people 
in the reports publis in certain 
newspapers about Quetta after 
the earthquake. 888-89. 

Army lent for producing the ‘film 
“Soldiers Three’. 896, 

Average ‘salary, emoluments and 
expenses on the education of the 
children of British and Indian 
soldiers. 889-9) 

Cadets of the Indian Military Col- 
lege, Dehra Dun. -88. 

Damage to crops by the recent. frost 
870. 

Difference in the customs and ex- 
cise reyenue. I 

aie digi. Golliery- in 
५ 98. 

Exports and imports of - certain 
commodities 

Income and .ex State 
Railway: 

Indians, Europeans. and. .Anglo- 
Indians “in the — various. Port 
Trusts. — 890- ae : 

Khandsari sugar. works. in the 
Rohilkund Division subjected to 

yap extise. duty... 94- 
Personnel and reports, ete., of the 

‘Tariff Board. 4874-8 
Reference .of .the question of the 

to Indian textile industry the 
Tariff Board. 88- 

Vacancies-in the King and 
Viceroy’s Gommissioned Ranks. 

Resolution *¢— 
Position of Indian nationals settled 

»- in_ Zanzibar 2i-I5 42i6-8 
3 223, 3237-39, 3240. __ कर 

Quetta Earthquake. 373-76. 

pape ot कक: f 
Question re classification’ of —. 798. 

_ PARMA NAND, PHATE sea 
Criminal Law Amendment ~Bill— 
उस to consider. 667. 668, 92, 

' PARMA NAND, BHAI—conti.” - 
Question re— 

Duties of number-takers 
North “Western. Railway. 

the 
89-90. 

Hlectricians on the North “Western 

on 

Railway. | 9. 
Increase in the proportion of Muslim 

candidates on ‘the ae list pat 

Number takers ‘on 
Western Railway. 

Preponderance of Muslim Extra- 
Departmental Sub-Postmasters i 
Agra. 687. 

Promotion of a clerk of the routine 
division to the second ‘division in 
the Departments of the Govern- 
ment of India. ii4. 

Right of appeal to the High Court 
against the decisions ~ of 
commissioners of Income-tax. 45 
n examiners on the | North 

Western Railway. 90: 

Cancellation of certain gallery — by 
Mr. President. 474. 

Question 7e— 
Free — for the inferior servants 07: 

State 76 eo 
=) givento 

‘Kapoor and Company 
East Indian Railway administra- 
tion. — 4772, 

PASSAGE(S)— ~~ : 
Question re rebate ’ allowed Be the 

leading shipping companies s 
servants. to Europe for railway 

622-25 

PASSENGER(S)—. 
“Question: re— 

ca a 
Ei Gerster e | 
>>ब्+ज 78-79: 5: 

Baggage free allowance fo! 
class == fr 

~ compartments. — 693- 
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PASSENGER(S)—conid. 
Question re—cont: 
Inconvenience to 
Mandi railway station in Agra. 
08 

Luggage allowance. given io. third 
class” 952-53 

Separate restaurant cars — for 
+ use of third class. —. _ 4709-2. 
Unwholesome’ food supplied to — 

on the Bengal and North West- 
“ern Railway. 89-90. 
Weight of luggage of third class — 

95 

the 

PASSENGER STEAMER Ss). 
See ‘‘Steamer(s)- ~ 

PASSPORT (S)— 
uestion re— 
Caneellation of the — of Mr. 
Masani.of Bombay... 360-62, 384- 
85, 402, 407, 4697. ..- 

Instructions regarding —.. 7407. 

PATDI DURBAR— 
Question re ceding of jurisdiction over 
seas ‘Villages in Viramgaon to the 

5 

PAENA—: 
Question +e— 

Rest available to the ticket checking 
staff at Gaya, — and Dinapore 
88. 

Withdrawal of the jurisdiction of 
the Income-tax Officer of -— from 
the income-tax cases of the Shah- 
abad District. 783. 

PAY— 
Question re— 

Applicability of old scales of = to 
the trav ticket 

PAY¥—contd. 
Question re—conid. 

—_ of Travelling Ticket Inspectors, 
etc., on the East Indian Railway. 

Payment of interest on. security 
amount deducted from the — of 
the Railway employees. 387. 

Rates of —“and ‘other’ privileges of 
certain apprentices of State Rail- 
Ways. 

Reduction. of — of graduates in 
Commerce in the Posts and Tele- 
graphs Department.  638- 

PAYMENT OF 
See “Bill(s) 

WAGES, BILL— 

PEASANT (S)— 

mption of a portion of 
lands owned by— from the 

properties liable to -be ~ attached 
forthe-payment of debts.- 959-60. 

Loss sustained by the — in the 
Quetta Earthquake. 958. 

PEASANTS INSTITUTE— 
Question re refusal to grant conces- 

sion tickets to the students of the 
“Andhra. 866. 

Que ; 
Double disability way 

4027, 
Eligibility ‘of -telephone “operators to 

898. 

Cases. 

Exemption of disability — from the 
income-tax. 4027. 

Increase in — of lower-paid postal 
mpl 4697-98. 

staff on the East + Indian and: 
North ~Western Railways. — 902- 
55: 

Difference in the scales of — of the 
goods clerk and booking “clerk 
62I. 

Different grades of — for the super 
vising staff in the East - Indian 

_ Railway Workshops 
Different limit of — for allotment 

of orthodex' and unorthodox 
quarters in Simla. 462 

Fixation of the initial — of staff in 
-the East Indian Railway Press. 

605-06. 
___Non-revision of the — of the Indian 

Railways Conference Association 
~ staff. 95-96. 
— of certain Railway Staff. 72: 

of the staff in the office of the 

जल जम आज mites apa paid to 
the inferior Government Servants. 
३7७6: 

Interest “allowed! “in calcnlating 
commutation value of —--625. 

PENSION FUND— 
Question re Indian’ Military Service 
Family “—. ~~ 42i-23. 

PERCENTAGE(S} 
Question re — fixed for Muslims on 

the Assam Bengal Railway. 859- 
60. 

PERMANENT SERVICE— 

See ‘‘Service(s)’’. 

PERMANENT 
TOR(S)— 

“See *Inspector(s)””. 

“WAY. “INSPEC 4 
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PERMIT (S)—_ PIG(S)— Z 
Question re — for motor — transport Question re wagons filled with — 

between Dehra Dun railway station 
and Mussoorie. 9-0 

PERSIA— 
Question re prohibition of certain im- 

ports from — and Afghanistan into 
certain parts of India. 535 

e
e
 

PERSON (S)— अर 
Question ve externed or exiled — not 

allowed to return to India. 982-83. 

PERSONAL ALLOWANCES— 
See *‘‘Allowance(s)’’. 

PERSONAL EFFECT(S}— 
Question ve imposition of duties on 
— carried by . passengers from 
Ceylon to India. 69-72. 

for Excess Grant in respect 
Expenditure on Retrenched — 

charged to Capital’. 94. 
Demand for Excess Grant respect 

of “Expenditure on Retrenched — 
charged to Revenue”. 940. 

Question re— 
— and other details of the Delimit- 

ation Committee. 687-89. 
— and reports, etc., of the Tariff 

Research Com- 

Retrenched and retained — in the 
tailway Rates Advisory Com- 

mitte 042-4, 

= COMMITTEE ON— 
See ‘“Committee(s)”” 

PETROL— 
Question re manufacture’ of — from 

coal in India. ~600-02. 

PETROL FUND— 
Question. re— 
Proposed diversion by the Madras 

Government, of the grant from the 
—towards raral reconstruction. 
865_ 

Utilisation of the — for the deve- 
lopment of roads. 866-67. 

PETROL TAX FUND— 
See “Fund(s)"* : 

PETROLEUM— : 
Question’ 7@ monopoly of sapplying — 

products in the Madras Presidency 
held by the Burma Oil Company. 
527-29. : 

booked for Kishenganj.  i9I-92. 

PILGRIM(S8)— 
Question re— 
Grievances of the — to the Hedjaz. 

Hardship caused to — attending the 
Kanduri festival, Nagore, by the 
Customs Officers, Sannamangalam Chew ae 

PILGRIMAGE TO. THE HEDJAZ— 
Election of a Member to the Standing 

Committee on —, 43 

PLANT 
Question re equipment of the A 
Railway Workshops with daditicuat 
— and machinery for the manu- 
facture of locomotives. 976. 

PLANTERS’ ASSOCIA 
Question re Assam Valley — > 966.67. 

PLATFORM(S}— 
Question re— 

Absence of overbridges and raised 
— on tht Burdwan-Howrah’ sec- 
tion of the East Indian Railway. 
204.05. 

Bringing-in of trains near the — 
at certain stations on the Madras 
and Southern Mahratta Railway. 

Covered and raised — for import- 
ant stations on the Assam Bengal 
Railway. 

~ Offers for sinking or ~ constructing 
or Myer’s pumps on railway 

— or within ‘railway compounds. 
438. 

— at certain stations on the Madras_ 
nd Southern “Railway. 

POINT(S) OF ORDER— 
— as to whether there 

cussion on the prin 
upon a consideration of a clause : 
after the principle and the reat 

alread: eee object of the Bill has 

tion for cot when 
amen has (moved or ever 
given notice of (Ruling to’ be given 
afterwards) 

: 
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POINT(S) OF ORDER—contd. 

raised by My. 9 Satyamurti as to 
whether it is right on the part of 
any Honourable Member to char 
acterise any Resolution of the Hotse 
as unreasonable, 4702 

—"yaised by Mr. S. Satyamurti to 
whether there has not beén a breach 
of ‘privilege of the House inasmuch 
as thevcontents of a Bill (i-e., the 
Criminal Law Amendment Bill) 
were communicated toa section of 

before the motion _ for 
yverito izitroduce if was made in 

the House... 44:47. 
— raised by Sir Cowasji:Jehangir as 

to whether the motion ve the Crim- 
inal Law Amendment Bill discussed 
and: decided upon previouslyin the 
same Session and the motion re 
the Indian Criminal Law Amend- 
ment. (Repeal), Bill 80 5 2067 raise 
substantially an identical question. 
4424-25, -452-46 { 

— raised by the Honourable « Sir 
Muhammad Zafrullah Khan as_ to 
whether comments made by Hon- 
ourable Members should form part 
ef the printed record of questions 
and answers. 54695, 

— raised by the Honourable Sir 
Nripendra Sircar ds to whether an 
Honourable Member can move a 
motion for adjournment giving 
Notice of it-after the Leader of his 
party has withdrawn the notice of 
the motion which he sent —previous- 
ly, I3i4-48. 

POLICE FORCE— 
Question re— 
Employees of the — and. Baluchis- 

tan Civil Service killed in the 
earthquake. +शा0-7 f! 

— in the Criminal . Investigation 
Department in the Centrally Ad- 
ministered Areas. 06-07. 

POLICE INFORMER(S) 
Question re testing of the _ 

tion. supplied by — 
informa- 

m. 

Government's — with rega: 
Tribes on the. North-West Fron- 
tier. 688 

POLITICAL AGENT 

kand "Agency 534. 

POLITICAL, AGEN CY- : 
Question 76, position of the — in 

terri of Yob; and Khatrano in 
Baluchistan. 304. 

POLITICAL OFFENDER(S) 
Question, 7¢. Secretary of State’s .con- 

ception.ef — of the Civil Disobed- 
ience cliss and bomb-throwers. 852. 

POLITICAL PRISONER(S)— 
See .“‘Prisoner(s)"*. 

POLITICAL PROPAGANDA— 
Breadeasting should be made. ayail- 

able for — under reasonable condi- 
tion. (Discussed under ‘‘Demands 
eae Supplementary Grants’). 823- 

0. 

POOL(S}— 
Question 7e— 
Formation of coffee — in Kenya 

with a yiew to.drive out the 
Indian Settlers, . 962. 

Refusal of admission to Indian 
students in England to a swim- 
ming —. 596, 

POOR RELIEF— 
Question re benefit of — to the 

ndians in Nai tal. 497-28. 

PORT(S)— ; 
Quesiion 7e negotiations with th 

Feu r of Baroda in, xegpect of 
Kathiawar 4625. 

PORT BLAIR— 
Question re refusal of permission to 

Mr. Mohan Lal Saksena to | visit 
the Cellular Jailat.—, 699-702, 
76i-64. 

PORT TRUST(S)= 
Question ye— 
Appointment of an Indian as the 
Chairman of the Bombay” ~~ — 
967-68. 

Appointment of Indians as Chaic- 
men of — in India. 694-96 

Appointment of non-Indians . as 
Probationary Assistant _ River 
Surveyors mm the Calcutta — 
488-89. 2 

Appointment of one Mr. Hogan as — 
a Yard Master in the Traffic’ De- 
partment of the Calcutta  — 
480-88. 

Demand ,for Indianisation of In 
dian —. 083-84. 

Indianization of services in — in 
India. 490-9. 
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PORT, TRUST(S)—contd. 
Question: re—contd. | 

Indianisation of the posts of Chair- 
men ofthe — in India, °84-42. 

‘i Indians, Anglo-Indians and Europ- 
eans, serving in.+.in India. 490, 
i89' 

Recruitment. of Indians ..in.: the 
Calcutta —. 4 

Recruitment. of probationers.in the 
‘Traffic. Department of the Calcutta 
—.  43-33,.. 479-80. 

PORT TRUST ACT— 
See ‘Bombay —)’ under: “‘Act(s)’’. 

POST OFFICE(S)\— 
Question re— 

Alleged monopoly of non-Sindhis in 
the Karachi Genéral —:* 305. 

Certain information®in respect of 
the Bombay, Calcutta and Madras 
General’ -- 5 229, 

Inadeqtiacy of selection grade Posts 
in the Caleutta General —. 

Increase in the proportion of Mus- 
lim candidates on the waiting 
list’ of inferior cadre in the Agra 
i 68 

— and Telegraph Offices: in the 
Chota Nagpur Division. © 23. 

— and telegraph offices «maintained 
for military purposes. 

Sélection grade appointments in the 
+ (eZ and) thé Railway Mail  Ser- 

223. 
Selection grade posts abolished or 

converted: into time-scale appoint- 
ments in the — and the Railway 
Mail Service: 222-23, 

Staff employed in Bombay; Cal- 
cutta, and’ Madras General — 
30. 

Supervisors and clerks in’ the 
Amherst Street — Caleutta, 20I- 
02. 

Time test for correspondence work 
in first class Head —. 228. 

POSTAGE(S)— 
Question. re grant of concession ‘rates 

of — on printed marriage invita- 
tion cards. ५५ 

POSTAL CASH CERTIFIC 
See “Cash Certificate(s)” 

ES— 

POSTAL CIRCLE(S)— 
Question re— 

- Reeruitment of the qualified sons 
and dependants of the postal em- 
ployees in the Bengal and Assam 

I 
Selection grade posts in certain — 

499-202. 

POSTAL DEPARTMENT. BY 
Question ve position of the) Indian 

employees of the — in Burma after 
the separation. 402-05. 

POSTAL -EMPLOYEER(S)— 
See ‘“‘Employee(s)’ हू! 

POSTAL OFFICIAL(S)— 
See ‘Official(s)”? 

POSTAL SERVICE(S)— 
See. ‘‘Service(s)’”. 

POSTAL UNION(S 
See “Union(s) 

POSTS AND TELEGRAPHS, AC- 
C TANT GENERAL OF 

See ‘Accountant’ General, Posts and 
Telegraphs”’. 

POSTS AND  TELEGRAPHS —DE- 
PARTMENT. 
Election of a Member to the Standing 

dvisory Committee for the In: 
3. 

rt 7 a, 

dian —. 
Motion r¢— 
Election of a member for Standing 

dvisory Committee for the In- 
dian —, 642. 

Question 7e— 
Certain benefits for mistries and 

mechanics of the —. 883. 
Contemplated creation of a post of 

Assistant Director of Posts and 
T 

Tnstitution of the system of job 
analysis in the —. 298. 

Reduction of pay of graduates in 
Commerce in the —. 38. 

POSTS © AND | TELEGRAPHS, 
DIRECTOR(S) OF— 2 
See ‘‘Director(s) of Posts and  Tele- 

graphs’ 

POSTMASTER(S)— 
कर Te 

a 
for the work done by his 
ordinate vlerks.. - ॥ए8. 

POTATO(ES). 
Quéstion re 

POWER—<.., f 
Question re— i 

‘actories employing fifty. 
or more but not using 
08. 

Factories) using = bat not coming 
under the Factories Act. 706-07. — 

हु
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*POWER-ALCOHOL”— 
Question re article in the Sind Ob- 

server entitled ‘“—’’. 293-95. 

PREFEREN CE(S)— 
Question re — for Indian ‘rice in 

British Malaya and Ceylon and for 
Indian paddy in the. United King- 
dom. 457-58. cd 

PREFERMENT(S)— 
Question re claims for promotions and 
— of Assamese soldiers. 965-66. 

PREPARATION (S)— 
Question re — in India for 3. war. 

PRESIDENCY. ALLOWANCE— © ‘ 
See “‘Allowance(s)’’. 

PRESIDEN T(S)— 
Motion for adjournment re appoint- 

ment of an Huropean businessman 
as the — of the Indian Tariff 
Board. 796. 

Question re— हे ‘i 
Acting Military Offi _ of 

= as Lahore Cantonment — Board. 

Allegations against the — of the 
Lahore Cantonment 220 

Appointment of the — the New 
Delhi ~~ Municipal Committee. 
406-08. 

Non-ippointment. of as 
— of the Tariff Board # 

Presiding over the meetings of the 
Lahore” Cantonment Board by 
Vive- —. “22. 

PRESIDENT, MR. (Lf HE HONOUR- 
ABLE SIR ABDUR, RAHIM)— 
A certain reply, which.was ordered 

to be expunged, restored..on the © 
record by —. 3924. 

A question not in a proper form dis- 
allowed by —. 40. 

An Honouvablé Member permitted by 
— to put his supplementary ques- 
tions on te following day.. 7 

‘ication of (tana d pp! 46 re- 
quiring two clear days notice for 

-an amendment toa Bill suspended 
‘by — in connection with an. amend- 
ment of Mr. James on -the Pay- | 
ment of Wages Bill. 4004. 

Asking of supplementary questions on 
a subsequent day permitted by —. — 

Cancellation of eertain gallery passes 
by --६7 44s ऊ 

Circular regarding Governor General's 
z Address’to the Members of the In- 
J oedhan ‘Legislature. 986. | 

4 

PRESIDENT, MR. (THE HONOUR- 
ABLE SIR ABDUR RAHIM)—contd, 
Expressions of regret on the deaths 

of Sir Basil Blackett, Sir Deva 
Prasad Sarvadhikary, Lala Fakir | 
Ghand and Haji Abdulla Haji | 
Qasim. 7-8. 

Observation by — not to discuss per- 
sonalities. 685. . 

Remarks by — on the point of order 
as to whether there can be a discus- ० 
sion on the principle of a Bill upon 
a consideration of a clause after the 
principle andthe real object of the 
Bill has already been discussed 
threadbare upon the motien for con- 
sideration and when no amendment 
has been moved or even 
notice of (Ruling to be given after- 
wards). 476l, 762, I765, 766. 

Remarks by — that an Honourable 
Member must not repeat himself or | 
refer to what has already been said 
by other speakers. He must con- 
form to the Rules and 
Orders. 3720. 

Remarks by — ‘that 
Members must not make  insinua- 
tions or reflections while — putting 
supplementary questions, and that 
questions must be confined to ob- 
taining information.  79. 

Remarks by — that no Ho: bl 

§ the House is allowed to 
personal char 
Honourable uber, 

hy — that  2efleetions ; 
sin supplementary ques- 

tions are contrary to Rules and 
Standing Orders. . I69,- 

bse 

Remarks by — that the Honourable है 
Member for Government mm charge J 
of a motion ought to be present in 

on, it: (733. 
Remarks by — that words like 

“deliberate lies’? cannot be allowed 
to 0९ ४४९०... 7729: 

Signifieance of a token Demand  ex- , 
plained by —. 830, tear. 

Time limit fixed for debate by ~ — — 
4566: q 

PRESS(ES)— 
Question re— 

Alleged ~compulsion tor 

—, New Delhi. 036.3S, 
Appointment of the iei*tives, of re 

fired employees in ine _ Govern 
“ment of India —, ~ 4608-09. 

Classification of the emyloyees of 
the veading branch of the Govern 
ment of India —, New: Delhi 
३७88. 

= —— 

given | 

Standing 

Honourable | 

House when there is a discussion 

overtime — 
work in the Goverpment of: India 

j 
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PRESS(ES)—conid. 
Question re—contd. 

Classification . of the staff of the 
ding Branch of the . Govern- 

ment of India —. 596-97. 
Communal composition of the Indus- 

trial Employees of the - Govern- 
ment of India — Calcutia. 383 

Compositors, binders: and. distribu- 
tors discharged from the Govern- 
ment of India — Caleutia 607- 
08. 

Construction of more quarters for 
the employees of the Government 
of India — New Delhi. . 4057. 

Exemption of Muslim employees of 
the Government of India —, New 
Delhi, from working overtime on 
Fridays. _039. 

Fixation of the initial pay-of staff 
in the East Indian Ratiway — 

-06. 605: 
Giri of the Comp Ts in 

the Government of Iraia —, 
Caleutta. 382. 

Grievances of the employes of the 
Fast Indian and astern Bengal 
Railway —. 3603-04. 

Grievances of the industrial 
ployees of the Goverument of 
India —, Calcutta. 389.82. 

Indent for es Mono masn‘nes for 

restricting the 
7406. 20223 

Nature of duties discharged by 
readers and copyhelders in 
Government of India — 

the 
the 

4606-07. 
Namber of Muslims and non-Mus- 

lims ‘employed — as 
Manager and heads of } 
the Government of India 
in the: ».Central 
Branch. 08. 

— and newspapers punished in’ con- 
nection with articles on the Silver 

Publication 

Jubilee Fund or the Quetta 
Earthquake Relief. 978-79. ~ 

Rules governing the allotment of 
quarters to the employees of the 
Government of India —, New 
Delhi. 038. 

Want of smoke-chimneys ‘in the 
Duftary type quarters of the Gov- 
ernment of India —, New Delhi. 
038. 

Works Committee in the Govern- 
ment of India —, Calcutta. 4382- 

sos {EMERGENCY | POWERS) 
जज 

See “Indian -- under “Act(s)"*, 

PRICE(S)— 
Question ve— . - ie) 

Fixation of — of articles of food 
for salesat railway stations. 772- 

High — of articles charged by an 
Army contractor at Rawalpindi. i 2 
898-99. 3238 ६82 3: 45 %0 

Issue — of the latest ‘Rapee Loan. 
4630. थ 

Prevention of ‘the export | of silver 
and a rise in its; 705-06. 

— charged at the Railway —ook- 
stalls of Messrs. “A. H.’ Wheeler 
and Company. » 306-08. 

PRINCE(S)— 
Question re— 
Aveta 

‘of 
‘Com- 

mons regarding the — and “the 
Federation. 689. 

Negotiations with the — in tegard 
to the coming Federation. 20-2I. 

PRINCIPLE(S)— P 
Question re different — for allotment 

of Government quarters’ in ~ Néw 
Delhi-and ‘Simla. 6i9. 

PRISONER(S)— 
Question re— ‘ 
Books for — in the Cellular Jail, 

“Censor Centres for censoring the 
letters of State — and. Detenus. 
4395-96. 
tain particulars sin connection 

with State — at present: confined 
॥7 Indias< 23l.2 कक ते 

Complaints by — in the Cellular 
Jail, Andamans against _the 

. Todd.  588-89. 
es for playing games  0प/- 

side the jail compounds allowed 
to State —. .392-93. 

Grant of general amnesty to poli- 
tical — before the — introduction 
of new constitution, क्‍47, * 

Hardships of — in the ~ 
Jail, Andamans. 7क0-9,. 7 

Newspapers subscribed for the — 
in the Cellular Jail, Andamans. 
590-94. Er = 

— convicted in’ connection with the 
Civil Disobedience’ Movement not 
yet released. - 407. 

Seale of diet given to certain — in 
the re Sail; Andamans. 
उ5छ. . 

State — in ४9 -आल्कोक-- 4597-98: 
State — ‘in different ~ provinces. 

Provinces 
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PRISONER(S)—contd. 
Question re—contd. 

State — in the Damoh Sub-Jail in 
the Central | Provinces. 4393-95. 

Supply of morning tea to — in the 
Cellular Jail, Andamans. 595. 

PRIVATE HOUSE(S)— 
Sée-‘‘House(s)’’. 

PRIVATE SECRETARY(TES)— 
See ‘‘Secretary(ies)’’- 

PRIVILEGE(S)— 
Question re rates of pay and other — 

of certain apprentices of State Rail- 
ways. 93. 

PROBATIONARY 
RIVER. SURVEYORS— 

ASSISTANT 

See “River Surveyors’’. 

PROBATIONER(S)— 
Question re recruitment of — in the 

Traffic Department of the Calcutta 
Port Trust. 434-33, 479-80, 

PROCLAIMED LAND— 
Question re Futham Commission Re- 

port on the occupation of coloured 
persons of — in Transvaal. . 469 
97. 

PRODUCT(S)— 
Question 7e— 

Alleged discrimination against In- 
dian — by British concerns in 
India. 6-62. 

Protective duty on import of dairy 
459. 

PROHIBITION: 
Question re — of Women from work- 

ing underground. 686-87. 

PROMOTION(S)— 
* Question re— 

Claims for — and preferments of 
Assamese soldiers. 965-66. 

Interview for — of -“B’ — grade 
guards on the East Indian Rail 
way. 

— and seniority of travelling ticki 
examiners and. travelling _ ticket 
inspectors. of the Accounts and 
Audit Department transferred ~ to 
the Operating Department of the 
North Western and East’ Indian 
Railways. -424. 

and seniority: of the travelling 
ticke' tors of the it 
and Audit Department: transferred 

to the Traffic Department: of the 
East Indian Railway. यश 

PROMOTION (S)—contd. 
Question re—contd. 
— and seniority of the 

ticket “inspectors on the 
Indian Railway. ~- 23-24. 

— inthe Indian Medical 
ment, 4598. 

—of cértain Controllers on the East 
Indian Railway ~ to relieving 
guardships: ~~ 2634: 

-- of Indian guards on the Great: 
Indian’ Peninsula’ Railway. 82- 
83, 84-85. 

of old travelling 
ers 67 the North 
way: 7-78. 

— of typists to the clerical cadre: 
on the Hast Indian Railway. 46- 

26 

travelli ng 
Hast 

Depart- 

ticket examin- 
Western Rail- 

— to administrative grades on the 
East Indian Railway. 864, 899- 
3900. 

— to the posts _ in headquarters 
offices of the Transportation and 
Commercial Departments. 233-34. 

— to the relieving guardship on 
the East Indian Railway. 633. 

Tests imposed on the ticket check- 
ing staff on the East Indian Rail- 
way at the time of —  06. 

PROPAGANDA(S)— =— 
Question re — against India through. 

films like ‘E a nd ‘Indi 
k inv and 

PROPERTY (IES)— 
Question re— 

Bill re exemption of a portion ०६ 
the lands. owned peasants 
trom the — liable to be attached 
for the Payment of Debts. 959- 
60. 

Casualties during the earthquake at: 
Quetta and value of the — lost. 
7/4- 

Distribution. of — to their owners im 
Quetta. 775-76. 

Salvage of — at Quetta after the 
earthquake, ~75-6. : 

PROSECUTION (S)— 
Question 7e performance of marriages 

by the people of Sind in the Khair- 
pur State to evade — under the 
Ghild Marriage Restraint Act, 26- 

PROTECTION— 
Motion for adjournment ze refusal 

of grant of — to the Glass. Indus- 
try. 345. 

_ —— 
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PROTECTION—contd. 
Question re— 

Applications for — of industries. 
40i-02. 

Prohibitive duty on clove imports 
and — against indefinite morator- 

b iums demanded by Indians in 
3 E Zanzibar. 980, 

PROTECTIVE, DUTY— 
See ‘Duty(ies)’*. 

PROTEST(S)— 
Question re — by the South African 

nd- Natal Indian Congress against 
certain ‘sections of the Natal Rural 
Dealers’ Licensing Law ~ Amend- 
ment Ordinancé, 296-97. 

-PROVIDENT FUND(S}— 
Question re— 
Amount credited - to. Railway 

न Revenues. under fines, forfeiture 
of — etc.,-and income and  dis- 

| bursements of the Staff Benefit 
3 Fund of each Railway. 626-30. 

Contribution. by the East Indian 
Railway. Permanent Staff to the 

Interest allowed- on — deposits of 
tailway. servants. 624. 

NT INSURANCE . SOCIE 
in Sind. 289-90, Question १९ 

PROVINCE(S)— 
है Question re— 
हि Enquiry into’ the Financial; Resources 
न of the’ — on ‘the ‘eve of the New 
ee Constitution. I690-9] 
= Tatroduchon of reforms in the —. 

PROVINCIAL FINANCE(S)— 
See. ‘“‘Finance(s)’’. 

Motion for adjournment re” allocation 
of certain resourcés between the 
a and.—,./94-97, 222I, 430- 

PROVINCIAL GOVERNMENT(S)— 

, Question re schemes for Rural. Deve- 
.~ Jopment. received fromthe —. 492- 

PROVINCTAL INSOLVENCY 
{AMENDMENT) BILL— 

> See “Bill(s)". A 

PROVINCIAL LOAN(S) 
See ‘“Loan(s) 

PROVINCIAL PUBLIC SERVICE 
COMMISSION (S)— 
See ‘Public Service Commission(s)’”’. 

PROVINCIAL SMALL CAUSE 
COURTS (AMENDMENT) . BILL— 
See “Bill{s)”, 

PUBLIC— 

PUBLIC ACCOUNTS COMMITTEE— 
Consideration of the Report of the —. 

4969-70. 
Presentation of the report of the — 

7445-454 

PUBLIC SERVICE(8)— 
See ‘‘Service(s)’’.. : 

PUBLIC SERVICE COMMIS- 
SION(S)— 
Question re— 

Bill in connection with the Federal 
Railway Authority and setting up 
of Provincial --._ 7808 

Delay in the announcement of the 
appointments to the Listed Posts 
of the United Provinces Judicial 
Service by the —.. 398-99. 

PUBLIC SERVANT(S)\—— 
Question re relief to the families of 

the — killed in.. the Earthquake 
at Quetta. 963-64. 

PUBLIC WORKS BRANCH— 
Question re Government quarters in 

Simla occupied by the staff of the 
—- 468. ” 

PUBLIC. WORKS DEPARTMENT— 
Question re— 

including Central India ani 
putana, at the end of 934, 

6 
and non-technical men employed: 
in the Central —. 00. 

Contractors - the Central 

Superintend: Engineer _ the 
Central 404-05. 

PUBLICATION (S)— 2 
Question re— 
Defamatory passages “about Indians 

in a — entitled “Sotivenir Pro- 
gramme of 7 Malayai~ Celebra- 
tions 403-02. 

H2 
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5 PUBLICATION(S)—contd. 
Question re—contd. 
— distributed free to the Members 

of the Central Legislature. ~27I3- 
34. 

PUBLICITY OFFICER(S)— 
Question 7e — working on State Rail- 

ways. 00-02. 

PUMP(S)— 
Question 76 offers for sinking or con- 

tructing wells or Myer’s — _ on 
rvailway platforms or within railway 
compounds. 8. 

PUNJAB— 
Question 7é scheme for the utilisation 

of the grant for rural development 
in the —. ~4050-5i. 

PUNJAB SAHUKARA ACT. 
See. -“‘Act(s) 

PURCHASE(S)— 
Question 7e— 
—_of iron and steel materials by 

Indian Railways. . 
— of stores made abroad. 4/2-I3. 

PURI— ine ay 

QUARTER(S)—contd. 
Question re—conta. 

Allotment ० Summer Hill’ ——, 
Simla. 386]-62 

Assessed rent of ““B’’ and ‘‘C"’ type 
unorthodox —— in New Delhi. 
4622. 

“Band ४607 class —— in Kaithu, 
Simla. 7620-2]. 

Ba of allotment of Government 
in Simla. 269, 

Basis of vent for Members’ 
480 

‘Construction of more for the 
employees of the Government of 
India Press, New Delhi. 037. 

Different timit of pay for allotment 
of orthodox and unorthodox —— 
in’ Simla, 62-22. 

Different principles for allotment of 
Government in New Dethi 
ind Simla. 649. 

Differential treatment in the allot- 
ment of Government in New 
Delhi and Simla. 647-i8, 

Free for the commercial staff 
at cértaim stations in the Morada- 
had’ Division. 62, 

Government in Simla occupied 
by the staff of the Public Works 

re if 
under section 28 of the Income-tax 
Act in Cuttack, — and Balasore 
Cireles. 20. 

PUSA INSTITUTE— 
Question re cultivators affected by 

acquisition of Jand for the — in 
Delhi. 854-5 

Q 

QASIM, HAJI ABDULLA. HAJI— 
Expressions of regret on the deaths 

of Sir Basil Blackett, Sir Deva 
Prasad Sarvadhikary, Lala Fakir 
Chand and 8. 

QUALIFICATION (S)— 
Question re— 

under Gov (in- 
eluding Railways) requiring out- 
standing technical —— to serve 
as heads.  09-20. 

Technical of the Superintend- 
ent of Archeology, Southern 
Circle, Madras. 769-70. 

QUARTER(S)— 
Question re— 
Accommodation in “B” type —— 

in Simla. 8: 
Allotment of Government —— in 
Simla. 804-03. 

Branch. 648?- 
H ~“drawn by 

persons sharing Government 
in Simla: “67 = a 

Lien on a lower type of —— of th 
Government of India: staffed623. 

Maximum assessed rent for Goyern- 
ment in Simla. 2800. 

Money inyested in the Iding, of 
in Simla-and Delhi and in- 

terest paid on such debts. . 4800. 
on to Government employees 

with — college-going children to | 
retain their in New Delhi on 
payment of rent on a 70 per cent. 
tent basis. 622-23. 

Racial discrimination in the supply 
of uniforms and occupation of 
——. ete, in the Moradabad 
Division, | East Indian’ Railway. 

Rent charged from Members of the 
Tndian TLecislature for ’°—— in 
Summer Hill. Simla. 649-20. 

Rent collected from the officers and 
staft of the Government of India 
in Delhi and cost of maintenance, 
ete. of 65. 

Rules for allotment of Government 
—— in Simla. 6 

Rules governing the allotment of 
—— to the emnloyees of the 
Government of India Press. New 
Delhi. 7038. 
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QUARTER(S)—conta. 
Question re—contd. 

Shertage 
Simla. 63-44. 

Want of smoke-chimneys in the 
Dufiary type of the Govern- 
ment of India Press, New Delhi. 
038, 

of Government ——. in 

QUESTION (8)-- 
An Honourable Member permitted by 

Mr. President to. put his  supple- 
mentary on the following day. 
702 

A —— not in proper form disailowed 
by Mr. President. 40. 

Question ve customs relating to 
the Kathiawar and Maritime States. 
963. 

SUPPLEMENTARY— 
on a subsequent day 

President. 76. 

QUESTION(S), 
Asking of 

permitted by Mr. 

QUETTAW— 

Motion for adjournment re— 
Refusal of permission to Mahatma 

andhi and Babu — Rajendra 
Prasad to enter into the earth- 
quake area of ——-. 425, 42. 

inst certain people 
in lished in certain P 
newspapers about —— after the 
earthquake. 888-89. 

Allegations. of looting, etc., against 
the soldiers at —— after the 
earthquake, .4085-87. 

Alleged disappearance of certain 
persons after the earthqnake at 
—- _703-4: 

Applications from’ Mahatma Gandhi 

5i4. 
Casualties in the Suburbs of ——. 

5§45. 
Certain’ facilities provided in’ —— 

after the earthquake. 96. 
Children ‘secured after the earth- 

quake at ——. TL 
Damage by earthquake ‘and rebuild- 

ing of ——. 793-95. 
Distress of —— merchants. 905-06. 
Distribution’ of properties to their 

owners in ——. 775 
Earthquake at —— in 93l. 707-08. 

aad Babu Rajendra Prasad for 
permission to enter the earthquake 
area in ——. 040. 

Casualties during the earthquake 
at —— and value of the property 
lost. 74-5. 5 

Casualties in the —— Earthquake. 

QUETT A—conid. 
Question re—contd. 

Enquiry into the allegations of dis- 
criminations between Indians and 
Europeans in the matter of rescue 
and salvage operations in हर 
632. 

Excavation work at —— after the 
earthquake, 7-5. f j 

Loss sustained by the peasants in 
the —— Earthquake, 958. 

Losses caused to Government in the 
Barthquake. ~54: 

Losses to civil population’ in. ——. 
55. 

Newspaper articles: on’ ~ the: —— 
Karthquake relief and the Silver 
Jubilee Fund against which action 
was, taken 907-24. 

Newspapers punished: for adversely 
commenting on Government’: 
policy in 06. 

Official watch over’ news and 
editorial comments in newspapers 
relating to the earthquake 
disaster. 045-46, 

and newspapers punished in 
connection. with articles oi. the 
Silver Jubilee Fund or the 
Earthquake Relief. 978-79. 

tion frome of Congressmen 
ng ——. 3945. 

Prohibition of relief. parties in 
and. Baluchistan after the earth- 
make. 775. 

Re-building of ——. 55, 77, 084- 

Recent. earthquake at ——. 708-i0. 
Refusal of permission to certain 

persons to enter for affording 
relief to rete earthquake sufferers. 
704-05, 

Refusal. of permission to public 
organisations to proceed to —— 
fos earthquake relief work, 6l4- 

the 
Earthquake disaster. 057-58. 

Relief to the families of the public 
servants killed in the Harthquake 
nb ——— 

Regulation issued in resnect o: 

Salvage of property at - after 
the earthquake. 75-I6. 

Resolution re ——- Earthquake (55- 

QUININE— 
Question re— j 

Increase in the quantity and value 
of Id. 22! 

Production 
636. 

of —— and  ‘cinchona. 

- 
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* OININE—contds St | RAILWAY(S)—eontd. 
Question re—contd. Question re—contd. 

Sale of ——-. 87I-8L: 
Gale of surplus stock of ——. 088- 

gi. 

RACIAL DISCRIMINATION— 
Question: re— 
—— jn the East Indian. Railway 

Hospital, Tundla. 85, 
— in the matter of promotions in 

the Mechanical Department of the 
East Indian Railway.  7276 

fant 

Lavatories in the third class 
carriages on the Bengal and North 
Western and ——. 8!. 

Relief of the staff granted leave in 
the Kotah district of the —— 
45, 

Staff to implement the Hours of Em- 
ployment Regulations on’ the 
Madras and Sonthern Mahratta 
and the ——. 65: 

Burma— 
0 re contracts for —— in the reer f 

Surgeons in the Indian Medical 
Department. 76-77. 

—— in the supply of uniforms and 
occupation of quarters, etc., m 
the Moradabad Division, East 
Indian’ Railway. 76-77. 

—— on the North Western Rail- 
sway.  098-2300. 

MANI"”, 8.8.-- 
Question 76 compléints against the 

officers on ——. _ TIT. 

RAILWAY (8)- 
Assam Bengal—_ 
Question re— 

Covered and raised platforms for 
important stations on the 
632. 

Percentage fixed for Muslims on the 
——. 859-60. 

Bengal and North Western— 
Question re— 

Absence of fencing on certain sec- 
tions of the ——. _ 490. 

.. Latrines in third sae carriages. on 
: (8७ ——. 
“Lavatories रा the third - class 

carriages on the and the 
Bombay,- Baroda and Central 
India Railways. 8. 

Lighting arrangements at stations of 
the ——, 724 

Reconstruction of certain bridges 
between Madhubani and Javanagar 

+ en-the ——. 348-4: 
“Supply ‘of water’ at stations of the 

उश्ा-42. 
Unwholesome 00०0. -डपएएणीश्त . to 

passengers on the ——. i89-90. 
Bengal Nagpur— 
Question Te grievances of the passen- 

gers at Ghutku Station on the -——. 

Bombay. Baroda and ‘Central. India— 
Question re— 

Grievances’ of the staff on fhe —— 
620-5 

the supply 
of ballast stones to the 5. 

Caleutta _Chord— 
Question re—. - 

Opening of the —— for regular 
train traffic. 203-04. 

Willingdon Bridge of the ——— 203, 
43509 

Company-managed— 
Question re transfer of the manage- 

ment of the ——. 63l. 
Dacca-Aricha— 
Question. re construction of the ——. 
62-63. 

East Indian— 
Question re— 

nce of ladies waiting rooms on 
stations on the Burdwan-Howrah 
Section of the 7 7 

Absence of ovyerbridges and _raised® 
platforms on the Burdwan-Howrah 
Section of the ——. 204-05. 

Absorption of the permanenj staff 
in the’ Moody-Ward System on 
the ——. 223. 

Acceleration of the suburban  ser- 
vices on the ——. बाते Wastern 
Bengal Railways. 032. 

Action taken on the resolutions 
adopted. at the Conference of the 
——— Employees’ Association. 545 

Allegations against the contractors 
of coolies om the ——.. 63. 

Allezed. hostile attitude of the —— 
Administration _ towards Trade 
Unions. 290-9. 

Amalgamation _ of 
Eastern Bengal Railways. _294- 

Applicability of old seales of pay 
to the travelling. ticket checking 
staff. on. the —— and North 
Western Railways. . 7902.03. 

Sppbatarent # apprentices on the 

A ३ of sful _sx-ap- 
prentices of the —— Workshop, 
Lillooah, in. -other _ Workshops. 
633-34- 

the —— and « 
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RAILWAY(8)—conid. 
East Indian—contd. 
Question re—contd. 
Appointments of time-expired ap- 

prentices of Jamalpur Technical 
School to posts under the Chief 
Mechanical Engineer and Chief 
Electrical Engineer, ——. 03-05. 

Appointments of the time-expired 
apprentices of Lillooah Workshops 
under the Chief Mechanical Engi- 
neer, ——. . 705. 

Authority giving contracts to the 
contractors at stations of the ——. 

2, 
“B’’ grade Controllers promoted to 

relieving guardship on the ——. 
633-34. 

Certain particulars regarding —— 
employees.  8L. 

‘Confirmation of certain mechanical 
ex-apprentices. under the Chief 
Mechanical Engineer, ——. 777. 

Consolidated allowance of the ticket 
hecking staff on the 22-23. 

Contracts for the supply of coolies 
on the 63, 

Contribution by the —— Permanent 
Staff to the Provident Fund. 46 

Dealing of appeals against discharge 
on the ——. 42. 

Demotion of certain drivers on the 
76 

Demotion of electrical linesmen and 
yee 66.68 ien on the 

jon and su ५.2 in_cer- 
tain Divisions of the ——. 54-42. 

Different cadres of the establish- 
ment of the 

rades of pay for the 
vising stafi in the ——— 26 
and responsibilities of the 

system in the ‘Howrah and 
Lucknow Divisions, ~ 24. 

Duties of the Deputy Agent (Gen- 
eral) 4 

Union at Dinapore. 88. 
Enhancement of the beat of the 
keymen on the ~ I7L-72. 

Examination in Leave Rules held by 
the authorities. —2897-98.— 

Exai in establi. duties 
passed by the Superintendents and 
Assistant.. Superintendents, - Sta’ 
on ¢he —— 

Ex-apprentices of Jamalpur Techni- 
cal- Schoo! 7 TL 

Experience gain required fer running 
Express arid Mail Trains on: the 
—. 7655. 

Facilities given to the New Vending 
Contractors at Railway. Stations 
on the ——. 792. 

Filling up of posts of transportation 
* inspectors and train controllers on 
‘the ——. _ 89, 

RAILWAY(S)—contd, WER 
st Indian—contd. 

Question re—contd. +f 
Filling up of relieving vacancies on 

the: ——.- 88. 
Fixation of the initial pay of staff 

in the —— Press. 605-06. 
Faod: see ole by vendors on the * 

Grant of certificates to guards by 
the District Medical Officer of the 
Moradabad ‘Division, ——. 7 
35, 

Grievances of employees of the —— 
and Eastern Bengal Railway 
Press. 3605-04 

Grievances of Travelling ~ Ticket 
Examiners on the t, 27- 

Hearing of appeals by the Divisional 
Superintendent of Allahabad’ Divi- 
sion, ——. 548. 

House rent allowance of travelling 
ticket examiners on the 

Increments to staff in the Moradabad 
Division, —— 635-36 

Indent for two mono machines for 
the Press at Calcutta, “2604. 

Interview for promotion of ‘B” 
grade guards on the 

Licence granted to Isa Brothers for 
opening Muslim ~ Refreshment 
Rooms on stations on the —-—. 
व770-7. 

Licence granted te Kapoor and 
Company for opening Hindu Re- 
freshment Rooms on stations on 
the ——._ ॥77-72 

Mileage allowance paid to the old 
travelling ticket inspectcts on the 

a ance paid to the 
travelling ticket inspectors on the 

Non-grint of house allowance to 
certain evin, lerks on - th 

vants -io the —— employees. 

: given to Isa Brothers and 
Kapoor and Company by the —— 
adminisiration.- 772. a 

Pay of Travelling Ticket Inspectors, 
ete., on the + 904-05. 

‘Posting of Assistant Surgeons 
ospitals on the ——. 86. 

Posts of Transportation Inspectors 
sanctioned by the —. 

Procedure followed in filling up of 
vacancies in the Electrical Depart- 

_» ment of the ——. * 638, 



4067 INDEX’ TO ‘LEGISLATIVE? ASSEMBLY DEBATES. 

RAILWAY(S)—conéd. 
East Tndian—contd: 
Question re—contd. 
Promotion . and seniority of the 

travelling ticket’ examiners and 
ie). travelling ticket. inspectors. of the 

Accounts and “Audit Depariment 
tvansferred to the Operating De 
partment of the North Western 
and, ——. 724 

Promotion | and, ‘seniority of the 
travelling. ticket inspectors of the 
Account and Audit Department 
transferred. to the Traffic -Depart- 
ment of the ——. यश. 

Promotion and «seniority. of the 
travellmg. ticket» inspectors on the 
——.. 23-24: 

Promotion of station assistant 
87. masters onithe 

Promotion, of certam Controller 
the to relieving 

on 634. 
» Promotion of typists. to the clerical 
.)_-¢adre. on the ——... 46-47 
Promotion.io the relieving guard- 

ship on the ——-. 655. 

on 
guardships. 

~ Promotions: t istrative grades 
899 4900. 

Racial discrimination. ins the —— 
Hospital at Tundie.,. 984-85 

Racial. discrimination in the matter 
of promotions in the Mechanical 
Department of the 4276-87. 

Racial discrimination in the supply 
6f uniforms and occupation of 
quarters, etc. in the Moradabad 
Division, 76-77. 

- Recovery. of house-rent from Ticket 
Collectors on the 548, 

Representation from certain drivers 
of the Moradabad. Division 
848. 

Representation of the छज्वी in the 
lec tment of 

Seniority ist of travelling ticket 
examiners and ticket collectors on 

? the ——.°08 
Seniority of subordinates officiating 

in the transportation imspector’s 
grade on the ——. 93. 

RAILWAY (S)—contd. is 
East Indian—contd. हर 
Question re—conti. ss 

‘Treating Of Locomotive Assistant 
Running Shed Foremen as conti- 
huows workers on the ——. 542. 

Treatinent “of Indian ‘staff in the 
—— Hospital at Tundla. 

Uniforms stipplied to Indian assist- 
ant ‘station masters on the ——. 
88. 

Vending contracts छा. the —— 
३8ऊछ: 

Working’ ~ hours’ of station ‘masters: 
on certain stations on the-- 

Easter Betigal— 
Question re— 

Accelération of the suburban ser- 
vices on the East Indian and ——. 
क0व्शः हैं # 

Amalgamation” of the “East Tndiax 
and ———."-297-92. 

Appointment’ of apprentice perma- 
nent Way inspectors on the ¢—. 
4 

Appointment of “inexperienced” crew 
inspectors” on the ——. 06. 

KC. D n assistant 
master at Naihati, 

5 Case of Mr: 
station 

ing the disch Hickere hod 
ing amon Tie aay 

Filling up of thé posts of Sub-T 
Sional Officers on the ——. , 82.83; 
907; 

Grievances of the employees of the 
East Tndian and Press. 
I 

Non-filliig up of vacancies in the 
Engineeriiigy “Department of the 

83 
Recruitment of temporary Assistant 

Exetutive Engineers on the ——. 
qj 

reat Indian’ Peninsula— 
Question “7e— 

Drivers’ in the Jhansi Division of 
the ——. —2300-02. 

Fuel Inspectors on the ——. 796. 
Loco. Inspectors on the == 779- 

97. न. Service conditions of the —— em- j 
pre ४ t Non-isstie “of week-end intermediate 

aes jassified as intermittent on | and third class tickets on the 
९ — i 4788-89. 

Subletting of vending contracts on |: Promotion’ of Indian guards on the 
e ——. 90-9i. 4 कलम ; पु 

Suecessful mechanical ex-apprenti i ployment strikers. 
of the Lillooah Workshops. —— | 
i40. f Station Masters on the ——. 7796. 

3 7 ‘Tesis imposed on the ticket. ghecing 5 ~ "Transportation, © Commercial and 
staff on the 

motion. 3 
sfer of control of the Railway. 

School’ of ‘Transportation, Chan- 
dausi, to the Agent, ——. 82. 

at the time _ Traffic Inspectors on the ——. 795- 96 os 

Vacancies in the Engineering De- 
partment of ‘the ——. -35, 
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RAILWAY (S)—contils. 
Kalka Simla— 
Question ve bringing of idle sentinel 

coaches from certain railways to the 
व 

Madras and Sotithern’ Mahratta— 
Question 7¢— 

Bringing in of trains near the plat 
forms at. certain “Stations on the 

Census of third class passengers on 
the 868. 

Closing of Jevel- crossings on the 
between" Arkanam ‘and 

Amtattur. 232. 
Employment: of के watehman on the 

Shedrah Lakin Road Level Cross- 
ing’ of the ——. 

Platforms aé cértain stations on the 
+--+-  292:9. 

Staff —to implement: the Hours of 
Employment Regulations on the 

and the Bombay, Baroda and 
Central India Railways. 63i. 

Third class carriages on mail trains 
the Railway- ~ 954-52. 

service between» Gudur and 
tpadi-and Dharmavaram on the 

Water basin arrangement in some of 
©the bath “rooms of second’ dlass 

compartments on the ——.  305 

ines. (on) the —— 
953-54. 

North Western— 
Question re— 

Alteration in the date of birth of 
literate: staff on the ----. 7-72. 

Applicability of old scales of pay 
to the travelling ticket checking 
staff on the Rast Indian and —— 
902-03, 

Compulsory contributions from the 
—— employees to Indian Insti- 
tutes. 098. 

Du eee of number-takers on | 

Electricians on.the ——. 9I. 
Employees failing in night vision 

tests on the 7200-0I. 
Tgnoring of the claims of old travel- 

ling ticket examiners on the ——. 

Muslims in certain categories on the 
+--- _ 78-69, 

Non-maintenance of the strength of 
the old trayelline ticket examiners 
on the 77. 

Number takers on the ——. 90.9) 
. Option to elect new leave rules. to 

the staff on the 
Permanent Way Inspectors. on the 

975-76. 

5 (5) 
NORTH WESTERN 
RAILWAY (S)—contit: 

contd. 
Question re—cantd. 
Promotion “and” seniority of travel 

ling ticket “examiners ‘and ‘travel- 
ling ‘ticket inspectors “of the 
Accounts and Audit Department 

d to the Op 
partment of the —— and~ East 

~"“Tndian’ Railways: वश, 
Promotion of old travelling ticket 

examiners on the ——._ - 77: 

Racial discrimination *¢n the ——. 

00. - 

Reckoning of seniority on the’ ——, 
4097-98. मु 

Seniority list. of ‘assistant’ “station- 
masters on the ——, 

Staff area ‘councils formed” on’ “the 
TL. 

Train examiners on the -—~ 90. 
Vacancies in the commercial group 

on the ——, “02-03. 
Onudh and Rohilkund— 
Question re mileage allowance of train 

despatch ¢lerks,“ ete” on the old 
8 

Question re— 
Amount credited’ to’ Railway ‘Reve: 

nues under fines, forfeiture of 
Provident Fund, etc., and income 
and disbursements. of the Staff 
Benefit: Fund, of each —— ). 

“Bringing of idle sentinel coaches 
from certain —— to the Kalka 
Simla Railway.  863. 

‘Constitution of a Joint Standing 
Machinery on ——. 626, 

Cost of repair and mainienance in- 
»~ curred on rolling stock on,——. 

623-24. 
Facilities for the education of the 

children of the Indian and Euro- 
pean Staff of the IJndian ——. 
386-87. ; se 

ives on ; है - 
Motor buses run by the 

Positions under Government (includ- 
ing ) requiring outstanding 
technical qualifications: to serve a8 _ 
heads. 709-0 3 

Proposal - to construct 2 funicular 
—— from_ Tirupati to Tirmnalai 
Mills in the Madras Presidency 
x 

Purchase of iron and stecl materials 
by Indian. —. 

Pnrchase of scales by the ——. 5: 
atl 
Reduction in the number of classes 

on Indian ——. 7759 50. 

Persons discharged Ay disciplinary 

20
५ 
“
3
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RAILWAY(S)—contd. 

Question re—contd 

Removal of travelling ticket collec- 
tors from the category of traia 
(traffic) or running staff on certain 

20. 
Renewal of Wagons on Indian 

977-78. 
Revision and classification of oods 

transported on 46! 
Revision of the maximum and 

- minimum charges on the Indian 
405 नस -06. 

‘Saloons and Inspection Carriages on 
each ——. 977. 

Scrap value on condemned Jocome- 
tives, coaching and wagon stock 
on each railway. 4 

Stores for purchased through 

the Indian Stores Dept £700. 

02. 
Trains on different —— not, carrying 

third class carriages. 7708-09. 
Wagon requirements . of Indian 

Wagons gue conditioned on Indian 

Rohilkund and Kumaon— 
Question re acquisition of the .-—. 

889; दे a = ; 

State— 
Question 7e— 

Additional appointments and te- 
trenched employees on ——. 625- 

26. 
Amount earned by —— by sale of 

application forms, 4775. 
Applicability of certain paragraphs 

of the State’ Railway Open Line 
. Volume II, on —— 8, 

.pplicability of Finance Department 
: 78:XI-Ex. T/3l, ic 
the staff of —— ग+-2. 

Appointment of Employment Officers 
mn —. 7-38; 4657:58. 

Box Khalasiex for European and 
Anglo-Indian ( Drivers on 

‘Change of the nature of an allow- 
ance by the Agent of “a ——-. 
Agoi- : 

“Class of yyees on —— Who are 
paid Presidency allowance. 88l- 
82. 

Constitution and working of staff 
“committees on ——. 68. 

Depreciation fund rules of 49. 
__ Free passes for the inferior servants 

on ——. -767-69 
Income and expenditure of -——. 

4883-87. 
Leave reserve for each category of 

employment on ——. 540-44. 

RAILWAY (S)—coneld. 
State—contd. 
Question re—contd. 
Mileage or running allowance paid 

to the staff on —. 3902. 
Non-adoption of short time method 

of spreading work in — Work- 
shop. 83. 

Notification of the rules regulating 
the discharge and dismissa] of — 
non-gazetted servants to. the Hast 
Indian Railway employees. 42-43. 

Number of excess officers and sub- 
ordinates on —. 423+ 

Publicity . officers working on —. 
400-02. 

Rates of pay and other privileges 
of certain apprentices of —. 

Recruitment, from within Divisional 
Circles on —. 287-88. 

Recruitment of Muslims in the Engi- 
neering Department of —. 860. 

Re-employment of retrenched staff on 
—. 63-64. 

Resolution re manufacture of _loco- 
motive requirements in — Work- 
shops. © 348-77. 

South Indian— 
Question re seats in the third class 

carriages on the --- 375. 

RAILWAY ADVISORY -0 
MITTEE— 
Question re supply of the L 

Assembly Debates. to —. -497.- - 

RAILWAY AUTHORITY— 
Question te— 

iI] in connection with the Federal 
— and setting up of Provincial 
Public Service Commissicn. 780: 

8L 
Inclusion of provisions for a Statu- 

tory — in the Government of 
India Act. 3i0 

RAILWAY BOARD — - 
Question re purchase of atticles requir- 

ed by the --- - 760 

RAILWAY- BOOK-STALL(S)— 
Seer ‘Book-Stall{s}’’. 

RAILWAY BUDGET— 
“See “Budget Railway’. 

RAILWAY COMPOUND(S}— 
See, “Compound(s)’” 

RAILWAY CONCESSION TICKETS— | 
See ‘Ticket(s)"? 

Baws GONFERENCE ASSOCIA- | 

See ‘‘Associstion(s)”’ 
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RAILWAY CROSSING— 
Question re want of a bridge at the 

; —near the Agra Cantonment Station 
on the Agra-Jognar Road. 026-27, 
it 

RAILWAY EARNINGS— 
Question re— 

Fall in —. 3047-48. 

RAILWAY EMPLOYEER(S)— 
See ‘Employee(s)"’. 

RAILWAY FARE— 
Question re distinction in the payment 

of — by an Indian Major and a 
British Captain. 305. 

See also ‘‘Fare(s)’’. 

RAILWAY GOODS— 
See “Goods 5 

RAILWAY HOSPITAL(S)— 
See ‘‘Hospital(s)”. 

RAILWAY LABOUR 
+ See “Labour’’. 

(RAILWAY LEINE(S)— 
Question re— 

Construction of a — between Johi 
the Dadu district and other 

hetween Tiru- 
P ras. मर 

Proposed — from Sylhet to Chhotak. 
6537-32. 

RAILWAY MATL SERVICE— 
Question 7e— ‘ 

Selection ecrade appointments in the 
3. . Post Offices and the 

Selection grade posts abolished or 
converted into time-seale “appoint- 
ments in the Post Offices and the 
—. 222-23 

RAILWAY OFFICIAL(S)— ~ 
See **Official(s)””. 

RAILWAY PLATFORM(S}— 
See ‘Platform{s)’* 

RAILWAY RATEIS)— 
Question re special 

crops. -2358-59. 
— for special 

RAILWAY RATES ADVISORY COM- 
peed yy 2 लय 
: See “Committee(s)'’: 

_ RAILWAY REVENUE(S)— 
See ‘Revenue(s)”’. 

RAILWAY SCHOOL(S)— are 
See *School(s) * हर 

RAILWAY SERVANT(S)— 
Question re rebate allowed — by the 

leading shipping companies for 
passage to Europe for —. 622-23. 

See also “‘Servant(s)’”’ 

RAILWAY SERVICE(S)— 7 
Question 76 Hindus and the —. 7799- 

4800. 

RAILWAY STAFE(S)— 
See “‘Stafi(s)’”. 

RAILWAY STATION(S)— 
Question re— 

Construction of new — at Luhathaha 
and Dumra. i रि 

Fixation of prices of articles of food 
for sale at —.  772-75. 

Lieensed coolies on —. 779: 
Lighting arrangements at — of the 

Bengal and North Western. Rail- 
way. 32व4ा. 

Supply of water at — of the Benoal 
and North Western Railway. 24I- 

See also “Station(s)’*. 

RAILWAY STRIKER(S)— 
See “‘Striker(s)’’. 

RAILWAY UNION(S)— 
See “Union(s)"*- 

RAILWAY WORKSHOP(S)— 
Question re— 

Manufacture of locomoti: 

Output capacity of the Tatanaga: 
and other workshops for mant- 
facture of carriage and ‘wagon 
under-frames. 

RAJAH,. RAO BAHADUR M. €- 
Removal of Civic Disabilities Bil—_ 

Motion for leave to introduce. 7967. 
Question re recruitment cores 

Classes in the tral ne a 
78. 

RAJAN; DR, 9; 8: S.— 
Question re= 7: 
Bombay-Lancashire Hoe 3872. 
व (६. do-British Trad 

78. 
Re-imposition of excise duty on 

cotton. 3487-02. 
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RAJAN, DR. T. 8. S.—conid. 
Question re—contd. 
Selection of candidates for the 

_. Indian Research Fund. 280. 
© ‘Transfers back to India of Indians 
“serving in’ All-India Services ond 

cadres in Burma, 8 
Question (supplementary) re— 

Circulation of counterfeit 
India. 39. 

Countries with banned oy restricted 
imports from India के 

Effect of the fixation of import duty 
on broken rice. 

Excavation work at Quetta after the 
earthquake... 7I2. 

Tmprovement in third class cerriages 
on railways in India 

Tnerease in the import duties on 
paddy and. food stuffs imported 
fiom India into. Ceylon. 49. 

Performance of marriages by the 
“| people of Sind in the Khairpur 

State to evade prosecutions under 
the Child Marriage Restraint Act. 

४93: 0078, nee : 
‘Report’ and recommendations of the 

cocoanut industry committee. 972. 

Result of the imposition of an import 

coins in 

2 

duty on broken vice.and prohibi- .- 
tion of imports of rice from Siam, 
Indo-China etc. 792, 

RAJENDRA PRASAD BABU— 
Motion for adjournment re refusal of 

permission 6 Mahatma Gandhi and 
to enter into the earthquake area 

of Quetta. - 725 27. 
Question re applications from Mahatma 

Gandh; and — for. permission to 
४ gee the earthquake area in Quetta. 

RAJPUTANA— 
Question re communal composition of 

inferior establishment of the Central 
Public Works Department, includ- 
ing Central India and —, at the end 
of I934. व5. 

MR. 7. 8. KUMARASWAMI— 
soe Te Quetta Earthquake. 755- 

RANGA, PROF. N. 

Code of Civil Procedure (Amendment) 
Bill—(Amendment of section 5l})— 

Motion to: refer to. Select Com- 
«r= mittee: 987-93; feat 

Criminal Law Amendment: Bill— 
Motion to consider, 89. 822. 885, 

887, 98. 

_ Indians and 

RANGA, PROF. N. G.—contd. 

Demand for supplementary gran; in 
respect of — 

‘Expenditure on the d 
of Broadcasting met from the 
fund’’. _ 4836-57: । 

“p dit a the पल é 

of Civil Aviation met from the 
fund’. —84-25. 

“Miscellaneous”. 85-54. 

Tndian Coffee’ Cess Bil]— 
Motiong to consider. t0 circulate and 

to refer to Select Committee, 673. 

Indian. Crinvinal;Law:, Amendment 
(Repeal). Bill— 
Motion to consider. i46. 

Motion for adjournment re bombing 
of women and children in the Trans- 
Frontier villages Hy the Indian Army 
(Air Force). 390, 59. 

Motion ve election of two members for 
the Central Advisory Board of Edu- 
cation. 439-40, 

Payment of Wages Bill— 
Motion to consider. 004 

Question re— . 
Acts passed by Provincial Lecisla- 

tures to relieve the burden 6f 
Agricultural Indebtedness. | 960-6: 

Bill re exemption of a portion of the 
landg owned’ by easants” from 
the properties liable to be attached” 
for the payment of debts. 959-60. | 

Cancellation of the passport of Mr , 
Masanj of Bombay. 860-62. 

Census of third class passengers on 
the Madras and Southern Mah- 
ratta Railway. ~ 868-69. 2; 

Claims over the waters of the Tunga- 
bhadva river. 960. 

hy tin the | 
Madras Dead Letter Office. 209. 

Development of the Rural Credit 
Departmen; of the Reserve Bank 
of India. 867-68. 

Examination for — recruitment of 
typists and routine grade: clerks: in 
the Government of India Offices. 
775-76. 

Government’, policy: towards Com= 
munism. 954. 

Grant for the developmen; of the 
handloom weaving industry to. the 
Madras Presidency. 958-59 

Improvement in third class carriages 
on railways in Indie, 863-64. 

Europeans in___ the: 
‘Women Medical Service. ॥79 

Tnferior quality of food seived 
the Vizagapatam Indian Refresh: 
ment Room. 865-66. >> 

Tntermediate and third class waiting 
rooms at Sitamarhi railway sta- 
tion. 488, 89. 
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RANGA, PROF. N. G.—contd: _ 
Question re—contd. 
Loss sustained by the peasants in 

the Quetta Earthquake. 958. 
Luggage allowance _ given to third 

class passengers. 952-53. 
Marketing “of agricultural produce 

in Foreign countries. 95) 
Offers for sinking or constructing 

wells orMyer’s pumps on railway 
pla:forms: or within-railway com- 
pounds, 48 

Placing of complaint hooks in 
guards’ carriages and at Junctions 
Stations. 864-65, 

Protection to the Indian Sericultural 
Industry. - 862-63... 

Refusal to grant ‘concession tickets 
to thé students of the. Peasants 
Tnstitute Andhra. 866. 

Third class carriages.on mail trains 
on the Madras and Southern Mah- 
ratta’ Railway. 954-52. 

Trade treaties with Italy and 
Roumania. 957 

Weighing machines on the Madras 
and Southern Mahratta Railway. 
953-54 

Weight of luggage of third class 
passenters. 954. 

Question (supplementary) re— 
Accommodation for officers and staff 

in New Delhi and Simlay 2486. 
पिंक i Cellular. Jail, Anda 

ie present Superin- 
‘tendent. Sag 

Allegations agai 
I 

one Ballavdas 
contractor for 

from Howrah to Re 
Bandel: : 489. 

Alleged discrimination against Indian 
products by British ‘concerns in 

and mal- 
India 

= Alleged 

din elections to ‘oy: 
the legislatures and local hodies. 
69: 

Amount sanctioned ६6 conduct the 
case of Mr. ~Doxan. 
Superintendent of 
Division. 7]. 

Application of 8, system of contol 
Japanese 

the Dinapur 

over imports by the 
Trade Council. 692. 

Applications for protection of indus- 
tries. 402. 

Appointment of a Board of non- 
हि official yisitors to the Andamans, 
ls 60. 624 

Appointment of a Committee by the 
Congress Party in the Assembly 
to enquire into and report upon 
the administration of Repressive 
Laws in Bengol. 

RANGA, PROF. N. G.—=contd. 
Question (Supplementary) re. 

Distribution of the 

Appointment ofan Indian la 
of the late My, A. ;C. Chatterjee, 
a Member of the» Information 

‘on of Ren deenatp of Nations 
eretariat. 

Books for prisoners in the Cellular 
Jail Andamans. ..589. 

Cancellation ofthe Passport. of Mz. 
Masani of Bombay, 584, - 4585. 

Censor Centres. for censoring letters 
of State Prisoners.and Detenus. 
4396. 

Jensus of the unemployed persons 
mm British India. 7775 

Cirenlation: of counterfeit coms in 
India. 39, 40 

Combine for ‘king the gold imines 
in the Nilgivis. 7065: +- 

Committee for the’ classification of 
Railway ‘Goods. 

Compilation of statistics for agri- 
pone and industrial wages. 
520. 7 

Compulsory contributions from: the 
North Western’ Railway employees 
to Indian Institute, _ 3098. 

Constitution of a permanent Tariff 
Board. 844 

Countries’ restricting the: free flow 
of ४०१. 4I0. 

Countries swith banned: or restricted 
imports fvom India. 34 5529. 

Cultivators affected — by dacquisition 
of land for the Pusa Institute in 
Delhi. 854: 

Decrease in the Indian exports to 
certain ‘countries 

Deficit in the Railway Budget. 
Demand :and forfeiture of securities 
_of newspapers. 626-27. 
Disabilities of Tndian residents in 

Singapore. — 408. 
Disabilities ‘suffered aby mateh ‘manu- 

facturers in Br 
Li As -discarde: 

uplift. 408, 4409. 
arthquake at Quetta in 7! 708. 

Effect of the fixation of import duty — 
on broken rice. 538 

Enquiry into the production and 
the Madi हर 

iw i the working of 
the Children (Pledging of Labour) 
Act. 706. awe 
stablishment of a Londo 
re the Reserye Bank 

Establishment of vara}: 

Excise duty on steel. 79. 5 
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RANGA, PROF. N. G.—contd. on GA, PROF. ऐड. G.—contd: 
Question (Supp ary) 7 हर 
Facilities for playing games outside 
“the jail compounds ~ allowed to 
State Prisoners. 4595, 

Factories employing fifty persons or 
more but not using power. 470, 
708. 

Factories using power but not com- 
ing under the Factories Act. १70. 

“Fall in railway earnings: 4048. 

‘Free passes for the inferior servants 
on State Railways. 768. 

Gold exported from India since 
~ England went off the Gold Stand- 

ard, “597. 
Grievances of Indians domiciled in 

South Africa. 785. 

Hitidu, Buddhist and Muhammadan 
monuments in the Southern Circle, 
Madras. 767. 

Inconvenience caused to Indian pas- 

sengers by. soldiers:and.— sepoys 

travelling in third class. 694. 
Increase. in the British. imports 

into India... 424. Es 
Increase» in the import duties on 

paddy and food “stuffs imported 
from India into Ceylon. 8, 49. 

Imposition of duties on personal 

eficcts carried by passengers fiom 

Geylon to India. 7: nv. 

India’s. membership of the League 

of Nations. 7779: 
Indian - Trade Commissioners in 

foreion countries. 4079, 4790-9l. 

Instructions regatding — passports. 
4407 

Lense of lend between Delhi and 

“Shahdara to Mr, Waugh.- 854. 

Monopoly of supplying petroleum 

products in the Madras Presidency 

eld by the Burma Oi] Company. 
> ८ < % 

“Negotiations for a trade" azreement 

---with the Irish Free State. 4I5. + 

Negotiations for Trade Agreements 

with the Irish Free State, Canada 
and Ttaly. & 

Nomination of Indians tosthe Poard 

of Film Censors in India. 4794. 

© Nomination | of members. ‘to. the 

Industrial Research Burean. 4797. 
“Outlay on the Imperial -Gouncil of 

Agricultural Research. 
Performance of marriages by the 
people of Sind in. the” airpur 

State to evede prosecutions under 
the Child Marriage Restramt Act. 
28; + ्‌ 

5 Personnel and. other: details of the 

Delimitation Commission: 688. 
_ Platforms at certain stations on the 

“Madras ‘and Southern Mabhratta 
Railway. -293..= eee 

Q pp. tary) ré—conti, 
Private houses rented for certain 

Offices ‘of the Government of India 
in Simla. 095. 

Private houses rented for the Office 
‘of the Imperial Council of Agri- 
cultural Research and the Reforms 
Office in Simlu:~ 2386. 

Prohibition of women from working 
un round. 4687. 

Protection of Indiahs from“air raids, 

Provision of creches “in~ factories. 
706. 

Publicity tiven to the part-delivered 
speech of the Law.-Member on 
Mr. B; Das’s. Indian -Criminal 
uate Amendment (Repeal) Bill. 

Purchase of articles yequired by the: 
Military Department. 

Purchase of scales: by the Railways. 
4 

Question of placing. the Safety 
Inspec'or directly: under the Goy-~ 
‘ernment, of India...473. 

Railway concession tickets issued to 
students -866. 

Railway earnings. FS 
Raising of new loans. 6/4. 
a war bergen othe नल Indian 

team Navigation Company and 
the’ Agarwal Steam Navini 

the H । 
Commission, 

92 
ations: of 
Currency Young 

Regulation of the barter of imported 
goods against exports in Italy, 
2700.. 

on Re-imposition of excise duty 
colton, 87l. 

-Re-opening of salt. works in certain 
places in the Madras: Presidency. 

Report and recommendations of the 
cocoanut industry committee. 972. 

> Report on the Co-operative Move- 
ment in India submitted by Mr 
M. L.- Darling. - 

Report on. the working 
Ottawa Trade Agreement.  42 

Resignation by certain countries of 
their -menberchin of the League 
of Nations. 779,. 4 

Resclutions passed at the Indian ~ 

Deck Passengers Conference held — 

at Vizacapatam. 779, 789. 
Restrictions on the import of Indian 

goods into Italy. 
Results of excavations at 

konda in the Guntur — District. 
769. 

Revision of exchange —. 520. 
a तन मनन मन८मन+क्‍ २ +- फिक्स फसपफ पक नननन्न्न्न्न्न्न्न्न्न्न्न्न्न्न्न्न्न्ननन्न्न्न्नन्न्न्््् aS | 4 ¢ 

of the 

Nagorj una 
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Se PROP. N. G.—coneld 
ty) td. 

Revision of Railway Tariff. 687. 
Rice, broken-rice and paddy import: 

ed into India from Siam and Indo: 
China. 65. 

Seh for the develo; of the 
internal -markets. | 242. 

Schemes for Rural Development 
received from the Provincial Gov- 
ernments. 985, 544. 

Schemes for Rural 
Work. 778: 

Separate restaurant cars for the use 
of Third Glass Passengers. 7. 

State Prisoners in bad health, 4398. 
State Prisoners in the Central Pro- 

vinces Jails. 392. 
State Prisoners in the Damoh Sub- 

Jail in the Central Provinces. 
394, I395, 

Sub-letting of vending contracts on 
the East Indian Railway. 9i 

Supply of water at stations of the 
Bengal and North Western Rail 
way. 74242, 

Taking out of India some important 
Archeological finds. 305 

Train service between Gudur and 
Katpadi and Dharmavaram on the 
Madras and Southern Mohratta 

Y: 

Development 

blem, 85l. 
‘conditions of Proyi- 

dent Ins ce Societies in the 
Madras Presidency 290. 

Wnwholesome food supplied to pas- 
sengers on the Bengal and North 

: Western Railway. 289, 4290: 

क Value of imports from, and exports 
wees to, the United Kingodm.” I6]. 

¢ Resolution re— 

Position of Indien nationals settled 
in Zanzibar. 234 

| Ratification of the Draft Conyen' 
of the International Labour ‘Con 
ference concerning employment of 
women during night.  455-56 

RANGOON— 
Question re— 

Resolutions passed at the meeting 
of the — Postal Union. 403. 

~ Rice, broken-rice and paddy import- 
ed into India from Siam, Indo: 
China and —. 283-85 

RANGOON DEVELOPMENT TRUST 

Question #6 demolition of ‘a, Hindu 
temple by the —.  499-0 

RATE-WAR— 
Question re— g 

—_ between the British Indian- 
Steam Navigation Company and 
the Agarwal Steam Navigation 
COmDADY 594-96, 66. 

— in the coasting trade of In ee iz ft India. 

RATIO. eae: 
Question re revision of the exchange- 

520. 

RAU, MR PR 
Resolution re monufacture of  loco- 

motive requirements in State Rail: 
way Workshops. 356. 357. 

RAWALPINDI— 
Question re— 

Consideration — of the claims of 
guards of the — Division who 
failed in the night vision test 
73-75 

High prices of articles charged by 
an Army contractor at —, 898- 
99. 

RAXAUL— 
Q on re absence of a third class 

waiting room at — railway “station, 
489. 

READER(S)— < iL 
Question re nature of duties discharged” 

by the — and copyholders in the 
Government of India Presses. 606-- 7. ve 

READING BRANCH— ©. 
Question ve classification of the 

ployees of the — of the Government. 
of India Press, New Delhi. 038, 
459-97. 

तट ny 
Europe for railway servan' 
23. Fi 

RE-BUILDING— 
Question re — of Quetta. 5i5, 084 

to the supplementary 
under the General and Railway 
Budgets. 46: 

of the Drugs Enquiry Committee. 
973-74. 
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MENDATION(S)=contd: 
Question 7¢— हु 

__ of the ‘Hides Cess Committee. 

— of the  Hilton-Youny | Currency 
Commission: 548-29- 9:5: 

— of the State Railway Workshops 
Committee. 58-60. 

Report and — of the cocoanut iridus- 
try. committee. 972. i 

RECRUITMENT— 
Question re— 

Racial discrimination ‘in ‘the +2 of 
Assistant. Surgeons in the Indian 
-Medicp| Department. 476-77. 

> from. within Divisiona] Circles on 
State Railways. 287-88. 

__ jn the subordinate: postal service. 
4032, 034-35, 

"ता qualified sons and dependants 
of the postal . employees in. the 
Betgal and Assam’ Postal Circle. 
३054. 

— of staff for the Reserve Bank of 
Tndia. 628-29. r 

— of temporesy Assistant Executive 
Engineers on the Eastern Bengal 
Railway. 482. 

RERERENCE, TERMS. OF— — 
Sec “Terms of Reference’. 

REFORM (8)-- 
Question. ve, introduction of — in the 

provinces, . 46-62., 

“REFORMS OFFICE 
Question re— 

Officer on Special Duty in the —. 
077-78. 

Private houses rented for the Office 
of the Imperial Council of Agri- 

culiural- Research “and the — in 
Simla. /86-87. =e 

REFRESHER COURSE(S)— 
Question re— 
Degradation of persons who fai] to 

pass the — of the Chandausi and 
‘Asansol railway schools, 

— at Kot Lakhpat. 37-38. 

REFRESHMENT ROOM(S)— 
~ > Question re—_ es : 

Inferior quality of food served in 
the Vizagapatam Indian —, 865- 

Licence granted to Isa Brothers for 
opening Muslim — on stations on 
the East Indian Railway. 4770- 
Skil 

J.ieence granted to Kapoor and Com- 
pany for opening Hindu — on 
stations on the Hast Indian Rail- 
way. 774-72. 

REFUND i ; 
Question re rules for the — of missing 

or Jost currency notes. 784-85. 

REGIMENT(S)— 
Question re Baluchi — and ~ soldiers 
employed during the Great War. 
269-70. t aaa 

REGISTER(S)— 
Question 76 production of books and 
—= }y> income-tax assessees. ine Sind — 
and fixation of minimem and maxi- 
mum time-limit for. the payment 
of income-tax. 26. 

REGISTRATION— 
Question १८ — of prop 

in Abyssinia. 43- 
sof Indians 

REGULATION (8)— 

Question= re— 3 i 
sstied in vespect of the Quetta 

Earthquake disaster. 057-58. 
—— of the barter of imported goods 

ainst . exports -in. Italy. :4699- 
4700. 

ooo Btaf to implement the Hours of 
Employment 

Ce na रा Bomb: 
Tndia 

RELATIVE(S)\— 
Question’ re .appointmontof the — of 

retired employees in.the Government 
of India Presses. -608,09. 

RELIEF— 
Question xe— 

Presses and newspapers punished in 
connection: with>  avticles on the 
Silver Jubilee Fund or the Quetta 
Earthquake —. 978-79.) 

*Refusal. of permission to certain 
persons to enter Quetta, for afford- 
ing — to the carthquake sufferers, 
704-05. 707. 

__ to the families of the public ser- 
yants killed in the Earthquake at 
Quetta. 963-64. 

RELIEF MBASURE(S)— 
Question. re_ earthquake — in Balu 

chistan. 776. 

RELIEF PARTIES— 
Question ve prohibition of — in Quetta 

and Baluchistan after the eaxth- 
quake. 775. z 
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RELIEF WORK(S)— 
Question re— 

Refusal of permission to public orga- 
nisations to proceed to Quetta for 
earthquake —, 64-2 

Refusal of permission to visit Quetta 
for Earthquake —. 788-9]. 

RELIEVING CLERK(S)— 
See “Clerk(s)’, 

RELIEVING GUARDSHIP— 
See ‘‘Guardship’’. 

RELIEVING VACANCY(IES)— 
See ‘‘Vacemcy(ies)”’. 

_ REMOUNT DEPARTMENT— 
Question re transfers of British Officers 

in the —. 

REMOUNT DEPOT— 
Question re Hapur — at Babugarh in 

the Meerut Division. 232. 

REMOVAL OF CIVIC DISABILITIES 
BILL— 
See “Bill(s). 

RENT—~ 
Question re— 

Assessed — of “87! and ‘‘C”’ type 
unorthodox quarters in New 

selene, Dethi. _622. 
asis of — for Members’ quarters. 

Maximum assessed — for Govern- 
ment quarters in Simla. 800. 

Payment of the — of land by leage- 
holders in Delhi, या] 

Permission to Government employees 
with college-going children to 
retain their quarters in New Delhi 
on payment of — on a I0 per cent 

b 2-25 
— charged from Members of the 

Indian Legislature for quarters in 
Summer Hill, Simla. _ 69-20. 

al
e 

— collected from the officers and — 
staff of the Governmeag of India 
in Delhi and cost of maintenance. 
etc., of quarters. 863. 

Water meter — realised from Gov- 
ernment servants in New Delhi 
and Simla. 64-46. 

REPAIR(S)— 
Question re— 

Cost of — and maintenance incurred 
on rolling stock on railways. 623- 

Heavy — and cost of — in work- 
shops per unit of rolling stock. 
54-57. 

REPEALING AND AMENDING 
BILL— 
See “Bill(s)’’. 

REPORT (S)— 
Consideration of the — of the Public 

Accounts Committee, 969-70. 
Consideration of the — of the Tri- 
bunal on Financial Settlement be- 
tween India and Burma after sepa- 
ration. 4548-86, 942-67. 

Presentation of the — of the Public 
Accounts Committee. 45-54' 

Question re— 
Delay in the publication of the — 

of the Tarifi Board on the Glass 
Industry. 784-85. 

Feetham Commission — over the 
occupation of coloured persons of 
proclaimed land in Transvaal. 
6 

Personnel and —, etc., of the Tariff 
Board. _ 4874-8i 

— and recommendations of the 
cocoanuy industry committee. 972. 

— of Mr. K. P. 8. Menon on the 
effect of the Marketing Ordinances 
on Indian Settlers in East Africa. 
प्र8., 

— of the Assam Flood 
Committee. 5 

— of the Burma Tribunal on the 
Financial Adjustment. 777. 

— of the Indian Delegation to the 
League of Nations. 60-6. 

— of the Tariff Board on Protec- 
tion to the glass industry. 288-89. 

— of the Tariff 80770 on the Wool- 
Ten Industry. 08-82. 

— on the Co-operative Movement in 
India submitted by Mr. M. L. 
Darling. 49-92. 

Enquiry 

— on the Indian Company Law. 
4295-96. 

— on the question of the manu- 
facture of locomotives in railway 
workshops in India. 65: 

— on the working of the Ottawa 
- Trade Agreement. 292-9. 
— on the working of the scheme of 

preferences resulting from the 
Ottawa Trade Agreement (laid on 
the table). 807; 

REPRESEN TATION(S)— 

Question 7e— 

Direct — of Indians on the Fiji 
Gentral Legislature. 427. 

— from certain | drivers of the 
Moradabad. Division, East Indian 
Railway. 848. 

— of Buddhists in the Archwolo- 
gical Department. 4705. 
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REPRESENTATION (S)—contd. 
Question re— 
— of Buddhists in 

services. 704-05. 
— of the staff in the Electrical De- 

partment of the East Indian Rail- 
we in the Welfare Committee. 

Government 

REPRESENTATIVE(S)— 
Question 76 — to the Industries Con- 

ference. 4798. 

REPRESSIVE LAW(S)— 
— Question re appointment of ‘a Com- 

mittee by the Congress Party in the 
Assembly to-enquire into and report 
upon the administration of — in 
Bengal. 848-49. 

See also “Law{s)”. 

REPRESSIVE LEGISLATION— 
Question 7९ Indizn and European 

— “Associations consulted about the 
extension of —. 605. 

ee OPERATIONS— 
~- Quest “ge enquiry into the allega- 

tions of discriminations “between 
Indians and Europeans in the-matter _ 
of — and 
3652. 

salvage — in Quetia. 

RESEARCH — 
Question r-— 

blishm: ofan Instituie for 
Ssimal and Human nutrition —. 
3685-&5. 

Progress of Sugar — in India. 7055. 
“conducted under the Lae Cess 

Committee. 7308-09 

nominai 
- the Industrial —. प्रछा-98. __ 

RESERVATION— 
Question re —-of-a- certain pereentage 

in Government service for the 
Assamese. 623-24. 

RESERVE BANK OF INDIA— 
Question re— Sit <3. 

__ Allotment of certain shares of the 
— to the employees of the Impe- 
rial Bank 660 India. वाए: दर 

Communal compesition of the steft 
of the --- 7587. 

Development of the Rural - Credit 
the 

RESIDENT (S)— ee 
Question ve refusal by the Nazul 

Officer, Delhi, to accept money from 
the — of Naiwala, Karol Bagh. 
i6i6-I7. 

RESIDENTIAL ACCOMMODATION— 
See ‘Accommodetion’’, 

RESIGNATION (S}— 
Question ze— 
= ips oe आए कदम of their 

m ip of League of 
Nations. 4779-80. >> अप 

-- of the nominated members of the 
Lahore Cantonment Board. 22. 

RESOLUTION(S)— 
Question re— 

Action taken on the — adopted at 
the Conference of the East Indian 
Railway Employees’ Association: 

543. 
— passed at the Indian Deck Pas- 

sengers Conference held at Viza- 
gapatam.- 779-80. न 

— passed at the meeting of the 
Rangoon Postal Union. 403_._ 

= or rejecied in the Lahore 

Quetta Earthquake. 7343-78. : 
Ratification ci the Drait. Comvention 

of the International Labour Con- 
ference concernine employment | 
women during night. _ 49-57. 

Reduction of import. duty on carbon 
“blocks. 99-000. 

RESPONSIBILIT Y(IES)— 
Question re duties and — of the crew — 

system in the Howrah and Lucknow” 
Divisions. East Indian’ - Railway. | 
420. 

t = i 

RESOURCE(S}— es 
Motion for adjournment re allocation — 

of certain — between the Central — 
and Provincial Governments. 794: 
छा, W928. ISIS = = 

Question re enquiry into # Finas- 
Gal of the Provinces co the ere” 
of fhe Nex Comctitation = i680-SL 

RESTAURANT CARS— i 
Question re separate — for the use of 

third cass passengers. 4789-42. 
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Question re— 
— of imports into India. 5-47 
— On the import of Indian goods 

into Italy. 40-] 

RESULT(S)— 
Question re— 
Delay in the declaration of — of 

Accountants” Degree 
Examination. 4804-06. 

— of the Ottawa Trade Agreement. 
If 

RETIREMENT- i 
Question re compulsory — of persons 

who have completed 25 years of their 
permanent service. 597. 

RETRENCHED EMPLOYEE(S)— 
See “Employee(s) Z 

RETRENCHED PERSONNEL(S)— 
See ‘‘Personnel(s) 

RETRENCHED STAFF(S)— 
See. ‘‘Stafi(s) 

RETRENCH MENT(S}— 
Question 7e— 

Contemplated creation of a post of 
Assisiani Director of Post and 

es 

RICE—contd. 
Question re— 4 
Enquiry into the production and 

trade of — in the Presi- 
dency. 9. 

Preference for Indian — in British 
Malaya and Ceylon and for Indian 

dom. 

: imposition of an im- 
port duty on broken — and pro- 
hibition of imporis of — from 
Sism, Indo-China, etc. 792-93. 

—, broken- — and paddy imported 
into India from Siam, Indo-China 
and Rangoon. 4364-65. 4485-85. 

RIVER SURVEYOR(S)— 
Question re appointment of non- 

Indians as Probationary Assistant 
— in the Calentta Port Trust. 488- 89. : 

ROAD(S)— 
Election of a Member to the Standing 

Committee for —. 434. 
Motion re election of «member to 

serve On the Standing Commitiee 
for —. 

Question re— 
Construction of — in Assam. 964- 

NUE(S}— 
aaa ear Te 

Amount credited to Railay 
under fines, forfeiture of a हु 
dent Fund etc., and income and 
disbursements of the Si Ben 
Fund of each Railwa: 

Difference in the customs and cxCise 
3885. 

REVISION— 
Question re — and _ classification of 

goods transported on railways. 
4682-92. 

ament 
—. 7026-27, 638. 

ROHILKUND— 
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ROUMANIA—contd. 
Question re— 

Restrictions of Indian imports into 
—, Italy and. Germany. 692-93. 

Trade treaties with Italy and —. 
957. 3 

ROUTINE DIVISION— 
Question re promotion of a clerk of 

the — to the second division in the 
Departments of the Government of 
India, 4. 

ROUTINE DIVISION CLERKS— 
See “‘Clerk(s)’’. 

ROYAL COMMISSION ON LAPOUR— 
Question re legislation for the collec- 

tion of statistics as recommended by 
the -5-- 708. 

ROYAL INDIAN MARINE— 
Question re— 
Expansion in the — and _ facilities 

for the training of Indians. 404. 
Selection of “Dufferin’’ Cadets from 
the =. 587-8. =~ Be 

“RULE(S)— 
Question re— ; 

00 of Fundam = 
the Indian Railways Conference 
Association staff. ‘i 

Depreciation fund — of State Rail- 
ways. 5 

Non-observance of Fundamental — 
in the Office of the Indian Railway 
Conference Association. Delhi. 
8 

Notification of the — regulating the 
discharge and dismissal of State 
Railway non-gazetted servants to 
the East Indian Railway em- 
ployees. 42-43. 

Option to elect new leave — to the 
staff on the North Western Rail- 
way. 88. 

— for allotment of — Government 
quarters in Simla. 620. 

— for the refund of missing or lost 
currency notes. 4784-85. 

—- governing the allotment of 
quarters to the employees of the 
Government of India Press, New 
Delhi. 038. 

-RULING(S) BY MR. DEPUTY PRE- 
SIDENT (MR. AKHIL CHANDRA 
DATTA)— > : 
Personal Explanation— 

An Honourable Member, who has 
not at all spoken already in the 
debate, cannot offer a — in reply to 

~~ another Member’s speech he will 
be entitled to make a speech. 668, 

RULING(S) BY MR. PRESIDENT 
(THE HONOURABLE SIR ABDUR 
RAHIM)— 

Bill(s)— 

The motion re the Criminal Law 
Ayaondmene Bleeds a 

decided upon previously in the 
same Session and the motion re 
the Indian Criminal Law Amend- 
ment (Repeal) Bill do not raise 
substantially an identical question. 
ii 36. 

Demand(s) for Supplementary Grant(s)— 
Broad questions of policy and gene- 

ral principles cannot be discussed 
On 825, 826, 830, 
i83l, 4857. 

Questions .of principle cannot be 
discussed on a ——. > i 

Miscellaneous— 
An. Honourable Member is perfectly 

entitled if he is attacked, to 
defend himself. If it is found 
necessary to point out that an 
Honourable Member, who made 
the charge, made it recklessly or 
without evidence or without any 
reference to facts, he is entitled 
to point that out. 47535, 734.. 

Comments on the foreign pol icy or, on 
the foreign powers cannot be made. 
263. 264. 265, 270, शा. Zz 

Honourable Members are not allowed 
to. make reflections on the High 
Courts. 2 

Honourable Members should not repeat 
what has already been said. If the 
matter has been debated in connec- 
tion with the Bill under discussion, 
or with another Bill, it makes no 
difference. 

Incidents in_ Indian 
be referred to. 655. 

Tt is not the proper parliamentary 
behaviour to be constantly inter 
rupting. 522. 

Occupants of the Official] Box should 
not cheer. e 

There has been no breach of privilege 
by the Criminal Law Amendment 
Bill having been communicated to 
@ section of the Press before the _ 
motion for leaye to introduce it was — 
made in the House. 747. 

When the leader of a party sends 
notice of an adjournment motion — 
and subsequently withdraws it with- 

s should not 

out giving any proper explanation — 
for doing so another Honourable 
Momber of the same party cannot 
move the motion notice of which | 
was sent subsequently. 33. 
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RULING(S) BY MR. PRESIDENT 
eee HONOURABLE SIR ABDUR 
AHIM)—contd. 
Motion(s) for Adjournment— 

On —, matters involving legislation 
annot be discussed 7. 

Question(s)— 
A big question of policy cannot be 

answered by — ‘and answers; it 
can more appropriately be discuss- 
ed on the budget: 59I. 

An Honourable Member is ~ not 
required to give information, but 
he should put his —, 290. 

if the answers to — given in the 
Council of State have been already 
published and made available to 
Honourable Members there is no 
reason why they should be repeat- 
ed in the Legislative Assembly 
again. 4300. 

Questions and. Answers— 
Any comment or criticisms, made 

after a question has been answered 
cannot be treated as part of the 
proceedings and such comments 
should not be embodied in the 
published. proceedings, 694. 

There cen be no reflection made by 
any Honourable Member on any 
Resolution passed by the House. 
4703. 

Locomotive 
ntinuous workers 

ian Railway., 542. 

STAFF(S)}— 
aks 

RUPEE(S}— 
Question :- effect of the rise in the 

price of silver on the — 039. 

RUPEE LOAN— 
Question re issue price of the latest 

3630. 

RUPEE PAPER— 
Question re conversion of India Ster 

ling Paper and —. 5. 

RURAL CREDIT, DEPARTMENT. 
Question 7९ development of the — of 

the Reserve Bank of India. 867-68. 

RURAL DEVELOPMENT— 
Question re— 

Sch for th f 
grant for — inthe Punjab. 050. 
5, 

RURAL DEVELOPMPNT—contd. 
Question re— 
Schemes for — received from the 
Prone Governments. 492- 

Schemes for’ — Work: © 777-78. 

RURAL TIBRARY(IES)— 
See’ “Library ies)” 

RURAL RECONSTRUCTION— 
Question ve proposed diversion by the 
Madras Government of the grant 
from the Petrol Fund towards —. 
A865.5-= 

RURAL UPLIFT_ 
Question re 

Distribution of the grant for —. 
2408- 

23 for — in Madras. ° 867- 
68, 

S 

SADAR BAZAR— 
Question ve amount given to the — 

Municipal Committee from 
the Cash Balance in ‘the Canton- 
ment Fund, Ambala. 

SAFETY INSPECTOR(S)— 
See “‘Tnspi ( 

SAHUKARA ACT— 
See ‘Punjab’ —” under “Act(s)” 

SAKSENA, MR. MOHAN BLAL— 
Criminal ay nt 7 

Motion’ to consider. 436, 559, 876, 

dian 
(Repeal) Bill— 
Motion to consider. 438. 
Consideration of Clause 2, 760. 

Motion sae eee ment re prohibi- 
| entering into the 

Question re— 

mans, und 
ent ee 92 4505. = 

the ‘Congress _ Party 
Assembly enquire into and 
report. upon the administration of 
Repressive Laws in Bengal. 848- 
49. 

Books for prisoners in the Cellular 
fail, Andamans. ae 

- Cancellation of — the passport _ of 
» © Mr: Masani of Bombay.  407. 

Certain particulars. in connection 
with State Prisoners at present 

mnfined in India, 235, 
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SAnSENS: MR. MQHAN LAL— 
contd. 
Question re— 

laints by prisoners in the 
finlar Jail, Andamans, inst 

the treatment of Dr. Todd. 7588 
Countries restricting the free flow of 

gold. ॥: 
Degradation of persons who fail to 

pass the Refresher Courses of 
the Chandausiand Asansol rail 
way schools. 76. 

Demotion of certain drivers on the 
East Indian Railway. 

Dissatisfaction among Tidians in 
Fiji due to the proposed change in 
the system of representation in 
Municipalities and “the Legis- 
lative Council. 847-48. 

Distribution of the grant. for rural 
08-09. uplift. 

Gold exported from India 5 ‘since 
England went off the Gold 
Standard. 409. 

# Grant of general amnesty to poli- 
tical prisoners before the introduc- 
tion of new constitution. 407. 

Hardships of _ prisoners in the 
Cellular ail Andamans. 44i0-I2, 

ee a import 
duty on. Zanzibar. cloves. 846 

. ~ Instructions re; passports. 
400 & सन 3 

Introduction of the ballot system of 
voting. 

im Laws restricting the liberty of the 
nj Press. 6. 

Lifting of ban from the: Khudai 
Khidmatgar and other Con, gress 
organizations in the North. 
Frontier Province. । ७ 627-28. 

Newspapers punished for adversely 
commenting — on Government's 
policy in Quetta. 9 4405-06. 

Newspapers subscribed — for the 
prisoners in the Cellular Jail 
Andamans. 

Prisoners convicted in connection with 
the Civil Disobedience Movement 

, not. yet released. 407, 
Promotions to administrative. grades 

on the East Indian Rall way. 
899-i900. 

Protection of Indians in Abyssinia 
4595-96. 

Provision of facilities for ०7 ४-प००० 
games in the Cellular Jail, Anda- 

Sanans, — 59 
— Publicity given to the part-deli- 

ered speech of the Law Member 
on Mr. B. Das’s Indian Griminal 

SAKSENA, MR. MOHAN LAL— 
conclid. 
Question re— 

Refusal of permission to — to visit 
the Cellular Jail at Port Blair. 
699-702, 76-64. 

Representation from certain drivers 
of the Moradabad Division, East 
Tndian Railway. 848. 

Return of Mr. Subhash Chandra 
Lote to India. 440/ के 

Safe cute of the interests ० 
indi a Zanzibar. 846. 

Scale of diet given to. certain 
prisoners in the Cellular. Jail, 
Andamans. 58 

Supply of morning tea to prisoners 
in the Cellular Jail, Andamans. 
3898. 

Treaty of commerce and navigation 
betwee Great Britain and Zanzi 
bar. 846. 

Unemployment problem. 850-52: 
Question (Supplementary) 7e— 
Amount raised था. India by sub- 

scriptions for the Silver abies 
Celebrations. 297. 

Countries with banned or restricted 
imports from India. 5. 

Detachment of British troops sta- 
tioned in certain Bikrampur _vil- 
lay in Dacca. I77, 478, 79. 

Position of Indians in Zanzibar 
309 थ 

Refusal of permission to 
visit the Cellular Jail 
Blai 76 

State Prisoners in the Central द 
vinces Jails. है 

Resolution re position of Indian 
nationals settled in Zanzibar. 
228-3I. 

SALARY (IES)— 
Question re— 

Average — emoluments and ex- 
penses on the education of the 
children of British and Indian 
soldiers. 889-90. 

— of the Indian Railways Con- 
ference Association Staff. 96- 
97. 

SALOON (S)— 
Question re — and Tnspection 

Carriages on cach Railway. 977 

SALT— 
Question re-— 

Liaw Amendment (Repe: Bill. Concession of collecting or making 
— in certain talugs of the 

Racial discrimination in the supply Madras Presidency. 625-26. 
of ee and epee aoe Factories working ; under the 

quarters, etc., in. the grad aba monopoly system of manufactur- 
Dee East Indian Railway. ing — in the Madras Presidency. 

SS >> 
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SALT—contd. 
Question re— 
Non-reduction of the excise duty on 
— manufactured from sea-water. 
294-95. 

SALT (ADDITIONAL IMPORT 
DUTY) ACT— 

See ‘Act(s)":- 

SALT ADDITIONAL IMPORT DUTY 
(EXTENDING) BILL— 
Sée “Bill(s)”. 

SALT. MINES(S)— 
See ‘“Mine(s)". 

>> SALT TRADE— 
Question re — of “Madras. “524-25. 

‘SALT WORKS— 
Question re. reopening of — in certain 

pees in the Madras Presidency. 

SALVAGE— 
Question re — of property at 

Quetta after the earthquake. 75-6. 

SALVAGE OPERATION(S)— 
Question re enquiry into the allega- 

tions of discriminations between 
Indians and Europeans ‘in the 
matter of rescue and — in Quetta. 

CTION(S)— 
Question re _ refusal of — by the 

Governor General for the introduc- 
tion of a Bill to amend the Bombay 
Port Trust “Act. 425-27. 

SANNAMANGALAM CHOWKI— 
_ Question re hardship caused — to_pil- 
2 grims attending the Kanduri festi- 

val, Naggnes by the Customs Officers, 

SANT SINGH, SARDAR— 
Code of Criminal Procedure (Amend- 

ment) Bill— 
Presentation of the report of the 

Select Committee. 348. 
Criminal Law Amendment Bill— 

Motion to consider. 434-36, 657-67, 
67l, 85, 8i8. 

Expressions of regret on the deaths 
of Sir Basil Blackett, Sir Deva Prasad 
Sarvadhikary, Lala Fakir Chand 
and Haji Abdulla Haji Qasim. 5. 

Indian Criminal Law Amendment 
(Repeal) Bill— 
Motion to consider. i40, 728, 
729. 

Motion for adjournment re despatch 
of troops from British India _ to 

Addis Abbaba (Abyssinia). 269. 

SANT SINGH, SARDAR—contd. 
Question vre— हु; 

Abolition of the India Store De- 
partment, London. 40-42. 

Accommodation for officers and 
staff in New Delhi and Simla. 
093-94. 

Alleged __ discrimination against 
Indian products by British con- 
cerns in India, 6I-62. 

pp of a ti 
expert in England for India. 
409i-92, 

Appointment of apprentice perma- 
nent way — inspectors on the 
Eastern Bengal Railway. 4. 

Appointment of the President of the 
New Delhi Municipal Committee. 
406-08. 2 > 

Band at the Connaught Place, New 
Delhi. —20-02, 

Budget. of the New Delhi Municipal 
Committee.  05-06. 

Compulsory contributions from the 
North Western Railway employees 
to Indian Institutes. 098- 

Contractors in the Central Public 
Works Department. 08-09. 

Education of Indians in broadcasting 
technique. —093. 

Electric meter rent charged in New 
Delhi, 409-2, 

Employees failing in night vision 
tests on the North Western Rail- 
way. ~400-0I. 

Holidays in the Government of India 
Secretariat. 624-26, 

Income and expenditure of the New 
Delhi Municipal Committee. 202- 

Indian Broadcasting Service. 4092-95. 
Tn guity into the conduct of an 

perial Service Officer. 975. 
Lease-hold land in New Delhi. 2403- 

04. 
Office of the Civil Aviation in 

Indi: at ‘i 3. 5 हे 2 
Overhauling of the  Income-tax 

५ -system of India.  62-63. ; 
Payment of the rent of land by 

Tease-holders in Delhi. 2. 
Permanent Way Inspectors on the 

North Western Railway. 975-76. ce 
Power in the aerial of the D 

Broadcasting Station. 093.  _ 
Private houses rented for certain 

offices of the Government of India 
in Simla. i095. E 

Purchase of articles required byte 
Military Department. _ 59-60. 

Purchase’ of articles required by the 
Railway Board. 5 

Racial discrimination on the North 
“Western Railway. 098-I00. 

Reskoning of seniority on the North 
Western Railway. 097-98. 
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+ SINGH, SARDAR—coneld. 

Question re— 

Recruitment of Sikh Khatris in the 
India: Army. i 

Refusil of permission to certain 
persons to enter Quetta for afford- 
ing relief to the earthquake 
sufferers. 707. 

Sub-divisional officers and Assistant 
Garrison Engineers in the electri- 
cal and mechanical engineering 
bratich in the Army. 035-36 

Superintending Bag ‘ineer of the Cen- 
tral Public orks Department. 
404-05. 

Value of imports d 
exports to, the United Kingdom 
460-6] 

Question (Supplementary) #€-- 
Article in the Sind Observer entitled 

“Power-Alcohol’’. 294 
Distress of Quetta merchants. 906. 
State Prisoners in defferent pro- 

vinces. 
Resolution re 

motive re 
way Wor! 

SARDAR(S)— 
Question re allowances. paid. to the 

tribal — of Baluchistan. 298-303. 

SARMA, MR. R. S.— 

Griminal Law Amendment Bill— 
Motion to consider. is 

Question (Supplementary) re— 
Contributions made to the League of 

Nations. — 778. 

SARVADHIKARY, 
PRASAD. 

mantifacture of  loco- 
pe) in State Rail- 

ops. 2 

SIR. DEVA 

की of regret on the deaths of 
= Black gh - Lala Fakir 

nd Haji Abdulla Haji 

SATYAMURTI, MR, 8,—contd. 

Criminal Law Amendment Bill (As 
recommended )—. 
Motion for leave to introduce? 059. 

Demand for supplementary grant in 
respect. of 

devel e on the ft 
Broadcasting met from the fund.” 
4823, 824, 3825, 826-30, 840. 

Expenditure on the development . of 
Civil Aviation met from the fund’’, 
48i8-2i, 822. 

“‘Miscellaneous’’. 84-47, 857, 924- 
, 955, 936, 937, 938. 

Election of Members to the Select Com- 
mittee on amendments to Standing 
Orders. _02. 

Indian Coffee Cess Bill— 
Motions to consider, to circulate and’ 
4 से to Select Committee. 655, 
4662, 

Indian Criminal Law Amendment 
(Repeal) Bill— 

Motion to consider. Il49, 36 
4437, 2742, 4343, 44; 45, 246 
4447, 732, 733, 734. 

Consideration of Clause 2 

Motion for adjournment re— 
Borabing of women and children 

the Trans-Frontier villages by 
Indian Army (Air Force) 
387. 

Despatch of troops 
India to 
(Abyssinia). 265. 

Lack of discipline in certain soldiers 
at Jubbulpore. 232-34. 

Prohibition of the convener of the 
Congress Assembly Party Commit- 
tee ve detenus to enter into certain 
places in Bengal. 28 

764. 

in 
the. 
386, 

British from 
i Abbaba dis 

_ Qasim. 2-8. 
कै Refusal of permission to Mahatma 
SATHANA— Gandhi and Babu Rajendra Prasad 

Question ve produce of the land- of the Boetee! ae the earthquake area of 
istimrari area of — | Ajmer- 3 
Merwara. 08. Rioting of British soldiers . stationed 

at Jubbulpore. _ 426-27. 
SATYAMURTI. 5. Point of order as to whether there can 

Consideration of — the Report of the be a-discussion on the principle of a 
Public Accounts Committee. 969. Bill upon a consideration’ of # clause 
4970 after the principle and the real-object 

Consideration of the » report of the of the Bill has already been disc 
Tribunal on — financial~ settlement threadbare upon the motion, for con- 
between India and Burma after the sideration and when no amendment 
separation: 4569,.585, 943. has. moved or even give 

Criminal Law Amendment Bill— notice of. 764. 
Motion to consider. 447, -68. 473, ¥oint of order. raised . by .— as to 

474 65i, 809, 80, whether an Honourable Member cat 
84, 8I5, 836, 87, 888, 820, 82l, make - a serious charge 
8235, 824, 826, 828 832 833- against another Honourable a 
34, 99, 920, 92i, 923, SITS. 

i
e
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SATYAMURTE, MR. S.—contd: 
Point of order raised by —_as to 

whether there has not been a breach 
of privilege of the House inasmuch as 
the contents of a Bill (7.¢., the 
Criminal Law Amendment Bill) were 
communicated to a section ‘of the 
Press before the motion for leave to 
antrod ace it was made in the House. 

Question re— 
Abolition. of the aes franchise 

enjoyed. by Indians in Fiji. 609. 
Accommodation allowed to a deck 

passenger in the Coastal Passen- 
ger Steamers. 778-79. 

Administrative staff appoint- 
ments held by Indians in_ the 
Indian Medical Service. 74 
iI76. 

Agreement...with the Kathiawar 
States about, Customs. . 96I-62 

Allegations of looting, etc., against 
the soldiers at Quetta after the 
earthquake. 085:87. 

Allocation of assets and liabilities 
between the New Orissa Province 
aud the Government. of Madras 
783. 

Allotment of certain shares of the 
Reserve Bank to the employees of 
the Imperial Bank of India. 4I7. 

Amalgamation of he East Indian 
and Eastern. Bengal Railways. 

Femme te endment of the Indian Com- 
panies Act. 409-20. 

A dments of the Go of 
India” Bill in the House of Com- 
mons regarding the Princes and 
the Federation, 689. 

Application of a system of control 
over imports by the Japanese 
Trade Council. QOL. 

Applications for protection of 
industries, » 40-02 

Appointment of a Board of non- 
Official visitors to the Andamans 
609-I 

Appointment of Delimitation» Com: 
mittees: TT eee 

Appointment of Indias as — Chair- 
men of Port Trusts in India. 694 
695, 696. 

Article entitled ‘The Civil Service 
Bomb” in the Amrita ~ Bazar 
Patrika’ 698-08. 

Article: in-thesAmrita Bazar Patrika 
noe the. Faqir of Alingar. 

‘Article in the Sind’ Observer entitled 
“Power-Alcohol”’. 4293-95- 

“B” Grade Gontrollers promoted to 
relieving guardship_on the 

en ee 34. 

SATYAMURTI, MR. Si—contd; 
Question re— 

Bill. in connection with the Federal 
Railway. Authority and setting up 
of Provincial Public Service Com- 
missions 7890-08 

Cancellation of the Passport of Mr. 
Masani of Bombay. 697. 

Committee for the classification of 
Railway Goods. 607-08. 

Board. 842-44 3 
Consumption of Indian linseed in 
Great Britain. 606-07. 

Contract: for the construction of the 
New Howrah Bridge. 63l- 

Conversion of India Sterling Paper 
and Rupee Paper. 4295, 

Cost incurred by the Government of 
India in the ‘transport — of British 
troops and officers. 402-03. 

Cost of India’s’ delegation to the 
International Labour Conference 
and the League of Nations. 399. 

Creation of an additional post of 
Secretary in the Finance Depart 

4i7-8. 
elating to the 

Maritime States. 
963. 

Damage by earthquake and rebuild- 
ing of Quetta. 793-95. 

Defamatory. passages about Indians 
in a publication entitled “Souvenir 
Programme of Gelebra- 
tions”. 65-I6. 

Delay in the declaration of results of 
Registered Accountants’ Degree 
Examination. —804-06 

Delay in the publication 07 
Report of the Tariff Board on 
the Glass Industry. 784-85. 

Demand forfeiture of securities: 
of newspapers. 626-27. 

Demand for Indianisation of Indian 
Port Trusts. 083-84. 

E. 6. 
Tg Deputation in Lond 

Hie Bxcllney 
_ His 

Se nat et tariat. 
Differences ‘between के 

indian ‘Members’ of the 
Medical Service in the matter of 
ayment of railway fares, 786. 

Digabilities’ of Indian™ residents” im 
Singapore: 408. 

isabilities of Indians in Zanzibar. 
050. 

Disabilities: suffered by match manu- 
factarers in British India. 539-40. 

Discrimination against Indians by 
the Kenya Government. 689-90. 

Dispute between. the Mysore Gov- 
ernment and the Government of 
Madras re Cauvery waters. 083. 
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_ Question re— 
ffect. of the fixation of import duty 
on broken rice. 536-38. 

Election’ to the All-India Medical 
Council. 2273, 74. 

Enquiry into Central and Provincial 
‘inances. 47i5-6, 7i7, 7i8 

Enquiry into the allegations of 
iscriminations between — Indians 

and Europeans in the matter of 
rescue and salvage operations in 
Quetta>. 3632. 

Enquiry into the Financial: Resources 
of the Provinces on the eve of the 
New Constitution. . 3690, i69l 

Enquiry into the -Income-tax 
system in India. 3689-90. 

Enquiry into the production and 
trade of rice in the Madras Presi 
dency. 690-9 

Establishment of a German auto- 
mobile factory in Bombay. 600. 

Establishment of a London Branch 
of the Reserve Bank of India. 
4ii-42 ¥Establ t पर लग पर 

Animal and Human Nutrition Re- 
search. — 685, 4686... 

Excise duty on steel. _79-92. 
Expansion in the Royal Indian 

Marine  aud_ facilities _ for the 
training of 404. 

Experience required — for 
Express and Mail ‘Trains on the 
East Indian Railway. 

Fell in railway earnings 087-48. 
Fectham Commission Report on ths 

occupation of coloured eer ms of 
Prociaimed कक 

Financial adjustment for the crea- 
tion of the new Provinces of Orissa 

d Sind. 599-600. 
Formation of coffee pools in eh a 

with a view to drive out 8 
Indian settlers. _ 962. 

Gold exported from India since 
England went off the Gold Stand- 
ard, _- 96-98, 

“Government's policy with seat rd to 
the tribes on the North-West 
Frontier. 532-34, 688 5 

sGovernor General's recommendations 
with regard to the supplementary 
demands under the General and 

Railway Budgets. 46:7. 
Grievances of Indians _ domiciled in 

Hardship caused to ore attend- 
ing Kanduri 8207९, 

-SATYAMURT!, MR. S:—contd. SATYAMURTI, MR. 8.—contd: 
ate re— 

er import duty on __ foreign 
paddy in the United Kingdom. 

053-55. 
Hi igher offices held by Indians in 

@ Government of India Secre- 
t. 603-04. 

Imposition of duties on personal 
effects carried by passengers from _ 
Ceylon to India. 369-70, i72. 

Inclusion of provisions for a Statu- 
tory Railway “Authority in the 
Government of India Act. 3i0 

Inconvenience caused to pas- 
sengers on account of European 
soldiers travelling» in ord: 
Second Class compartments. 

Indian and European Associations 
consulted abont the extension of 
repressive legislation. “605. 

Indian and European Officers work- 
ae in the Finance Department. 

Indian exports and imports and 
India’s trade position. — 60-02. 

Indian Trade Commissioners in 
foreign’ countries. 078-80. 

Indian victims of South African 
299. 

“‘Indianisation of the Government of <“Tadia Secretariat. 604. 

and Europeans in the Women 
jedical Service. 377-78. 079. 

trade. 
Interests of Indians  7050- 

Interview for promotion of “B” 
grade guards on the East Indian 

i 
Issue price of the latest Rupee 

Bt Loa: 
Italo-Abyssinian dispute. 205-07. 
pe en of Aeroplanes in India. 

Manufacture of guns in Indian 
Ordnance Factories for the use of 
the Indian Army. 687, 5688. 

Manufacture of Locomotive Boilers 
and Locomotives in India, 702, 
4703, 4704 : 

Mints at Calcutta and Bombay. 
406-07. 

Murder of Khan Saheb Zangi Khan” 
of ‘Maddakhel, North-West Front — 

607. 
Negotiations for a trade 

Ni fo. pen agreement jations for a t zi 
Bors the Trish State. 44-I5. | 

for thi 
Tode Agreement. 438-20. 
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SATYAMURTI, MR. §,—contd. 
Question re— 
Negotiations for Trade Agreements 

with the Irish Free State, Canada 
and Italy. - 

with the Sh: i tribe 
on the North-West Frontier for 
a friendly agreement. 

New type of aeroplane for opera- 
tion a India. 844-45. 

Officer on Special Dut in the 
forms Office. —077- ; 

Offizial watch over news’ and edi 
torial 
relating to the Quetta earthquake 
disaster. 

Organisation of sugar industry. 62- 

Outlay on the Imperial Council of 
Agricultural Research. उ0-7. 

Paragraph in the Jndian Finance 
entitled ‘‘Clive Street. Gossip’ 
3299-4300, 

Passage of German aeroplanes over 
India,  407- 

Personnel and other details of the 
Delimitation Committee. 687-89. 

Personnel of the Indian Lac Re 
search Committee 84. 

ht of Indians in regard to the 
if ve trade in Zanzibar. 4i0-ii 

Position in the North-West Frontier 
Province. 778. 

Position of Indian business com- 
5065. 

207-08. oie ee 
Positions of Indians im Zanzibar 

with regard to the clove ordinanc- 
5 

Possibi of giving ‘warnings 
the able abcut impending earth 
quakes. रे 

Preparations in India for a war. 
Previrations in for a war 

Europe. 
Prevention of 

visiting Quetta 
Progress of sugar research in India. 

I 

Congressmen from 

Prohibition of certain imporis from 
Persia and Aighanistan into:certain 
parts of India. 535- 

Prohibition of Women from working 
underground. 686, 3687, 

Promotion of certain Controllers on 
the East Indian Railway to 
ing guardships. i634. 

Promotion to the relieving guards 
on the East Indian Rail hway- 65 

SATYAMURTI, MR. S.—contd. 
Question re— 
Proposal to establish a -swadeshi 
,. automobile industry in India. 63. 
Erouection of Indians in Abyssinia, 

Protection of the interests of Indiam 
traders in, Abyssinia. 29: 

Protest the South African and 
Natal Indian Songs ie 

sections of 
Dealers’ Licensing Law Amendment 
Ordinance. 4296. 

Provincial Loans, _052 
Pareliase of stores made abroad. 4i2- 

5. 
Racial. discrimination. in the’ recruit- 

ment of Assistant Surgeons im 
the Indian Medical Department. 
i376 L477. ic 

y Ba way earnin; 3 
tae of nae eer 6I3-I4. 

Rate-war between the British Indian 
Steam ee Company and 
the Agarw: Steam Navigation 
Company 594-96, 66-47. 

Rate war in the coasting trade of 
India. 400-0] 

Re-building of Quetta 084-85 
Reduction in. India’s.contribution te 

the League.of Nations 34i-5. 
Reform oi the dian Insurance 

Law, 293. 
Refusal of permission to public or- 

| Bae aes 
aoe 

Quetis 
for Earthquake Relief Work. 788- 

Refusal of permission 

कर “कर issued respect of the 

कि of imported 
agamst exports Ttaly. 

T: 

॥श 
Report of the Tariff Board pro- 
ee to the glass industry. 288- 

Report of the Tariff Board on the 
W Industry. 7098-82... 

sous on the Indian Company Law. 

Re on the working of the Ottaws 
Ponte Agreement. 7292: 

at Vizagapatam: 779-80. 
Resolutions passed at the meeting of 

Rangoon Postal Union. 34405. 

708. 
Renewalof the Trade Treaty with 

4049. कट 
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SATYAMURTI, MR. S.—contd. 
Question re— 
Restrictions of Indian imports into 
estan, Italy and Germany. 

Result of the imposition of an 
import duty on broken rice and 
prohibition of imports of rice 
pou Siam, Indo-China, ete, 792- 

Results of the Ottawa Trade Agree- 
ment. 693, 046, 082-83. 

Return on the total capital cost of 
New Delhi. 443-4. 

Return on the total capital cost of 
Sakkur कल 4i4. 

Revision and Classification of goods 
0788: on Railways. 469, 

Revision of the Maximum and mini- 
mum charges on the Indian Rail- 
ways. 405-06. 

serie of Indians in Zanzibar. 598- 

‘Rise in the price of silver. 64-5. 
Safeguarding of the interests of 

Indians in Kenya, 594-93, 
Sale of surplus stock of quinine. 

Scheme for the utilisation of the 
grant for rural development in the 
Punjab, 050-5t. 

Schemes for Rural Development 
Work. 777-78. 

ponding of British troops to India, 

Shipping companies engaged in the 
coastal trade of India and Burma, 
i907. 

Sir George Schuster’s opinion about 
the bombing of Indians. 044-45. 

St of the Ji Amb 
dor in Bombay about the Indo- 

act. 696. 
Stores for Railways purchased 

through the Indian Stores De- 
partment. 700, 770-02. 

Subjects of Indian States’ acainst 
whom proceedings have been taken 
by Local Governments under the 
Foreigners’ Act. पा. 

Suggestion 76 imposition of a=pro- 
duty on Zanzibar cloves 

052-53, 
Yoriff. . Board’ enquiry into the 

textile industry. 055-57. 

Terms. offered’ for the transfer of 
British’ Service Officers to the 

न Indian Army. 795. 
- Trade negotiation between the 
: United Kingdom and Italy and 

India. 604-05, 
~ "Trade negotiations with other 

countries. 046. 

SATYAMURTI, MR. S.—contd. 
Question re— 
Transfer of the Civil and Military 

Administration of Gilgit to the 
Government of India. 962-63, 
4652:55. 

Transfers from the British Services 
to the Indian Army. fi 

Treaty between the Sultan of Zan- 
zibar and Great Britain. रे 

Tribal vendetta on the North-West 
Frontier. 589-9i. 

Trouble on the Durand Line on the 
North-West Frontier. 605. 

Visit of the Honourable. the Com- 
merce Member to Cochin. 403- 
04. 

Walk-out by the Indian Members 
of the Kenya Legislative: Council. 
049-50- 

Wound received by Mr. L, W. 8. 
HH. Best, Political Agent,-in the 
Malakand Agency. 634, 

Question (supplementary) re— 
Abolition of the India, Store Depart- 

ment, London. 40, 4. 
Action taken against news erent 

under the. Indian Press (Emer- 
gency Powers) Act, 93i. 342. 

Affairs in the Cellular Jail, Anda- 
mans, under the present Superin- 
tendent. 593, 594, 595.~ 

Allegations against British 
stationed at Jubbulpore. . 

Alleged discrimination against. 
Indian products by British con- 
cerns in India, 6l, 462. 

Amount sanctioned to conduct the 
case of Mr. Doran late Staff 
Superintendent of the  Dinapur 
Di nm. 470. 

Applications from Mahatma Gandhi 
and Babu Rajendra Prasad for 
permission to enter the earthquake 
area in Quetta... 040. 

Appointment of a _ broadcas‘ing 
expert in England for India. 3092. 

Appointment of an Indian 2s_the 
Chairman of the Bombay Port 
Trust. 

Appointment ‘of an Indian in place - 
of the late Mr. A. C. Chatterjee, 
a Member of the Information 
Section of the League of Nations 
Secretariat. 524. 

Appointment of one Mr. Hogan 28 
a@ Yard Master in the Traffic De- 
partment of the Calcutta Port 
Trust. 487. 

Baggage free allowance for third 
class passengers from Ceylon to 
India. /63-64. 

Bombay-Lancashire Pact. 872. 
British troops in India. 284. 

<= 
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SATYAMURTI, MR. 8.—contd. 
Question (Supplementary) re 

Cancellation of the passport of Mr. 
Masani of Bombay. 86I, 384. 

Certain particulars in connection 
with State Prisoners at present 
confined in India. 23]. 

‘Collection of Customs revenue by 
the Government of India_in 
Kathiswar and other States. 274 

Commission of Enquiry to settle the 
Burma-Yunnan Frontier. 

‘Consignment of goods for Indian 
import through Empire shipping. 
98. 

Countries with banned or restricted 
imports from India. 

Deficit in the Railway Budget. 429. 
Detachment of British troops sta- 

tioned in certain Bikrampur vil- 
Jages in Dacca, l77, 78, 

Drivers in the Jhansi Division of the 
Great Indian Peninsula Railway: 
BOL 

Effect of the Ottawa Agreement on 
India and the’ Dominions.. 970. 

Employment of Indian seamen on 
British ships. . 532: 

Expenditure on the inauguration of 
the New Constitution and the De 
limitation Committee. 4792. 

Externed or exiled persons not 
allowed to return to India. 983. 

of oil and oil 
lia to Great Britain Cs 

385, 2386. 
German Government’s offer with 

regard to the contract for the 
Howrah Bridge. 804. 

‘Government's policy towards Com- 
munism. 

Growth and development of indi- 
geneous insurance business. 268 
69 

Imports“from _ India “banned by 
Roumania. हि 

Indian Broadcasting Servi 4092- _ 
93. 

Indinnisation. of services in Port 
Trusts in India. 490-9 

Indo-British Trade Agreement. 872- 
75. 

Instructions regarding passports 
3407. 

Introduction of Reforms in the pro- 
vinees. 4| 

Lifting of ban from the Khudai 
Khidmatgar and other Congress 
organizations in the North-West 
Frontier Province. 627- 

Manufacture of petrol from coal in 
India. — 260l. 

Negotiations with the Geekwar of 
Baroda in respect of Kathiawar 
ports. 

SATYAMURTI, MR. S.—contd. 
Question (Supplementary) re— 

Negotiations with the princes in 
peed to the coming Federation: 

Newspapers punished for adversely 
commenting on Government's 
policy in Quetta. 406. 

Newspapers subscribed for the pri- 
soners in the Cellular Jail, Anda- 
mans. 59l. 

Position of the Indisn trade im 
Chinese Turkistan. 379 

Postal Mails sent by road motors 
between Kalka and Simla. 864. 

Preference for Indian rice in British 
Malaya and Ceylon and for Indian 
paddy in the United Kingdom. 
i58 

Programme for rural uplift in 
Madras. 867. 

Prohibition in Italy of the import 
of goods from India end of 
Indian insurance companies from 
carrying on business. 869. 

Propaganda agai India through 
films like ‘Bengali end ‘India 
speaks’ in Europe and America. 

Proposed diversion by the Madras 
overnment of the grant from the 

Petrol Fund towards rural re- 
construction. 4865. 

Protection to the Indian Sericnltural 
Industry. 863. 

Publicity given to the part-delivered 
speech of the Law Member on Mr. 
B. Das’s Indian Criminal] Law 

Tundila. 984. 
Refusal of sanction by the Governor 

or the introduction of 
the Bombay Port 

Re-imposition of excise duty on 
cotton. 4877-72. se 

Resignation by certain countries of 
their membership of the League of 
Nations. 779-80. 

Restriction of imports into India 
]7. 

Restrictions on the import of Indian 
goods into Italy. 

Schemes for Rural Development 
received from the Provincial Gov 
ernments. 55, 

Selection of candidates for the 
Indian Research Fund. 480, 
वाश, 
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SATYAMURTI, MR. S.—coneld. 
Question (Supplementary) re— 

Selection of delegates to the session 

of the League of Nations. 030, 
03i. : 

Smuggling of sugar 
India from Kathiawar 
4276. 

State Prisoners in bad health. 4397, 

State Prisoners in the Damoh Sub- 

Jail in the Central Provinces. 

394. 395. 
‘Transfers back to India of Indians 

serving in All-India Services and 
cadres in Burma, 82. 

Resolution re— z 

Manufacture of locomotive require- 

ments in State Railway Work- 

shops. 36l, 362, 370, 57, 372. 

Quetta Earthquake. 355. 

SAVING(S) BANK(S)— 
See ‘“Bank(s)’’. 

into British 
States. 

SCALE(S)— 
Question re purchase of — by the 

Railways. ॥75-4. 

SCALES OF PAY— 
See ‘Pay’. 

8CHOOL(S)— 
Question re— कै 2 

Appointments of the time-expired 

apprentices of the Jamalpur Tech- 

nical — to posts under the Chief 

Mechanical Engineer _ and Chief 

Blectrical Engineer, Hast Indian 
Railway. 03-05. 

Degradation of persons who fail to 

pass the Refresher Courses of the 

Chandausi and Asansol railway —. 
76. हु 

Ex-apprentices of Jamalpur ‘Lech- 

nical —, East Indian Railway. 

iii. 
Transfer of control of the Railway 

— of Transportation, Chanda Ts 

to the Agent, Esst Indian Rail- 

way. 

SCHUSTER SIR GEORGE— 
Question re —'s opinion about the 

bombing of Indians. 044-45. 

SCOTT, MR. J. RAMSAY— 0 

Election of — to the Standing Advi- 

sory Committee for the Indian Posts 

and Telegraphs Department. 885. 

80857 VALUE— 
Question re — on di dd —_loco- 

~~ motives, coaching and wagon stock 

on each railway. 

SEAMAN(MEN)— 
Question re employment of Indian — 

on British ships. 53-32. 

SEAT(S)— 
Question re — in the third class car- 
ae on the South Indian Railway. 

SEA-WATER— 
Question re non-reduction of the excise 

duty on salt manufactured from — 

SECOND CLASS— 
Question re— 

Inconyenience caused to Indian pas- 
Sengers on account of European 
soldiers travelling in ordinary — 
compartments. 693-94. 

Water basin arrangement in some 
of the bath-rooms of — compart: 
ments on the Madras and Southern 
Mahratta Railway. 4305-06. 

SECOND DIVISION— 
Question re promotion of a clerk ०: 

the routine division to the — in 
the Departments of the Government 
of India. /4, 

SECRETARIAT(S)— ~ 
Question re— 

Deputation in London of Mr, E. 
Mieville, Private Secretary to His 
Excellency the Viceroy, to examine 
the working of the. Cabinet —. 
058-59. 

Higher offices held by Indians in 
the Government of India —. 
603-04. 

Holidays in the 
India —. 624-26. 

Indianisation of the Government of 
India —. 694-95. 

Government of 

SECRETARY (TES)— 
Question re— 

Creation of an. additional post of — 
in the Finance Department. 47- 
48. 

Denuistion in London of Mr. EB. 6 
Mieville Private — to His Excel- 
Jencv the Viceroy, to exemine the 
working of the Cabinet Secre- 
tariat. 058-59. 

SECRETARY OF STATE— 
Ques‘ion 78 —’s conception of political 

offenders of the Civil. Dischedienco 
class and homb-throwers. 852: 

SECRETARY OF STATE FOR INDIA 
IN COUNCIL— 
“Agreement between the — and the 

Reserve Bank of India. 32-35. 
Se SS SS मनन 

= 
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SECURITY (IES)— 
Question re— 
“Gandidates for Legislative Assembly 

élection who lost their —. 544-57. 
Demand and forfeiture of — of 
newspapers, 626-27. 

Fidelity — of Insurance Companies. 
224. 

Payment of interest on — amount 
deducted from the pay of the 
Railway employees, 387. 

Savings Bank Accounts and Govern 
ment — held in custody of the 
Accountant General, Posts and 
Telegraphs. 98. 

SELECT COMMITTEE— 
Election of _ Members to the — on 

amendments to Standing Orders. 
402. 

SELECTION (S)— 
Question re — of candidates for the 

Indian Research Fund. 480-8]. 

SELECTION GRADE APPOINT- 
MENT(S)— 
Question 76 — in the Post Offices and 

the Railway Mail Service. 223. 

SELECTION GRADE POST(S)— 
oS idcguney of tion +6€--- 

in® the Calcutta 
ice. Es 

— abolished or converted into time- 
scale appointments in the Post 
Offices and the Railway Mail Ser- 
vice. 222-23. 

—_in certain Postal Circles, 99- 
20i, 

)SENIORITY— 
Question re— 

Promotion and — of the travelling 
ticket inspectors of the Account 
and Audit Department transferred 
to the Traffic Department of the 
East Indian Railway. 72. 

Promotion and — of the travelling 
ticket inspectors on the East 
Indian Railway. 23-24. 

Promotion and — of travelling 
ticket examiners and 
ticket inspectors of the Accounts 
and Audit Department transferred 
to the Operating Department of 
the North-Western and — East 
Indian Railways. -24. 

Reckoning of — on the North 
Western Railway. 097-98, 

— of subordinstes officiating in the 
transportation inspector’s _ grade 
on the East Indian Railway. . 93. 

travelling | 

SENIORITY LIST(S)— 
Question re— 5 
— of assistant station masters on 

the North Western Railway. 88. 
— of ticket collectors and travelling 

ticket examiners in the Moradsbad 
and Luknow Divisions. 06. 

— of travelling ticket examiners and 
ticket collectors on the East Indian. 
Railway. 08. : 

SENTINEL COACH(ES)— 
Question re bringing of idle — from 

certain railways to the Kalka Simla 
Railway. 863-64. 

SEPARATION— 
Question re movement for — of cer- 

tain Indian border territories from: 
other parts of Hindustan. 609-I0. 

SERICULTURAL INDUSTRY— 
Question re protection to the Indian 

—. 862-63. 

SERVANT(S)— 
Question re— 

Interest allowed on provident fund 
deposits of railway —. 624. 

Notification of the rules regulating 
the discharge and ~ dismissal of 
State Railway non-gazetted — to- 
the East Indian Railway om- 
ployees. 42-43. 

Officers and — of the Trustees of 
the Indian Museum, Calentta. 
482-83. कु 

SERVTCE(S)— _ =e 
Question -re— 

Acceleration of the suburban — 09० 
the East Indian and Eastern. 
Bengal Railways. 032. 

Burmans employed as Officers in- 

sortain Departments and — in. 
_ Burma. 78-80, : 
Compulsory — retirement of persons- 

who have completed 25 years of- 
theiy permanent —. 597. 

Delay in the announcement of the- 
appointments to the Listed posts 
of the United Provinces Judicial- 
— by the Public Service Com- 
mission. . 4598-99. ._ _ z 

Departments of public — directly 
under the administration of the 
Goyernment of India.~ 09 

Reerni in the <« dinate 
postal —. 4032, 034-35. 

Reservation of a certain percentage 
in! Government —-for the Assam- 
ese. 623-24. 

Transfers from thé British — to the 
Indian Army. 67, 7 ti 
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SERVICE CONDITION (S)— 3 

Question ze — of the East Indian 

Railway employees. 45. 

SETTLEMENT (S)— 
Question 76 Khewra Salt Mine —. 

28-34. 

SETTLER(S)— 
Question १६९ report of Mr. K. P. 8. 

Menon on the effect of the Market- 

ing Ordinances on Indian — in Hast 

Africa. 78- 

-SHAHABAD DISTRICT— 

Ques-ion re withdrawal of the juris- 

diction of the Income-tax Officer of 

Patna from the income-tax cases of 

the —. 783. 

*SHAHDARA— 
Question re lease of land between 

Delhi and — to Mr. Waugh. 853-54. 

-SHAHI JIRGA— 
Question 7९ constitutional character of 

the — and other Jirgas in Balu- 
chistan. 304-05. 

_SHAHIDGUNJE— 
Motion for ad‘ournment re— 

Destruction of the — Mosque at 

Lahore. 
Firing by the military at Lahore 

over the — dispute. 345. 

“SHAM LAL MR.— 
Indian Criminal Law 

(Repeal) Bill— 

Motion to consider; ॥8-52, काश, 

4728, ॥75. 732, 755, 7उ54, 7ठ57. 

Question 7e— 
‘Allowances given to Military Sub- 

Assistant Surgeons on transfer. 

4598-99. 
‘Amount given to the Sadar Bazar 

Municipal Committee from the 

Gash Balance in the Cantonment 

Fund, Ambala. 209. 
Contract for selling sweets and other 

eatables at, the Ambala Railway 

Station. 7782. 
Control over the Agra canal. St. 

Discrimination against Indian Mili- 

tary Sub-Assistant Surgeons. 599. 

Promotions in the Indian Medical 
Department. 4598. 

Refresher course at Kot Lakhpat. 

37-38. 
Responsibility of a supervising post- 

master for the work done by his 

subordinate clerks. ॥78: 

Amendment 

SHAMOZAI TRIBE— 
See ‘Tribe(s)’’. 

SHARE(S)— 
Question 7९ allotment of certain — of 

the Reserve Bank to the employees 
of the Imperial Bank of India. 4i7. 

SHAUKAT ALI, MAULANA— 

Aligarh Muslim University (Amend- 
ment) Bill— 

Motion to consider, 254: 

Consideration of clause 2, 255-58, 
259, 260. 26l:. 

Motion to pass, 262, 27l. 
Criminal Law Amendment Bill— 
Motion to consider. 896-90L, 

Indian Criminal Law Amendment 

(Repeal) Bill— 
‘Motion to consider, 4758-45. 

Motion for adjournment ve despatch of 

troops from British India to Addis 
Abbaba (Abyssinia). 263, 267. 

Question (supplementary) 7e— 
Molasses produced in India. 4602. 

Suggestion 7e imposition of a pro- 
ative duty on Zanzibar cloves. 

Resolution ve! position of Indian 

nationals settled in Zanzibar.’ 225- 

26. 

SHED FOREMEN— 
Question re trea) i ARs ir ०3032 “जे Locomotive 

‘Assistant Running — c 

workers on the East Indian Railwayag) 

542. Som 

SHEDRAH LAKIN ROAD— 

See ‘Road(s)’”’. 

SHEODASS DAGA, SETH— 

Question re grievances of the passen- 

gers at Ghutku Station on the 

Bengal Nagpur Railway. 634. Zz 

SHER MUHAMMAD KHAN, CAP: 
TAIN SARDAR— 
Question (supplementary) १९-- 

Indian Army cadets and reframing 

of the list of martial classes. 2, 

Indian Military Service Family 

Pension Fund. 425. : 

Resolution re manufacture of loco 

motive requirements in State Rail- 
way Workshops. 359. 

SHIP(S)— 
Question re employment of Indian 

seamen on British —. 53-32. | 

SHIPPING COMPANIES— 
Question ve — engaged in the coastal 

trade of India and Burma. 907. 
See also ‘“‘Company(ies)’’. 
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> (s)— : न 
Question re Bania — in the Market 

Bazar’ Kasauli. 974-75 

SHORT TIME METHOD— 
Question re non-sdoption of — of 

spreading work in State Railway: 
Workshops. 83. 

srAM— 
Question re— 

Result of the imposition of an 
import duty on broken-rice and 
prohibition of imports of rice 
from —. Indo-China, etc. 792-93. 

Rice, -broken-rice and paddy import 
d into India from — and Indo 

China. 464 
Rice, broken-rice and paddy import 

ed into India from —, Indo-China 
and Rangoon, 83-85. 

SIDDIQUE ALI KHAN. KHAN 
SAHIB NAWAB— 
Question re— 
Communal composition. of inferior 

establishment, of the: Gentral Pub 
lic Works Department including 
Central India and Rajputana, at 
the end. of 4934. 3. 

Vacancies in the Engineering De 
tit, Beil of the Great Indian 

ay. 634-35 

| H(S)— 
Question re recruitment of — Khatris 

in the Indian Army. 097. 

SILVER— 
Question re= ५ Boe i 
Sar. Effect of the rise in the price of — 

4 on’ the: rupee. 039. 
Prevention of the export of — and 

a rise in its price. “705-06. 

increase in the balance 
in favour of India. 36-37, 

Rise in the price of —. 674-5 
Sale of —. 036-37. 
Sale of — by the Government of 

India. 4043-44. 

SILVER JUBILEE CELEBRATION(S) 

See *Jubilee Celebration(s)’”. 

SILVER JUBILEE FUND— 
Question represses and © mewspapers 

punished in connection with articles 
on the — or the Quetta Earthquake 
Relief... 978-79. 

See also ‘Jubilee’ Fund’. 

SIMLA— 

Question te— 

‘Accommodation for officer's and staff 
in New Delhi and —. »093-94, 
485-86. = Be 

Accommodation in 
quarters in —. 9. 

“* Accoustics of the Assem! 
fi 34. I. 

Allotment of Goyernment quarters 
* in —.. 4802-03- 
Allotment of Summer Hill quarters 

486i-62, 
“Band 07 ‘class quarters in 

Kaithu, —. 620-2. 
Basis of allotment of Government 

quarters in ——. 07: 

Different limit of pay for allotment 
of orthodox and _ unorthodox 
quarters in —. 2-22, 

Different principles for allotment, of 

Government quatters» in e 
Delhi and —. 69 

Differential treatment in the <llot 

ment of Government quarters in 
w Delhi and —, 46I7-78. 
ities and comforts for Govern- 

ment servants living’ outside the 
municipal limits in — x 64-43. 

Bree conveyance: -rail between 
Summer Hill oe — and—allow- 
ances of Army Headquarters staff. 

7859-6 

Government quarters ‘in — occupied 

hy the staff of the Public Works 

Branch. »:64 
‘House*rent, allowance drawn by 

sharit quai- 

ets in — 76: 
Maximum assessed rent for Govern- 

ment; quarters in} —. 

न pai ch : 

“Private houses' rented for certain 
offices of the Government of India — 
in —.  2095. 

Private houses rented for the Office 

~ the Imperial’ Conncil-of Agri- 

cultural Reseatch ond the Reforms 

0868 तंत्र —.  286-8 3 
Rent charged from Me thers of the 

Indian Lecislature fo quarters im 

Sumner Hill 69-20. = 

Residential accommodation for Gov- 

eynment servants in New 

and —. 60-. eerie 

Rules for allotment of Government 

quarters in —. 620. 

Shortage of Government quarters im 

63-4. 
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SIMLA—contd. 
Question re— 
Water meter rent realised from Gov- 

ernment servants in New Delhi 
and —. 644-6. 

SIND— 
Question re— 

Appeals decided by the Assistant 
Commissioner of Income-tax in —. 
29-92. 

Arrangements for the future ad- 
ministration of —. 4275, 

Assessment of incomes of small 
income-tax payers in —. 24, 

| Barrage Canals in -- शि275. 
Condition of potato growers in —. 

8. 

Construction of a. railway line. be- 
tween Johi in the Dadu district 
and other places in —. 8-9. 

Financial adjustment between — and 
Bombay. - 32772. 

Financial adjustment for the creation 
of the New Province of Orissa. 
and —, 599-600. 

Income derived from small income- 
tax and expenditure incurred in 
its collection in —. 24. 

Tneome-tax assessments re-opened in 
— 9 294, 

Tncome-tax cases in — called for 
review by the Commissioner of 
Income-tax, Bombay. i 

Performance of marriages by the 
people of — in the Khairpur State 
to evade prosecutions under the 
Child Marriage Restraint Act. 

26-28. 
Production of books and’ registers 

by income-tax assessees in — ond 
fixation of minimum and ‘iaxi- 
mum time-limtif for the payment 
of income-tax. 25-26 

Provident Insurance Societies in —. 

Statement, of income-tax cases laid 
hefore the Court of the Judicial 
Commissioner in —. 

SIND OBSERVER— 
Question re article in the — entitled 

“Power-Aleoliol””,  293. 

SINDHI(S)—. 
tion 7९ alleged ly of non- 

> in the Karachi General Post 
Office. 305. 

SINGAPORE— 
Question re— 

Disabilities of Indian residents in 
—. 408. 

Indians in Cochin China, Java, 
Ceylon and —. 969. 

SINGH, MR. RAM NARAYAN— 
Question re— हा 
Absence of waiting accommodation 

for assessees in Income-tax Offices 
in Bihar and Orissa. 856. 

Applications made under section 30 
ne the Indian Income-tax Act. 

9. 
Grievances of the Income-tax staff 

in Bihar and Orissa. 
“Grievances of travelling ticket exa- 

miners’ on the East Indian Rail- 
way. वएज8 श्ठा, 382: . 

Tmposition of penalties under section 
of the Income-tax Act in 

Cuttack, Puri 
Circles. 420. 

Post and Telegraph Offices in’ the 
Chota Nagpur Division. 23] 

* Regulation of Income-tax assessment 
in Bihar and Orissa. 856. 

Report called for by the Commis 
sioner of - e-tax, Bihar and 
Orissa, “in appeal cases. 855-56 

Question (supplementary) 7e— = 
Lifting of ban from the Khudat 

Khidm: r and other Congre 
organizations in the a ae 
Frontier Proyince. 627-28. 

SINHA, ~MR. ANUGRAH (NARA- 
YAN— 
Question re— 

Eligibility of tclephone operators to 
कह _ 4898. 

Mr. Gokuld: son 
of Padarath Das, by the Govern- 
ment of Biji.,  782-83 

Rules for the refund of missing or 
lost. currency notes. 85. 

Withdrawal .of the jurisdiction of 
the »Income-tax Officer of Patna 
from the income-tax cases of the 
Shahabad District. 4783. 

SINHA, MR. SATYA NARAYAN— 

Question re— 

Absorption of the permanent staff in 
the Moody-Ward System on the 
East Indian Railway. 223. 

Allegations against . British soldiers 
stationed at Jubbulpore. — 795-96. 

Reconstruction of certain bridges 
between Madhubani and Jayanagar 
on the Bengal and North Western 
Railway. /8-9,- 

and Balasore 

|
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SIRCAR, THE HONOURABLE SIR 
NRIPENDRA— 

Central Provinces Courts (Supple- 
mentary) Bi 

~~~ Motion for leave to introduce. 642. 
Motion to consider. 064. 
Motion to pass. 064 

Code of Civil Procedure | (Second 
Amendment) B: 
Presentation of the report of the 

Select Committee. 97. 
Consideration of the Report of th= 

Public Accounts Gommittee.. 970. 
Criminal Law Amendment, Bill— 

‘Motion to consider. 450, 454, 674, 
679, 683, 734, 735, 736, 740, 743, 
06-26. 

Demand for supplementary grant in 
tespect of ‘‘Misce!laneous’’. 842. 
843, 847, 848-49_ 

Election of — to the Select Committee 
on the amendment of Standing 
Orders. 42, 

Expressions of regret on the deaths of 
Sir Basil Blackett, Sir Deva Prasad 
Sarvadhikary, Lala Fakir Chand and 
Haji Abdulla Haji Qasim. 2-3, 7. 

Indian Criminal Law Amendment 
{Repeal) Bill— 
Motion to consider. 3-I8. 

2. 760. 

(Am ment) 

Consideration of clause 
T76I, 763-64. sak 

Motion to conside 
Jubbu'pore and Chhattisgarh Divisions 
(Divorce Proceedings Validation) 
Bil— 
Motion, for leave to introduce. 062. 
Motions to consider and to refer 

Select Committee. 4678, 679, 
468i, 7 

Consideration of clanses. 807. 
Motion to; pass-,808 

Motion for adjournment re— 
Allocation of certain resources be- 

tween the Cen‘ral aud Provincial 
3i0- 

children in 
the Trans-Frontier villaces by the 
Indian Army (Air Force), 380. 

Despatch of troovs from British 
India to Addis Abbaba (Abys- 
sinia). 264-65. 

Interests of Indians 
in Zanzibar, 433 639. 

Lack of discipline in certain soldiers 
at Jnbbulpore. 

Prohibition of the convener of the 
Congress “Assembly Party Com- 
mittee re detenus to enter into 
certain places in Bengal. 28. 

Riotine of British soldiers s‘ationed 
at Jubbulpore. 25, 426, 27. 

concerned 

SIRCAR, THE HONOURABLE i 
NRIPENDRA—contd. 
Motion for leave to amend  Stand- 

ing Orders. 0]]. 
Point of order as to whether there 

can be a discussion on the prin- 
ciple of a Bill upon a consider- 
ation of a clause after the principle 

and the real object of the Bill has 
alread) en discussed threadbare 
upon the motion for consideration 
and when no amendment has been 
moved or even given notice of. 
i764, 763-64. 

Point of order raised by Sir Cowasji 
Jchangit as to whether the motion 
re the Criminal Law Amendment 
Bill discussed and decided upon 
previously. in the same. Session and 
the motion re the Indian Criminal 
Law Amendment (Repeal) Bill do 
not raise substantially an identical 
question. —435-36. 

Point of order raised by — as to 
whether an. Honourable Member 
can move a motion for adjournment 
giving notice of it after the Leader 
of his party has withdrawn the 
notice of the, motion which he sent 
previously. ॥3-5. 

Provincial Insolvency 
Bill— 
Motion for 

47, 

(Amendment) 

leave. to 

Motion ‘to consider. १667, 068-69. 
Motion to pass. 069. 

Provincial - Small 
(Amendment) Bill— 
Motion for leave to introduce. 48. 
Motion to consider. 064: 
Motion to pass. | 065. 

Repealing and Amending Bill— 

introduce, 

Canse _ Courts 

Motion for leave to introduce 
748-49. 

Mation: to consider. 208-09, 420. 
Motion to pass. है 

Statement of business by —. 57, 
655-56, 995, 42, 684, 

SITAMARHI— x 

Question re intermediate and — third 

class’ waiting rooms at — railway 

station, 2488-89, 

SMALL CAUSR COURT(S)— 
See “‘Court(s) Me re 

SMOKE-CHIMNEY(S)— 
See ‘“Chimney(s) 

SOLDIER(S) 
Motion for adjournment 7e— 

Lack of discipline in certain — at 
Jubbulpore. 232-56. 

Rioting of British — -stationed at 

Fubbulpore.  25-27. 

r2
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SOLDTER(S)— 
Question re— 

Allegations against British — 
3 stationed at Jubbulpore. — 795- 

Allegations of lootitig, ete!, against 
the — at; Quetta after the earth- 
quake. ~085-87 

Average salary; émoluments’» and 
expenses on the education of the 
children ee British and — Indian 

Baluchi Regiments and — employed 
during the Great’ War. 269-70 

Claims’ for promotions and prefer- 
ments ‘of Assamese soldiers. 965- 

Inconvenience “caused to “Indian 
passengers’ on account of Euro- 
pean’ —' travelling “in ~ ordinary 
seond class ‘compartments: | 693- 

“SOLDIERS THREE’* 
a 

SPECIAL DUTY— 
Question re Officer on — in the Re- 

forms Office. i077-78. 

SPECIAL FINANCIAL 
See. ‘Inquiry (ies)”’ 

SPECIAL TARIFF BOARD—. 
See “Tariff Board” 

SPEECH (ES)— 
Question 7e— 

Publicity — given the part-deli- 
vered — of the Law Member on 
Mr. B.’Das's Indian ~ Criminal 

Amendment’ (Repeal) ° Bill. 

INQUIRY— 

delivered to the Council of State 
sand the Legislative Assembly — hy 
i ie Excelleney the V: 4 

SRI. PRAKASA,. MR.— 
tograph (A ment) Bill— 

Question ‘re army lent for pi 
~ the film —. 8: 

SOM, MR. SUR’ 
Griminal Law Amendment Bill— 

Motion to consider, 477. 
Question 7९-- 25 
Reeruitment in - the 

postal service. 
Recruitment of the qualified sons 

and dependents of the postal em 
ployee; in the Bengal and Assam 
Postal Circle. 03: 

SORTER(S)— 
Question re Mail — in East Bengal 

and ‘Assam. 635-36. 

SOUTH AFRICA— 
Question re grievances of © Indians 

domiciled in —. 78585 ५४5७ 

SOUTH AFRICAN AND NATAL 
INDIAN CONGRESS— 
Question re protest by. the —,against 

certain. sections of the Natal Rural 
Dealers’ Licensing — Law . Amend- 
ment Ordinance. 4296-97. 

SOUTH AFRICAN FLOODS— 
See ‘Flood(s)”. 

SOUTH INDIAN RATLWAY— 
See ‘“Railway(s)?- 

“SOUVENIR PROGRAMME 09 

MALAYAN CELEBRATIONS” 

‘Question re defamatory __ passages 

about Indians in a publication en- 

titled —. 65-I6, 404-02, 

Moti ider and: to-referito® 
Select Committee. श्वा-4क, ~~ 

Code of) Givil Procedure _ (Amend- 
me) Bill (Amendment of ~ section 
Bi) — 
Motion to refer -to «Select. Com- 

mittees) 272-75 
“Consideration of the Report of the 

Tribunal on Financials it t. 
between  India~ an 
separation. i904. 

Criminal Law Amendment Bill= 
Motion to consider. 45i, 459, 724, 

729, 747, 834, 89 
Factories (Amendment) Bill— 

Motion to consider. 72 
Indian Criminal Law 
(Repeal) Bill— 
Motion to consider. _ I438. 

Motor Vehicles (Amendment) 

Amendment 

Motions to consider and to refer to 
Select Committee: 206, 072-75. 

Jubbulpore: and ~ Chhattisgarh Divi- 
sions (Divorce Proceedings ७ Vali- 

. dation) Bill— 
Motions to “consider and to refer to 

Select Committee. 3 4679-80, 468[ 
682-85. 

Consideration of he Title and’ the 
Preamble. 8 

Question 7e— 
Contract | for selling _ sweets and 

other catables at — the Ambala 
Pare Station.  782. 

_ Examin: held at Chandausi for 
the selection of ‘candidates “for 

Assistant Station Masters’ Course 
543. 

Facilities for playing games outside 
thé jail compounds allowed to 
State Prisoners. 932-93. 
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SRI PRAKASA, MR.—contd. STAFF(S)—contd. 
i = Question re— : Question re j Administrative — appointments held 

Hours of गा of ticket collectors by Indians in the Indian Medical 
on the Jubbulpore Railway  Sta- Service. 74-76, ; 
tion. 4787- 

Lavatories “in the third — class 
carriages on the Bengal and 
North Western and the Bombay, 
Baroda _ and Central India Rail- 
wayse: 827 635 ta t 

Ni of k-end intermediat 
and third 8 tickets on the 
Great Indian Peninsula 
788-89. 

Refusal of permission to Mr. Mohan 
Lal Saksena to visit the Cellular 
ee at Port Blair. 699-702, 76l- 

Railway. 

Responsibility. of a supervising 
postmaster for the work done by 
his subordinate clerks, 78. 

State Prisoners in different pro- 
vinees. 4388-9. 

State Prisoners in the Central Pro- 
vinces Jail, 459-92. 

State Prisoners in the Damoh Sub- 
Jail in the Central Provinces, 
393-95. 

Question (Supplementary) re— 
Cancellation of the passport of 

Mr. Masani of Bombay. 384, 
385 

in the Railway Budget. 

_ British troops 

Alteration in. the date of birth of 
literate — on the North Western 
Railway. 7-72. 

Applicability of | Finance Den art- 
“ment Circular No. _F.-78-XI-Ex. 
-L-3i, to the — of State-managed 
Railways. 4-2.) 

Application of Fundamental 
to the Indian Railways 
enees Association —, — 9: 

Classification of the — of the Read- 
ing Branch of the Government of 
India Presses. _ 596-97. 

Communal composition of non- 
gazetted — recruited in the Gov- 
ernment of India Offices, 2i4-9. 

Communal composition of the — of 
the Reserve Bank of India. 597. 

Consolidated allowance of the ticket 
checking — on the East Indian 
Railway. © 2-23: 

Contribution by the East Indian 
Railway Permanent — to the 

46. 

Rules 
Confer- 

Provident Fund. 

re-em- 
Ticket 

jen- jecking 
gal Railway. 74-75. 

- Examinati in establishment fe ०] 
stationed in certain Bikram) 
villages in Dacca. 77-78. 

Direct representation of Indians 
on the Fiji Central Legislature. 
427, < 

Excavation work at Quetta after the 
Earthquake. | 72-75. 

Exhibition of the films ‘‘India 
Speaks’ and ‘‘Bengali’. 40I. 

Indian Army cadets and reframing 
of the list of martial classes, 8. 

Negotiations with the princes in re- 
gard to the coming Federation. 

~ Return of Mr. Subhash Chandra 
Bose to India. 408. 

Separate restaurant cars for the use 
of Third Class Passengers. 777, 

State Prisoners in bad health. 
397. 

STAFF(S)— 
Question re— 

Absorption of the permanent — in 
the Moody-Ward System on the 
East Indian Railway. 5 

Accommodation for officers and — 
in New Delhi and Simla,  093- 
94, 85-86. 

duties passed by the Superinten- 
dents and Assistant — Superinten- 
dents —, on the East Indian 
Railway. 43. 

Facilities for the education of the 
children of the Indian and Wuro- 
pean — of the Indian Railways. 
386-87. é 

Fixation of the initial pay of — in 
the East Indian Railway Press. 
3605-06. « ; g 

Free quarters for the commercial -- 

at certain stations in the Morada- 

Grievances of the - Rail (ne 

Delhi. W495. EE 

Grievances of the — on ates 
- Baroda and Central India Rail- 

way. 620-2]. — B 5 

Increments to — in the Moradabad 
Division, East Indian Railway. 

of Re Indian 
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STAFF (S)—contd. 
Question re— 

Lien on a lower type of quarter of 
se Government of India —. 

Method for — the redress’ of grie- 
vances of the railway —. 92. 

Non-Grant of ‘transfer concessions 
to the —‘“of the Indian Railways 
Conference Association. _95. 

Non-revision of the pay of the In- 
dian Railways Conference  Asso- 
ciation — 96. 

Option to elect new leave rules to 
the — on the North Western Rail- 
wily. A 

Pay of certain Railway’ --. 472 
Pay of the — in the office of the 

Indian Railways Conference 
Association. —93-94. 

Recruitment of — for the Reserve 
Bank of India. 628-29. 

Re ployment of retrenched — on 
State Railways. 63-64. 

Refusal of leave to the railway — 
of the Moradabad Division. 62i. 

Relief of the — granted leave in the 
Kotah ‘Wistrict of “the Bombay, 
Baroda and Central Indian Rail- 
way. “445. 

Removal of travelling ticket collec- 
tors from the category of train 
(traffic) or running — on certain 
7७7 छा 95... 420. 

Reorganisation of the superior — of 
the Income-tax Department in 
Bengal. 70-74, 

Representation of the — in the 
Electrical Department of the 
East Indian Railway in the Wel- 
fare Committee. 638. 

Rest available to the ticket check- 
__ ing — at Gaya, Patna and Dina- 

pore. 88. 

Salaries of the Indian Railways 
Conference 496 
97. 

‘Association —. 

— classified as intermittent on the 
East Indian Railway. 86-87. 

— employed -in Bombay, — Calcutta 
and Madras General Post Offices 
230. 

= of the office of the Indian Rail- 
Conference Association, 

के Delhi. 494. 
५. — of the offices of the Director of 
- Wagons Interchange and Indian 

Railways Conference Association 
transferred to Delhi. 79-80. 

— to implement the Hours of Em- 
ployment Regulations on the 

5, Madras: and Southern... Mahratta 
and Bombay, Baroda and Cen- 

tral India Railways. 6al. 

STAFF (S)—conid. 
Question re— 

Tests imposed on the ticket check- 
ing — on the Hast Indian Railway. 
at the time of promotion. 06. 

Treatment of Indian — in the East 
Indian Railway Hospital at 
Tundla. 86 

STAFF AREA COUNCIL(S)— 
See ‘‘Council(s) 

STAFF BENEFIT FUND(S)—_ 
See ‘Fund(s) 

STAFF COMMITTEE(S)— 
See “Committee(s)’”: 

STAFF SUPERINTENDENT(S)— 
See “Superintendent(s) 

STANDING 
MITTEE— 
Election’ of a Member to the — for 

the Indian Posts and Telegraphs 
Department. 883. 

See also ‘‘Committee(s)’’s 

STANDING. COMMITTEB— 
re. constitution of a — om 

ADVISORY COM- 

STANDING COMMITTEE “FOR 
ROADS— 
Hlection of a Member to the — 

Motion 7é election of a member to 
serve on the 

STANDING COMMITTEE ON PIL- 
GRIMAGE TO THE HEDJAZ— 
Election of a Member to the —. 434. 
Motion re election of one Muslim 

ember to sib on the —.  437. 

STANDING FINANCH COM- 
MITEE— 
Election of a member to the —. 639, 
Motion re election of, a member to the 

237. 

STANDING MACHINERY— 
See ‘‘Machinery(ies)’’. 

STANDING ORDER(S)— ~ 
Election of Members to the Select 

Ci i on the ai Gi [6 of —, 
402, 4442. 

Motion _ for 
0i4-32. 

leave. to amend —. 

STAPLE COTTON. 
Question re promotion of long staple 

and middle — in India: 295-96. 
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अं किला, 
Question re— 

Collection of Customs revenue by 
the Government of India in Kathiawar and other —. 273-74. 

Subjects of Indian — against whom 
proceedings have been taken by 
Local Governments under the 
Foreigners’ Act. 7]7. 

STATE PRISONDER(S)— 
See ‘Prisoner(s)”*. 

STATE RAILWAY(s)— 
See ‘‘Railway(s)”, 

STATE RAILWAY OPEN LINE 
CcODE— 
Question re applicability of certain 

paragraphs of the —, Volume. II, 
on State Railways. 548, 903. 

STATE RAILWAY WORKSHOPS 
COMMITTEE— 
See “Committee(s)’’. 

STATE-MANAGED RAILWAY(S)— 
See “Railway(s)’’. 

STATEMENT(S)— 
Question re — of the Japanese Am- 

bassador in. Bombay . about — the 
Indo-Japanese Pact. 696. 

— (laid on the table) re— . 
जता + Cases in whi eae lowest _ tenders 

0 ge aus accepted by the 
High Commissioner for India in 
purchasing stores for the Govern- 
ment of India. :640-4. न 

— (laid on the table) showing ॥89769- 
jects on which the Petrol Tax Fund 
was expended during 934-35. 36. 

— re postponement of the Payment of 
Wages Bill. 075-76. 

STATEMENT OF BUSINESS— 
-— by the Honourable Sir Nripendra 

Sircar. 57, 555-56, 993,.. 4i2, 
4684, ये 

85787५0%(8)-- 

Question re— 
Allegations — against. one Ballavdas 
Issardas, vending contractor — for 
Railway — from Howrah to 
Bandel.- 87-89. 

Contractors at Railway — in the 
Dinapore and Howrah Division. 
220, 

Covered and raised platforms for 
important — on the Assam Ben- 
gal Railway. 632. 

Facilities given to the New Vend- 
ing Contractors at Railway — on 
the East Indian Railway. 92. 

STATION(S)—contd. 
Question re— 

Free quarters forthe commercial 
staff at certain — in the Morada- 
bad Division. 62. 

Grievances of the passengers — at 
Ghutku — on the Bengal Nagpur 

oF Committees to watch 
ctiiations in the prices of 

articles of food and purity of 
them on Railway —. व, 
ant of “a bridge at the railway 
crossing near the Agra Cantonment 
—_on ‘the Agra-Jognar Road. 
I638: 

Working hours of station ‘masters 
on certain — on the East Indian 
Railway. 8. 

—- 
STATION MASTER(S)— 

Question re— 
Case of Mr. K. C. Das, an assistant 
— at Nathati, Eastern Bengal 
Railway. 93-94. 

Examination held at Chandausi for 
the on of candidates — for 
2 nt. —. Course. f 

Promotion of assistant — on the 
East Indian Railway. 87. 

Seniority lists of assistant — on the 
North Western Railway. न 

— = ion. the Srmdndan Peninsula 
=P मद vay. 779. 

~ ‘Uniform: a supplied to Indian assist- 
ant — on the East Indian Rail- 
way, 88. 

Working hours of — on certain 
stations on the East Indian Rail- 
way. 8 iy 

STATISTICS— 
Question re— 

Compilation of — for agricultural 
and industrial wages. 59-20. 

Legislation for the collection of — 
as recommended by the Royal 
Commission on Labour. 708. 

STATUTORY RAILWAY  AUTHO- 
RITY— 
Question re inclusion of provisions for 

a — in the Government of India 
Act. 30. hits 

STEAMER(S)— ५ 
Question re accommodation allowed to 

a deck passenger in the Coastal 
Passenger —. 778-79. 

STEEL— हे छ 
Question re excise duty on —, 79-92. 

STEEL MATERTAL(S)— 
Question 7e purchase of iron and — 

by Indian Railways. 970. 
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STERLING PAPER— Ae 
Question re conversion of India — and 
Rupee Paper. 295. 

STORE(S)— i 
Question 7e— 5 
Ponies of — made abroad. 42- 

saris 
— for Railways purchased through 

the Indian — Department. 700- 
2. 02. 

Temporary clerks in the office of 
the Controller of Telegraph —, 

___Alipore. -67. 
Statement (laid on the table) re— 

Cases in which the lowest. tenders 
have not been accepted by the 
High Commissioner for India in 
purchasing — for the Government 
of India. 654%-वा. 

STRIKER(S)— 
Question re re-employment of Great 

Indian Peninsula Railway —. 9, 
208. 

STUDENT(S)— 
~ Question re—  अ उक्त्त्त्स 

Facilities for Delhi University — हे a ee 
for to 
College. #श. 
ey concession tickets issued to 
= 66. 

Refusal of admission to Indian — 
in England to a swimming pool. 
4402; 596, 785. 

Refusal to grant concession tickets 
to the — of the Peasants Insti- 
tute, Andhra. 866. 

SUB-ASSISTANT SURGEON(S)— 
See ‘‘Assistant Surgeon(s)’’. 

SUB-COMMITTEE(S)— 
See ‘‘Committee(s)’”. 

SUB-DIVISIONAL OFFICER(S)— 
Question re— 

Filling up of the Posts of — on the 
Eastern Bengal Railway. 82-83, 
4907. 

— and Assistant Garrison Engineers 
in the electrical and mechanical 
engineering branch in the Army. 
4055-56.. .... 

SUB-JAIL(S)\— 
See “‘Jail(s)”’. 

Question re— 
‘Limit of exchange applied to In- 

dian — in Abyssinia. 745. 
Plight of Indian — in Abyssinia. 

442-3. : 
~ — of Indian States against whom 

proceedings have been taken by 
Local. Governments under the 
Foreigners’ Act. 

SUBORDINATE(S)— 
Question re— 

Certain. — of the Central Public 
orks Department, New Delhi. 

Number of excess officers and — on 
State Railways, 423-24. 

Seniority of — officiating in the 4 
transportation — inspector’s: grade 4 
on the East Indian Railway. 93. श्र 

SUB-POSTMASTER(S)— 
See ‘‘Postmaster(s)”. _ 

SUBSCRIPTION(S)— 
Question re amount raised in India by 
— for the Silver Jubilee Celebra- 
tions. 296-97. 

SUBURB(S)— 
Question ve casualties in the’ — of 

Quetta. 55. 

SUBURBAN SERVICEH(S)— 
See “‘Service(s)’’. 

SUGAR— : 
Question re smuggling of — into 

British India from Kathiawar 
States. 274-76. ह 

SUGAR FACTORY(IES)— 
See “Factory (iex)””. seine oe 

4 
SUGAR INDUSTRY— es 

See. ‘Industry (ies)””. है 

SUGAR INSPECTOR(S)— 
Question re— a 
Muslims appointed as —, 858-59. 
Recruitment of Muslims “as —. 

859. 

SUGAR RESEARCH(ES)— 
See ~‘Research(es)’’. 

SUGAR WORKS— 
Question re Khandsari — in the Rohil- 
kund Division subjected to excise 
duty. - 94-99. 

SUGAR-CANE— 
Question ve grants made to provinces 

for the improvement in the condi- 
tions of the cultivation and market- 
ing of —. 5 4266-68. 

SUKKUR BARRAGE— 
Question re return on the total capital 

cost of -- -44. 

SULTAN OF ZANZIBAR— 
See ‘‘Zanzibar, Sultan of’’. 
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SUMMER, HILL.— 
Question re— 

Allotment 
86-62 

Free conveyance by rail between — 
and Simla and allowances: of Army 
Headquarters staff. 859-6 

Rent charged from Members of the 
Indian Legislature for quarters in 

५ Simla. .9-20. i 

£ — quarters, . Simla 

SUPERINTENDENT(S} 
Question *e— 

Affairs in the Cellular Jail, Anda- 
pane under the present —, 59I- 

Allegations against the Divisional 
—, Allahabad. — 22: 

Amount sanctioned to conduct the 
ease of Mr. Doran, late staff — of 
the Dinapur Division. .69-7i. 

Examinations in —_ establishment 
duties passed by the — and 
Assistant —, Staff; on the East 
Indian Railway 3. 

Technical qualifications of the — of 
Archeology, Southern ~ Circle. 
Madras. 769-70. 

SUPERINTENDING ENGINEER— 
Question re— 
— of the Central Public Works De- 

partment. —04. 

Nes — in cer- 
tain Divisions of the East Indian 
Railway. 54-42. 

SUPERVISING OFFICIAL(S)— 
See “Official(s) 

SUPERVISING STAFF— 
. See “Staff(s)’’. 

SUPERVISOR(S}— 
Question re— 

Question of 9 
way Labour 

—and clerks in the Amherst Street 
Post Office, Caleutia. 203-02. 

s PLEMENTARY. DEMAND(S)— 
rr 

mendations with regard to the — 
under the General and Railway 
Budgets, 46-7. 

SUPPLEMENTARY QUESTIONS— 
An Honourable Member permitted by 

the Honourable Mr. President to 
- put his — on the following ‘day. 

702. : : 
See also ‘‘Question(s),  Supplemen- 

tary’, * 

SURPLUS STOCK— 
Question re sale of — of quinine. 

4088-9i. 

SWADESHI— 
Question re proposal to establish a — 
automobile industry in India,  65, 

SWEET(S)——_- 
Question ve contract for sell 

other eatables at the 
way Station. 782. 

SWIMMING POOL(S)— 
Question ve retusal of admission to 

Indian students in England to a —. 
4402, 596, 478 

SYLHET— - 
Question re— * 

Proposed railway line from — to 
Chhatak. 634-32. 

Re-transfer of — to Bengal. 97. 

—and 

SYLHET BAZAR— 
Question re provision of additional 

openings in the embankment from 
Fenchuganj to — 

dt 

TALU Q(S)— 
f 

or making salt in certain — of the 
Madras Presidency. 525-26 

TANJORE— 
di intings at 

certain पक at Conjeevaram and 
767-68. 

TARIFF BOARD— 
Moticn for adjournment ze— 
Appointment of Enro; busi. 

nessman as the President of the 
indian 796. 

Question re— 
Appointment of a Special — 492- 

94. 5 
Consti a perma: — 

842-44. 
Delay in the publication of the Re- 

port of the — on the Glass In- 
dustry. 

Non-appointment of an Indian as 
President of the —. 

Personnel and reports, etc , of the 
Si, 

Reference of the question of the 
Indian textile industry to the —. 
488i-82. 

Report of the — on protection to 
the glass industry. 4288-89. 

Pi
nk
y 
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TARIFF BOARD—contd. 
Question re— 

Report of the — on the Woollen 
Industry. 08-82. 

— enquiry into the textile indus- 
try. _ 055-57. 

TATA RAILWAY WORKSHOP(S)— 
See ‘Workshop(s) 

TATANAGAR— 
Question 7९ output capacity of the — 
Railway Workshops and other 
workshops for manufacture of 
soreiage an] wagon under-frames. 

TEA— 
Question re supply of morning — to 

prisoners in the Cellular Jail 
Andamans... 4595. 

TEA CESS: .GCOMMITTER— : 
Question re employees of the Indian 

TEA COMPANIES— 
Question re-income-tax paid by — in 

British India owning tea gardens in 
the Tripura State. 780-8l. 

TEA GARDEN(S)— 
Question re income-tax paid by Tea 
Companies in British India owning 
—in the Tripura State. 3780-6. 

TEA LICENSING COMMITTEE— 
Question ve Indian —. 78. 

TEACHER(S)— 
Question re appointment of Indians ६३ 

in England. 522-23. 

TECHNICAL INSTITUTIONS— 
See “Institution(s)’. 

"TECHNICAL QUALIFICATION(S)—- 
See “‘Qualification(s)’’. 

TECHNICAL SCHOOL(S) 
See ‘‘School(s) 

THLEGRAPH OFFICE(S)— 
Question 7e— 

Post and — in the Chota Nagpur 
Divisions. © 23l. 

Post and — maintained for military 
purposes. 

TELEGRAPH STORES— 
Question re temporary clerks in the 

office of the Controller of —, Alipore. 
466-67. 

TELEGRAPH STOREYARD— 
Question ve non-confirmation of cer- 

tain clerks in the offices of the —, 
Alipore, Calcutta. 540. 

TELEPHONE LINE(S)— 
Question re connection of © Chittoor 

with a trunk —. 

THLEPHONE OPERATOR(S)— 
02766 re eligibility of — to pension. 

TEMPLE(S)— 
Question re— 

Demolition of a Hindu — by the 
Rangoon Development ‘Trust. 
869-72. 

Discovery of paintings at certain — 
at Conjeevaram and Tanjore. 
767-68. पा 

TEMPORARY CLERK (8)-. 
See “Clerk(s) 

TENDER(S)— 
Question re— 
— for construction of the Howral: 

Bridge. _798-99. 
— for wagons for 935-36. 040-42, 

Statement (laid on the table) re cases 
in which the lowest — have not been 
accepted by the High Commissioner 
for India in purchasing stores for the 
Government of India. 640-4], 

TERM(S)— 
Question re — offered for the transfer 
of British» Service Officers to 
Indian Army, 795. 

TERMS OF REFERENCE— 
Question se — of the Income-tax en- 

quiry committee. 03-32. 

TERRI TORY(IES)\— 
Question re movement for Separation of 

coxtain Indian horder — from other 
parts of Hindustan. 609-0. 

THRRORIST MOVEMENT: 
Question 78 annual cost of employment 

of troops in Bengal to suppress the 
270; 

TEXTILE ENQUIRY(IES)— 
Question re Tariff Board — into the 

textile industry. 055-57, 

TEXTILE INDUSTRY— 
Question 7e reference of the question 

of the Indian — to the Tariff 
Board. 88-82. 
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THEIN MAUNG, DR.— 

Question 7e— 
Exclusion of the Chittagong Hi!l 

Tracts from the General Constitu- 
ency for election to’ the Bengal 
Legislative Council. 4704. 

Representation of Buddhists in 
22000 ical Department. 705. 

Representation _ Buddhists in 
Government Services. 7704, 

THEIN MAUNG, U— 
Consideration of the report of the 

Tribunal on financial settlement het- 
ween India and Burma after the 
separation, _575-75. 

Indiar. Coffee Cess Bill— 
Consideration of clause 3. 674-75. 

Question re— 
Burmans employed _ as Officers in 

certain Departments and Services 
in Burma, 78-80. 

Contracts for the supply of ballast 
sere to the Burma Railways. 
45. 

Question’ (Supplementary) re represen- 
tatives to the Industries Conference. 
4798. 

THIRD CLASS— 
Question ve— 

Baggage free allowance for — 
Pp ngers Ceylon to India. 

se 2 
ensus of — passenger’ the 
Madras and Southern Mahratta 
Railway. 868-69. 

Improvement in — carriages on 
railways in India. 863-64. 

Latrines in — carriages'on the Ben- 
al and North Western’ Railway. 
90-9. 

Luggage Allowance given to — 
passengers. 952-55. 

Non-issue of week-end intermediate 
and — tickets on the Great Indian 
Peninsula Railway... ।788-89. 

Proyision of electric fans in — 
es. 

Separate restaurant cars for the use 
of — passengers. 709-2. 

— carriages on mail trains on the 
Madras and Southern Mahratta 
Railway. _95-52. 

Trains on different Railways not 
carrying — carriages. 4708-09. 

Weight of luggage of — passen- 
gers. 954, 

THIRD CLASS WAITING ROOM(S)— 
Question re— 

‘Absenco of a — at Raxaul railway 
station, 489. 

Intermediate and — at. Sitamarhi 
railway station. 88-89. 

TICKET(S)— 
Question re— 

Arrest and conviction of four persons: 
daily, found travelling without —, 
at Jubbulpore. T5-6. 

Non-is: of k-end intern 
and third class — on the Great 
Indian Peninsula Railway. 788- 

aint 

(Ger nic ena 
Railway concession —_ 

students. 866. 
Refusal to grant concession — to- 

the students of the Peasant: 
Institute, Andhra. 866. 

tov 

TICKET COLLECTOR(S)— 
Question 7¢— F 

Hours of duty of — on the Jubbul- 
pore Railway Station. 787-88. 

Recovery of honse-rent from — on» 
the East: Indian Railway. 548. 

Removal of travelling — from the- 
category of train (traffic) or run- 
ning staff on certain railways 
20. 

Seniority list of travelling ‘ticket 
examiners and — on the Hast 
Indian Railway. 408. 

Seniority lists of — and travelling 
ticket’ examiners in the Morada- 
bad and Lucknow Divisions. 06. 

TICKET. CHECKING STAFF— 
Question re applicability of old scales 

of pay to the travellmg — on the 
Fast Indian and North Western 
Railways. —902-03. 

See also ‘‘Staff(s)”’. 

TICKET EXAMINER(S)— 
Question re— 

Grievances of travelling — on the 
East Indian Railway. 7-48, 23, 
882. 

— on the 
House rent allowance of travelling. 

dian Railway. 
Be 9. 2 कह = sauce 

‘Ignoring of the claims of old travel- 
ling — on_the North Western 
Railway. 77. 

‘Won-maintenance of the strengths of 
the old travelling — on th 
Western Railway. 

Non-supply of winter uniforms to 
travelling — and inspectors in the 
Howrah Division. 87. 

Promotion and Sones travelling 
— and travelling ticket inspectors 
of the Accounts and Audit De- 
artment transferred to the Operat- 

ing Department of the North 
Western and East Indian  Rail- 
ways. & sai 

Promotion of old travelling — on 
ah North Western Railway. 77- 
78. ५ 

rth:
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TICKET EXAMINER(S)—contd. TIRUMALAT HILLS— 
Question re— eon re 028 to ‘construct a 

Seniority. list of travelling — and ‘unicular railway from ‘Tirupati_ to 

See Calle on the East Indian Sage कदम Presidency’ 
Railway. 08, 

Seniority lists of ticket collectors TIRUPATI— 
and travelling — in the Moradabad Question re— 
and Lucknow Divisions.  i06. Construction of a railway line bet 

Travelling — classed as traffic train ween — and Madras. 705: 
staff. 900. Proposal to construct a funicular 

railway from —. to _Tirumalai 

TICKET INSPECTOR(S)— 
Question re— 

Mileage allowance paid to tho old 
travelling — on the East Indian 
Railway.» 92: 

Monthly allowance paid to “the 
travelling — on the East Tadian 

ailway. — 73. 

Non-supply of winter uniforms to 
travelling ticket examiners and — 
in the Howrah Division. 87. 

~Pay of Travelling —, etc., on the 
Kast Indian Railway. 904-05 

Promotion: ‘and seniority of the 
travelling ticket examiners and 
travelling — of the Accounts and 
Audit Department transferred to 
the Operating Department of the 
North Western and East Indian 
Railways. 24. 

Promotion _ and seniority of the 
travelling — of the Accounts and 
Audit Depariment transferred to 
the Traffic Department of the 
East Indian Railway. _2: 

Promotion and seniority of the 
travelling — on the Past Indian 
Railway. 23-24. 

TIME LIMIT 
Question re production of ‘books and 

in 
Sind and स्पा तत of minimum and 
maximum — for the payment of in- 
come-tax. 25-26. 

— fixed for debate by~Mr. President. 
4566. 

TIME-SCALE APPOINTMENT(S)— 
Question: re selection grade _ posts 

abolished or converted into — in the 
Post Offices and the Railwaq Mail 
Service. 222-23. - 

‘TIME TEST. 2 
re -- for 

Hn the first. class en Post Offices. 

TIPPERA— 
Motion for adjournment 72 prohibition 

of Mr. Mohan Lal Saksena from 
entering into the district of —. 25. 

Hills in the Madras Presidency. 
703. 4 

TODD, DR.— 
8 by 3 in 

the Cellular ~ Jail, Andamans, 
लक the treatment of —. 588- 

TOKEN DEMAND! 
See “Demand(s), Token’. 

TOTTENHAM, MR, 3. R, F.— 
Cantonments (Amendment) Bill— के 

Presentation.of the Report of the | 
Select Committee. 720. 

Motion to circulate as reported by 
the Select Committee. 809-0, 

Indian Army (Amendment) Bill— 
Motion for leave to introduce. 48. 
Motion to consiner. _065. 
Motion to. pass. 4066.  . 

Motion: for adjournment re— 
Bomk f women and. children 3 

the Trans-Frontier villages by the 
Indian Army (Air Force). ~380-83, 
394, 397 

Despatch of troops from. British 
India to Addis Abbaba {Aby- 
ssinia). 266-67,- 269. 

Resolution ve Quetta Earthquake. 
738-2l, 325, 360 7 

TRADE(S) 
Question re— 
Export and import — between India 

and Ceylon. 972-73. 
Indian exports and imports” and 

India’s — position. ~ 604-02. 
Position of the Indian — in Chinese 

Turkistan. 379. 
Regulation of work in hazardous or 

dangerous occupations and —. 
i769-70. 

TRADE AGREEMENT(S)— ~~ 
Report on the working of the scheme 

of preferences resulting from the 
Ottawa —. 7. 

Question re— 
Indo-British —. 872-75. f 
Negotiations for a — with Canada. ड़ 
45-6. 

Negotiations for a — with the Irish 
Free State. 44-45. 5 
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= AGREEMENT (S)—contd. 
Question re— 

Negotiations for the Indo-Burman 
—. 438-20. 

Report on the working of. the 
92-95. Ottawa -- | 

Resalis of the 008७७८---० 098,7046; 
082-83. 

See also “‘Agreement(s) 

TRADE, BALANCE OF- 
Question re reduction in the price of 

silver and. increase in the — in 
favour of India. 56-57 

See also\““Balance cf Trade’’, 

TRADE COMMISSIONERS— 
Question re Indian — in foreign coun- 

tries. 078-80, 789-9I. 

ae 

TRADE COUNGIL— 
Question re application of a system of 

control over imports by the Japanese 
69-92. 

TRADE NEGOTIATION(S)— 
Question re with vother — countries. 
0 

See also: ‘‘Negotiation(s)’’ 

TRADE TRE "Y (TES)— 
See “‘Treaty(ies)”’. 

jNION(S)— 
hostile attitude of 

the East In ilway Administra- 
tion towards —. 290+ 

TRADER(S)— 
Question 7९ protection of the interests 

of Indian — in 

TRAFFIC— 
Question re opening of the Calentta 

Chord Railway <for regular train. —. 
203-04. 

TRAFFIC DEPARTMENT— 
Question, re— 

Appointment of one Mr. Hogan as 
a-Yard Master in the — of the 
Caleatta Port Trust. 480-88 

Promotion and seniority of the 
travelling ticket inspectors of the 
Account and Audit “Department 
transferred to the — of the Hast 
Indian Railway. 2. 

Recruitment of probationers in the 
—of the Caleutta Port Trust.” 
43-33, 479-80. 

TRAFFIC INSPECTOR(S)— 
See ‘‘Inspector(s) 

TRAFFIC TRAIN STAFF— 
See “Train Staff” 

TRAIN (S)— 
Question re— 

Bringing in of — near the platforms 
at, certain stations on the Madras 
and Southern Mahratta Railway. 
293-94. 

Experience required for 

dian 3 

running 
8 East 

h 
the . Mad 7 + Southern 
Mahratta Railway. 952-52. 

— on different railways uot carrying 
Third Class carriages. 708-09. 

TRAIN CONNECTION(S)— 
Question 7e-want of direct. — between. 

Muttra and, Allahabad. 622. 

TRAIN: CONTROLLER) (S)\— 
See “Controller(s)”* 

TRAIN DESPATCH CLERK(S) 
See ‘‘Clerk(s) 

TRAIN EXAMINER(S) 
Question re — on the: North Western 

Railway. ~ 90 

TRAIN SERVICE— 
Question re — between Gudar and 

Katpadi and Dharmavaram on ~ the 
Madras. and Southern ~~ Mahratta 
Railway. 702-03. 

TRAIN STAFF— 
Question re Travelling Ticket Examin-— 

ers classed as traffic —. 900-0L. 

TRAIN TRAFFIC— 
See “Traffic”. 

TRAIN (TRAFFIC) STAFF— 
See: “‘Stafijs) 

TRAINING RES: 
Q कह 5 vecruitment, to the — 
Women’s Medical Service. 7786. 

TRANSFER(S)— 
Question 7e— 

Allowances ee to Military. er 
Assistant < 
99 

Periodical — of the Supervising 
Officials in the Madras 

Re- — of Sylhet to Bengal. 
Terms offered for the — 

न bee to India of Indians serving 
in ‘All-India Services and cadres 

in Burma. “48-82. 

Customs — 
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“*TRANSFER(S)—contd. 
Question re— 
— from the British Services to the 

Indian Army. 07. 
— of Assistant Commissioners of 

Tncome-tax. श्र 5 

—of British Officers in the Remount 
~~ Department. - 
— of cases from one income-tax 

officer to another in the Bombay 

Presideney. ४०, 
_+ of the civil and military adminis- 

tration of Gilgit to the Govern- 
ment of India. 62-33. 

TRANSFER CONCESSION (S)— 
See ‘‘Concession(s)’”. 

‘PRANSFER TO THE FUND FOR RE- . 
BAR’ CONSTRUCTION OF ‘TH- 

QUAKE DAMAGE— 

Demand for Wxcess Grant, 940. 

“*TRANS-FRONTIER— 
Motion for adjournment re bombing of 

women and children in the — 

villages by the Indian Army (Air 

Force). 348, 377-98. 

“PRANSPORT— 
Question 7e cost incurred by the Goy- 

ernment ‘of ‘India in the — of 

British troops and officers. 402-( 

DEPART- TRANSPORTATION 
ENT— 

to the posts in 
Question 7९ promotions 

of the — and headquarters _ offices 

Commercial Departments. 233-34. 

TRANSPORTATION 
INSPEC- 

TOR(S)— 
See ‘Inspector(s)’- 

“TRANSVAAL— eine 
Question Te Feetham Commission Re- 

port on the occupation of coloured: 

persons of Proclaimed Land in — 

696-97. 

TRAVELLING TICKET BXAMIN- 

E 

TRAVELLING TICKET 
TOR(S)— 
“See ‘Ticket Inspector(s)’”- 

RS) = 
ve ‘Ticket Examiner(s)’’- 

INSPEC- 

“PREATY (IES)— 
Question 7e— 
Renewal of the 

key. 049. : 
Trade — with Tialy and. Roumania. 

Trade — with Tur- 

957. : 
— between the Sultat of Zanzibar 

and Great Britain. 28. 

{of commerce and navigation _bet- 

ween Great. Britain and Zanzibar. 

ae eS 

eee AREA(S)— 
uestion re losses in — in Baluchi 
due to earthquake. ~ 55-I6: ee 

TRIBAL SARDAR(S)— 
See “‘Sardar(s)”’. 

TRIBAL VENDETTA— 
See ‘‘Vendetta’’, 

TRIBE(S)— 
Question re— 
Government’s policy with regard’ to 

the — on’ ‘the North-West Fron- 
tier. 552-34, 688-89. 

Negotiations with the Shamozai — 
on the North-West Frontier for a 
friendly agreement. 604. 

TRIBUNAL(S)— 3 
Consideration of the report of the — 

on financial — settlement. between™ 
India and Burma after the “separa- 
tion: © 2548-86, 4942-67. 

Question re report of the Burma — 
on the Financial Adjustment. गए. 

TRIPURA STATE— 
Question re incomeé-tax paid by Tea 

Companies in British India owning 
tea gardens in the —. 4780-8l. 

TROOP(S)— 
Motion for adjournment 7e— f 

Despatch of — from British India to | 

‘Addis Abbaba (Abyssinia), 5 2565 
37, 263-7: 

Despatch of — to Abyssinia. 343. 
Question re— 

‘Annual cost of employment of — in | 
Bengal to suppress the terrorist. 

movement. 5 20: f 

British — in India. 280-84. 

Cost incurred by the Goverament of 

India in the transport/of British — 
“and officers. 402-03. 

Detachment of British — stationed 

के 

jn certain Bikrampur villages in 

Dacca. 78:79. 
Sending of British —-to India. 539. 

TRUNK TELEPHONE LINE(S)— 

Seo ““Telephone Line(s)’’. 

TRUSTER(S)— 
Question 7¢_ officers and servants of 

the — of the Indian Museum, Cal- 

cutta. 82-85, 
iy 

TUNDLA— 
| 

Question re— 
| 

‘Allegations against some Railway 

officials ab —. 92, 72 | 

Provision of an assistant surgeon 

in the railway hospital at —. 92- 
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TUNDLA—contd, 
Question re— 
~ Racial discrimination in the East 

Tndian Railway Hospital at —. 
984-35. 

Treatment of Indian staff in the 
East. Indian Railway Hospital at 

86, 
Vendors at 

TUNGABHADRA RIVER— 
Question re claims over the waters of 

— railway station. 

the —.~ 960. 

TURKEY— गा 
Question re renewal of the Trade 

Treaty with —. 049. 

TYPIST(S)— 
Question re— 

Examination for reer tf of — 
and routine grade clerks in the 
Government of India Offices. 
775-76. : 

Promotion of — to the — clerical 
eadre on the East Indian’ Railway. 
46-47. 

U 

' UMAR neice ALY SHAH, MR.—_ 
- re. 

‘the Central” : Wor 
ment, New Delhi. 7 490. 

UNDERFRAME(S)— 
Question re— 

Capacity of the Tata Railway 
+ orkshops to manufacture car- 

riage and wagon —. 50. 
+ Equipment of railway workshops 

or manufacturing carriage and 
ike wagon —.. 50-5. 

+ sees Output ity ofthe “Patana 
Railway Workshops and हक 
workshops for manufacture of 
carriage ands wagon 

/ UNDERGROUND— 
Question re prohibition 

from working —, 686 

UNEMPLOYED PERSON(S)— 
Question re census of the — in British 

India. 774-75. 

‘UNEMPLOYMENT PROBLEM — 
Question re —. 850-52. 

| UNIFORM(S)— 
Question. re— 
Non-supply of winter — to travel- 

of Women 
"87. 

ling 24 २7] examiners and 
inspectors ih the Howrah Divi- 

| sion. 87. 

contd. UNIFORM(S) 
Question re— 

Racial discrimination in the supply 
of — and occupation of quarters, 
etc., in the Moradabad Divi- 
sion, East Indian Railway. 76- 
77. 

~— supplied to Indian assistant 
station masters on the East Indian 
Railway. 88.” हर 

UNION (S)— 
Quéstion re— z 

East Indian Railway — at Dina- 
pore. 88, 

Resolutions passed at the कर i 
of the Rangoon Postal —. 403. 

UNITED KINGDOM— 
Question re— 2385 

Higher import duty on foreign 
paddy in the — 053-55. 

Preference for Indian tice in 
British Malaya and Ceylon and 
ae Indian paddy in the —, 57- 

Trade negotiation between the — 
and Italy and India. 604-05, 

éesNalue.oi imports from, and ex- 
ports to, the —.  60-6l; 

UNITED PROVINCES— 
Question 76 delay in the 

ment of the 
Listed 

~ Service 
mission. 

announce- 
appointments to the 

osts of the — Judicial 
'ए the Public Service Com- 
I398-99, 

UNIVERSITY (IES)— 
Question re— 

Hstablishment of a — at Gauhati. 

Facilities for Delhi — students for 
admission to an Engineering Col- 
lege. 4787: 

See also ‘Aligarh ~ Maslims 
(Amendment)’ under “Bill(s)?”, 

UNORTHODOX QUARTER(S)— 
See “Quarter(s)”’. aR 

UNTOUCHABLE CLASS(ES)— 
Question 72 employment of persons 

belonging to the — in the Sepa. 
ments under the Government of 
India. 47670: Be 

Vv 

VACANCY (IES)— 
Question re— . 

Filling up of reli ; —on the 
Hast Indian Railway. 88. 

Non-filling up of — in the 
Engineering Department of the 
Eastern Bengal Railway. 83, 
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VACANCY(IES)—contd. 
Question re— 

Procedure followed in filling up of 
-.— in the Electrical. Department 

of the East Indian Railway. 638, 
4340. : 

——in the comme: group. the 
North Western Railway. 02-03. 

— in the Engineering Department 
of the Great Indian. Peninsula 

Railway. : 
— in the King’s and Viceroy’s 

Commissioned Ranks. 3887. 

VARMA, MR. B. B.— 
Question. re— 
Absence ofa third. class (waiting 
a at Raxaul railway station. 

Absence of fencing on certain sec 
tions.of, the Bengal _and_ North 
Western Railway. 490. 

Construction. of new — railwa: eee 
tions at -Luhathaha and s 
626. 

Drivers in the Jhansi Division of 
of the Great Indian Peninsula 

eae Mion at Dina-— 
_ pore. 88. F 
Employees of the Indian Tea Cess 

Committee. 4243-66ल्‍5 © aE 
Filling up of relieving vacancies ‘on 

the East- Indian Railway. ~ 88. 
Intermediate and third class waiting 

yooms 5 8४ Sitamarhi- railway sta- 
tion. i 

Latrines ‘in third class carriages on 
the Bengal and = North Western 
Railway-- 490-9!. 

Lighting arrangements “at stations 
of the Bengal and North Western 

Howrah -Divi- 

St f 
Opening of booking office at 

Muzaffarpore. 
Periodical transfer of the Supervis- 

+. ing Officials ieee Madras -Cus- 
हे House. 

Posting of Assistant Surgeons to 
Hospitals on the East Indian 
Railway. 986. 

Promotion of assistant station 
masters on the’ East Indian Rail- 

87. 
Relief of the staff granted. leave, in 

the Kotah district of the Bom. 
_ hay, Baroda, and. Central India 
© _Raibway. © 7i5 
Rest available to the ticket check- 

ing staff “at Gaya, Patna and 
Dinapore. 88. _ 

VARMA, MR. B. B.—contd. ae tS 
Question re— 

Seniority~ lists of 
masters on the 
Railwa: f 

Staff © classified ubed be के ae, 

assistant station 
North Western 

intermittent on 

Committees. 
Supply of water at stations of the 

Bengal_and North Western Rail- 
way. 324-42..... «७ 

Treating of Locomotive Assistant 
Running Shed Foremen” as 
continuous workers on the ‘East 
Indian. Railway. 542. 

Treatment .of - Indian _ staff the 
_ East Indian Railway Hospital at 

Indian Railway. 88. 
Unwholesome — food 

passengers on the 
North: Western Raih 

Wagons filled with pigs booked for 
__Kishenganj 

supplied to 
Bengal and 

Working hours of ‘station masters 
on certain stations onthe Hast 
Indian Railway. — 87. 

- = Ae 

VENDING CONTRAGT(S)— 
See ‘‘Contract(s)”’ 

VENDING CONTRACTOR(S)— 
See “‘Contractor{s) = 

VENDOR£ 

Army —. 7057: 

VICE-PRESIDENT(S)—_ 3 
See “‘President(s) 

VICEROY, HIS EXCELLENCY, THE— 
Question 7e— 

Aeroplane 
—. - 72- 

erly in ~the use of 

Dep atation 
५; Mieyille, 

amine the working. of 

the Cabinet. Secretariat... 058-59. 

Speech delivered to the Council of 

i State and the Legislative Assem- 

bly by —. 705: 

jn London of Mr. E- 
Secretary to 

i TE ag 
SiGe m mas i 
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“VICEROY’S __ COMMISSIONED 
RANKS— 

é vacancies in the King’s 
887. 

VICTIM (S)— हे 
Question re Indian —= 

African’ floods; 4299, 

87 27722 
Motion for adj 6] 0 

of women and children in the 
trans-frontier — the _ Indian 
Army (Air Force) 

wa 3 
VIRAMGAQN— 

Question ze ceding of jurisdiction 
Over certain villages in —.to the 
Patdi. Durbar. 6i. 

VISION TEST(S) 2 
Question eS जीलाााका 3 कक 

Consideration of the claims of 
guards of the Rawalpindi Divi- 
sion who failed in the night — 
73-75. 

Employees failing in. night — on 
the North Western Railway, 00- 
QOD oxen a= eats ee ae 

VISITOR(S) 
Question re appointment’ of a—Board 

of non-official — to the Andamans. 

MR. MATHURADAS— 
Consideration of the report of the 

Tribunal _on___ financi: settlement 
etween India and Burma after the 
parations=*563; 'तछञा5-8ा 

—— 

Recomniendations* of © the Drugs 
Enquiry Committee. 973-74. 

VIZAGAPATAM. 
estion re ‘ 
Inferior lity of food served’ in 

the 3 aise Refreshment’ Room. 

ions. passed at the Indian 
Deck कि Conference held 

VOTING— — ai 
Question re introduction of the ballot system of —: 4409)- 

WAGE(S)— : 
Quession re comy मा of statistics 

for agricultural and industrial —. 
549-20 - 

WAGE EARNER(S)— 
Question re return of Indian — from 

Ab 4: = 

WAGON(S)— ; 
uestion ;re— Ee 7 
Renewal of — on Indian Railways. 

977-78 
Aedes for — for 935-36. 040- 

—__ filled with pigs booked for 
Kishenganj -92.. 

— _xe-conditioned on ‘Indian rail- 
ways. 54. ieee = 

WAGON STOCK— 
Question ye scrap value on condemn- 

ed jocomotives, coaching and — ‘on 
each. railway. -49. 

WAGON .UNDER-FRAME (8 
8667 “Under-frame(s) 

WAGONS INTERCHANGE, DIREC. 

CCOMMODATIO: 
“Accommodation” <a 

Absence “of ladies stations 
the Burdwan-Howrah Section of 
the East Indian Railway... - 277. 

Intermediate and third class — at Sitamarhi railway station 72788- 

WALK-OUT(S)= 
ae गम Te a ees “Tndiai a 

rs of the enya agislative. 
Couneil. 049-50. 5 ieee 

WAR(S)— 
Question 

Baluchi Regiment 
pion uring 
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WAK PENSION(S)— 
See ‘‘Pension(s)”’. 

WARNING(S)— 
Question re possibility of giving — 

to the public about impending 
earthquakes. 6il 

WATCHMAN(EN) 
Question ve employment of a — on 

the Shedrah Lakin Road Level 
Crossing of the Madras and~ South- 
ern Mahratta Railway 84. 

WATER(S)— 
Question re— 

Claims over the — of the Tunga- 
bhadra river. 960. 

Supply of .— at stations of the 
Bengal and North Western Rail 
way. 243-42 

WATER BASIN— 
in some 

of the bath rooms of second "class 
compartments on the Madras an 
Southern Mahratta Railway. 305:06. 

WATER METER— ra आर 
Question re — rent i ~ from 

Government servants in New Delhi 
and Simla. 64-I6. 

WATER. SUPPLY— 
Question re— 

Of the city of Karachi. 

WAUGH, MR. = 
Question ve lease of land between 

Delhi and Shahdara to —. 853-54 

“WEEK-END TICKET(S)— 
See “Ticket (s) 

WEIGHING MACHINE: 

600. 

So 
Question re — on the Madras and 
पक Mahratta Railway. 853- 

WEIGHT— 
Question re — of lugeage of third 

class passengers 954. 

WELFARE COMMITTEE— 
See ‘“Committee(s)”?. 

WELL(S)— 
Question re offers for sinking or con- 

structing — or Myer’s pumps’ on 
railway platforms or- within rail- 
way compounds. /8. 

WHEELER AND COMPANY, MES- 
SERS. 8. H.— 

Question re prices charged at the 
Railway book-talls of 306-08. 

WILLINGDON BRIDG 
Question, re — of the Calcutta Chord? 

Railway. 309. 
See also under ‘‘Bridge(s)’’ 

अल 
linesmen and — on the East Indian 
Railway. 66-68 

WOMAN (MEN)— ~ 
Motion for adjournment ze bombing 

of — and children in the” trans- 
frontier villages by the Indian Army 
(Air Force). 348, 377-9 

Question re prohibition of _— from 
working underground. 4686-87. 
घन त 

प्र७0 तिलक क्लिक 554 of the- - Drait Conver 6! जन 
national Labour Conference 
cerning employment of | — 
night. 449-57. 

con- 

during. 

EE MEDICAL SERVICE— 

Indians and Europeans in the —. 
477-79. 

to the réserve 
Benet ete: 

WOMEN’S RIGHT TO 
BILL— 
See *‘Hinda —” under ‘*Eill(s)”* 

WOOLLEN INDUSTRY- 
Question re veport of the Tariff Board 

on the —. 08I-82. 

REGULATION OF— 
पलक fie sie hazardous _ or 

and trades 

WORK. 
2Q) = 

langerous occupations 
ui 

WORKER(S)— 
Question re treating of 

iatant 
Levomotive 

as continuous — on the Hast Indian 
Railway. 

WORKING EXPENSES—ADMINIS- 
TRATION— 
Demand for Excess Grant. 494. 

WORKING Agee ) 
Question re — of station masters on 

certain stations on the East Indian 
Railway. 87. 3 

Rai 
WORKS COMMITTEE— 

See “Committee(s)”. = eee 
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WORKSHOP(S). 
Q: meson Te— 

बता f ex- 
apprentices of the East Indian 
Railway —, Lillooah, in other —. 
765-64. 

Appointments of the time-expired 
apprentices of Lillooah —— under 

36 ief_ _Mechanical, .. Engineer, 
Railway. _ 03 

y of the Tata Railway — 
to manufacture carriage and wagon 
underframes. 50. 

Different. grades of pay for the 
supervising staff in the East 
Indian Saat 464-66. 

Equipment of railway — for manu- 
facturing carriage and wagon 
underframes 

Equipment of the Ajmer Railway 
— with additional  plant....and: 
machinery for the manufacture of 
locomotives: “976 

Heavy repair and cost of repair in 
— per unit of rolling stock. 5I- 
57. 

Locomotives manufactured 
Ajmer 976 Railway —. 

locomotives boilers 
637: 

in the 
‘77. 

Manufacture of 
in_railway~ 

Non-adoption of short time method 
of spreading work in State Rail- 
way. 3. 

Output capacity of the 
id 

Tatanagar 

Recommendations of the State 
Railway — Committee. 58-60 

Report on the question of the manu- 
facture of locomotives in railway 
— in India. 62 

Si f | ३ 

of the Tillooah —, East Indian 
Railway. 40. 

Resolution ze manufacture ..of __loco- 
Motive requirements in State Rail-— 
way. --” 348-77. 

¥: 

YAKUB, SIR MUHAMM. 
me dah lizard Muslim — University’ (Amend- 

Consideration of clause 2. 255, 256. 
Motion to “pass! 264-63 

Criminal Law Amendment Bill— 
Motion to consider. 654-57, 

Indian Coffee 0688. Bill— 
Motions to ler to circulate 
ee to refer to Select Committee. 

YAKUB, SIR MUHAMMAD—contd. * 

Indian Criminal Law - Amendment 
(Repeal). Bill— 
Consideration ‘of Clause 2... 765 

Point of order as to whether there 
can.be a discussion on the principle 
of a Bill upon a consideration of a 

»= Glause: after the. principle and real 
is ject of Bill has already been 

discussed upon the 
motion for consideration and when 
no amendment has been moyed or 
even given notice of. 765. 

Question re— 
Candidates for Legislative Assembly 

election who lost their securities 
544-47 

Complaints against the ‘officers om 
8... ‘“Rahmani 7 

Grievances of the pilgrims to the 
Hedjaz. 776-77. 

Muslims appointed as Sugar Inspec- 
tors. 858-59. 

Recruitment: of 
Inspectors. 859 

Resolution: 7४ Quetta Harthquake. 357 
4366-69. 

Muslims as Sugar 

NAMIN, KHAN,.. MR... MUHAMMAD— 
Aligarh” Muslim University (Amend- 
ment) Bill— 
Motion to. consider. 255. 
Consideration of clause 2. 258-59 

Criminal Law Amendment Bill— 
Motion to consider. 564, 582, 888- 

96, 900, 938. 
Oath of office. . 
Resolution re 

nationals settle 

YARD MASTER— 
Question re appointment of one Mr. 
Hogan as a — in the Traffic’ De- 
partment of the Caleutta Port 
Trust. 0-88. 5 

osition of Indian 
in Zanzibar. ॥226. 

YOB— 
Question re position of the Political 

Agency in the territories of — and 
Khatrano in Baluchistan. 

Z. 

ZAFRULLAH KHAN, THE ~ HON- 
OURABLE SIR MUHAMMAD — 
Code of Civil Procedure 

ment) Bill (Amendment 
i 

Motion to refer to Select Commit 
tee. 273, 2' के 

Criminal Law Amendment Bill— 
Motion to consider. 809-25. 

Indian Coffee Cess 8: 
Motion for leave to introduce. 97. 

to 
and to refer to Select Commit- 
tee. 638-42. 648 649, 

_.. 65, 657 663, i67l-72, 673. 

section 
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ZAFRULLAH KHAN, THE . HON, 
SIR MUHAMMAD—contd. 
Indian Coffee Cess Bill— 

sideration of clause 3,  675-76. 
Consideration of clause 4. 677. 
Motion: to pass. ~ 678. 

inal Amendment Indian ~ Crim Law 
(Repeal) 7 i 

Consideration of Clause 2. 765-66. 
Motion for adjournment re refusal of 

grant of -protection to the’ Glass 
ndustry. 344-46. 

Oath of office. 2. 
Point of or as to ‘whether there 
can be a discussion on the principle 
ofa Bill upon ‘a ‘consideration of a 

clause “after the principle and the 
real object of the Bill has already 
been discussed threadbare upon the 
motion for consideration and when 
no amendment) has’ béen moved or 
even given notice of. 765-66. 

Point of order raiséd by the — as to 
whether comments- made by the 
Honourable © Members should form 
part of the printed record of ques- 
tions” and “answers. 93. 

Report on the weal 
कि! references te 

the table). » 4897. 
Resolution 7e— 3 

Manufacture ‘of locomotive 
“ments in State ~“Railwa 

354,° 385, 5 564 
75. 

Quetta Earthquake 369-73. 
Reduction of import duty on car- 

bon bloéks! 997-99, 000. 

ZANGI KHAN, KHAN SAHE 
Question 7९ murder of = of Madda- 

7. 

of the scheme 
the 

(laid on 

Wore 
365-72, 

greement 

khel, North-West Frontier. 
ZANZIBAR— 

Motion for adjournment re interest 
433-34, of Indians concerned in —. 

639. ० 
Question re— 

Disabilities of 
4050. 

Tmposition of a prohibitive import 
duty on — cloves. 

Plight of Indians in regard to the 
clove trade in —. 440-Il. 

Position oh a pers in Kenya. and 

Position of Indians in —. 3506-0, 
404-05, : 

Positions of Indians in — . with 
yegard. to the clove ordinances. 
593-94. 

Prohibitiye duty on clove uate 
against . an 

moratoriums demanded by Indians. 

Ants of Indians in —. 598-99. 
feguarding of the 

 “Tadians.in —. 846, 
interests of 

ZANZIBAR—conid. ३४३. 
Question re— 
Suggestion ve imposition of a-pro- 

ibitive __ duty on — cloves. 420 
2, 65-6 
reaty of commerce and navigation 
between Great, Britain and —. 

we B46: fain लन्ड आक 
Resolution “re osition of ‘Tndian: 

nationals ‘settled in Zanzibar. !- 
40. 

ZANZIBAR, SULTAN OF 

Question re treaty between the — 
and Great Britain. 228. 

ZIAUDDIN AHMAD,-DR 
कक ता 2 मक 7 शा the Report of the 

969. 
Te} 

Tribunal on financial settlement 
between India and “ Burma after 
the’ ‘separation. 559, 4566, i58i- 
86, 96I,.9 

yplementary grant in 

development 
met from the 

on. the” 
Broadcasting 

8, 
का the development 

b met from. the 
fu 

Election of = 
Board of Educatior 796. 

Motion for adjournment ze allocation 
of certain resources between the 
Central. and Provincial _Goyern- 
ments. 3]/ 

Motion +e ¢lection of two members 
for the Central “Advisory Board_of 
Education. ~~ 40-44 

Question re— 
2 हे 2 gation tions ainst the contractors 

sePene- Test Indian: 
oSteaWiak 
eel earned -by State Railways 

by sale of application forms 
T7775 

Authority giving contracts to. the 
contractors at stations of the East. 
Indian Railwa: 4772 

Contractors at ilwa: 
the Dinapore and 

stations in 
owrah Divi- 

sion. 220. 
Contracts for the sup ne of coolies 

on the Ei Ly.» 63, 
Fixation of prices of articles of food 

for sale at railway stations, 772- 
Sc) at 
Food-stuff sold Ba या the 

In gh Railway. . 
Lisette “ iad to Isa Brothers 

for opening Muslim Refreshment 
stations on the Hast 

Railway. . 77077. 

"A 
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ZIAUDDIN AHMAD, DR.—contd. 
Question re— 

Licence granted to Kapoor and 
Company for opening Hindu Re- 
treshment Rooms on stations on 

st Indian Railway. 477i- the Ea: 
72. 

P. given to Isa Brothers and 
~~ Kapoor and Company by the 

East Indian Railway admimistra- 
tion, 772. 

Percentage fixed for 
the Assam Bengal 
60. 

Muslims on 
Railway. 859- 

Profit and loss account of a sugar 
factory. fs 

Question (Supplementary) 7e— 
Amalgamation of the East Indian 

ZIAUDDIN AHMAD, DR.—concld 
Question (Supplty.) re—contd. 

Intermediate and third class wait- 
ing rooms at Sitamarhi railway 
station. 88. 

Manufacture of petrol from coal in 
India. _60I. 

Members of the New Delhi Munici- 
pal Committee who are contractors 
or servants of the Public Works 
Department. 408. 

Molasses produced in India. 602. 
Muslims in certain categories on 

ue North Western Railway. i268. 

Lac Re- Personnel of the Indian 
search Committee. 

Prices कि €त 
and Eastern Bengal  Railw: 
reels a कर 

Arti cine: the Sind _ 
entitled ‘‘Power-Alcohol’ ? 

Collection of Customs revenue by 
the Government of India in 
Kathiawar and other States. 274. 

Contract for selling sweets and 
other eatables at the Ambala 

~~ Railway.—-Station: L782 
Distribution of funds to the various 

Archeological Circles. 3504 
Employees of the po 
Baluchistan Civil 
in the 

force and 
Service killed 

4274 

a adjustment between Sind 
and Bombay. 272. 

Governments’ policy with regard to 
क्र the Tribes on the North-West 

Frontier, _ 688, 689. 
Grants made to provinces for the 

improvement in the conditions of 
the cultivation and marketing of 
| 

es of the pilgrims to the 
Hedjaz. 777. en

ra
ge
s 

= 

aestion of pla ti 
Tnspector directly under the 
ernment of India. 75. 

Reduction in the number of classes” 
on Indian Railways. 59, i60. 

Refusal of permission to Mr. Mohan 
Lal Saksena to visit the Cellular 

~Yail-at- Port. Blair. _76l. 
Hoe of the Indian Delegation to 

the League of Nations. — l/62 
Report on the 
a Ottawa Trad 

Spal 5 

470, i7i. 
Superintending Engineer of the 

Contral Public Works  Depart- 
ment. 2206. = 

Supply of water at stations of the 
engal ee North Western Rail- 

working of the 
Agri nt. 

passengers. 

way. 242. S 
Resolution 7¢ Quetta Earthquake. 

364-66. 

~ ZINDIYAH BEQUEST— 
See “Bequest(s)’: 

. @IPD—22LA D—35--36—795 
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